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Introductory note

1. In accordance with article 22 of the Protocol Amending the Single Convention
on Narcotic Drugs, 1961, done at Gemeva on 25 March 1972, the text of the Single
Convention on Narcotic Drugs, 1961 {hereinafter celled the Single Convention) as
asmended by that Protocol has been prepared by the Secretary-General,

2. The present document comprises the text of the Single Convention, as
amendéd by the Protocol which was adopted by the United NRations Conference to
Consider Amendments to the Single Convention on Narcotie Drugs, 1961, held at
Geneva from 6 to 2k Mareh 1572.

3. The Protocol Amending the Single Convention on Narcotie Drugs, 1961
(hereinafter called the 1972 Protocol) entered into force omn 8 August 1975, in
accordance with paragraph 1 of its article 18, In respect of any State which is
already a Party to the Single Convention and deposits with the Secretary-General,
after the date of deposit of the fortisth instrument of ratification or accession,
an instrument of retification of or accession to the 1972 Protocol, the latter
will come into force on the thirtieth day after the deposit by that State of its
instrument {see articles 17 and 18 of the 1972 Protoecol).

Iy, Any State which becomes a Party to the Simgle Convention after the entry
into force of the 1972 Protocol shall, feiling an expression of a different
intenti{on by that State: (&)} be considered as a Party to the Single Convention
as amended; and (b) be cousidered as a Party to the unamended Single Convention
in relation to any Party to that Convention not bound by the 1972 Protocol (see
article 19 of the 1972 Protocol).

5. Foot-notes have been added to facilitate reference. In the case of
articles 45 and 50 of the Single Convention, entitled "Transitional Provisions"
end "Other Reservatioms”, the text of the corresponding articles of the 1972

.Protoccl have been imserted in full as foot-nmotes.







SINGLE CONVENTION ON KARCOTIC DRUGS, 1961, AS AMENDED BY THE PROTOCOL
AMENDING THE SINGLE CONVENTION OF NARCOTIC DRUGS, 1961

Preamble

The Parties,

Concerned with the health and welfare of mankind,

Recognizing that the medical use of narcotic drugs continues to be
indispensable for the relief of pein and suffering and that adegquate provision
must be made to ensure the availabili{ty of narcotic drugs for such purposes,

Recognizing that addiction to navrcotic drugs constitutes a serious evil for
the individual and is freught with social and economic danger to mankind,

Conscious of thelr duty to prévent and combat this evil,

Considering that effective messures against abuse of narcotic drugs require
co-ordinated and universal action,

Understanding that such umiversal action calls for internetional co-operation
guided by the same principles and mimed at common objectives,

Acknowledging the competence of the United Nations in the field of narcotics
control and desirous that the international orgsns concerned should be within the
fremework of thet Organizetion,

Desirving to conclude a generally acceptsble internstional convention
replacing existing treaties on narcotic drugs, limiting such drugs to medical and
seientific use, and providing for continusus internatiomal co-operation and

control for the achievement of such aims and objectives,

Hereby sgree as follows:



Articie 1
Definitiona

1. Except where olherwise expressly indicated or where the context otherwise
‘requires, the following definitions ahall spply throughout the Convention:

(a} "Board" means the Inteﬁnational Narcotics Control Board, '

(b) "Cannabis"™ meana the flowering or fruiting tops of the cannabis plant
{excluding the seeds and leaves when not accompanied by the tops) from which the
resin has not been extracted, by whatever pame they mey be designated, V

{e) "Cannabis plant™ means sny plant of the genus Cannabis,

(d) "Cannabis resin™ mesns the separated resin, whether crude or purified,
obtained from the cannabis plant,

(¢} "Coca bush™ means the plant of any spécles of the genus Erythroxylon,

{f) "Coca leaf" means the leaf of the coca bush except a lea? from vhich
all ecgonine, ¢otaine and any other ecgonine alkaloids have besn removed,

(g) "Commission™ means the Commismion on Warcotic Drugs of the Council.

(n} "Council" means the Economic and Social Council of thé United Wations,

(i) "cultivatisn™ meana the cultivation of the opium poppy, coca Bush or
cannabis plant. :

(3) "Drug" means any of the substances in Schedules I and II, whether
natural ‘or synthetie,

(k)" '™General Assembly™ means the General Assembly of the United Nations,

. (1) "Idecit traffic™ means cultivation or traffickipg in drugs contrary
to the proviaions of this Conventionm.

(m) "Import™ and "export® mean in thelr respective connotations the
phyaical transfer of drugs'frcm one State to another State, or from one territory
to ancther territory of the aame State,
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{n) "Manufacture” means all proceases, other than production, by which
drugs may be obtained and includes refining eas well as the transformation of
drugs into other drugs.

(o) "Medicinal opium"” means opium which has undergone the processes
necessary to adspt it for medicinal use.

{p) "Opium" means the coagulated juice of the opium poppy.

{q} "COpium poppy" means the plant of the species Papaver sommiferum L.

(r) "Poppy straw" means all parts {except the seeds) of the opium poppy,
after moving.

(s) "Preparation’” mears a mixture, solid or liquid, containing a drug.

(t) "Production" means the separation of opium, cocs leaves, cannabis
and cannabis resin from the plents from which they are obtained.

{u) "Schedule I", “"Schedule II", "Schedule III" and "Schedule IV" mean
the correspondingly numbered liast of drugs or preparstions anmexed to this
Convention, es amended from time to time in sccordance with article 3.

{v) "Secretary-General" means the Secretary-Cenersl of the United Nations.

(wv) "Special stocks" means the amounts of drugs held in a cowntry or
territory by the Government of such coumtry or territory for special government
purposes and to meet exceptional circumstances; and the expression "special
purposes” shall be construed accordingly.

(x) "Stocks" means the amounts of drugs held in a comntry or territory
and intended for:

(i) Consumption in the country or territory for medical and scientifie

purposes, _

(ii} Utilization in the cowmtry or territory for the manufacture of
drugs and other substances, or

(iii) Export;
but does not imclude the amounts of drugs held in the country or
territory,



{iv) By retail pharmacists or other authorized retail distributors and by
ingtitutions or qualified persons in the duly authoriged exercise of
therapeutic or scientific fmctiona, or

{v) As "special stocks".

{y) "Territory"” means any part of s State which iz treated as a separate
entity for the spplicatiom of the asystem of iwmport cert{f{cates snd export
authdx:izations provided for in article 31. This definition shall not apply to
the term "territory” as used in articles 42 snd k6.

2. ' For the purposes of this Convention a drug shall be regarded as "consumed”
when it has been supplied to eny person or enterprise for retail distribution,
medical use or scientific research; and "consumption” shall be construed accordingly.

Article 2

Substances under Control

1. _Except sas to meassures of control which are limited %o specified drugs, the
drugs in Schedule I avre subject to gll messures of control spplicable to drugs
under this Convention and in particular to those prescribed in articles b (e}, 19,
‘20, 21, 29, 30, 31, 32, 33, 34 and 37,

2.. The drugs in Bchedule II sre subject to the same messures of control as drugs
in Schedule I with the exception of the measures prescribed in article 30,
paragraphs 2 and 5, in respect of the retell trade.

3. Preparations other than those in Schedule III are subject to the same measures
of control as the drugs wvhich they contain, but estimates (article 19) and statistics
{article 20) distinct from those depling with these drugs shall not be required in
the case of such preparations, snd article 29, pafﬁgraph 2 {e} and article 30,

paragraph 1 (b} (ii) need not apply.
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L, Preparstions in Schedule III are subject to the same measures of control as
prepaerations containing drugs in 8Bchedule Y1 emxcept that article 31,

paragraphs 1 (b) and 3 to 15 snd, ss regards their scquisition and retail
distribution, article 34, paragraph (b), need not apply, and that for the purpose
of estimates (article 19) and statistics (article 20) the iugométion required
shall be restricted to the guentities of drugs used in the manufacture of such
preparations.

5. The drugs in Schedule IV shall also be included in Schedule I and subject
to all measures of contxol applicedble to drugs im the latter Schedule, and in
gddition thereto:

(a) A Party shall adopt any special measures of control which inm its opinion
are necessary having regard $o the particularly dangerous properties of a drug so
included; and

(b} A Party shall, if in its opinion the prevailing conditions in its
country render it the most appropriste mesans of protecting the public heslth and
welfare, prohibit the production, manufacture, export and import of, trade in,
possession or use of any such drug except for amounts which may be necessary for
medical and scientific research only, including clinical trisls therewith to be
conducted under or subject to the direct supervision and control of the Party.

6. In addition to the measures of control applicable to all drugs in Schedule I,
opium is subject to the provisions of article 19, paragraph 1, subparagraph (f),
and of articles 21 bis, 23 and 24, the coca leaf to those of articles 26 and 27
and cannabis to those of article 28.

7. ‘The opium poppy, the coce bush, the capnabis plant, poppy strav snd cannabls
leaves are subject to the control me&sures-prescribed in article 19, paragraph 1,
subparagraph (e), article 20, paragreph 1, subparsgraph (g), article 21 bis end
in articles 22 to 2h; 22, 26 and 27; 22 and 28; 25; and 28, respectively.



8. The Parties shall use their best endeavoursz to apply to aubstance§ which do
not fall under this Convention, but whieh may be used in the i1lieit menufacture
of drugs, such measures of supervision as may be practicsble.
9. Parties are not required to apply the proviasions of this Convention to drugs
which are commonly used in industry for other than medical or scientific purposes,
provided that:
(a) They ensure by appropriate methods of denaturing or by other means that
the drugs 80 used are not liable to be asbused or have ill effects (article 3,
paragraph 3) and that the harmful substances cemnot in practice be recovered; and
{b) They include in the statistical Information (article 20) furnished by

them the amount of each drug so used.

Article 3

Changes in the Scope of Control

1. 'Where s Party or the World Health Organizetion has information which in its
opinion may requlre en emendment to any of the Schedules, it shall notify the
Secretary-General and furnish him with the information in support of the
notification.
2. The Secretary-General shall transmit such notification, and any information
which he considers relevant, to the Parties, 1o the Commission, and, where the
potification is made by a Party, $o the World Health Organization.
3. VWhere a notification relates to a substance not already in Schedule I or in
Bchedule 11,
(i) The Perties shall exsmine in the light of the availeble information the
poBgibility of the provisional application to the substance of all
measures of control applicable to drugs in Schedule I;
(11) Pending its decision as provided in subparagraph (iii) of this paragraph,
the Commission may decide that the Parties apply provisionally to that
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pubgtance all measures of control applicable to drugs in Bchedule I,
The Parties shall apply such measures provisionelly to the substance
in question;
(iii) If the World Health Orgamization finds that the substance is liable
to similayr sbuge and productive of similer ill effects as the drugs
in 8chedule T or Schedule II or is convertidble into a drug, it shall
communicate that finding to the Commisslion which may, in accordence -
with the recommendatiom of the World Health Organization, decide that
the substence shall be added to Schedule I or Schedule iI.
k, If the World Health Organiza&ion'tindn that a preparation because of the
.substances which it contains is not liable to abuse and cannot produce ill
effects (paragraph 3) and that the drug therein is not readily recoverable, the
Commission may; in accoidance with the recommendation of the World Health
Orgenization, add that preparation to Schedule III,
5. 1If the World Health Organization finds that a drug in Schedule I is
particularly lisble to sbuse and to produce ill effects (parsgraph 3) and that
such liability is not offset by substantial therapeutic advantages not possessed
by substances other than drugs in Schedule IV, the Commission msy, in accordance
with the recommendation of the World Health Organizatiom, place that drug in
Schedule IV.
6, Where & notification relates ¢o a drug already in Schedule I or Schedule II
or to a preparation in Schedule ITI, the Commission, spart from the measure
provided for in paragraph 5, may, in accordance with the recommendation of the
World Health Organization, amend any of the Schedules by:
{a} Transferring a drug from Schedule I to Schedule I or from Schedule II
to Schedule I; or
{b) Deleting a drug or a preparation as the cagse may be, from 2 Schedule.



7. Any decision of the Commission taken pursuamnt to this article shall bve
communicated by the Secretary-Ceneral to sll States Members of the United Nations,
to non-member States Parties to this Convention, to the World Heslth Organization
and to the Bosrd. Such decision shall become effective with respect to each
Party on the date of its receipt of such communicaticn, and the Parties shall
thereupon take such action ez may be required wunder this Convention.

8. (a) The decisions of the Commigsion amending any of the Schedules shall be
subject to review by the Cowncil upon the vequest of ady Pavrty filed within
ninety days from veceipt of notification of the decision.  The request for review
shall be sent to the Secretary~Ceneral together with all relevant information
upon which the request for reviev is bamed;

(b) ' The Secretary-Ceneral shall transmit copies of the request for review
and relevent informetion to the Commission, the World Health Organization and to
811 the Parties inviting them to Bubmit comments within ninety days. All comments
received shall be submitted to the Council for consideration;

{c) ‘e Council may confirm, alter or reverse the decision of the Commission,
and the decision of the Council shall be final. Hotification of the Coumcil's
decigion shall be transmitted to all States Members of the United Nations, te
non-meEber States Parties to this Convention, to the Commission, to the World Heslth
Organization, and to the Board;

(d) During pendency of the review the original dscisionm of the Commission
ghall remain in effect.

9. Decisions of the Commission taken ir accordance with this article shall not
be subject to the review procedure provided for in article 7.
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Article L
General Obligations

1. The Parties abhall take such legiplative and sdministrative wesmsures
as may be nacessayy:

{a) To give effect to and earry out the provisions of this Convention
within thelyr own territories;

{b} To co-operate with other States in the execution of the provisions
of this Convention; mnd

{c)} Subject to the provisions of this Convention, to limit exclusively
to medical and scientific purposes the production, msnufacture, export, import,
distribotion of, trade in, use snd pogsesaion of drugs.

Article 5
The Internastional Comtrcl Organs

The Partles, recognizing the competence of the United Netions with respect
to the international control of drugs, agree to entrust to the Commission on
Barcotic Drugs of the Economic snd Soeial Cowmell, and to the Internationsl
Harcotiecs Control Board, the functlions respectively sssigned to them under this
Convention.
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" Article 6

Expenses of the Internetional Control Organs

The expenses of the Commission and the Bosrd will be borme by the
United Netions in such manner as shall be decided by the General Assembly.
The Parties which are not Members of ’Zhe United Nations shall contribute
to these expenses such smounts as the General Assembly tinds equitable and

aasess from time to time after consultation with the Governments of these
Parties,

Article 7

Review of Decisiona and Recommendationa
of the Commission

Except for decisions wunderiarticle 3, each decision or recommendation
adopted by the Commisgion pursusnt to the provisions of this Convention shall
be subject to approvel or modification by the Couneil or the General Asszembly
in the same way ay other décipions or recommendations of the Coumisaion,
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Article B

Functions &f the Commission

The Commission ia authorized to congider ell matters perteining to the aims
of this Convention, and in particular:
' {a) To smend the Schedules in sccordsnce with article 3;

{b) To call the attention of the Board to eny matters which may be relevant
to the functions of the Board;

{c) To mske recommendations for the implementation of the aima and provisions
of this Convention, including prograzmes of scientific research and the exchange
of information of a scientific or technical nature; and

{d} To draw the attention of nop-psriies to decisions and recommendstions
which it adopts under this Convention, with & view to their considering taking
action in accordance therewith.

Article
Composition and Funetions of the Board

1. 'The Board shall consist of thirtesn mewbers 1o be elected by the Council
as follows:

() Three members with medical, pheymacological or pharmaceutical experience
from & list of at least five persons pominated by the World Health Organization;
and

(b) Ten members from & list of pereons nominated by the Members of the
United Fations and by Parties which are not Members of the United Nationms.

2. Members of the Board shall be peraonsg who, by their cowmpetence, impartislity
and disinterestedness, will command geperal confidence. During their term of

office they shall not hold any position or engage in eny activity which would be
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liable to impaiy their impartielity in the exercise of thelr functions. The Couneil
shall, in consultation with the Board, meke all arrangements necessary to ensyre
the full technical independence of the Bosmrd in carrying out its functions.

3. The Council, with due regard to the principle of egquitable geographic
representetion, shall give consideration to the importance of including on the
Board, in equitable proportion, persons possessing a knowledge of the drug situation
in the producing, menufacturing, snd consuming countries, and connected with such
countries. _

b, The Boerd, in co-operation with Governments, and subject to the terms of

this Convention, shall endeevour to limit the cultivation, production, manufagture
end use of drugs to an adequate amouni required for medical and scientifiec purposes,
to ensure their aveilability for such purposes and to prevent illieit cudtivation,
production and manufacture of, and i{lllecit trafficking in apd use of, drugs.

5. A1l measures taken by the Board uﬂder this Convention shsll be those most
congistent with the intent to further the co-oOperation of Governments with the
Board and to provide the mechanism for s continuing dialogue between Governments
and the Boasrd which will lend mssistance to and facilitate effective natiopal

action to attain the aims of thie Convention. :

Article 10

Terms of Office and Remuwmeration of Mewbers of the Boerd

1. 'The mewmbers of the Board shall serve for & period of five yesrs, and may be
re~eglected.

2. The term of office of esch member of the Bosrd sbhall end on the eve of the
first meeting of the Board which his sugcessor shall be entitled to atiend,

3. A member of the Bosrd who has failed to attend three consecutive sessions
shall be deemed to have resigned. _
%, The Council, on the recommendation of the Board; may dismisa & member of the



Bosrd who has ceased to fulfil the conditions required for membership by
paragraph 2 of article 9. Such recommendation shall be made by an afﬁmative
vote of nipne mesbers of the Board.

5. Where & vacancy occurs on the Board during the term of office of & member,
‘the Council shall €11l such vecancy sg soon as possible and in sccordance with
the appliceble provisioms of article 9, by electing another mepber for the
‘remainder of the term.

6. The members of the Board shall receive an adeguate remmeration as
determined by the General Assemwbly.

Article 11
Rules of Procedure of the Board

1. The Board shall elect its own President snd such other officers as it may
conaider necessayy snd shall sdopt its rules of procedure.
2. The Board shall meet ag often as, in its opinion, may be necessary for the

proper discharge of its Punctions, but shsll hold at least two sessions ip each
calendar year.

3. The gquorum necessary at meetings of the Board shall conzist of eight
membery.

Article 12

Administration of the Estimate System

1. The Board shall fix the date or dsates by which, and the manner in which, the
egtimates 88 provided in article 19 shall be furnished and shall prescribe the
forams therefor.



2. The Board shall, in respect of countries and territories to wvhiech this
Convention does not apply, request the Governments concerned to furnish
estimates in accordance with the provisions of this éonvention.

3. If amy BState fai}s to furnish estimates in respect of any of itae
territories by the date specified, the Board shall, es far &s possible;
establish the estimates. The Board in establishing such eptimates shell to
the extent practicable do so in co-operatiéon with the Government concarned,
4. The Board shall examine the estimates, imecluding supplementary
estimates, and, except as regards requirements for special purposes, may
require such information as 1t comsiders necessary in respect of any country
or territory on behalf of which an estimate has been furnished, in order to
complete the estimate or $o explain any sptatement contajned therein.

5. . The Board, with a view to limiting the use and distridbution of drugs
to an adequate amount méuired for medical and seienmtific purposes and to

ensuring their availability for such purposes, shall as expeditiously s
posaible confirm the estimates, including supplementary estimates, or, with
the consent of the Government concerned, may emend such estimates. In case of
a disagreement between the CGovernment and the Bosrd, the latter shall have the
right to establish, commumnicate and publish its own estimates, including
supplementary estimates.

6. In sddition to the reports mentioned im article 15, the Board shall, st
guch times as it shall determine but at lesst aonually, issue such information
on the estimates as in its opipion will facilitate the carrying out of thia

Convention.
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Article 13

Administration of the Statistical Returns Sigten

1. The Board shall determine the manner and form in vhich statistical returns
shall be furnished as provided in article 20 and shall prescribe the forms therefor.
2. 'The Board shall examine the returns with & view to determining whether a

Party or sny other State has complied with the provisions of this Convention.

3. The Board may require such further inrbrnation‘as_it considers necessary to
complete or explain the information contained in such statistical returns.

k. It shall not be within the competence of the Board to guestion oy express

an opinfon on statisticsel informatiom respecting drugs reguired for epecial

purposes ,

Article 1k

Hessures by the Board 2o Ensure the Execution of
Provisions of the Convention

1. {a) If, on the basis of its exemination of information submitted by
Governments to the Board under the prnvisioﬁs of this Convention, or Qf
information communicated by United Hations organs or by specialized agencies or,
provided that they sre spproved by the Commission on tﬁe Board's recommendation,
by either other intergovernmental organizations or international
non-governmental organizations vwhich have direct competence in the subject
matter and which are in consultstive status with the Econowic and Social Coumeil
under Article 71 of the Charier of the United Nations or whiech enjoy a similar
status by special agreement with the ‘Touncil, the Board has objective reasons
0 believe that the aims of this Convention are being seriously endangered by
reason of the fallure of any Party, country or territory to carry out the
provisions of this Convention, the Board shell have the right to propose to
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the Government econcerned the opening of consultationa or to regquest it to furnish
ex@lanations. If, without any failure {n implementing the provisions of the
Convention, a Party or a country or territory has become, or if there exists
evidence of & serious rigk that it may become, an important centre of illieit
cultivation, production or manufacture of, or traffic in or consumption of drugs,
the Board has the right to proﬁoso to the Government concerned the opening of
consultations, Bubject to the right of the Board to call the attention of the
Parties, the Cownecil and the Commission to the matter yeferred to in

subparagraph (d) below, the Board shall treat as confidential a request for
information and an explanation by a Government or & proposal for comsultations
and the consultations held with & Government umder this subparsgraph,

(v) After taking action under subparagraph (a) above, the Board, if
satisfied that it is nmecessary to ﬁo 80, may call upon the Jovernment concerned
to adopt such remedial measures as shall seem undar the circumstances td be
neécessary for the execution of the provisions of this Convention.

{e) The Board may, if it thinks sueh mction pecessary for the purpose of

assessing a matter referred to in subparegraph {a) of this paragreph, propose to
the Covernment concerned that a study of the matter be carried out in its
territory by such means as the Government deems appropriate. If the Government
concerned decldes to underteke this study, it msy request the Board to make
availeble the expertise and the services of one or more persons with the
reguisite competence to assist the officials of the Government in the proposed
atudy. The persom or persons whom the Bosyd intends to make available shall be
asubject to the approval of the Government, The modalities of this study and the
time-1imit within which the study has to be completed shall be determined by
consultation between the CGovernment and the Board. The Govermment shall
communicete to the Bosrd the results of the study and shall indicate the remedial
measures that it considers pecessary to take.
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{d) If the Board finds that the Government concerned has failed to give
satisfactory explenations when called upon to do o under subparagraph (a)
above, or has falled to adopt any remedial measures which it has been called
upon to teke undér subparagraph {b) sbove, or that there is a serious
situation that needs co-operative action at the international level with a
_view to remedying it, it may ecall the attention of the Parties, the Council
and the Commission to the matter. The Board shall so act if the aims of this
Convention are being seriously endengered and it has not been poasible to
resolve the matter satisfactorily in any other wgy. It shall also so act if
it finds that there is a seriocus gituation that needs co-operative action at
the international level with a view to remedying it snd that bringing such a
situation to the notice of the Parties, the Council and the Commission is the
most appropriate method of facilitating suech co-operative action; after
coneidering the reports of the Board, and of the Commission if available on
the matter, the Council may draw the attention of the General Assémbly to the
matter.

2. The Board, vhen callipg the attention of the Partles, the Council and the
Commission to a matter in accordance with paragraph 1 {d) above, may, if it is
gatisfied that such & course is necessary, recommend to Parties that they stop
the import of drugs, the export of drugs, or both, from or to the country or
territory concerned, either for a deaipnated period or until the Board shall be
satisfied as to the situation in that country or territory. The State concerned
may bring the matter before the Council.

3. The Board shell have the right to publish a report om eny matter dealt
with under the provisions of this artiéle, and commmicate it {o the Coureil,
which shall forward it to all Parties. If the Board publishes im this report a
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decision taken wmder this article or any informatiom }elating thereto, it shall
also publish tharﬁin the views of the Government comcerned if the latter so
requests. I

k, If in eny case a decision of the Board whiech 1s published under this
erticle is not unenimous, the views of the minority shall be stated.

5. Any State shall be invited to be represented at a mesting of the Board st
which & queation directly interesting it is considered under this article

6. Decisions of the Board under this mrticle shall be tsken by a two-thirds
majority of thé whole nusher of the Board.

Article 1L bis

Technical snd Finsncial Assistance

In cases which it considers appropriate and either in addition or as an
alternative to measures pet forth im article 1b, éaragfapha 1 and 2, the Board,
with the sgreement of the Governmment conceyrned, may recommend 10 the competent
Unitad Nations organs and to the apecialized agéncies that techniecal or
financial mssistance, or both, be provided to the Coverawent in support of its
efforts to carry out its cbligations under this Convention, including those
set out or referred to in articles 2, 35, 38 and 38 bis.

Articie 1

Reports of the Board

1. The Board shall prepare an annual yeport on its work and such additional
reports a8 it considers necessary containing alsoc en analysis of the estimates

end statistical information et its disposal, and, ip appropriate cases, an
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account of the explanations, if any, given by or required of Goveraments,
together with any cbservations and recompendstions which the Board desires

to make. These reports shall be submittad to the Council through the Commisaion,
which may meke such comments as it sees fit,

2., The reports shall be communicated to the Parties and subsequently publighed
by the SBecretary-General. The Parties shall permit their unrestricted
dlstribution.

Article 16
Secretariat

The secretariat services of the Commission and the Board shall be furnished
by the Becretary-Genersl. In particular, the Secretary of the Board shall be
appointed by the Secretary-0eneral in consultation with the Board.

Article 17

Special Administration

The Parties shell maintein a specisel sdministration for the purpose of
applying the provisions of this Convention.

Article 18
Information to be Furnished by Parties
to the Secretevy-General

1. The Parties shall furnish to the Secretary-General such informstion as
the Commission mesy reguest as being necessary for the performance of its
functions, and in particuler:



{a) An spnual Teport on the working of the Conventiom within esch of their -
territories;

{(b) The text of all laws and regulations from time to time promulgated in
order to give effect to this Convention; -

{¢) Such particulars as the Commission shall determine concerning capes of
111lieit traffic, including particulars of each case of illicit traffic discovered
which may be of impottancg, becsuse of the light thrown on the\source from which
drugs sre obtained for the illicit traffie, or because of quantities involved or
the method employed by illicit traffickers; snd

() The names and addresses of the governmental anthorities empowered to
issue export and import authorizations or certificates.

2. Parties shall furnish the information referred to in the preceding paragraph
in such manmer and by such dates and use auch forms as the Commission mmy requeat.,

Article 19

Estimates of Drug Reguirements

1. The Parties shall furnish t¢o the Board each year for-each of their
territories, in the manner and form prescribed by the Board, estimates on forms
supplied by it in respect of the following matters:
(a) Quantities of drugs to be consumed for medical and scientific
purposes ;
{b) Quentities of drugs to be utilized for the menufacture of other drugs,
of preparations in Scheduls III, and of substances mot covered by this Convention;
{e¢) Stocks of drugs to be held ag at 31 December of the vear to which the

estimates relate;
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(a) Quantities of drugs necesgary for addition to specisl stocks;

(e} The area (in hectares) and the geographical location of land to be
used for the cultivation of the opium poppy:

(f) Approximate quantity of opium to be produced;

(g) The number of industrial establishments which will manufacture
synthetiec drugs; and

{h) Tre quantities of synthetic drugs to be manufactured by each of
the establishments referred to in the preceding subperagraph.

2. (s} Subject to the deductions referred to in paragraph 3 of article 21,
the total of the eatimates for esach territory and each drug except oplum and
synthetic Hyugs shall consist of the sum of the amowmts specified under
subpersgraphs (a), (b) and (d) of paragrsph 1 of this article, with the
gddition of any amount required to bring the actual stocks on hand at

31 December of the preceding year to the level estimated as provided in
subparagraph (c) of paragraph 1.

{p) Bubjeect to the deductions referred to in paragraph 3 of article 21
regarding imports and in paragraph 2 of article 21 bis, the totdl of the
estimates for opium for each territory shall gonsist either of the sum of the
amounts specified under subparagraphs (a), (b) and {d) of paragraph 1 of this
article, with the addition of any smount required to brimg the actual stocks
on hand at 31 December of the preceding vear to the level estimated as
provided in subparagraph (c) of parsgraph 1, or of the amount specified under
subparagraph (f) of paragraph 1 of this article, whichever is higher.
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{c) Subject to the deductions referred to in paragraph 3 of article 21,
the total of the estimates for esch territory for each synthetic drug shall
consist either of the sum of the amounts specified under subparagraphs (a),
{b) and (d) of paragraph 1 of this srticle, with the addition of any amount
required to bring the sctual stocks on hand at 31 Decamber of the praeceding
year to the level estimated as provided in esubparagraph (¢) of paregraph 1,
‘or of the sum of the amounts specified under subparagraph (h) of paragraph 1
of this srticle, whichever is higher.

{d) The eastimates furnished under the preceding subparagraphs of this
paragraph shall be mppropristely modified to teke into sccount aﬂy quantity
seized end thereafter relessed fbf licit use as well as any guentity teken
from special stocks for the requirements of the civilian population,

3.  Any State msy during the yeay furnish supplementary estimates with an
explanation of the circumatances neceggitating such estimates.

k, Thne Parties shall inform the Board of the method used for determining
quantities shown in the eatimates and of any changes in the said method,

5. Subject to the deductions referred to in paragraph 3 of erticle 21, and
account being taken where appropriste of the provisions of article 21 bisg,
the estimates shall not be exceeded.

Article 20

Statistiecal Returns to be Furnished to the Board

1. The Parties shall Purnish to the Board for each of thelr territories, in
the manner snd form prescribed by the Board, statistical retuwrns on forms
supplied by it in respect of the following mattersa:



(a) Production or manufacture of drugs;

(b) Utilization of drugs for the manufacture of other drugs, of
preparations in Schedule III and of substances not covered by this Convention,
and vtilizetion of poppy straw for the manufecture of dyugs;

{e) Consumption of drugs;

(d) Imports and exports of drugs and poppy straw;

(e} Seizures of drugs and disposal thereof;

(£) Stocks of drugs as et 31 December of the year to which the returns
relate; and

(g) Ascertaineble area of cultivation of the opium poppy.

2, {a) The stetisticel returns in respect of the matters referred to im
parsgreph 1, except subparagraph (d), shall be prepered annually and shell be
furnished to the Board not later than 30 June following the year to which they
relate.

(b) The statistical returns in raspect to the matters referved to in
subparagraph (d) of paragrsph 1 shall be prepared quarterly and shall be
furnished to the Boerd within one month after the end of the quarter to which
they relate.

3. The Parties are mot required to furnish statistical returns respecting
special atocka, but shell furnish sepsrately returns respecting drugs imported
into or procured within the country or territory for special purposes, as well as
quantities of drugs withdrawn from specisl stocks to meet the requirements of the
¢ivilian population.

Article 21

Limitation of Manufacture and Importation

1, The total of the quantities of each drug manufactured and imported by any
country or territory in any one year shall not exceed the sum of the following:
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{a} The quantity consumed, within the limit of the relevant eastimate, for
medical and gscientific purposes;

(b) The quantity used, within the limit of the relevant estimate, ror the
manufacture of other drugs, of préparations in Schedule ITI, and of substances
not covered by this Convention; .

(e) The quantity exported;

" (d) The quantity added to the stack for the purpose of bringing thst stock
up to the level gpecified in the relevant estimm}e; and

(e) The quantity mequired within the limit of the relevant estimate for
special purpoges.

2. From the sum of the gquantities specified in paragreaph 1 there shall be
deducted any quantity that has been seized and released for 1iecit wwe, as wall as
any quantity takeéen from special Btocks for the requirements of the eivilian
population.

3. If the Board finds that the guentity manufactured and imported in sny one
yeer exceeds the sum of the guantities specified in pavsgraph 1, less any
deductions required under parsgreph 2 of *his srticle, any excess so established
and remsining at the end of the year shall, in the following year, be deducted
from the quantity to be manufectured or imported and from the total of the
estimates ag defined in paragraph 2 of article 19.

¥, " {a) If it appears from the statisticel returns on imports or exporta
{article 20) that the quantity exported to smy country or territory exceeds

the total of the estimates for that coumiry or territory, as defipned in

2B



_paragraph 2 of article 19, with the addition of the amounts shown to have been

exported, and after deduction of any excess sg esteblished ip paragraph 3 of
this article, the Board way notify this fact to States which, in the opinion of
the Board, should be z¢ informed;

{b) On receipt of such a notification, Parties shall not during tbe year
in question authorize eny further exports of the drug concerned to that country
or tervitory, except:

{i}) In the event of a supplementery estimate being furnished for that
coumbry or territory in respect both of any quantity over-imported
and of the additional quantity required, or

{(i1) In exceptional cases where the export, in the opinion of the
Government of the exporting country, is essential for the treatment
of the sick.

Article 21 bis

Limitation of Production of Oplum

1. The production of opium by any country or territory shall be organized
and controlled in such menner es to ensure that, ss far as possible, the
quantity produced In any one year shall not exceed the estimate of oplum
to be produced as established under paragraph 1 (f) of article 19.

2, If the Board finds on the basiep of information at its disposal in
accordance with the provieions of this Convention that & Party which has
pubmitted en estimate nder prragreph 1 (#) of article 15 has not limited
opium produced within ite borders to licit purposes in accordance with



relevant estimates and thet a sigpificant amount of opium produced, wvhether
lieitly or illicitly, within the borders of such a Party, has been
introduced into the illicit trerfie, it may, after studying the explenationa
of the Party concerned; which ghall be submitted to it within one month after:
notification of the finding in guestion, decide to deduct all, or & portiom,
of such an smount from the gquantity to beée produced and from the total of the
estimates as defined in paragreph 2 (b) of article 19 for the next year in
which such s deduction c#n be technieally sccomplished, taking into acecount
the season of the year and contractuel commitments to export opiuvm. This
decigion shall teke effect ninety deys afier the Party concerned is

notified thereof.

3. After notifying the Party concerned of the decision it has taken under
paragreph 2 sbove with regard to & deduction, the BHoard shall consult with
that Party in order to resolve the situation sabtisfactorily.

k., If ¢the situation is pot satisfactorily resolved, the Board may utilize
the provisions of article 14 where appropriate.

5. In taking its decision with regard to a deduction under paragraph 2
gbove, the Board shall teke into asccount not only all relevant ciretmstances
including those giving rise to the illieit traffic problem referred to in
paragraph 2 sbove, bubt alse any relevant now conbrol messuves which may have
been adop;ed by the Party.

-30 -



Article 22

Special Provision Applicable to Cultivation

1.  Whenever the prevailing conditions in the country or & territory of a Party
render the prohibition of the evitivetion of the opium poppy, the cocs bush or
the camnnabls plent the :ﬁwt suitable messure, in its opinion, for protecting the
public health and welfare and preventing the diversion of drugs into the illicit
traffic, the Party copcerned shall prohibit eultivation.

2. A Parby proulbiting culti;ratian of the opium poppy or the cennabis plant
shall teke sppropriate messures to seirze mny plants 1llieditly cultiveted and

to destroy them, except for smell quentities required by the Party for
scientific or research purposes,

Article 23

Bationel Opium Agencies

1. A Party that permits the cultivation of the opium poppy for the production
of opium shall esteblish, 17 .1t hes not slresdy done so, and maintain, one or
more government sgencies (hereafter in this article referred to ms the Agency)
T caryy out the fimetions required undey this artiele.

2. .Bach such Pavrty shall apply the following provisioms to the cultivation
of the opium poppy fo6r the production o6f opium end to opium:

(a) The Agency shall designate the areas in which, and the plots of lend
on which, cultivation of the opium poppy for the purpose of producing opium
shall be permitted.

{v) Only cultivetors licenmsed by the Agency shall be authorized to
engage in such eultivation.



(¢} Eech licence shall gpecify the extent of the lend on which the
cultivation is permitted.

(a) A1) cultivators of the opium poppy shall be required to deliver their
total crops of opium t¢ the Agency. The Agency shall purchase snd take physicsl
posaession of such crops as soon 88 possidle, but not later then four months
sfter the end of the harvest. V

(e} The Agency shall, i{n respect of opium, have the exclusive right of
importing, exporting, wholesale trading and meintaining stocks other than those
held by menufecturers of oplum alksloide, medicinal oplum or oplum preparations.
Parties peed not extend this exclusive right to medicinal oplum end opium
preparations.

3. The governmental fumetions referred to in paragreph 2 shall be discherged
by & single government sgency if the comstitution of the Party concerned
permits it.

Article 2k

Limitation on Production of Opium for
International Trade

1. {a) If any Party intends to initiate the production of opium or to
increase existing production, it shall take sccount of the preveiling world
need for opium in accordance with the estimates thereof published by the Board
80 that the production of opium By such Party does not result in over-
production of opium in the world.

{v) A Party shall not permit the production of opium or increase the
existing production thereof if in its opinion such production or increased
production in its territory may result in ilildcit traffic in opium.



2. (a) Subject to paragraph 1, where a Party which as of 1 January 1961 was
not producing oplum for export desires to export oplum which it produces, in
amowunty pot exceeding five toms annually, it shall notify the Bo;i.rd, furnishing
with such notigication information regarding:

(i) The controls in force as required by this Convention respecting the

opium to be produced and axported; and
(i1) The name of the country or countries to which it expects to export
) such opium;
end the Board may either approve such notification or may reccmmend to the
Pax;ty that it not engage in the production of opium for export.

(b) Where a Party other than a Party referred to in paragraph 3 desires
to produce opium for export in amounts exceeding five tons apnually, it shall
notlfy the Counecil, furnishing with such notification relevent information
including:

(1) The estimated amounts to be produced for export;

(ii) The controls existing or proposed respecting the opium to be
‘produced;
(iii) The name of the coumtry or countries to which it expects to export
such opium;
and the Council shall either approve the notification or may recommend to the
Party that it not engage in the produ;:tion of opium for export.
3. Notwithstanding the provisions of subpsrsgraphs (a) and (b) of paragraph 2,
a Party that during tem years immediately prior to 1 January 1961 exported opium
which such country produced may continue to export opium which it produces.
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4, (a) A Party shall not import opium from sny country or territory except
opium produced in the territory of;
. {i) A Party referred to in paragraph 3;
(11) A Party that has notified the Board as provided in subparagraph (a)
of parsgraph 2; or
(1i1) A Party that has received the spproval of the Council a8 provided
in subparagraph (b) of paregraph 2.

(b) Notwithastanding subparagraph (a) of this paragraph, a Party may
import opium produced by any country which produced snd exported opium during
the ten years prior to 1 Jenuary 1961 if such country hes established and
maintains & national control orpsn or agency for the purposes set oub dn
article 2% and has in force an effective means of ensuving that the opium it
produces is not. diverted dnto the 1llieit traffic.

5. The provisions of this article do not prevent a Party:

(a) From producing opium sufficient for its own requirements; or

(b) From exporting opium seized in the illicit traffic, to another Party
in accordance with the requirements of this Convention.

Article 25

Control of Poppy Strew

1. A Party that permits the cultivation of the opium poppy for purposes
otheér than the production of opium shall teke all measures necessary to

énsure:
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(a) That opium is not produced from such opium poppies; and

(b) That the manufacture of drugs from poppy straw is adequately controlled,
2, The Parties shall apply to poppy straw the system of import certificates and
export authoriszations as provided in artiele 31, ﬁdragrapha 4 to 15,
3, The Parties shall furnish statistical information on the import and export of
poppy straw as reguired for drugs under article 20, paragraphs 1 (d) and 2 (b).

Article 26

The Coca Bush and Cocs Leaves

1. If a Party permite the cultivation of the coca bush, it shall spply thereto and
to coca leaves the gystem of controls as provided in article 23 respecting the
control of theé opium poppy, but as regards paragraph 2 (d) of that article, the
requirements imposed on the Agency therein referred to shall be only to teke
physical possession of the crops as soon as possible after the end of the harvest.
2, The Parties shall so far as possible enforce the uprooting of all coca bushes
which grow wild, They shall destroy the coca bushes if illegally cultivated,

Article 27

Additional Provisions Relsting to Coca Leaves

1, The Parties msy permit the use of coca leaves for the preparation of a
flevouring agent, which shall not contain any alkaloids, and, to the exient necessary

for such use, may permit the production, import, export, trade in and vossession of
guch leaves,
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2. The Parties shall furnish separstely estimates {article 19) and statistical
information {article 20) in respect of coca leaves for preparation of the flavouring
agent, except to the extent that the same coca lesves are used rof the extraction
of alkaloids and the flavouring'agent, and g0 explained in the egtimates mnd
statistical information,

Article 28

Control of Cannabis

1, If a Party permits the cultivation of the eannabis plant for the production
of cannabis or.cannabis resin, it shall apply thereto the system of controls as
provided in article 23 respecting the control of the oplum poppy.

2, This Convention sball not apply to the cultivation of the cannabis plant
exclusively for industrial purposes (fibre apd seed) or horticultursl purposes,
3. The Parties shall adopt such messures as may be necesgary to prevent the
misuse of, and illicit traffic in, the leaves of the cannabis plant,

Article 29
Manufacture

1. The Parties shall require that the manufecture of drugs be under licence
except where such manufacture ig carried out by a State enterprise or State

Enterprises,
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2. The Parties shall:

(a} Control sll persons and enterprimes carrying on or engsged in the
manufacture of drugsi

{b)} Control under licence the establighments and premises in which such
manufacture may take place; and

{¢} Require that licensed manufacturers of drugs obtain periodical permits
apecifying the kinds and amounts of drugs which they shall be entitled to
mapufacture, A periodical permit, however, need not be required for preparations,
3. The Parties shall prevent the accumulation, in the possession of drug
manufacturers, of quantities of drugs snd poppy straw in excess of those required

for the normal conduct of busineas, having regard to the prevailing market
conditions,

Article 30

Trade and Distribvution

1. (a) The Parties shall require that the trade in and distribution of drugs be
under licence except wvhere such trade or distribution is carried out by a State
enterprise or State enterprises,
(b) The Parties shall:
(i) Control all persons and enterprises carrying op or engaged in the
trade in or distribution of drugs;
(ii) Control under licence the eatablishments and premises in which such
trade or distribution may take place, The requirement of licensing
need not apply to preparations.
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(¢) The provisions of subparagraphs (a) and (b) relating to licensing need
not apply ¢to persons duly authorized to perform and vhile performing therapeutic
or scientific functions,
2, The Parties shall also:
(a) Prevent the accumulation in the possession of traders, distributors,
State enterprises or duly authorized persons referred to above, of quantities of
drugs and poppy strav in excess of those required for the normal conduct of busminess,
. having regard to the prevailing market econditions; and
(b) (i) Require medical prescriptioms for the supply or dispensation of drugs
to individurls, Thia-requirement need not apply to such drugs as
individuals may lawfully obtain, use, dispense or administer in
connexion with their duly authorized therapeutic functions; and
(ii) If the Parties deem these messures necessary or desirable, reguire
that preseriptions for drugs in Schedule I should be written on
official forms to be imsued im the form of counterfoil books by the
competent governmental authorities or by muthorized professional
agsociations,
3, It is desirable that Parties require that written or printed offers of drugs,
advertisements of every kind or deseriptive literature relating to drugs and used
for commercial purposes, interior wrappings of packages containing drugs, and
labels under which drugs are offe;ed for sale indicate the international
non-proprietary name communicated by the World Health Organization,
k., If a Party congiders such measure necessary or desirable, it shall require that
the inner package containing a drug or wrapping thereof shall bear a clearly
visible double red band, The exterior wrapping of the package in which such drug
is contained shall not bear a doudle red band,
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5, A Party shall require that the label under.vhich a drug is offered for sale
show the exact drug content by weight ér percentage, This reguirement of label
information need not apply to a drug dispensed to en individual on medicsl
prescription,

6. The provisions of parsgraphs 2 and 5 need not apply to the retail trade in or
fetail distribution of drugs in Schedule I,

Artiels 31

Specinl Provialons Relating to Internationsl Trade

1. The Parties ghall not knowingly permit the export of drugs to any country or
territory except:
{s8) In accordance with the laws and regulations of that country or territory;

and
(b) Within the limits of the total of the estimates for that country or

territory, ae defined in paragraph 2 of artiecle 19, with the addition of the amounts
intended to be re~exported,
2 The Parties shell exercise in free ports and zones the same supervision and
control a8 in other parts of their territories, provided, however, that they may
apply more drastic measures,
3., The Partles shall:

{a) Control undeyr licenmce the import and export of drugs except where such
import or export is carried out by a State enterprise or enterprisesy

(b) Comtrol all persons and enterprises carrying on or engaged in such import
or export,
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4, (a} Every Party permitting the import or export of drugs shall reguire a
separate dmport or export suthorization to be obtmined for each such import or
export whether it consists of one or more drugms,

{b) Such authorization shall state the name of the drug, the international
non=proprietary name if any, the quantity to be imported or exported, and the name
and address of the importer and exporter, and shell specify the period within whieh
the importation or exportation mist be effected,

{e} The export authorization shall also. state the number and date of the
import certificate {paragraph 5) and the authority by whom it has been issued.

() The import suthorization may allow an importation in more than one
consignment,
5S¢ Before issuing an export authorization the Parties shaell require an import
certificate, issued by the competent authorities of the importing country or
territory and certifying that the importation of the drug or drugs referred to
therein, is approved and such certificate shall be produced by the person or
establishment epplying fér the export authorization, The Parties shall follow as
closely as may be practicable the form of import certificate approved by the
Commigaion,

6. A copy of the export authorization ehall accompany each consignment, and the
Government issuing the export suthorizatibn shall send a copy to the Government

of the importing country or territory,

T. (&) The Government of the importing country or territory, when the importation
hes been effected or when the period fixed for the importstion hes expired, shall
return the export authorization, with an endorsement to that effect, to the

Covernment of the exporting couniry or territory.
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(b} The endorsement shall specify the mmount actually imported,

{e} If a lesser guantity than that specified in the export authorization is
actually exported, the guantity asctually exported shall be stated'by the competent
authorities on the export authorizatiom and on any officisl copy thersof.

8. PBxports of consignments to a post office box, or to a bank to the sccount of
8 Party other than the Party nemed in the export authoriiation, ghall be prohlbited.
9, Exports of consignments to & bonded warehouse are prohibited unleas the
Goverrment of the importing country certifies on the import certificate, produced
by the person or establishment applying for the export authorization, that it has
approved the importation for the purpose of being placed in & bonded warehouse,

In such case the export suthorization shall speeify that the consignment is
expofted for such purpose, ach withdrewal from the bonded warehouse shnall require
a permit from the authorities having jurisdiction over the warehouse and, in the
case of a foreign destination shall be treated as if it were a new export within
the meaning of this Convention,

10, Consignments of drugs entering or leaving the territory of & Party not
accompanied by an export authorization shall be detained by the competent
authorities,

1l. A Party shall not permit any drugs consigned to esnother country to pass through
its territory, whether br not the consignment .is removed from the conveyance in
which it is carried, unless a copy of the export authorization for such consignment
is produced to the ¢ompetent authorities of such Party,

12. The cowpetent authoritieas of any country or ierritory through which a
consignment of drugs is permitted to pass shall take all due measures to prevent
the diversion of the consignment to a deatination other than that named in the
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uccom?anying copy of the export authorlization unlegs the Government of that country
or territory through which the congignmenf is passing authorizes the diversion,

The Govermment of the country or territory of transit shall treat any requested
diverasion aa 1f the diversion were an export from the country or itervitory of
transit to the country or territéry of new destinetion. If the diversion is
authorized, the provisions orlparagraph 7 {a) and (b) shall also apply between the
country or territory of tranait and the country or territory which origipally
exported the consigyment,

13, Ho consignment of drugs while in trensit, or vhilst being stored in & bonded
unfehouse, may be sublected to any process which would change the nature of the
drugs in question., The pecking may not be nltered without the permission of the
competent authorities,

14, The provisions of parsgraphs 11 to 13 relating to the passage of drugs through
the territory of a Party do not apply where the consignment in question is
transported by aircraft which does not land in the country or territory of transit,
If the aireraft lands in any such country or territory, those provisions shall be
applied so far sg circumstances require,

15. The provisions of this article are without prejudice to the provisions of

any international agreements which limit the control which may be exercismed by any
of the Parties over drugs in trangit,

16, Hothing in this erticle other than paragraphs 1 {a) and 2 need apply in the
cagse of preparations in Schedule III1,
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Article 32

Special Provisions Concerning the Carriage of Drugs in First-Aid
Kits of Ships or Alreraft Fngaged i{n Internatidnal Traffic

1. The international carriage by ships or alrcraft of such limited amocunts of
drugs a8 may be needed during their journey or voyage for first-aid purposes or
emergency cages shall pot be considered to be import, export or passage thfough a
country within the meaning of this Conventien,

2. Appropriate safeguards shall be taken by the country of registry to prevent
the improper use of the drugs referred to in paragraph 1 or their diversion for
illicit purposes, The Commisgsion, in copsultation with the appropriate
interpational organizations, shall recommend such safeguards,

3, Drugs carried by ships or aireraft in Qccordance with paregreph 1 shall be
subject to the 1ava,.regulations, permits and licences of the country of registry,
without prejudice to any rights of the competent local authorities to carry out
checks, inspections snd other contrel measures on board ships or aireraft, The
sdministration of such drugs in the case of emergency shall not be considered a
viclation of the requirementa of article 30, paragraph 2 (b},

Article 33

Pogsaggion of Drugs

The Parties shall not permit the possession of drugs except under legal
asuthority.
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Artiele 3k

Meagsures of Supervision and Inspection
The Parties shall requires

(#) That all persons who obtain licences as provided in accordance with this
Convention, or who have managerial or supervisory positions in a State enterprise
established in accordance with this Convention, shall have adequate qualifications
for the effective and faithful execution of the provisions of such laws and
regulations a5 are enacted in pursuance thereof; end

(b) That governmental authori;ies, manufacturers, traders, scientists,
scientifie institutions and hogpitals keep such records as will show the quantities
of each drug mapufactured and of each individual acquisition and disposal of drugs.
Such records shall respectively be ypregerved for a period of not less than
two yedrs, Where counterfoil books (article 30, paragraph 2 (b)) of official
prescriptions are used, such books imcluding the counterfoils shall also be kept

for a period of not leas than two years,

Article 35

Action Against the Illicit Traffie

Faving due regard to their comstitutional, legal and administrative systems,
the Parties shall:

(s} Meke arrangements at the national level for co-ordination of preventive
and repressive action againast the illicit traffic; to this end they may usefully

designate an appropriate agency responsible for such co-ordination;

bl



{v} Assist each other in the ¢ampalgn against the {1licit traffic in
narcotic drugs:;

(¢) Co-operate closely with each other and with the competent international
organizations of which they are members with & view to maintaining & co-crdinated
campaign ageinst the illicit traffics

{d} Enspure that internationsl co~operation between the appropriate agencies

“pe conducted in an expeditious wanner; and

(e) FEnsure that where legal papers sre transmitted internationally for the
purposes dr a prosecution, the transmittal be 2ffected in an expeditious manner to
the bodles designated by the Parties; this reguirement shaell be without prejudice
to the right of a Party to reguire that legal papers be sent to it through the
diplomatic channels;

{(£) Furnish, if they deem it appropriate, to the Board and the Commigsion
through the Secretery-Gemeral, in addition to information required by article 18,
information relating to {llieit drug activity within their borders, including
information on illieit eultivation, production, manufacture and use of, and on
{llicit trafficking in, drugsy and

(g) Furnish the information referred to in the preceding paragraph as fer as
possible in such manmer snd by such dates as the Board may request; 1f requeated by
a Party, the Board may offer its advice to it in furnishing the information and in
endeavouring to reduce the i1llicit drug activity within the borders of that Party,
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Article 36
Penal Provisions

1. (a) Subject to its constitutional limitations, each Party shall adopt such
measures as will ensure that cultivation, production, menufacture, extraction,
preparation, possession, offering, offering for sale, distribution, purchase, sale,
delivery on any terms whatsoever, brokerage, dispateh, dlspeteh in transit, transport,
importation and ekportation of drugs contrary to the proviaiéna of this Convention,
and any other action which in the opinlon of such Party may be contrary to the
rrovisions of this Convention, shall be punishsble offencen when committed
intentidnally, and that serious offences shall be liable to adequate punishment
perticula}ly by lmprisonment or other penslties of deprivation of liberty,

(b} Notwithstanding the preceding subparagraph, vhen abusers of drugs have
committed such offences, the Parties may provide, either as an slternative to
conviction or punishment or in additiom teo eonviction or punishment, that such
abusers shali'undergo measures of treatment, educstion, after-care, rehabilitation
and social reintegration in conformity with paragraph 1 of article 38,

2. Subject to the constitutional limitatiocns of & Party, its legal system and
domestic law,

(a) (i) Each of the offences enumerated in paragraph 1, if committed in

different countries, shall be considered as a distinct offence;

(i1} Intentional perticipation in, conspiracy to commit and attempts to
commit, any of such offences, and preparatory acta and financial
operations id connexion with the offences referred to in this
article, shall be punishable offences as provided in paragraph 1;
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(v)

(1ii)

(iv)

(1)

(ii)

({i1)

Foreign convictions for such offences shall be taken into account
for the purpose of esteblishing recldivism: and

Serious offences heretofore veferred to committed either by nationals
or by foreigners skall be prosecuted by the Party in whose territory
the offence was committed, or by the Party in vhose territory the
offender is found if extradition is not acceptable in conformity
with the law ot-the Party to whieh application is made, and 1if such
offender has not already been prosecuted and judgement given.

Esch of the offences enumersted in pavagraphs 1 and 2 (a) {(ii) of
this article shall be deemed to be included as an extraditable
offence in any extyadition treaty existing between Parties, Parties
undertake to include such offences as extraditable offences in every
extradition treaty to be concluded between them,

If a Party which makes extradition conditional on the existence of a
treaty receives a request for extradition from another Party with
vhich it has no extradition treaty, it may at its option consider
this Convention as the legal basis for extrsdition in respect of the
offences enumerated in paragraphs 1 and 2 (a) (i1) of this article,
Extradition shall be subject to the other conditions provided by the
law of the requested Party.

Parties vhich do not make extradition conditional on the existence
of a treaty shall recognize the offences enumerated in paragraphs 1
and 2 (a) {ii) of this article as extraditable offences between
themgelves, subject to the conditiong provided by the law of the
requested Party,
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(iv) Extradition shall be granted in conformity with the law of the
Party to which epplicatich is wade, anﬁ, notwithetanding
subparagraphs (b) (1)}, (i) snd (11i) of this paragraph, the Party
&hall have the right to refuse to grant the extradition in cases
where the competent authorities consider that the offence is not
gufficiently serious,
3. The provisions of this article ghall be subject to the provisions of the
eriminal law of the Party concerﬁed on questions of jurisdiction,
L, Nothing contained in this article shall affect the principle that the offences
to whieh 1t refers shall be defineé, prosecuted and punished in conformity with
the domestic law of a Party.

Axticle 37

Seizure and Confiseation

Any drugs, substances and equipment used in or intended for the c9mmisaion of
any of the offences, referred to in article 36, shall be liable to seizure and
configcation,

Artiecle 38

Measures Against the Abuse of Drugs

1. The Parties shall give specinl attention to and take all practicable measures
for the prevention of abuse of drugs and for the early identification, treatment,
education, artermcare, rehabilitation and soclal reintegration of the persons

involved and shall co-ordinate their efforts to these ends,
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2. The Parties shall ss fer as possible promote the twaining of perscanel
in the treatment, aftér—care, rehabilitation and social reintegration of
abusers of drugs.

3. The Parties shall teke all prachticable messures to assist persons whose
work so reguires to gain an underetanding of the problemas of gbuse of drugs
end of ita prevention, and shall slso promote such understanding smong the
genersl public 4f there ds & risk that abuge of drugs will become wvidespread.

Article 38 bis

Agreements on Regional Centres

If a Party considers it desirable es part of jts action against the
Aillicit. traffic in drugs, baving 8ue vegard to its constitubtional, legal and
administretive systems, and, 1f it so desives, with the technical advice of
the Board or the specislized agencies, it shell promote the establishment, in
consultation with other intersated Parties in the region, of agreements which
contemplate the development of regiopnal centres for sclentific research and

education to combat the problems resulting from the illieit use of and traffic
in drugs.

Article 39

Application of Stricter Nationel Control Measures
then those Required by this Convention

Notwithstanding snything contained in this Convention, & Payty shell not
be, or be deemed to be, precluded from adopting measures of control more strict
or severe than those prowvided by this Convention eud in particular from
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requiring that Preparations im Schedule III or drugs in Schedule IX be aubject
to all or such of the msasures of control applicable to drugs in Schedule I as
in its opinion is necessary or desirable for the protection of the public health

or welfare.

Artiele hoY/

Lenguages of the Convention and Procedure for Bignature,
Ratification and Accession

1. This Convention, of which the Chinesge, English, French, Russiasn and Spanish
texts are equally muthentic, shall be open for signsture until 1 August 1561 on
behalf of any Member of the United Nations, of any non-member State which is s
Party to the Statute of the International Court of Justice or member of &
aspecialized agency of the United Nations, and also of any other State which the
Couneil may invite to become a Party.

2. This Convention is subject ¢o ratification. The instruments of ratification
shall be deposited with the Secretary-(enersl.

3. This Convention shall be open after 1 Auguast 1961 for amccession by the
States referred to in paragraph 1. The instruments of accession shall be
deposited with the Secretary-General.

1/ See paragraphs 3 and 4 of the introductory note.
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Article hlg/

Entry into Force

1. This Convention shall come Into force on the thirtieth day following the
date on which the fortieth inmtrument of ratification or accession is deposited
in accordance with article L0,

2. In reaspect of any other State depositing an instrument of ratification or
accession after the date of deposit of the said fortieth instrument, this
Convention shall come intc force om the thirtieth day after the deposit by that

Btate of its imstrument of ratification or accession.

Articie L2

Territorial Avplication

This Convention shall apply to all non-metropolitan territories for the
international relations of which any Party is responsible, except where the
previous consent of such & territory is required by the Constitution of the Party
or of the territory concerned, or required by custom. Ip such case the Party
shell endeavour to secure the needed consent of the territory within the shortest
period possible, and when that consent is obtaiped the Party shall notify the
Secretary-General. This Convention shall apply to the territory or territories
named in such notification from the date of ite receipt by the Secretary-General,
In those cases where the previous consent of the non-mpetropolitan territory is
not required, the Party concerned shell, at the time of signature, ratification
or accession, declare the non-metropolitan territory or territories to which this

Convention applies.

2/ Inid.
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Article 43

Territovies for the Purposes of Articles 19, 20, 21 amd 31

1. Any Party may notify the SBecretary-Oeneral that, for the purposes of
articles 19, 20, 21 and 31, ome of its territories is divided into two or more
territories, or that two or more of its territories sre consolidated into a
single territory.

2. Two or mwore Parties may notify the Secrestary-General thet, as the result
of the establishment of & customs union between them, those Parties constitute
a single territory for the purposes of articles 19, 20, 21 and 1.

3. Any notification under paragraph 1 or 2 above shall take effect on

1 Jenuery of the yeay fbllowing the year in which the notification was made.

Article 4b

Teyrmination of Previous International Treatien

1. The provisions of this Conveniion, upon its coming inte force, shall, as
between Parties hereto, terminate and replace the provisions of the following
treaties:

(a) International Opium Convention, signed at The Hague on
23 Japuary 1912;

(b} Agreement concerning the Manufacture of, Internal Trade in snd Use
of Prepared Opium, signed at Geneva on 11 February 1925;

{c} International Opium Convention, signed at Ceneva on 19 February 1925

{a) Convention for Limiting the Manufacture and Regulating the
Distribution of Karcotic Drugs, signed at Cemeva on 13 July 1931;

{e) Agreement for the Control of Opium Smoking in the Far East, signed
at Bangkok on 27 Hovember 18931; '
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() Protocol signed at Lake Success on 11 December 19k6, amending the
Agreements, Conventions and Protocols on Barcotic Drugs concluded at The Hague
on 23 January 1912, at Ceneve on 1l Pebruery 1925 and 19 February 1925 and
13 July 1931, at Bangkok on 27 November 1931 and at Geneva on 26 June 1936,
except as it affects the last-named Convention;

(g) The Conventions and Agreements referred to in subparagraphs (a) to
(e) a8 amended by the Protocol of 1946 referred to in subparagraph (f£);

(h) ‘Protocol signed at Paris on 19 November 1948 Bringing under
International Contryol Drugs outside the Scope of the Convention of 13 July 1931
for Limiting the Manufscture and Regulsting the Distribution of Narcotic Drugs,
a8 Amended Ly the Protocol usigned st Lake Succgss on 11 December 1946

(i) Protocol for Limiting and Regulating the Cultivation of the Poppy Plant,
the Produstion of, International and Wholesale Trade in, and Use of Opium,
signed at New York on 23 June 1953, should that Protocol have come into-force.

2. Upon the coming imto force of this Convention, article 9 of the Convention
for the Suppression of the Illieit Traffic in Dengerous Drugs, signed at

Geneva on 26 Jume 1936, ahall, between the Parties thereto which are also Parties
to this Convention, be terminated, and shall be replaced by paragraph 2 (b) of
article 36 of this Convention; provided that such a Party may by notification to
the Secretary-General continue in force the said article 9.
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Articlevhséf

Trangibtional Provisions

1, The functions of the Board provided for in article U shall, s3 from the date

of the coming into force of this Convention (article 41, paragraph 1), be
provisionally carried out by the Permanent Central Board constituted under chapter VI
of the Convention referred to inm srticle LY (c) ‘ar amended, and by the Supervisory
Body constituted under chapter II of the Convention referred to in article Lh (a)

as amended, as such functions may respectively require,

3/ The following is the text of article 20 of the 1972 Protocol (see also
paragraph 5 of the introductory note):

Article 20
Transitional provigions

1. The functions of the International Narcotics Control Bosrd provided for
in the amendments contained in this Protocol shall, as from the date of the
coming into force of this Protocol pursuant to paragraph 1 of srticle 18
above, be performed by the Board as consbtituted by the unamended Single
Convention.,

2. The Economlec and Socisl Couneil shall fix the dete on which the Board as
¢constituted under the amendments contained in this Protocol shall enter upon
its duties, As from that date the Board as so constituted ahall, with respect
to those Parties to the unamended Single Convention and to those Parties to
the treaties epumerated in article Ll thereof which are not Parties to this
Trotocol, undertske the functions of the Doard as constituted under the
unemended Single Convention.

3., Of the members elected mt the first election after the increase in the
membership of the Board from eleven to thirteen members the terms of

8ix members shall expire at the end of three years and the terms of the other
seven members shall expire at the end of five years,

k, 'The members of the Board whose terms are to expire at the emd of the
above-mentioned initial period of three years shall be chosen by lot to be
drawn by the Secretary-General immediately after the first election has been
completed,
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2+ The Counciiiahall fix the date on which the new Board referred to in article 9
shal)l enter upon its duties, As from that date that Board shall, with respect to
the States Parties to the treaties epumerated in article 4b which are not-Parties
to this Convention, undertake the functions of the Permanent Central Board and of
the Supervisory Body referred to in paragraph 1,

Article L6
Denupeiation

1. After the expiry of two years from the date of the coming into force of this
Convention (article 41, paragraph l)’any Party may, on its own behalf or on behalf
of a territory for which it has international responsibility, and which has
withdrawn its consent given im accordance with article 42, denounce this Convention
by an. instrument in writing depomited with the Secretary-General,

2, The denunciation, if received by the Secretary-General on or before the first
day of July in any year, shall teke effect on the first day of January in the
succeeding year, and, if veceived after the first day of July, shall take effect
a8 if it had been received on or before the first day of July in the succeeding
year,

3+ This Convention .shall be termimated if, as & result of denunciations made in
accordance with paragraph 1, the conditions for its coming into force as laid down
in article 41, paragraph 1, cease to exist,
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Article AT
Amendments

1., Any Party mey propose an smendment to this Convention, The text of any such
amendment and the reasons therefor shall be communicated to the Secretary-leneral
who shall copmunicate them to the Parties and to the Council, The Council may
decide either:

(a) Tnat a conference sball be called in accordance with Article 62,
paragraph 4, of the Charter of the United Nations to consider the proposed
amendment; or

{(b) That the Parties shall be asked whether they accept the proposed
‘ smendment and alse sasked to submit to the Council any comments on the proposal,
2. If a proposed amendment circulated under peragraph 1 (b} of this article has
not been rejected by any Party within eighteen months after it has been circulated,
it shall thereupon enter into force, If, however, a proposed smendment is
rejected by eny Party, the Council may decide, in the 1ight of comments received
from Parties, whether a conference shall be called to comsider such emendment,

Article 48

Disputes
1, If there should ariee between two or move Parties a dispute relsting to the
interpretation or application of this Comvention, the said Parties shell consult
together with a view to the settlement of the dispute by pegotiation, investigation,
mediation, conciliation, arbitration, recourse to regional bodies, judicial process

or other beaceful meana of their own choice,
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2. Any such dispute which cannot be settled in the manner prescribed shall dbe
referred to the International Court of Justice for deeialon,

Article hg
Transitional Reservationa

1, A Party may at the time of signature, ratifitution or accegsion reserve the
right to permit temporarily in eny one of its territories:

(a) The guasi-medical use of opium;

(v} Opium smoking;

{(e) Coca leaf chewing;

(d) The use of cannabis, cannabis resin, extracts and tinctures of cannabis
for non-medical purposes; and

(e} The production and manufacture of and trade in the drugs referred to
under (a) to (a) for the purposes mentioned therein,

2, The .regservations under paragraph 1 shall be subject to the following
regtrictiong’

(a) The activities mentioned in paragraph 1 mey be authorized only to the
extent that they were traditional in the territoriss in respect of which the
reservation ig made, and were there permitted on 1 January 1961,

(b) No export of the drugs referved to in paragraph 1 for the purposes
mentioned therein may be permitted to a non-party or to a territery to which this
Convention does mnot apply under article L2,

(¢) Only such persons may be permitted to sgmoke opium as were registered by
the competent suthorities to this effect on 1 January 196k,
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(@) The quasi-medicel use of opium must be abolished within 15 years from the
coming into force of this Convention as provided in parsgraph 1 of artiecle 41,

(e} Coce leaf chewing must be abolished within twenty-five years from the
coming into force of this Convention.as provided in paragraph 1 of article 4l,

(£) The use of cannabis for other than medicel and scientific purposes must
be discontinued as soon as possible but in any case within twenty-five years from
the coming into force of this Convention as provided in paregraph 1 of article L,

{(g) The production and manufacture of and trade in the drugs referred to in
paragraph 1 for any of the uses mentioned therein must be reduced and finally
abolighed simultaneously with the reductiom and abolition of such uses,

3. A Party making a regservation under paragraph 1 shall:

(a) Ipciude in the annual re;ort to be furnished te the Secretary-General,
in mecordance with article 18, paragraph 1 (a), an account of the progress made in
the preceding yesr toéards the abolition of the use, productién, manafacture or
trade referred to under paragraph l; and

{b) Furnish to the Board separate estimates (axrticle 19) and statistical
returns (article 20) in respect of the reserved activities in the manner and form
prescribed by the Board,

4, {(a) If a Party wvhich makes & reservation under paragraph 1 fails to Furnish:
(1) 'The report referred to in'paragraph 3 {a} within six months efter the
end of the year to which the information relates;

(ii) The estimates referred to in paragraph 3 (b) within three months after
the date fixed for that purpose by the Board in acecordance with
érticle 12, paragraph 1;
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(iii) The statistics referred to in paragraph 3 (b) within three months after

the date on which they are due in accordance with article 20,

paragraph 2,
the Board or the Secretary-Geperal, as the case may be, shell send to the Party
concerned a notification of the delay, and shall regquest such informstion within a
period of three months after the receipt of that notificetion,

(b) If the P&fty failg to comply within this period with the request of the

Board or the Secretary-Genersl, the reservation in question made under paragraph 1

shall cease to be effective,

Se A Btate which has made reservations may at any time by notification in writing
withdraw all or part of ita reservations,
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Article QOE/

Othér Reservatlons

1, No reservations other than those made in accordance with article 49 or with
the following paragraphs shall be permitted.

L/ The following is the text of article 21 of the 1972 Protocol (see also
paragraph 5 of the introductory note):

Article 21
Reservationa

1, Any State may, at the time of signature or ratification of or accession
to this Protocol, mske & reservation in respect of any amendment contained
herein other than the smendments to article 2, paragraphs 6 and 7 (article 1
of this Protocol), article 9, paragraphs 1, I and 5 (article 2 of this
Protocol), article 10, paragraphs 1 end % (artlcle 3 of this Protocol},
article 11 (article 4 of this Protocol), article 1k bis (article 7 of this
Protocol), article 16 (article 8 of thia Protoecol), article 22 (article 12
of ‘this Protocol), article 35 (article 13 of this Protocol), article 36,
paragraph 1 (b) (article 14 of this Protocol), article 38 (article 15 of
this Protocol) and article 38 bis (article 16 of this Protocol).®

2. A State which has made reservations may at any time by notification in
writing withdraw all or part of its reservations,

# Tt will be noted that States that wish to make a reservation to one
or more of the amendments in sccordance with the above article 21 of the
1972 Protocol should first become Parties to the Single Convention in its
unamended form (if they have not already done so), and then should ratify
or accede to the 1972 Protocol subject to the deaired reservation,
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2, Any State may at the time of signature, ratification or accession make
reservations in respect of the following provisions of this Convention:
Article 12, paregraphe 2 and 33 article 13, paragraph 2, article 1k,
parsgraphs 1 and 2; article 31, parsgraph 1 (b) and article 48,
3. A State vhich desires to become:a Party but wishes to be authorized to make
regervations other than those made in sccordance with paragraph 2 of this srticle
or with article 49 may inform the Secretary~General of such intention, Unless by
the end of twelve months after the date of the $écretary-0eneral’s communication
of the regervation concerned, this reasstveglion has been objected to by one third
of the States thet bave ratified or acceded to this Convention before the end of
that period, it shall be deemed to be permitited, it being understood however that
Statesz which have oﬁjected to the reservatioﬁ need not assume towards the
reserving State any legsl obligation under this Convention which is affected by
the reservation,
B, A Btate whlch hag msde regervations may &t any time by notification in writing
withdrav all or part of its respervations,
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Article 51

Hotifications

The Secretsry-Ueneral ghall notify to all the States referred to:in
paragraph 1 of article 40

{a) Sigpatures, ratifications and sccessions in sccordance vith article L0y

{(b) The date upon which this Convention enters into force in accordence
with article L1;

{c) Denunciations in accordance with srticle hé; and

{d) Declarations end potifications under artiecles L2, b3, L7, L9 and 50,

Text eatablished by the Secretary-feneral on 8 August 1975, in aceordance
with article 22 of the Protocol of 25 March 1972,

¥or the Becreteary-Geheral:

The Legal Counsel,

b



SCHEDULES

List of Drugs Included In Schedule T

ACETYLMETHADOL (3-acetoxy-é—dimethylamino-h;h-diphenylheptane)

ALLYLPRODINE (3=-allyl-l-methyl-kephenyl-bupropionoxypiperidine)

ALPHACETYLMETHADOL (alphe«3-acetoxy-6-dimethylamino-i hediphenylheptane)
ALPHAMEPRODINE (mlpha=3-ethylel-methyl-k-phenyl-l-propionoxypiperidine)
ALPHAMETHEADOL (alpha-f=dimethyleminoel kediphenyle3-heptanol)

ALPHAPRODINE (alpha=~l,3-dimethyl=bephenyl=-S-propionoxypiperidine)

ANTLERIDINE (l-gg;graminophenethyl—h-phenylpiperiéine-h-carboxylic acid ethyl ester)
BENZETHIDINE (1-{2-benzyloxyethyl)=l~phenylpiperidine=kw=carboxylic acid ethyl ester)
BENZYLMORPHINE (3-benzylmorphine)

BETACETYILMETHADOL (beta=3eacetoxy-b-dimethylemino-k h-diphenylheptane)
BETAMEPRODINE (beta-3-ethyl-l-methylel-phenyl-li-propionoxypiperidine)

BETAMETHADOL (beta~6-dimethylamino-l, b-diphenyle-3-heptanol}

BETAPRODINE (betawl,3-dimethyleli~phenyl=k=propionoxypiperidine)

CANNABIS and CANNABIS RESIN and EXTRACTS and TINCTURES of CANNABIS

CLONITAZERNE (2-para-chlorbenzyl-l-diethylaminoethyl-5-nitrobenzimidazole)

COCA LEAF

COCAINE (methyl ester of benzoylecgonine)

CONCENTRATE OF POPPY STRAW (the material srising when poppy strav has entered into
a procens for thé concentration of its alkeloids when
such material is made available in trade)

DESOMORPHINE (dihydrodeoxymorphine)

DEXTROMORAMIDE ((+)-b-[§;methyl-h-oxo—3,3—diphenyl-h—(l-pyrrolidinyl) bntyi? morpholine)
DIAMPROMIDE (N-/2-methylphenethylamino) propygy-propionanilide)

DIETHYLTHIAMBUTENE (3-diethylemino=l,l-8i-{2'-thienyl)-l~butene)

DIHYDROMORPEINE

DIMENOXADOL (2-dimeihylaminoethyl—l-ethoxy—l,l-diphenylacetate)
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DIMEPEEPTANOL (6-dimethylamino=li i-diphenyl-3-heptanocl)
DIMETHYLTHIAMBUTENE (3-dimethylanino-l,l-di-(E‘-thienyl)-l-butene)
DIOXAPHETYL BUTYRATE (ethyl 4-morpholino-2,2-diphenylbutyrate)

DIPHEROXYLATE (l={3-¢yano=3,3-diphenylpropyl )—h-phenylpiperidinenﬂ-c arboxylic acid
ethyl eater)

DIPIPANONE (4, h~diphenyle6~piperidine=3-heptanone)

BCOONINE, its esters and derivatives which are convertible to ecgonine and cocaine
ETHYLMETHYLTHIAMBUTENE (3-ethylmethylamino-l,l-di-(2'thieayl)-l-butene)
ETONITAZENE (l-diethylaminoethyl-2-para=ethoxybenzyl-5-nitrobenzimidazole)

ETOXERIDINE (1-/2-(2-hydroxyethoxy) ethyl/-L-phenylpiperidine~hi-carboxylic acid
ethyl ester)

FURETHIDINE (le(2-tetrahydrofurfuryloxyethyl )=k-phenylpiperidine-hiscarboxylic ncid
ethyl ester) :

HEROIN (discetylmorphine)

HYDROCODONE (dihydrocodeinone)
HYDROMORPHINOL (lb=hydroxydihydromorphine)
HYDROMORPHONE (dihydromorphinone)

HYDROXYPETHIDINE (hometa-hydroxyphenyl=l-methylpiperidineshncarboxylic acid ethyl
ester

ISOMETHADONE (6-dimethylaminowS-methyl=b,bediphenyl-3-hexanone)

KETOREMIDONE (h-meta-hydroxyphenyl-l-methyl-h-propionylpiperidine)

LEVOMETHORPHAN® ((=)=3-methoxy-N-methylmorphinan)

LEVOMORAMIDE ((~)=k=/2-methyl-h-oxo-3,3-diphenyl-h-(1-pyrrolidinyl) butyl/ morpholine)
LEVOPHENACYLMORPHAN ( (- )=3-hydroxy=N-phenacylmorphinan)

LEVORPHANOL¥ ((w)w3«hydroxy=N~methylmorphinan}

METAZOCINE (2!'«hydroxy=2,5,9«trimethyl=6,7-benzomorphan)

¥ Dextromethorphan {(+)e=3-methoxy-N-methylmorphinen) and dextrorphan
{(+)=3=hydroxy=-N-methylmorphinan) are specifically exeluded from this Schedule,
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METHADONE (6~dimethylamino=h bediphenyl=3-heptanons)
METHYLDESORPHINE (6-methyl-delta 6~deoxymorphine)

- METHYLDIHYDROMORPHINE (Gemethyldihydromorphine)
1-Methyl-haphenylpiperidine-k-carboxylic acid

METOPON {5-methyldihydromorphinone)

MORPHERIDINE (1-(2«morpholinoethy1)-h-phenylpiberidine-h-cerbbxylie acid ethyl ester)
NORPHINE

MORPHINE METHOBROMIDE and other pentavalent ritrogen morphine aerivatives
MORPHINE-N~OXIDE

MYROPHINE (myristylbenzylmorphine)

HICOMORPHINE (3,6-dinicotinylmorphine)

HORLEVORPHANOL ((&)=3=hydroxymorphinan)

HORMETHADONE (6-dimethylamino-h,l-diphenyl=3-hexanone)

NORMORPHINE {demethylmorphine}

OPIUM

OXYCODONE (ik=hydroxydihydrocodeinone}

OXYMORPHONE (1h~hydroxydihydromorphinone)

PETHIDINE {l-methyl-lephenylpiperidine-kmcarboxylic acid ethyl ester)
PHENADOXONE {6~morpholino=h,ksdiphenyl=3-heptanone)

PHEHAMPROMIDE (N-(l-methylw2~piperidincethyl) propionanilide)
PHENAZOCINE {2'«hydroxy-5,9-dimethyl-2-phenethyl-6,T=benzomorphan )
PHENOMORPHAR (3~-bydroxy=N~-phénethylmorphinan)

PHENOPERIDINE (1-(3~hydroxy-3-phenylpropyl)-i-phenylpiperidine-h-carboxylic acid
ethyl ester)

PIMINODINE (4ephenylele~(3=phenylaminopropyl) piperidine-l-carboxylic acid ethyl ester)
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PROUEPTAZINE (l,3—dimethyl-h-pheqylpggpxgpionquazacycloheptane}
PROPERIDINE (l-methyl-L-phenylpiperidine=hecarboxylic acid isopropyl ester)
RACEMETHORPHAN ( (t)-3-methoxy-N-methylmorphines)
RACEMORAMIDE ((#)-d-/2-methyleh=oxo=3,3ediphenyl=b=-(l-pyrrolidinyl}. bumyl7'nnrpholine)'
RACEMORPHAN ((2)-3-hydroxy~N-methylmorphinsan )
THEBACON (acetyldihydrocodeinons)
THEBAINE
TRIMEPERIDINE (1,2,5-trimethyl-hephenyl-b-propionoxypiperidine); and
The isomers, unless specifically excepted, of the drugs in thig Schedule
wnenever the existence of such isomers is possible within the specific chemicel

designation; &
The ssters and ethers, unless appearing in another Schedule, of the drugs in

this Schedule vheﬂever the existence of such esters or ethers is possible; V
The salts of the drugs listed in this Sehedule, including the salts of esters,

ethers and isomers as provided above whenever the existence of such salts is possible.
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List of Drugs Included in Sehedule II

ACETYLDIRYDROCODEINE
CODEINE (3-methylmorphine)
DEXTROPROPOXYPHENE ((*)wh=dimethylamino-3-methyl=l,2-diphenyle2-propionoxybutane }
DIHYDROCODEINE
ETHYLMORPHINE (3~ethylmorphine)
NORCODEINE (N-demethylcodeine)
PHOLCODINE (morpholinylethylmorphine); and

The isomers, unless gpecifically excepted, of the drugs In this Schedule
vhenever the existence of such isomers is possible within the specific chemical
designation;

The salts of the drugs listed in this Schedule, including the salts of the

isomers as provided above whenmever the existence of such salts is possibdle.
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List of Preparstions Included in Schedule ITI

1. Preparations of Acetyldihydrocodeine,

Codeine,

Derbmpropgxyphaue »

Dihydrocodeine,

Ethylmorphine,

Horcodeine, and

Pholeodine
when

{a) Compounded with one or more other ingredients in such & way that the
preparation has no, or a negligible, risk of abuse, and in such a way that fhe drug
cannot be recovered by readily applicable means or im a yi<ld which would constitute
8 risk to public health; and
(b) Containing not more than 100 milligremmes of the drug per dosage unit and

with a concentration of not wore tham 2,5 per cent in undivided preparations,
2. Preparstions of coéﬁine containipg not more than 0.1 per cent of cocaine
ealculated as cocaine base and preparations of opium or morphine containing not more
than 0.2 per cent of morphine calculated as anhydrous morphine base and compounded
with one or more other Ingredients in such a way that thé preparation has no, or a
negligible, risk of abuse, and in such a way that the drug camnot be recovered by
readily applicable means or in a yleld which would constitute a risk to publie
health,
3. Solid dose preparations of diphenoxylate containing not more than
2.5 milligrammes of diphenoxylste calcylated as base and not less than
25 micrograms of atropine sulphate per dosage unit,



L,  PULVIS IPECACUANHAE ET OPII COMPOSITUS
10 per cent opium in powder
10 per cent Ipecacuanha root, in powder
well mixed with
80 per cent of any other powdered ingrediemt containing no drug.
5. Preparations conforming to any of the formulee listed in this Schedule and
mixtures of such preparations with any material which contains no drug.
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List of Drugs Included jn Schedule IV

CARNABIS AND CANNABIS RESIN
DESOMORPHINE (dihydrodeoxymorphine)

HEROIN (discetylmorphine)

KETOBEMIDONE (h-meta~hydroxyphenyl-l-methyl=b=propionylpiperidine); and

The salts of the drugs listed in this Schedule whenever the formation of such salts

¥ 'ppssiblé'
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Hote limipaire

1 Conformément 8 1'article 22 du Protocole portant amendement de la Convention
uniqué sur les stupéfisnta de 1961, en date & Genéve du 25 mars 1972, le Secrétaire
général a Etabli le texte de la Convention unique sur les stupéfients de 1961
(ci-aprés dénommée Convention unigue) sous sa forme modifife, .

2. Le présént document comprend le texte de la Convention unique, telle que
modifiée par le Protocole adopté par la Conférence des Natioms Unies chargée
d'examiner les smendements & le Convention unique sur les atqpériants de 1961, gui

a eu lieu i Genéve du 6 au 24 mars 1972.

3. Le Protocole portant amendement de la Converition unique sur les stupéfiants

de 1961 .(ci-aprés dénommé Protocole de 1972) est entré en vigueur le 8§ =ofit 1975,
conformément au parasgraphe 1 de 1'article 18 dudit Protocole, Pour tout Etat d&ja
Partie & la Convention unique et qui, aprés la date du dépdt du querantiéme imstrument
de ratification ocu d'adbésion, dépome auprds du Secrétaire général un instrument de
ratification ou d'adhésion au Protocole de 1972, celui-ci entrera em vigueur le
trentidme jour qui suivra le dépSt par cet Etat de son instrument (voir articles 17 et
18 du Protocole de 1972).

b. Tout Efet qui devient Partie & la Convention unique aprés l'entrée en vigueur
du Protocele de 1972 est, faute d'avoir exprimé une intention Aiff@rente, considéré
comme &tant T a) Partie & la Convention unique telle qu'elle est amendée; et b) Partie
3 1a Convention unique non amendée au regard de toute Partie 4 cette Convention qui
n’est pas life par le Protocole de 1972 (voir article 19 du Protocole de 1972).

5. Afin de feciliter la lecture de ce document, le Seerftarist a ajout des notes
de bas de page. Dans le cas des articles 45 et 50 de la Convention unique intitulés
"Dispogitions transitoires” et "Autires réservea"; le texte des articles correspondants
du Protocole de 1972 a &té reproduit intégralement en notes de bas de page.






CONVENTION UNIQUE SUR LES STUPEFIANTS DE 1961 TELLE QUE MODIFIEE PAR LE PROTOCOLE
PORTANT  AMENDEMENT DE LA CONVENTION UNIQUE SUR LES STUPEFIANTS DE 1961

Préambule

Les Parties,
Soucieuses de la santé physique et morale de l'humanité,

Reconnaissant que l'usage médical des stupéfisnts demeure indispensable pour

soulager la douleur et que les mesures voulues doivent Etre prises pour assurer que
des sgtupéfiants soient disponibles & cette fin,

Reconpaissant que la toxicomanie est un fl&au pour l'individu et constitue un
danger &conomique et social pour 1l'humanité,

Conscientes du devoir qui leur incombe de prévenir et de combattre ce fléeu,

Considérant que pour &tre efficaces les mesures priges contre 1l'abus des
stupéfiants doivent &ire coordonnées et universelles,

Estimant qu'une action universelle de cet ordre exige une coopfration
internationale guidée par les mEmes principes et visant dés buts commung,

Reconnaissant la‘cOmpétence de 1'Organisation des Nstions Unies en matidre de

contrdle des stupéfients et désireuses que les organes internationaux intéressés
soient group€s dans le cedre de cette Organisationm,

Désireuses de conclure une convention internationale acceptable pour tous,
remplacant la plupart des traités exigtants relatifs aux stupéfiants, limitant
l'ugage des astupéfiants aux Ping médicales et scientifiques et établissaqt une
coopération intermationale constante pour mettre en oeuvre ces principea et atteindre
ces buts,

Conviennent de ce qui suit :



Article premier
Définitions

L. Bauf indication expresse en sens contraire ou sauf si le contexte exige qu'il
en goit autrement, les définitions ci-aprés s'appliquent & toutes les dispositions
de ls prEésente Convention i

a} Le terme ”Organef désigne 1'Organe international de contr8le des
stupéfianta,

¥} Le terme "cannabias™ d€signe les sommités floriféres ou. Tructifires de la
plante de cannabis (& l'exclusion des: graines et des feuilles qui ne sont pas
accompagnées des sommités) dont 1a résine n'a pas 6té extraite, quelle que soit
leur application,

¢) L'expression "plante de cannabis™ dfsigne toute planfé dit’ genre ‘cannsbis.

d) Ltexpression "résine de cannapis™ désigne la résine séparée, brute ou
purifige, obtepue & partir de la plante de cannabis.

e) Le terme “coceler™ dEgigne toute espice d'arbustes du genre Erythroxylon,

£f) L'expression "fenille de coca™ désigne la feuille du cocafer & 1texception
de la feunille dont toute l'ecgonine, la cocaine et tout autre alecalofde ecgoninique
ont £té enlevés,

g} Le terme "Commission” désigne lm Commission des stupéfimnts du Conseil,

) Le terme "Conmseil"™ désigne le Conseil Economique et social des Nations Unies,

i} Le terme "culture"™ désigne 1a culture du pavot a’cpium, du cocaler et de
1ls plante de cannsbis,

3} Le terme "stupéfiant" désigne toute substance des Tableaux I et II, qu'elle
soit naturelle ou synthétique.

k) Lbexpression "Assemblée générale™ Afpigne 1'Ansemblée générale des
Nations Unies,

1) L'expression "trafic illicite®™ dfsigne la culture ou tout trafic de
stupéfiants contraires aux buts de la présente Convention,

m} Les termes "importation™ et "exportation" d8signent, chacun avec son sens
pgrticulier, le transport matériel de stupéfiants 4'un Etat dans un autre Bist ou
d'un territoire dans un autre territoire du méme Etat.,



n) .Le terme "fabrication" désigne toutes les opérations, autres gue la
production, permettant d'obtenir des ntupéfianfs et comprend ls purificatién de
wéme que la transformation de stupéfiants em d'autres stupéfiants,

o) L'expression "opium médicinal” d€signe l'opium qui a subi les prépa=
rations nécessaires pour son utilisation thérapeutique.

p) Le terme “opium" désigne le latex Spaissi du pavot & opium.

q) L'expression “pavot & opiun” désigne la plante de l'espdce Papaver
somniferum L.

r) L'expression "paille de pavot™ désigne toutes les parties (&
liexception des graines) du pavot & opium, aprés fauchage.

8). Le terme ”préparatién“ désigne un mélange, solide ou liquide, contenant
un ptupéfiant,

t) Le terme "production” désigne lfopératiom qui consiste & recueillir
1l'opium, la feuille de coca, le cannabis et la réaine de canpabis des plantes qui
les fournissent.

u) Les expressions "Tableau I", "Tableau II", "Tableau III" et "Tableau IV"
s'entendent des liptes de stupéfiants ou de préparations anmexées & la présente
Convention et qui pourront #tre modifiées de temps & autre conformément &
1*article 3,

v) L'expression “Secrétaire général"” désigne le Secrétaire général de
1'Organisation des Nations Unies.

w) L'expression "stocks spéciaux" désigne les quantités de stupéfiants
détenues dans up pays oun territoire par le gouvernement de ce pays ou territoire
pour @es besoing spéeiaux et en prévigion de circonstances exceptionnelles;
1'expression "bespins spciaux" doit s'entendre em conséquence,

x) Le terme "stocks" désigﬂe les quantités de stupéfiants détenues dans un
pays ou territoire et destinées :

i} A une consommstion médicale et geientifigue dang ce psys ou territoire;

ii) . A la febrication et & la préparation de stupéfiamnts et d'asutres
substances dans ce pays ou territoire;
iii) A l'exportation;
mais n'inclut pas les quantités de stupéfisnts détenues dans un pays ou territoire
par @



iv)  Les pharmaciens ou d'antres distributeurs détaillants autorisés
et Jes établissements ou les personnes.qualifiée dans l'’exercice
diiment autorisé de leurs fonetions thérapeutigues ou scientifiques; ou
v) En tant gue stocks spéeisux,
¥) Le terme "térritoire” désigne toute partie d'un Etat qui est traitée
comme une entité distincte pour l'application du systéme de certificats d'impor—
tation et d'asutorisations d'exportetion.prévu & 1l'article 31. . Cette définition ne
s'applique pas au terme "territoire” tel qu'il est employé aux articles h2 et 46,
2. Aux fins de cette Convention, un stupéfiant sera considéré comme consommé
lorsqu'il aura #té fourni & toute personne ou entreprise pour la distribution an
détail, pour l'usage médical ou pour la recherche scientifigue;-le mot “conscmmation”

a'entendra conformément & cette définition,

Artiele 2

Subgtances goumises au contrlle

1. Sauf en ce gui concerne les mesures de contrBle limitées i des gtupéfiants
donnés, les stupffiants du Tableau I sont soumis & toutes les mesures de contraie
applicables aux stupéfisnts viséas par la‘présente Convention et, en particulier,
aux mesures prévues dams les articles ci-aprés : k lghxagxaphe e)/, 19, 20, 21, 29,
30, 31, 32, 33, 34 et 37.

2, Les stupéfiants du Tableau II sont soumis aux mémes mesures de contrBle que
les stupéfiants du Tableau I, & l'exéeption des mesures prévues sux paragraphes 2
et 5 de l'article 30, en ce gui concerne lé commeyrce de détail.

3. Les préparations autres gue celles du Tableau IXI sont soumises aux mimes
mesures de contrdle que les ptupéfimnts gqu'elles contiennent, mais les &valuations
(article 19) et les statistiques (article 20) autres que cellea'se rapportant @
ceg stupéfiants ne seront pas requises dans le cas de telles préparations et les
dispositions de 1l'article 29 5§}a:graphe 2 ¢)7 et de l'article 30 /parsgraphe 1 b)
ii)j'ne'seront pas appliquées. '



y, Ies préparations du Tableau III sont soumises aux mBmes mesures de contrdle
que les préparations gui contiennent des stupéfiants du Tebleau II, Toutefois,
les psragraphes 1 b), et 3 & 15 de 1'article 31 et, en ce qui concerne leur
scquisition et 1§ﬁr délivrance an dftail, 1'alinfa b) de L'article 34, ne geront
pas nécessairement appliqués, et aux fins des Evaluations (article 19)et des
statistiques (article 20), les renseignements demandés seront limités aux
quantités de stupéfiants utilises dang la fabrication degdites préparations.
5 les stupéfiants du Tableau IV seront €galement inclus au Tableau I et soumis
4 toutes les mesures de contrble applicables aux stupéfiants de ce dernier Tableau,
et en outre

&) Les Parties devront adopter toutes les mesures spEciales de contrdle
gqu'elles jugeront nécemsaires en raieon des propriétés particulidrement dangereuses
des stupéfiants visfs; et

b) Les Parties devront si, 8 leur avis, la situation dans leur pays fait
que c¢'est 14 le moyen le plus epproprif de protéger la santé publique, interdire
la production, la fabrication, lexportation et l'importation, le commerce, la
détention ou l'utilisation de tels stupéfiants & l'exception des quantités qui
pourront Btre nécessaires exclusivement pour la recherche médicale et secientifique,
y compris les essais cliniques avec lesdits stupéfiants, qui devront aveir lieu
sous la surveillance et le contrBle directs de ladite Partie ou &tre subordonnés
8 cette surveillance et & ce contrdle,
6. En plus des mesures de contr8le spplicables & tous les stupéfiants du
Tabledsu I, 1’opium est soumis aux dispositions de l'article 19, paragraphe 1,
alinéa f), et des articles 21 bis, 23 et 24, la feuille de cocs aux dispositions
des articles 26 et 27 et le canmabig aux dispositions de l'article 28.
T. Le pavot & opium,.le cocaler, la plante de cannabis, la paille de pavot
et les feuilles de cannabis sont soumls aux mesures de contr8le préwvues respec~
tivement & 1article 19, paragraphe 1, alinéa e), & 1'article 20, paragrephe 1,
alinfa g), & 1'article 21 big et aux articles 22 & 24; 22, 26 et 27; 22 et 28;
25 et 28,



8. Les Parties feront tout ée qui est en leur pouvoir afin de soumettre 3 des
mesures && furveillance autant gue faire se pourrs les aubkﬁancea quine sont pas
visées par la pwésenta’Convention, mais qui peuvent 8tre utilisfes pour le:fabei-
cation ilifc¢ite de stup€fiamts,

9, Les Parties ne sont pas tenues d'appliquer les dispesitions de la présente
Convention aux stupéfiants qui sont couramment employés dens ltindustrie & des
fins autres gqueiles Pins médicales ou scientifiques, & condition :

a) Qu'elles prennent des mesures pour empEcher, en recourant & des procfdés
appropriés de dénsturation ou per tout sutre moyen, que les stupéfiante singi
employés puissent donner lieu & des abus ou produire des effets nocifs (article. 3,
paragraphe 3) et que dans la pratique le substance nocive puisse 8tre récupérée; et

v} Qutelles famgeént figurer'dans les renseignements stetistiques
{article éo) quielles fournigsent la quantité de chaque stupéfisnt aingi employé,

Article 3
Modifications du champ dfagg;icgtion du contrBle

Xa 8i.une Partie ou 1'Organisation mondiale de la santé est en possession de
renseignements qui, & son avis, rendent nécessaire de modifier 1'un ou l'sutre des
Tableaux, elle adressera au Secrétaire génfral une notificstion accompagnée de
tous les renseignements pertinents & 1'appui de.celle-ci.
2. Le Secyéteire génfral communiquers cette notification et les renseignements
gu’il jugera pertinents aux Parties, & la Commission et, Bi la notification a &té
asdressée par une Partie, & 1'Orgenisation mondiale de la santé,
3. 8i une notification se rapporte & une substance qui n'est pas déjd inmserite
au Tableau I ou au Tableau II, I
i) . Toutes les Parties exawineront, compte tenu des ?énaeignements
digponibles, la possibilité d'appliqper proviscirement & la substance
toutes les mesures de contrdle applicables aux stupéfiants du Tebleau I
ii) En ettendant sa décision, prise em vertu du sous-paragraphe iii) du
prégsent paragraphe, la Commission peut décider que les Parties
appliquent provisoirement & ladite substence toutes les mesures de
contrSle applieables aux stupéfiants du Tableau I, Les Parties eppli~
queront provisoirement ces mesures & la substance en question;
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iii) Si 1'Crganisation mondiale de la santé constate que cette substance
peuf donner lieu & des abus analogues et produire des effets nocifs
snalogues & ceux des stupéfiants du Tabléau I ou du Tableau IX, ou
qu'elle est transformable en un stupéfiant, elle en avisera la
Commission, et celle-ci pourra alors décider, selon la recommandation
dé 150rganisation mondiale de la ganté, que cette substance gera
inscrite au Tableau I ou au Tableau II.

by, Si 1'Organisation mondiale de 1a santé comstate qu'une préparation ne peut,
en raison des substances quelle contient, donner lieu & des abua ni produire
ad'effets nocifs (parsgriphe 3) et que le stupffiant qu'elle contient n'est pas
facilement récupérable, la Commission, selon la recommandation de 1'Organisation
mondiale de la santé&, pourra inscrire cette préparation au Tableau III.
Se 8i 1'Organisation mondiale de la ganté comstate qu'un stupéf}ant du
Tableau I est particuliérement susceptible de donmer lieu 4 des abus et de
produire des effets nocifs (parag;aphe 3}, et que ce danger n'est pas compensé
par des avanteges thérapeutiques appréciables que ne possBdernieni pas des subsiances
sutres gue celley du Tableau IV, la Commission peut, selon la recomsandation de
1'Organisation mondialé de la santf, inserire ce gtupéfiant au Tableau IV,
6. Lorsqu'une notification a trait d un stupéfisnt du Tableau I ou du
Tebleau II ou & une préparation du Tableau III, la Commission, mise & part laction
prévue par le paragraphe 5, peut, selon la recommandation de 1'Organisation
mondialelde 1la santé, modiTier 1'un ou 1'autre des Tableaux, soit :

&) En transférant un stupéfiant du Tableau I au Tubleau II ou du
Tableau II au Tableau I; ou

b) En rayant un stupéfiant ou une préparation, selon le cas, d'un Tebleau.



Ta Toute décision de la Commission prise en application du présent article
sera communiquée par le Becrétuive général & tous les Etats Membres de
1%0rganisation des Nations Unieg, saux Etats non membres Parties & la présente
Convention, & 1'Organisation mondiale de la santé et & 1'Organe, La décision
prendra effet & 1'€gard de chague Partie & la date de réception de la communi-
cation susvise, et leg Parties prepdront elors toutes mesures requiaés par la
présente Convention.

8. &) Toute décinion de 1a Commianion de wodifier un tableau sers soumise

& 1l'exawen du Congeil si une Partiéefi’ feit la demande dans les quatre-vingt-dix jours
qui suivront la réception de la notification de la décision., Cette demande sera
présentée au Secrétaire général avec tous renseignements pertinents & 1'appui,

b} Le Secrétaire général communiquera copie de cette demande et des remsei-
gnements pertinents & la Commission, & 1'Organisation mondiale de la santé et &
toutes les Perties, qu'il imvitera & présenter leurs observations dans leg
quatre-vingt-dix jours, Toutes les observations regues seront soumises & 1'examen
du Conseil.

¢) Le Comseil pourras confirmer, modifier ou sonuler la décision-de la
Commission; il statuere en dernier ressort., Sa décision séra notifiée & tous les
Ftats Membres de 1'Organisation des Rations Unies, aux Etats non membres Parties
3 la présente Comvention, & la Commission, & 1'Organisation mondiale de la santé
et & 1'Organe,

d) En attendant ‘son exsmen par:le Conseil, la décision de la Commission
restera en vigusur,

9. Les décisions de la Commission prises cn application du présent srticle ne

seront pas soumises & 1'examen prévu & 1'article 7,
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Article 4

Obligations générales

Leés Parties prendront les mesures 1égislatives et administratives qui
pourront 2tre nécessaires :

8) Pour exfcuter les dispositions de le présente Convention dans leurs
propres territoires;

b} Pour coopérer avec les sutres Btats & l'exécution des dispositions
de lmdite Convention; et

¢} Sous réserve des dispositions de la présente Convention, pour
limiter exclusivement aux fins médicales et scientifiques la production, la
fabrication, l'exportatiom, 1'importation, la disgtribution, le commerce,
1'emploi et la dBtention des stupéfiantsa.

Article 5

Les organes internatiopaux de céntrile

Reconnaigsent la compftence de 1'Oprganisation des Nations Unies en matidre
de contrdle international des stupéfiants, les Parties conviennent de confier a
la Commission des stupéfiants du Consej} économique et social et & 1'Organe
international de contrdle des stupfiiants les fonctions qui sont respectivement

attribuées & ces organes par la présente Convention.
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Article 6

Dépenses des organes internationaux de contrble

L'Organisation des Nations Unies assume les dépenses de ls Commission

et de 1'Organe dans des conditions qui seront détermin€es par l'Assemblée
générale. Les Parties qui ne sont pas membres de 1l'Organisation des

: Hations Unies contribueront aux frais des organes internationaux de contrdle,
1*Aszemblée générale fixant péricdiquement, aprés avoir consulté les gouver—

nements de ces Parties, le montant des contributions qu'elle jugers Equitable,

Article 7

Révigion des déeisions et recommsndations de la Commigsion

Sauf en ce qui concerne les d€cisions prévues & llarticle 3, toute
décision ou recommandation adoptée par la Commission en exécution des dispo—
sitions de la présente Convention est prise sous réserve de l'approbation du
Conseil ou de l'Assemblée générale ou de toute modification adoptée par ltun
ou l'autre de ces organes de la méme maniére que les putres décisions on

recommandations de la Commission.
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Article 8
Fonctiona de la Camlgaion

Le Commisaion est habilitée & examiner toutes les questions ayant trait
avx buts de la présente Convention, et en psrticulier :

a) A modifier les tableaux conformément & l'article 3;

b} A appeler l'attention de 1'Orgune sur toutes les guegtions qui
peuvent avoir trait aux fonctions de celui-cij

¢) A formuler des recommandstions pour mettre en ceuvre les dispositions
de la présente Convention ou stteindre les buts qutelle vise, y compris des
progfammeg de recherche geientifique et les &chapges de renseignements de
caractire scientifique ou technique; et

d} A sttirer l'attention deg Ftats non parties sur les décisions et
recommandations gqu'elle adopte conformément aux fonctions que lui confére la
présente Convention de fagon qu'ils examinent les meaures qu'elle peut &tre

amenée § prendre en vertu de la présente Convention.

Article 9
Composition et Attributions de 1'Orgsne

1. L*'Organe se compose de treize membres £lus par le Conseil ainsi qu'il
suit :

8) Trois membres ayant l'expérience de la médecine, de la pharmacologie
ou de la pharmscie et choisis sur une liste d%au moins cing personnes désignées
par 1°Crgenisation mondiale de la aanté; et

b) Dix membres choieig sur une liste de persomnes désignées par les
Mewbyresa de 1'Organisetion des Nations Unies et par les Parties qui n'en sont
pas membres.

2. Les membres de 1°'Organe doivent 8tre des peraonneé qui, par leur compétence,
leur impartialité et leuwr désintéressement, inspirent la confiance générale,

Pendant la durée de leur mandst, elles ne doivent occuper aucun poste ni
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se livrer & aucune asctivit@ qui soit de nature & les empfcher d'exercer avec
impartialité leurs fonctions. Le Comseil prend, em consultation avec 1'Organe,
toutes les dispositions nécessaires pour assurer la pleine indépendance

technique de ce dermier dans l'exercice de ges foncetions.

3. Le Congeil, eu €gard au principe d°une repréaeﬁtation géographique
éguitable, doit tenir compte de 1'intérét qu'il y a & faire entrer dans 1°'Organe,
en proportion équitable, des personnes qui soient au courant de la situation en
matidre de stupéfiants dans les pays producteurs, fabricants et consommateurs et
qui aient des attaches avec lesdits pays.

i, Sans préjudice des sutres dispositions de ls présente Convention, 1'Organe,
agissant en coopéretion avee lea gduvarhementa, s'efforcera de limiter la culture,
la production, la fabrication et l'usage des ptupéfiants aux montants requis &
des fins médicales et scientifiques, de faire en sorte qu'il y soit satisfait et
d'emplcher la culture, la production, la fabrication, le trafic et l'usage
illicites des stupéfients,

5 Les mesuree prises par 1l'Orgene en application de la présente Conventioh
seront toujours cellea qui seront les plus propres & servir la coopération des
gouvernements avec 1°Organe et & rendre possible un dialogue permasnent entre les
gouvernements et 1'Organe, de manidre & aider et & faciliter toute action

efficace des gouvernements en vue d'atteindre les buts de la présente Convention.

Article 10

Durée du mandat et rémunération des membres de 1°Organe

1. Lés membres de 1'Organe sont &lus pour cing ans et ils sont rééligibles,
2. Le mandat de chaque membre de 1'Organe se termine la veille de la premidre
séance de 1*'Organe A laguelle son successeur a le droit de siéger.

3. Un membre de 1'Organe qui a €té absent lors de trois sessions conséeutives

sera considéré comme démissionnsire,
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l, Le Congeil peut, sur la recommandation de 1'Organe, révoguer un membre
de 1'Organe qui ne remplit plus les conditions requises au paragraﬁhe 2 de
l'article 9, Cette recommandation doit &tre formulée par un vote affirmetif
de neuf membres de 1'Organe, '

Sa Lorague le siége d'un membre de 1'0Organe devient vacant au cours du
mandat de son titulaire, le Conseil pourvoit & cette vacance en &lisent un
autre membre aussit8t que possible pour le reste de la durfe du mandat,
sonformément aux dispositions applicables de llarticle 9,

é. Les membres de 1'Orgene regoivent une rémunération appropriée dont le

montant est fixé par 1'Assemblée généranle,

Arvicle 11

Réglement intérieur de 1'Orgene

i, L'Organe élit son président et les membres dont 1'Election lui paraft
nEcegaaire pour constituer son buresu; il sdopte son réglement intérieur,

2. L'Organe se réunit aussi souvent qu'il le juge nécessaire ¥ l'accowplig-
gsement satisfaisant de ses fonctiong, mais il doit tenir au moins deux sessions
par année civile,

3. Le quorum indispensable pour les réunions de 1'0rgane est de huit membres.

Article 12

Application du régime des &valuations

1. L*Organe fixera la date ou les dates auxquelles les évaluations devront
8tre fournies, conformément & l'article 19, ainsi que la forme sous laquelle

elles devront #tre présentées, et il prescrire des formulaires & cette fin.
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2. En ce qui concerne les pays et territoires suxguels ne s'mppligue pas
ls présente Convention, 1'Organe invitera les gouvernements intéreseés &
fournir les &valuations conformément aux dispositiona de celle-ci,

3. Au cas ol un Etat sne fournirait pas conformément & la date fixEe les
§v§luations relatives & 1'un de mes territoires, 1'Organe les &tablira
lui-méme dans la mesure du possible, et, autant que faire se pourra, en
coopération avee le gouvernement intéressé,

4. L*Organe examinera les évalﬁntinns, vy compris les Eveluations supplé«
mentaires, et, seuf én ce qui comcerne leg besoins spfeiaux, il pourra
demander pour chaque pays ou territoire ﬁour lequel une évaluation sura €48
fournie, les renseignements qu'il estimera nécesaaires afin de compléter les
évaluations ou d'élucider telle indication qui s'y trouve,

5, En vue de limiter liusage et la distribution des stupéfiants aux
montants requis & des fins médicales et acientifiéuas et de faire en sorte
qu'il ¥y sgoit satisfﬁit, 1'0Organe confirmera dans le pluas bref délai possible
les éva}dations, y compris les.évaluatiqne gsupplémentaires; il pourrs sussi
les modifier avec le consentement du gouvernement intéress@. BEn cas de
dégaccord entre le gouvernegent et 1'Organe, ce dernier sura le droit
d*établir, de communiquer et de publier ses propres éveluations, y compris
les évnlustions supplémentaires.

6. ° Outre la documentation prévue & 1l'article 15, 1'Organe publiera, aux
dates qufil aura fixfes, mais sy moins wune fois par an, les renseignements
relatifs aux &yalustions qui lul peraftromt devoir feciliter l'application

de la présente Convention.
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Article 13

Application du régime des gtatistiques

1. L'Organe fixera la maniére et la forme sous lesquelles leg statistigues
devront &tre fournies comme prévu 4 1farticle 20 et preserira leg formulaires
i cette fin,

2. L*Organe exeminera les statistiques afin de déterminer si les Parties
ou tous autres Etats se sont conform€s aux dispositions de la présente
Convention,

3. L*Organe pourra demander les yenseignements supplémentaires qu'il
estimers néceasaires pour compléter ces statistiques ou &lucider telle indi-
cation qui s'y trouve.

k, L'Organe n'aura pas compftence pour poser des questions ou exprimer

une opinion au sujet des statistiques relatives aux atupéfisnts requis pour

les besoins spéciaux,

Article 1b

Mesures & prendre par 1'Orgene pour assurer l’exécution
des dispositions de ld Convention

1. a) Bi, aprés examen des rengeignements adressés & 1°'Organe par le
gouverpement conformément aux dispositions de la présente Convention ou des
renseignements communiqués par des organes des Nations Unies ou par des
institutions spéeialisées ou, & condition qu'elles soient agréées par la
Commispion sur la recommandation de 1'Organe, soit par d'autres organisations
intergouvernementales, soit par des ofganisations internationales nom gouver=
riementales qui ont une compétence direote en la matidre et qui somt dotées du.
"statut consultatif suprés du Comseil éconamiqqg.et social en vertu de
1%Article 71 de ls Charte des Nationa Unies ou qui jouissent d*un statut
analogue par accord spécial avec le Conseil, 1'Organe a des raisons objectives
de eroire gue les buts de la présente Convention sont sérieusement ecompromis
du fait qu'une Partie ou un pays ou territoire manque d'exécuter les dispo-
gitions de la présente Convention, 1'Organe a le droit de proposer d'entrer enm

consultation svec le gouvernement intéressé ou de lui demander des explications..
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8i, sans qu'il ait manqué d'exécuter les dispositions de la présente
Convention, une Partie ou un pays ou territoire est devenu un centyre

important de culture, de productiom, de fabrication, de trafic ou de

consommation illicites de stuptfiants, ou qu'il existe manifestement

un grave risque qu'il le devienne, 1'Orgene a le droit de proposer d'entrer
en consultation avec le gouvernement intéressé. Sous réserve du droit qu'il
p&sséde d’appeler l'attention des Parties et du Comsell et de la Commission
sur la question, ainsi gqu'il est prévu & 1'alinéa d) ci-dessous, 1l'Organe
considérera ¢comme confidentielles une demande de renseignements et ume
explication fournie par un gouvernement ou une proposition de consultations
et les consultations tenues avec un gouvernement en vertu des dispositions
du présent alinda.

b) Aprés svoir agi conformément & 1'alinfa a) ci-dessus, 1l'Organe
peut, e¥il juge nécessaire de le faire, demander au gouveinement intéressé
de prendre les mesures correctives_qui, en raison des circonstances, peuvent
paraitre nécessaires pour assurer 1l'exécution des dispositioﬁa de la présente
Convention,

¢} L'Organe peut, 8'il le juge nécesssire pour &lucider une question

visée 4 1'alinéa a) ci-dessus, proposer au gouvernement intéressé de faire

entreprendre une &tude de celia-ci, gsur son territoire, de ls manidre que ce
dernier juge appropriée. Si le gouvernement intéressé décide d’entreprendre
cette étude, il peubt prier 1'Organe de fournir des moyens techmiques et les
services d'une ou plusieurs personnes possédant les qualifications requises
pour assister les agents du gouvernement densg 1'&tude en question, Ia ou les
personnes que 1'Organe se propose de mettre & la disposition du gouvernement
seront soumises A l'agrément de ce dernier. Les modalités de 1%&tude et le
délai dans lequel elle doit &tre achevée seront arr8tés par voie de consul—
tation entyre le guuvernement'et 1'Organe. Le gouvernement transmetira &
2'Organe les résultats de 1'étude et indiquers les mesures correctives qu'il

Jjuge nécesgaire de prendre,
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d) 8i 1'Organe constate que le gouvernement intéressé a mangué de
donner des explications satisfaisantes lorsqu'il a &t€ invité i le faire
eonformément & l'alinfa a) ci-dessus, ou a négligé d'adopter toute mesure
corrective qu'il a &té invité & prendre conformément & l'alinfa b) ci-degsus,
ou qu'il existe une situation gravé exigeant des mesures de coopération inter-
pationale en vue d'y rem&dier, il peut appeler l'attention des Parties, du
Conseil et de la Commimsion sur la question. L'Orgene agira sinsi si les
buts de la présepte Convention gont sérieusement compromis et s'il n's pas
&té possible de résoudre mutrement la question de facon satisfaigante, I1
agira de la méme manidre s'il constate gufil existe une gituation grave qui
requiert des mesures de coopération internationale, et s'il considdre qu'en
vue de remfdier A cette aituation, attirer 1’attention des Parties, du
Conseil et de la Commission est le moven le plus approprié de faciliter une
telle coopération; aprés examen des rapports‘établis par 1'Organe, et
éventuellement par la Commission, le Conseil peut appeler l'attention de
1'Assenblée gépérale sur la question,

2. Lorsqu'il appelle l'attention des Parties, du Comseil et de la Commission
sur une question conformément & 1'alinéa 4) du paragraphe 1 ci-deasus, 1'Organe
peut, s'il juge une telle mesure plcessaire, recommander aux Parbies d'srréter
1'importation de stupéfiants en provenance du pays intéressé, ou l’exportation
de stupéfiants & deetination de ce pays ou territoire, ou, & la fois, 1'impor-
tation et ll'exportation, soit pour une péricde déterminfe, soit jusqu'd ce que
la situation dans ce pays ou territoire lui domne satiasfsction. L'Etat
intéressé a le droit de porter le question devant le Conseil,

3. L'Organe & le droit de publier un rapport sur toute question visée par
les dispositions du présent article, et de le communiquer au Conseil, qui le

transmettra & toutes les Parties., Si 1'Crgane publie dang ce rapport une
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décipion prise en vertu du présent article, ou deg renseignements concernant
cette décision, il doit également y publier l'avis du gouvernement intéregasd
8i celui=oi le demande,

b, Dans les cas ol une décision de 1'Organe publife conformément au présent
srticle n'a pas #té prise & l'upanimité, 1'opinion de ls minorité doit 8tre
exposée,

5. .Tout Etat sers invité 8 se faire représenter aux sfances de 1'Organe su
cours desquelles est examinée wne question l'intéressant directement aux
termes du présent article.

6, Les décisions de 1'Organe prises en vertu du présent article doivent
tre adoptées & la majorité des deux tiers du nombre total des membres de

1*Organe.

Article 1L bis

Asgistance technique et financiére

Dans les cas od il le juge approprié, l'Orgene, agissant en accord avee
le gouvernement intéress&, peut, soit parallélement, soit aux lieu et place
des meaures fnoncées aux paragraphes 1 et 2 de 1l'article 14, recommander aux
organes compétents des Nations Unies et aux institutions spécialisfes qu'une
agsistance technique ou financidre, ou l'une et l'autre & la folis, soit
fournie audit gouvernement afin d'appuyer ses.efforts pour-s‘acquitter de
ses obligations découlent de la présente Convention, en particulier celles

qui sont stipulées ou mentionnées aux articles 2, 35, 38 et 38 bis.

Article 15
Rapports de 1‘'Organe

1. L'Organe établit un rapport annuel sur ses travaux et tous autres rapports
supplémentaires qu'il peut estimer nécesamires et dans lesquels figurent
€ganlewent une analyse des &veluations et des remseignements statistiques dont il
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. digpose et, dans les cas appropriés, un exposé des explications que les
gouvernéments ont pu fournir ou ont &té€ requis de fournir, ainsi que toute
observation et recommandation que 1'Organe peut vouloir formuler. Ces
rapports sont présent€s au Conseil par 1'intermédiaire de 1la Commission,
qui peut formuler les observations qu'elle juge opportunes,

2. Les rapports sont communiqués eux Parties et publifs ultérieurement
par le Secrétaire générel. Les Parties autorizent la libre distribution
de ces rapports.

Article 16
Secrétariat

Les services de gecrétariat de ls Commiusion et de 1*Organe seront
fournis par le Secrétaire g€néral. Toutefois, le Secr€taire de 1'Organe

sera nommé par le Secrétaire général en comsultation avec 1'Organe,

Article 17
Administration spéciale

les Parties maintiendront une administrstion spcisle chargée
dfappliquer les dispositions de la présente Convention.

Article 18

Renseignementa & fournir au Secrétaire pénérsl par les Parties

1. Les Parties fourniront au Secrétaire général les repseignements gue la

Commission peut demander en tant gue ndcessaires pour l'exercice de ses

fonctions, et notamment :
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a) Un rapport amnuel relatif su fonctiomnement de la Convention dans
chacun de leurs territoiresy

b) De temps & asutre, les textes de toutes les lois et de tous les
réglements promulgués pouy donner effet i la présente Conventionj

e) Toutes précisions que’ld Commission demandera sur les affaires de
trafie illicite, et potamment les dftails de chague affaire de trafic illicite
découverte qui pourront présenter de 1'importance soit en raisom de la
lumidre qu’ils jettent sur les sources d'approvisionnement en stupéfiants du
trafic illicite, soit en raison des quantités em cause ou de ls méthode
utilisée par les trafiquants illicites;.et

d) Lea noms et adresses des autorités administratives habilitées &
délivrer les autorisations ou certificats d'exportation et d'importation,
2. Les Parties fourniront les rengeignements prévus au paragraphe précédent,
gous la Corme et aux dates indiquées et en utilisant tels formulaires dont la

Commission pourra demander 1'emploi.

Article 19
Evaluations des besoins en stupéfiants

1, Les Parties adresseront & 1°Organe, chague année et pour chacun de leurs
territoires, de la manilre et sous la.fbrme qu'il prescrira, des €valuations
ayant trait aux sujets suivants et établies sur des formulaires fournis par
1*Organe :

a) Les quantités de stupéfiants qui seront consommées A des fins

médicales et scientifiques;
b) Les quantités de stupéfiants qui seront utilisées pour la fabrication
d'sutres stupéfiants, de préparations du Tableau III et de substances non

visées par la présente Convention;
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¢} Les quantités de stupéfiants qui seront en stock au 31 décembre de
l'annfe & laquelle les évaluations se rapportent;

4} Les quantita de atupéfiants qu'il est ndceszsaire d'ajouter aux
stocks spéeisux;

e) La gsuperficle (en hectares) et l'emplacement géographique des
terres qui seront consacrées & la culture du pavot & opium;

f} La quantité approximative d'opium gqui sera produite;

g) Le pombre des Etablissements industriels qui fabriqueront des
stupéfiants synthétiques; et

h} Les quantités de stupéfianis synthétiques gqui seront fabriqués par
chacun des établissements meptionnés & l'slinfa précédent.

2. &) Sous réserve des déductions prévues au paragraphe 3 de l'article 21,
le total des 8valuations pour chague territoire et pour chague stupéfiant &
liexception de l'opium et des stup&fiants synthétiques sera la somme des
quantités spécifiées aux alin€as a), b). et d) du paragraphe 1 du présent article,
asugmentfe de toute quantité nécessaire pour porter les stocks existant au

31 décembre de 1'snnde précédente au niveau évalué conformémenf aux dispositions
de 1'alinéa ¢} du peragraphe 1. ‘

b} Sous réserve des déductions prévues au paragraphe 3 de liarticle 21
en ce qui concerne les importations et au p;ragrapbe 2 de l'article 21 bis, le
total des &valuations d'opium pour chague territoire sera soit la somme des
quantités spécifiges aux alinéas a), b) et d) du paragraphe 1 du présent article,
augmentée de toute quantité néeessaire pour porter les stocks existant au
31 décembre de l'année précédente au niveau &valué conformément aux dispositions
de 1'slinéa c¢) du parsgraphe 1, soit la quantité spécifiée & l'alinfa f) du
paragraphe 1 du présent article si elle est plus &levée que la premiére,
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e) . Sous réserve des déductions prévuga au. parsgraphe 3 de llarticle 21,
le total des évaluations de chague stupffiant synthétigue pour chegue
territoire sera soit la somme des. quantités spécifiées aux alinas a), b) et
d) du parsgraphe 1 du présent article, aupgmentée de la quantité nécessaire pour
porter les stocks existant su 31 décembre de l'annfe précédente au niveau
évalué conformément aux dispositions de 1'alinés o) du paragraphe 1, soit la
somme des quantités spécififes A 1l'alinéa h) du paragraphe 1 du présent mrticle
si elle eat plus €levée que la premiére,

d) Les évaluations fournies en vertu des alinfas précédents du présent
paragraphe seront modifiées selon qu'il conviendra, de maniére & tenir compte
de toute guantit® saisie puis mise nﬁr le mareh® licite, ainsi que de boute
quantité prélevée sur les stocks spéciesux pour satisfaire aux besoins de la
population civile,

3. Tout Etat pourra fournir en cours d'année des Evaluations supplémentaires
en exposant les circonstances qui les rendent nécessaires,

b, Les Parties feront conpaltre & 1°Organe lu méthode employfe pour déter-
miner les éuantités indiquées dans les évaluations et les modificstions gui
auront pu 8tre apportfes & cette méthode,

S Sous . réserve des déductions prévues. au paprsgraphe 3 de 1'ariicle 21, et
compte tenu le cas &chéant des dimpositions de l'article 21 bis, les évalu-
ations ne devront pas 8tre dépassées.

Article 20

Statistiques & fourniyr 4 1'Organe

1. les Parties sdresseront & 1'Organe, pour chacun de leurs territoires, de
la manidre et sous la forme qu'il prescrira, des statistigues ayant trait aux

sujets suivants et &tablies sur des formulaives fournis par 1'Orgsne :
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a) Production ou fabrication de stupéfiants;

b} Utilisation de stupéfisnts pour la fabrication d'autres stupéfiants,
de préparations du Tableau III et de substances non visées par la présente
Convention et utilisation de la paille de pavot pour la fabrication de
stupéfiants;

e¢) Consormation de stupéfiants;

a) Importations et exportations de stupéfimnts et de paille de pavot;

e} Saisies de stupéfiants et affectation des quantités saisies:

£} Btocks de stup&fiants eu 31 décembre de l'année i laguelle les
statistiques se rapportent; et

) -Superficie déterminable des cultures de pavot & opium.

2. a) Les statigtiques ayant trait aux sujets mentionn&s au paragrapbe 1,
exception faite de 1'alinda d), seront &tablies annuellement et seront fournies
8 1'0Organe au plus tard le 30 juin de 1l'année suivant celle & laquelle elles se
rapportent;

b) Les statistiques ayant trait sux sujets mentionnés A 1'alin€a 4) du

paragraphe 1 seront établies trimestriellement et seromt fournies & 1'0Organe
dans le délai 4'un mois & compter de la fin du trimestre auguel elles se
rapportent.,
3. Les Parties ne gont pas tenues de fournir de statistiques ayant trait
aux stocks spéeimux; maiz elles fourniront séparément des statistiques aysnt
trait aux stupéfiants importés ou acquis dans le pays ou territoire pour les
besoins spéeiaux, ainsi qu'aux quantités de stup&fisnts prélevés sur les

stocks sp@cisux pour satisfaire aux besoins de la population civile,
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Article 21

Limjtation de la fabrication et de 1'importation

1. la guantité totale de shaque stupéfiant qui sera fabriquée et importée
par un pays ou territoire quelconque au cours d'une année donnfe ne devra pas
&tre supbrieure & Ja somme des Eléments suivants

8} ha quantité consommée, dans la limite de 1'Evaluation correspondante,
8 des fins médicales et scientifigues;

b} Ls quantité utilisée, dans la limite de l'@valustion correspondante,
en vue de la fabrication d'sutres stupéfiauts, de prépsrations du Tebleau III et
de substences non visées par la présente Conventions

¢} La quantité exportée; ,

d4) la quantité versée au stock afin de porter celui-ci au niveau spéeifiéd
dang 1'&valuation correspondante; et

e) La quantité acquise, dans la limite de )'@valuation correspondante,
pour les besoins spfcisux. .

2. De la somme des &léments énumérés au paragraphe 1, il sera déduit toute
quantité qui aura &t€ saisie et mise sur le marché licite, ainsi que toute
quantité prélevée sur les stocks spéciaux pour satisfaire aux besoins de la
population civile,

3. 8i 1'0Organe constate que la quantit@ fabriquée et importée au cours d'une
année donnée excéde la somme des quantités épumérées au paragrapbe 1, compte
tenu des déductions prévues au paragraphe 2 du prégent article, 1'excédent ainsi
econstaté qui subsistersit & la fin de 1'annfe sera dédiit, 1'année suivente, des
guantités qui doivent 8tre fabrigquies ou importées, ainsi que du totel des
gvaluations d€fini au paragraphe 2 de llarticle 19,

L, a) 5'il ressort des statistiques des importations ou des exportations
{article 20) que ls guantité exportfe 3 destination d°un pays ou territoire
gquelconque dépasse le total des Evaluations relatives & ce pays ou territoire,
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tel qulil est d&fini au paragraphe 2 de ltarticle 19, augnenté des quantités
déclarées comme ayent &t€ exportées et déduction faite de tout excédent constaté
aux termes du paragruphe 3 du présert article, 1'0Organe peut en faire notification
aux Etats, qui, & son avis, devraient en Btre informés,
b) Dés réeeption d'une telle motification, les Parties n'sutoriseront

plus, pendant 1l'année en cours, aucune exportation nouvelle du stup&fiant dont il
B'agit & destination du pays ou territoire en cause, sauf :
i} Dans le cas ofi une Evaluation supplémentaire aura £t& fournie pour ce

pays ou territoire em ce gui concerne & la fois toute quantité

inportée en excédent et la quantité supplémentaire requise; ou

ii) Dens les cas exceptionnels ol l'exportation est, de l'avis du gouver—
nement du pays exportateur, indispensable au traitement des malades.
Article 21 bis
Limitation de la Production d4'Opium
1. La production d'opiuwm par un pays ou territoire quelcongue sera organisfe

et contr8lée de telle mpaniére que, dang la megure du poasible, la quantité
produite au cours d'une année donsée ne soit pas supérieure 3 1'&valuntion,
établie conformément au paragraphe 1 £) de llarticle 19, de la quantité d'opiup
qu'il est prévu de produire,

2. Si 1'Orgeane constate, d'aprés les renseigvements qui lui auront &té
fournis conformément aux dispositions de la présente Convention, qu'une partie
qui & fourni une &évaluation conformément au paragraphe 1 f) de 1'article 19
p'e pas limité 1l'opium produit & 1'intérieur de ses frontidrez & des fius

lieites conformément aux &valustions pertinentes, et gqulune guantité importante
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d'opium produite, licitement ou illicitement, & 1'intérieur des frontidres de
gette Partie, a &té mise sur le marché illicite, 1'Organe peut, aprés avoir
examiné les explications de la Partie intéressée, qui doivent lui 8tre présentées
dans un délai d'un mois suivant la notification de ladite constatation, décider
de déduire tout ou partie de ce montant de la quantité qui sera produite et du
total des évaluations tel qu'il est d&fini au paragraphe 2 b) de ltarticle 19
pour la premidre année ol une telle déduction sers techniquement applicable,
compte tenu de 1'épogue de l'année et des engagements contractuels auxquels la
Partie en cause aura souscrit en vue d'exporter de l'opium. Cette décision devya
prendre effet 90 jours aprds que la Partie intéressée en mura recu notification,
3. L'Organe, aprés avoir notifié i la Partie intéressée sa décision relative
& une d4éduction prise conformément au paragraphe 2 ci-dessus, entrera en consul~
tation aver elle afin. d'apporier une solution setisfaisante & la situstion.

k, © 8i la situation n'est pas résolue d'une manidre satisfaisante, 1'Organe
peut, 8'il ¥ a lieu, appliquer les dispositions de llarticle 1h,

5 En prenant sa décision relative 3 la déduction prévue au paragraphe 2
ei~dessus, 1'Organe tiendra compte non seulement de toutes les circonstances
pertinentes, notamment celles qui donnent nsissance au probldme du trafic
illicite visé au paragraphe 2 ci-dessus, mais sussi de toute nouvelle mesure

approprife de contrdle que la Partie a pu adopter.
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Article 22

Digposition spécisle applicable & la culture

1l Lorsque la situation dans le pays ou un territoire d'une Partie est telle
gue l'interdiction de la culture du pavot 8 opium, du cocaler ou de la plante de
cannabis est, 4 son avis, la mesure la plus appropriée pour protéger la santé
publique, et empEcher que des stupéfiants ne soient détournés vers le trafic
illicite, la Partie intéressée en interdira la culture.

2. La Partie qui interdit la culture du pavot 8 oﬁium ou de la plante de
cannabis prendra les mesures approprifes pour saisir les plants cultivés
illicitement et pour les détruire, sauf pour de petites quantités nécessaires

pour la Partie sux fins de recherches scientifiques.

Article 23

Organismes nationsux de 1'opium

1. Toute Partie qui antorise la culture du pavot & opium en vue de la
production d'opium Etablira, si elle ne 1's déj3 fait, et maintiendra un ou
plusieurs organismes d'Etet (d€signés ci~apr@s dans le présent article par le
terme “organisme") chergés d’exercer les fonctions stipulées au présent
article.
2. Toute Partie vis@e au paragraphe précédent appliquers les dispositions
ci-aprés & la culture du pavot & opium pour la'production de l'opium et &
l'opium

a} L'organisme délimitera les régions et 4ésigners les parcelles de
terrein ol la culture du pavot & oplum en wvue de la production d'opium sera
autorisée;

v)  Les cultivateurs titulsires d'une licence ddlivrée par 1'organisme

by

seront seuls autoris@s & se livrer A cette culture;
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¢} Chague licence spécifiera la superficie du terrain sur lequel cette
culture est sutorisée;

d) Tout cultivateur de pavot 3 opium sers tenu de livrer a 1l'organisme la

totalité de sa récolte d'opium; l'organisme achétera cette récolte et en prendra
matériellement possession d®s que possible, mais au plus tard darns un d8lai de
quatpe mois & compter de la fin de la récolie; et

e) Liorganisme aura seul le droit, enm ce gui concerne 1l'opium, d'importer,
dlexporter, de se livrer au.commerce de gros et de conserver des stocks, &
1'exception des stocks d&tenus per les fabricants d'alcalofdes de 1topium,
d'opium mfdicinal ou de préparations & base d'opium. Les Parties ne sont pas
tenues d'étendre cette clause & 1'opium médicinal et aux préparations & base
dopium.
3. Les fonetions administratives prévues au paragraphe 2 seront exercées par

un seul organisme d'Etat si la constitution de la Partie intéressée le permet.

Article 24

Restrictions & la production de l'opium destiné su commerce international

1. a) Si l'une des Parties a l'intention de commencer & produire de 1'opium
ou d'augmenter sa production dfopium, elle tiendra compté de ls demande mondisle
d'opium existante, conformément aux €valuations publiées par 1'Organe, afin que
sa production d'opium n'entraine pas une surproduction d'opium dans 1'ensemblg
du monde.

b)  Aucune Partie n'autorisera ls production dé l'opium ou n'augmentéra
sa production d'opium s8i, 8 son avie, une telle production on augmentation de
is production sur son territoire risque d'alimenter le trafic illicite de

1topium.
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2. a) Sous réserve des dispositions du paragraphe 1, si une Partie, qui au
ler janvier 1961 ne produisait pas d'opium pour 1l'exportation, désire exporter
aur l'opium qu'elle produit des guantités n'excfdant pes cing tonnes par an,
elle le notifiers & 1'Organe, en joignent & cette notification des
renseignements concernant :

i) Les contrdles en vigueur exigés par la présente Convention en ce qui

concerne la production et 1l'exportation de l'opium; et
ii) Le nom du pays ou des pays vers leaquels elle compte exporter
1'opium; )
et 1'Organe pourra soit approuver cette notification, soit recommander i la
Partie intéressée de ne pas produire d'opium pour l'exportation.

b} Si une Partie autre qu’une Partie désignfe mu paragraphe 3 désire
produire plus de cing tonnes d'opium destiné & l'exportation par en, elle le
potifiera au Conseil, en joignant & cette notification des renseignements
appropriés, v compris-:

i) L'évaluation des quantités qui doivent Etre produites pour
1l'exportation;

ii) Les contrdles existants ou proposés en ce qui concerne l'opium qui
doit &€tre produit;

iii) Le nom du pays ou des pays vers lesguels elle compte exporter cet
opium;

et le Conseil pourrs soit approuver la notification soit recommender 3 la

Partie intéressée de ne pas produire d'opium pour l'exportation.

3. Nonobstant les dispositions des alindas a) et b) du paragraphe 2, une

Partie qui, pendsnt les dix annfes qui ont précédé immédiatement le

ler janvier 1561, & exporté l'opium produit par elle pourra contipuer 3

exporter 1l'opium qu'elle produit.
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k. a) Unpe Partie n'importera d'opium d'sucun pays ou territoire sauf af
1'opium est produit sur le territoire : '

i} D'upe Partie mentiomne du paregraphe 3;

ii) D'une Partie qui a adress€ une notification & 1'Organe conformément
aux dispositions de l'alinga a) du paragraphe 2; ou
iii) D'une Partie qui a recu. l'approbation du Conseil conformément aux
dispositions de 1'alinéa b) du paragraphe 2.

b) Nonobstant les dispositions de l'alinéa a) du présent paragraphe,
une Partie peut importer 1l'opium produit par tout pays qui & produit et
exporté de l'opium pendant 1e§ dix annfes qui ont précédé le ler janvier 1961,
8i un organisme ou agence de contrdle national a été &tabli et fonctionpe aux
fins définies & l’értiqle 23 dans le pays int8ressé et si celui-ci posséde des
moyens efficaces de faire en sorte que l'opium gu'’il produit n'alimente pas le
trafic illieite.

5. Les dispositions du présent article n'emp€cheront pas une Partie :

a) De produire de 1l'opium en quantitd suffisaente pour ses besoins; ou

b) D'exporter de l'opium saisi dans le trafic illicite & une autre

‘Partie, conformément aux exigences de la présente Convention.

Article 25

ContrBle de la paille de pavot

1. Une Partie qui permet la culture du pavot & opium pour des buts autres que

la production de 1'opium prendra toutes les mesures nécessaires pour assurer :
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8) Que de l'opium n'est pas produit & partir de tels pavots & opium; et
b} Que la fabrication de stupéfiants 3 partir de Jla psille de pavot est
controlée de fagon satisfaisante.
2. Les Parties appliqueront & la paille de pavot le systéme de certificats
d'importetion et d'autorisations d'exportation prévu aux paraéraphes b & 15 de
1ltarticle 31.
3. Les Parties fourniront les mémes statistiques sur 1'importation et 1l'expor-
tation de la paille de pavot que celles qui sont prévues pour les stupéfiants

sux paragraphes 1 d) et 2 b) de llarticle 20.

Article 26

Le cocaler et la feuille de coca

1. Si une Partie dutorise la culture du cocaler, elle lui appliquera, ainsi
qu'd la feuille de coca, le régime de contrdle prévu & l'article 23 pour le
pavot & opium; en ce qui concerne 1l'alinda d) du peragraphe 2 de cet article,
l'obligation imposée & l'orgenisme mentionné seras seulement d'entrer matériel-
lement en possession de la récolte, aussitdt que possible aprés qu'elle aura
été faite.

2. Pans la mesure du possible, les Parties feront procéder & l'arrachage de
tous les cocalers existent & 1'état sauvage. Elles détruiront les cocalers

cultivés illégalement.

Article 27

Dispositions supplémentaires relatives & la feuille de coca

1. Les Parties peuvent permetire l'utilisation de feuilles de coca pour la
préparation d'un produit aromatique qui ne devra contenir sucun alcaloide et
elles peuvent, dans la mesure nécessmire & cette utilisetion, permettre la

production, l'importation, l'exportation, le commerce et la détention de ces

feuilles.
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2. Les Parties fourniront séparfment les évaluatioms (article 19) et les
statistiques (article 20) concernant les feuilles de coca destinfes & la prépa-
ration d'un tel produit aromatique; toutefois, il n'y eurs pas lieu de le faire
si les mémes feuilles de coca sont utilisées pour llextraction d'alealoides
ainsi que pour celle de produits sromstiques, et si ce fait est précisé dans
les &valuations et les statistiques.

Artiele 28
Contrile du cannabis

1. Si uue Partie autorise la culture de la plante de caonabis en vue de la
production de cannabis ou de résine de cannabis, elle lui mppliquera le régime
de contrble prévu & lfarticle 23 en ce qui concerne le contrdle du pavet &
opium.

2. La présente Convention ne s'appliquera pas & la culture de la plante de
cannabis exclusivement & des fins industrielles (fibres et graines) ou pour des
buts horticulturaux.

3. les Parties adopteront les mesures gqui peuvent 8tre nécessaires pour
empécher 1'sbus des feuilles de la plante de conoabis ou le trafic illicite

de celles-ci.

Article 29

Fabrication

1. Les Parties exigeront que la fahriéation des stupffiants &'effectue sous
licence, sauf quend cette fabrication est effectufe par une ou des entreprises
d'Etat.
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2. Les Paxrties :

a) Exerceront une surveillance sur toutes les personnes et entreprises
se livrant 4 1a fabrication de stupéfisnts ou y participant;

. b) Soumettront 8 un régime de licences les £tsblissements et les locaux
dans lesquels la fabrication peut se faire; et

c¢) Exigeront que les fabricants de stupdfiants titulaires d'une licence
pe munissent de permis périodiques précisant les catégories et les quantités
de stupéfiants qu'ils auront le droit de fabriquer. Cependant, un permis
périodique ne sera pas nfcessaire pour les préparations.
3. Les Parties empecheront l'accumulstion, en la possession des fabricants de
stuptfiants, de qQuantitfs de stupéfiants et de paille de pavot excédant celles
qui sont nécessaires au fonctionnement normal de l'entreprise, compte tenu de

la situstion du marché.

Artiecle 30

Commerce et distribution

1. a) Les Parties exigeront que le commerce et la distribution des
stupéfiants s'effectuent sous licence, sauf si ce commerce ou cette distri-
bution sont effectués par une ou des entreprises d'Etat.
b} Les Parties :
i) Exerceront upe surveillance sur toutes les personnes et entreprises
ge livrent au commerce oy 8 la distribution des stupéfisnts ou y
participant; et
ii) Soumettront & un régime de licence les établissements et les locaux
dans lesguels ce commerce et cette distribution peuvent se faire.
Cependant, une licence ne sera pas nécessairement requise pour les

préparations.
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"e) Les dispositions des alinfas a) et b) concernant le régime des
licences ne s'appliqueront pas nécessairement aux personnes diment autorisées i
exercer des fonctions thérapeutiques ou scientifiques et agissant dans-
l’exﬁrcice de ceg fonctions.,

2. En outre, les Parties :

a)  Empgcheront aussi 1'accumuletion, en la possession des commergants,
des distributeurs, des entreprises d'Etat, ou des personnes qﬁment autorisées
visées ci-dessus, de quantités de stupéfiants et de paille de pavot excédant
celles qui sont n€cessaires au fonctionnement normal de 1‘edtrepriae; compte
tehu de la gsituation du marché;

b) i)} Exigeront gue les stupéfiantg ne soient fournis ou dispensés &
des particuliers que sur ordonnance médicale. Cette disposition
n'est pas nécessairement applicable aux stupéfiants que des
particuliers peuvent légalement obtenir, utiliser, dispenser ou
edministrer & l'cccasion de l'exercice diment Autorisé de leurs
fonctions thérapeutiques; et

ii) 81 les Parties jugent ces mesures nécessaires ou souhaitables,
elles exigeront que les ordonnances prescrivant des stupéfiants
du Tableau I soient &erites sur des formules officielles qui
seront fournies sous ls forme de carnet & souches par les
autorités administratives compétentes ou par les essociations
professionnelles autorisfes.

3. I} est souhaitable que les Parties exigent que les offres &crites ou
imprimées de stupéfiants, les annonces publicitaires de quelque nature qu'elles
soient ainsi que les notices descriptives relatives aux stupéfisnts et utilisées
8 des fins coﬁmercialea, les conditionnements contenant des stupéfiants et les
€tiquettes sous leaquelles les stupéfiants sont mis en vente, indiquent la
dénomination commune internationale communigquée par 1'Organisation mondiale de
1ls santé.

' Si une Partie juge qu'une telle mesure est nécessaire ou souhaitable, elle
exigers éue tout conditionnement contenaﬁt un stupéfiant porte upn double filet
rouge trés apparent. Lé colis dans leguel ce c&nditionnement est expédié ne

portera pas ce double filet rouge.
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5. Les Parties exigeront gue 1'&tiguette gous laquelle une drogue est mise en
vente ipdiqﬁe nommément le ou les stupéfiasnts qutelle conbtient ainsi que leur
poids ou leur pourcentage. L'obligation de fournir ces remseignements sur
1t&tiquette ne s'appliquera pas nécessai}ement & un stupéfiant dispensé & un
parﬁiculier sur prescription megistrale,

6. Les dispositions des paragraphes 2'et 5 pe s'appliqueront pas nécessai-
rement an commerce de d&tail ni & la distribution au détail des stup&fiants

du Tableau Il.

Article 31

Dispositions spéciales relstives au commerce intermational

1. Les Parties ne permetiront pas sciemment l'exportation de stup&fiants &
destination d'un pays ou territoire quelcongue, si ce n'est :

a) éonformément aux lois et réglements de ce pays ou territoire; et

b} Dans les limites du total des &valuations afférentes & ce pays ou
territoire, tel qu'il est défini au paragraphe 2 de l'article 19, en y ajoutant
les quantités qui doivent 8tre réexportées,
2. Les Parties exerceront dans les ports francs et les zones franches la méme
surveillance et le méme contr8le que dang les autres parties de leurs territoires,
étant entendu, toutefois, qu'elles pourront eppliquer un régime plus sévére,
3. a} Les Parties coﬁtrﬁleront au moyen d'ume licence I'importation et
l'exportation des stupéfiants sauf dans les cas ol cette importation ou cette
exportation est effectufe par une ou des enbreprises d'Btat.

b} Les Parties exerceront une surveillance sur toutes les personnes et

entreprises se livrant & une telle importation ou exportation ou y participant,
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wliwm) vChaque Partie sutorisant 1'importation ou 1’exportation d'un stupéfient
‘@xigera 1'obtention d'une autorisation d'importation ou d'exportation distincte
pour chague importation ou exportation, qu'il s'agigse d'un ou'de plusieurs
stupéfiantsi

b}  Cette autorisation indiquerda le nom du stupéfiant, la dfnomination
commune internationale 3i elle existe, ls quantité # importer ou & exporter, les
noms et adresses de 1'importateur et de l'exportateur et spbeifiers la période
durant laquelle 1l'importation ou llexportetion doit Stre effectuée;

¢) Ltautorisation d'exportation indiquers en outre le numéro et la date
dw certificat d'importstion {parsgraphe 5) ainsi que l'autorité qui 1'a délivré.

d) L'autorisation d'importation pourra permettre d'importer en plusieurs

envois.
5. Avent de d2livrer ume sutorisation d'exportation, les Parties exigeront un
certificat 4'importation, d€livré per les autorités compftentes du pays ou
territoire importateur et attestant gue 1'importstion du stupéfisnt ou des
gtupéfients dont il est question est epprouvée et ce certificat sera produit par
la personne ou l'&tablissement demssidant )°autorisstion d'exportation. Les
Parties se conformeront sutant que faire se pourra sw modéle de certificat
d'importation spprouvé par la Commission.

6. Une copie de l'autorisation d'exportation sera jointe & chaque énvoi, et le
gouvernement quirdélivre l'autorisation d'exportation’en’edresgers une copie amun
gouvernement du peys ou territoire importateur.

7. &) lorsque l'importstion a &t€ effectufe ou lorsgue la période fixfe pour
l'importation prend fin, le gouvernement du paya ou territoirg importateur
renverra au gouvernement du pays ou territoire exportateur l'autorissation

d'exportation, avec une mention spéciale 3 cet effet.
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b} La mention précitée spécifiera la quantité effectivement importée.

e¢) Si la quantité effectivement exportfe est inférieure 8 celle qui est
indiguée dens l'amutorisation d'exportation, les autorités compétentes indigueront
la quantité effectivement exportée sur l'autorisation d'exportation et sur toute
coplie officielle de celle-ci.
8. Les exportations sous forme d'envois adress€s & une banque au campte d'une
personne différente de celle dont le nom figure sur l'autorisation d'exportation
ou & une bolte postale seront interdites.
9. Les exportations sous forme d'envois adressBs 4 un entrepdt de douane seront
interdites, asauf si le gouvernement du pays importateur précise sur le certifiecat
d'importation produit par la personne ou l'établissement qui demande 1'autori-
sation dlexportation qu'il s approuvé l'importation de l'envoi afin que celui-ci
goit déposé'dans un entrepdt de douane. En pareil cas, l'autqrisation dtexpor—
tation précisera gue l'envoi est effectué i cette fin. Tout retrait de
llentrepdt de douane sera subordonné & ls présentation d'un permis émanant des
autorités dont reldve l'entrepdt, et, dans le cas d'un envoi ¥ destination de
liétranger, il sers agsimilé & une exportation.nouvelle su sens de la présente
Convention.
10, Les envois de stupéfiants entrant dans le territoire d'une Partie ou en
sortant sans &tre accompagnés d'une autorisation d'exportation seront retenus
par les autorités compétentes.
11l. Une Partie n'sutorisera pas le passage en transit sur son territoire, en
direction d'un autre pays, d'up envoi quelcongue de stupéfiants, que cet envoi
s80it ou nonm déchargé du véhicule qui le transporte, sauf si la copie de l'auto-
risetion d'exportation pour cet envoi est présentée aux autorités compdientes
de ladite Partie.
12. Les autorités compétentes d'un pays ou territoire guelcongue & travers
lequel le passage d'un envol de stupéfiants est autoris? prendront toutes les

mesures nécessaires pour empécher le déroutement dudit envol vers une
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destination autre gue celle qui figure sur la copie de l‘autorisation'd’expor-
tation jointe 4 l'envoi, A moins que le gouvernement du pays ou territoire

i travers lequel ledit envoi s'effectié n'autorise ce déroutement. Le gouver-
nement de ce pays ou territoire traitera toute demande de déroutement comme .
s'il s'sgissait d'une exportation du pays ou territoire de transit vers le pays
ou territoire de la nouvelle destination. Si le déroutement est autorisé, les
disﬁositions des 6linéas e) et b) du parsgraphe T s'appliqueront également entre
le pays ou territoire de transit et le psys ou territoire dfol l'envei & primi-
tivement &t& exporté.

13. Aucun envoi de stupffiants en transit ou déposé dana un entrepdt de douene
ne peut &tre soumis & un traitement queleconque gui modifierait la nature de ces
stupéfiants, Lemballage ne peut &tre modifié sans l'sutorisation des
autoritfés compétentes.

i1k. Les dispositions des parsgrephes 11 & 13 relatives su transit des
stupéfiantg gur le territoire d'une Partie ne sont pas applicebles si et envoi
est transport? par la voie aérienmne & condition que 1'aéronef n'atterrisse pas.
dans le pays ou le territoire de transgit. B8i l'sfronef fait un stterrissage
dans ce pays ou territoire, ces dispositions s'appliqueront dans la mesure od
les circonstances 1'exigent.

1%. Les dispositious du présent article ne portent pas préjndice 3 celles de
tout accord international qui limite le contrdle pouvant 'étre exercé par toute
partie sur les stupéfiants en transit.

.16, Aucune des dispositions de cet article, & part les paragraphes 1 a) et 2,

ne s'appliquera nécessairement sux préparations du Tableau III.
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Article 32

Digspositions spéciales concernant le transport des stupéfiants
dans les trousses de premiers secours des navires ou aéronefs
effectuant des parcours internstioneuy

1. Le transport international par navires ou séronefs fde quentités limitées de
stupéfiants susceptibles d'&tre nécessaires pendant le voyage pour l'adminis-
tration des premiers secours et pour les cas d'urgence ne sera pas conaidéré
comme une importation ou une exportation au sens de la présente Convention.

2. Des précautions approprifes seront prises par le pays d'immatriculation
pour empécher l'usage indu des stupffiants mentionnés au paragraphe 1 ou leur
détournement & des fing illicites. La Commission recommandera ces précautions
en consultation avec les organisations internationales compétentes.

3. Les stupéfiants transportés par navires ou afronefs conformément aux
dispositions du paragraphe 1 seront soumis sux lois, réglements, permis et
licences du pays d'immatriculation sans préjudice du droit des autorités
locales compétentes de procéder & des vérifications, inspections et autres
opérations de contrdle & bord des pavires ou aéronefs. LYadministration de ces
stupéfiants en cas d'urgence ne sera pas considérie comme contrevenant aux

dispositions de l'article 30, paragraphe 2 b).

Artiecle 33

Détention de estupéfiants

Les Parties ne permettront pas la détention de stupéfiants sans autorisation
légale.
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Article 3h

Mesures de surveillance et d'inspection

ies Parties exigeront

a) Que toutes les personnes & qui des licences sont délivrées en appli-
eation de la présente Convention ou qui oecupent des postes de direction ou de
surveillence dans une entreprise A'Etat établie conformément & la présente
Convention réunissent les qualités nécessaires pour appliquer effectivement et
fidélement les dispositions des lois et réglements &dictés en exBeution de ls
présente Convention; et

b) . Que les sutorités sdmipistratives, les fsbricants, les commercants,
les hommes de science, les &tablissements scientifiqhes et les hdpitaux tiénnent
des registres oll seront consignées les guantités de chague stupéfiant fabriqué
et chaque opération portant sur l'acquisition et l'aliénation de stupéfients.
Ces registres seront conservés pendant une période qui ne sera pas inférieure
4 deux ans. Dans les cas ol des carnets & souches [;rticle 30, paragraphe 2,
alinéa b_)j d'ordonnences médicales sont utiliséas, ces carmets & souches, y
compris les souches, seront également conservés pendant une période qui ne

sera pas inférieure & deux ams.

Article 35

Lutte contre le trafic illieite

Compte diment tenu de leurs régimes constitutionnel, juridique et
administratif, les Parties !
&) Assureront sur le plan national une coordination de l'action

préventive et répresgive contre le trafie illicite; 8 cette fin, elles pourront

utilement déslgner un service appropri€ chargé de cette coordination;
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b} St'assisteront mutuellement dans le lutte contre le trafic illicite;

¢}  Coopéreront Btroitement entre elles et avec les orgsnisations inter-
nationales compétentes dont elles sont membres afin de mener une lutte
coordonnée contre le trafic illicite;

d) Veilleront & ce que la coopération internationale des services
appropriés soit effectufe par des voies rapides;

e} S'assureront que, lorsque des pidces de justice sont transmises
entre des pays pour la poursuite d'une action judiciamire, ls transmission soit
effectuée par des voies rapides & l'adresse des instances dfsignes par les
Parties; cette disposition ne porte pas atteinte au droit des Parties de
demander que les piéces de justice leur soient envoyées par la voie
diplometique;

f) Fourniront & 1'0Orgene et & Ya Commission, si elles le jugent
approprié, par l'intermédiaire du Secrétaire général, outre les renseignements
requis en vertu de lfarticle 18, des renseignements aysnt trait aux activités
illicitens constatées & 1l'intérieur de leurs frontiéres et relatives notsmment
& la culture, & la production, & la fabrication, 8 1'usage et au trafie
illieites des stupéfisnts; et

g} TFourniront les renssignements visés au paragraphe précédent, dans
toute la mesure du possible de la manidre et aux dates que 1'Orgsne fixers;
de son cbté, & la demande d'une Partie, 1'Organe pourrs l'sider & fournir ces
renseignements et souter.r ses efforts en vue de rBduire les activités

illicites en matidre de stupéfiants & l'intérieur des frontiZres de celle-ci.
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Article 36

Dispositions pénales

1. a) Sous régerve de ses dispositions constitutionnelles, cheque Partie
adopters les mesures nEcessaives pour que la culture et la production, la
fabrication, l'extraction, la préparation, la détention, 1'offre, la mise en
vente, la distributiom, 1l'achat, la vente, la livraison, & quelgue titreé que
ce soit, le courtage, l'envoei, l'expfdition en tramsit, le transport, 1'impor-
tation et l'exportaetion de stupéfisnts non conformes aux dispositions de la
présente Convention, ou tout autre acte qui, de 1'avis de ladite Partie,
serait contraire gux dispositions dé la préasente Convention, constituent des
infractions punissables lorsqu‘elles sont commises intenticnnellement et pour
que les infractions '‘graves soient passibles ‘d'un chtiment adéquat, notamment
de peines de prison ou d'autres peines privatives de liberté.

b) HNonobstant les dispositions énoﬁcées-é 1’alinés précédent, lorsque
des personnes utilisant de fagon abusive des stupéfiants auront-commis ces
infractions, les Parties pourront, au lieu de les condamner ou de prononcer
une sanction pénsle & leur encontre, ou comme complément de la condemnation
ou de ls sanction pénale, soumettre ces personnes & des mesures de traitement,
d'éducation, de post—cure, de réadsptation et de réintégration sociale confor—
mément aux dispositions du paragraphe 1 de l'article 38.

2. Bous réserve des dispositions comstitutiomnelles de chaque Partie, de
son systéme juridique et de sa législation nstionale,

a2} i) Chacune des infractions énumérées au parsgraphe 1 sera

considérée comme une infraction distincte, si elles sont
commises dans des pays différents;

ii) La participation intentionnelle & l'une quelconque desdites
infractions, l'association ou l'entente en vue de la commettre
ou la tentative de la commettre, ainsi que les actes prépa-
ratoires et les opérations financiéres intentionnellement
accomplis, relatifs sux infractions dont il est question dans
cet artidle, constitveront des infractions passibles des

peipes prévues au pavagraphe 1;
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b}

Pa

i)

ii)

Les condamnations proponcées & 1'&trenger pour ces infractions
seyont prises en considération aux fins d'établissement de la
récidive; et

Les infractions graves précitées, qu'elles soient commises per
des nationaux ou des étrangers, seront poursuivies per la Partie
sur le territoire de laquelle l'infraction a Et&€ commise, ou par
la Partie sur le territoire de laguelle le délinquant se
trouvers si son extradition n'est pss mceeptable conformément &
la ifgiglation de la Partie & laguelle la demande est adressée,
et si ledit d8linquant n's pas 8t€ a8j3 poursuivi et jugé.
Chacune des infractions énumfrées aux paragraphes 1 et 2 a) ii)
du présent article est de plein droit comprise comme cag
d'extradition dans toub trait@ dtextradition conelu entre les
Parties. Les Parties s'engsgent & comprendre ces infractionsa
comme cas d'extradition dans tout traité dlextradition &
conclure entre elles.

Si une Partie qui subordonne l'extradition & 1l'existence d'un
traité est gaisie d'une demande d'extradition par une sutre
Partie avec laquelle elle n'est pas life par un traité dlextra-
dition, elle a la latitude de considérer la présente Convention
comme constituant la base juridigue de l'extradition em ece gui
concerne les infractions énumérées aux paragraphes 1 et 2 a) ii)
du présent artiecle. L'extradition est subordonnée aux autres
conditions prévues par le droit de la Partie requise.

Les Parties qui ne subordonnent pes llextradition & l'existence
d'un traité reconnsissent les infractions énumfrées aux
peragraphes 1 et 2 a) ii) du présent article comme cas d'extra-
dition entre elles dans les conditions préwvues par le droit de

la Partie requise,
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iv). L'extradition sera accordée conformément & lam législation de la

Partie & qui la demande d'extradition est sdressée et, sans
préjudice des dispositions des alinéas b) i), ii) et iii) du
présent paragraphe, ladite Partie aura le d}oit de refuser
d'accorder l'extradition si les autorités compétentes considérent
gue l'infraction n'est pas suffisamment grave.

3. Aucune disposition du présent article ne porters atteinte aux dispositions

du droit pénel d'une Partie en matiére de juridiction.

4, Les dispositions du présent article seront limitfes en matilre de

compétence par la lEgislation pénale de chacune des Parties,

Article 37

Smisie et confiscation

Tous stupéfiants, toutea substances et tout matériel utilisés pour

[

commettre l'une quelcongue des infractions visées & 1'article 36 ou destinds &

commettre une telle infraction, pourront &tre saisis et confisgués. .

Article 3B

Mesures contre 1l'abus des stupéfisnts

1. Les Parties envisageront avec une attention particulidre 1'abus des
stupéfiants et prendront toutes les mesures possibles pour le prévenir et pour
asgurer le prompt dépistage, le traitement, l'8ducation, la post=-cure, la
réadaptation et la réintégration sociale des personnes intéressies; elles

coordonneront leurs efforts i ces fins.
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2. Les Parties favoriseront, asutant gue possible, la formation 4'un personnel
pour assurer le traitement, la post—cure, la réadaptation et la réintégration
sociale des perscones qui abusent de stupéfiantsa.

3. Les Parties prendront toutes les mesures possibles pour aider les personnes
qui en ont besoin dans llexercice de leur profession & acquérir la connaissance
des problémes posés par l'abus dea stupéfisnts et par ga prévention, et elles
développeront asussi cette connaissance dans le grand public 5'il y a lieu de

craindre que l'abus de ces stupéfiants ne se rfpande trés largement.

Article 38 bis

Accords prévoyent ls création de centres régionsux

Si une Partie 1'estime souhaitable, dans la lutte gu'elle méne contre le
trafic illicite des stupéfiants, et compte tenu de son régime constitutionnel,
Juridigue et adminigtratif, elle s'efforcera, en sollicitent si elle le désire
les avis techniques de 1'Organe ou des institutions spécialisées, de faire
établir, en consultation avec les autres Parties intéress€es de la région,
des accords prévoyant la création de centres régionsux de recherche scientifigue
et d'8ducation en vue de résoudre les problémes découlant de l'usage et du

trafiec illicite des stupéfiants.

Article 39

Application de mesures nstionsles de contrBle plus sévires
gue celles gu'exige la présente Convention

Nonobstant toute disposition de la présente Convention, aucune Partie ne
sera, ou ne sers censée Btre, empéchée d‘'adopter des mesures de contrdle plus

‘strictes ou plus séviéres que celles qui sont prévues par la présente Convention,

- 49 -



et notamment d'exiger que les préparations du Tableau III ou les stupéfiants du
Tableau II soient soumis aux mesures de contrdle applicables aux stupéfiants du

Tableau I, ou d certaines d'entre elles, si elle le juge nécessaire ou opportun

. pour la protection de la santé& publique.

Article hol/

Langues de 1a Convention et procédure de signature,
de retification et d'adhésion

1. La présente Convention, dont les textes anglais, chinois, espagnol,
frangeis et russe font également foi, sera ouverte jusqu'au ler aolit 1961 & la
gignature de tous les Etats Membres de 1'Organisation des Nations Unmies, de tous
les Etats non membres qui sont parties au Statut de la Cour internationale de
Justice ou membres d'une institution spécialis&e des Nations Unies et également
de tout autre Etat que le Conseil peut inviter & devenir Partie.

2. La présente Convention est soumise & ratification. Les instruments de
ratification seront déposés auprés du Secrétaire général.

3. La présente Convention sera ouverte & l'mdh&sion des Etats viasés au
peragraphe 1 aprés le ler aolt 1961. Les instruments d‘'adh€sion seront déposés

auprés du Secrétaire général.

1/ Voir parsgraphes 3 et 4 de la note liminaire.

- 50 -



Article hlgf

Entrée en vigueur

1. La présente Convention entrera en vigueur a3 l'expiration du trentiéme jour
qui suivre la date du dépbt du guarantiéme instrument de ratification ou
d'adhésion, conformément & l'article 140.

2. Pour tout autre Etat déposant un instrument de ratification ou d'adhésion
aprés la date de d&pdt dudit quarantiéme instrument, la présente Convention
entrera en vigueur 4 l'expiretion du trentiéme jour qui suivra le dépdt par cet

Ftat de son instrument de ratification ou d'adhésion.
Article U2

Application territoriale

La présente Convention s'appliquera & tous les territoires non m&tropo~
litains qu'une Partie représente sur le plan internationel, sauf si le consen-
tement préalable d'un tel territoire est nécessaire en vertu soit de la
constitution de la Partie ou du territoire intéressg, soit de la coutume. En ce
cas, la Partie s'efforcera d'obtenir dans le plus bref délai le consentement du
territoire qui est nécessaire et, lorsque ce consentement aura été obtenu, elle
le notifiera au Secrétaire général. Le présente Convention s’appliquera su
territoire ou territoire désignés par la notification, dés la date de la
réception de cette derniére par le Secrétaire général. Dans les cas ol le
consentement préalable du territoire non métropolitain n'est pas nécessaire, la
Partie intéressée dé€clarera, au moment de la signature, de la ratification ou
de 1'adhésion & quel territoire ou territoires non métropolitains s'applique la

présente Convention.

2/ Ivid.
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Artiecle L3

Territoires aux fins des articles 19, 20, 21 et 31

1. Toute Partie peut notifier au Secrétaire génfral qu'aux fins des articles 19,
20, 21 et 31 1'un de ses territoires est divisé en deux ou plusieurs territoires
ou que deux ou plusieurs de ses territoires sont groupés en un seul.

2. Deux ou plusieurs Parties peuvent notifier au Secrétaire général qu'ad la
suite de 1'institution d‘'une union douaniére entre elles, ces Parties constituent
un seul territoire aux fins des articles 19, 20, 21 et 31.

3. Toute notification faite en vertu du paragraphe 1 ou 2 ci-dessus prendra

effet au ler janvier de 1l'année qui suivra celle ol ladite notification est

faite.
Article hk
Abrogation des treités internationaux antérieurs
1. Dé&s l'entrée en vigueur de la présente Convention, ses dispositions

abrogeront et remplaceront, entre les Parties, les dispositions des traités
¢i-aprés :
a) Convention internationale de l'opium, signée d& La Haye, le
23 Jjanvier 1912;
b) Accord concernant la fabrication, le commerce intérieur et l'usage
de 1l'opium préparé, signé & Genéve, le 11 février 1925;
¢) Convention internationale de l'opium, signée & Genéve, le
19 février 19255
d) Convention pour limiter la fabrication et réglementer la distri-
bution des stupéfiants, signée & Genéve, le 13 juillet 1931; |
e) Accord pour le contrdle de la consommetion de 1l'opium & fumer en

Extréme~Orient, signé a Bangkok, le 27 novembre 1931;
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f) Protocole signé & Lake Success, le 11 décembre 1946, amendant les
Accords, Conventions et Protocoles sur les stupéfiants conclus 4 La Haye, le
23 Janvier 1912, & Genéve, le 11 février 1925, le 19 février 1925 et le
13 juillet 1931, & Bangkok, le 27 novembre 1931, et & Genéve, le
26 juin 1936, sauf en ce qui concerne ses effets sur la derniére de ces
Conventions;

g) Les Conventions et Accords visés aux alin€as a) & e), tels qu'ils ont
été emendés par le Protocole de 1946 visé & 1'alipéa f);

h) Protocole signé & Paris, le 19 novembre 1948, plagant sous contrdle
international certaines drogues non visées par la Convention du
13 juillet 1931 pour limiter la fabrication et réglementer la distribution des
stupéfients, amendée par le Protocole signé 3 Lake Success, le
11 décembre 1946;

i) Protocole visant & limiter et & réglementer la culture du pavot,
ainsi que la production, le commerce internetional, le commerce de gros et
l'emploi de 1l'opium, sign& & New York, le 23 juim 1953, si ce Protocole entre
en vigueur.

2. Dés l'entrée en vigueur de la présente Convention, l'article 9 de 1a
Convention pour la répression du t;afic illicite des drogues nuisibles,

signée & Genéve, le 26 juin 1936, sera, entre les Parties & ladite Convention,
qui sont mussi Parties & la présente Convention, abrogé et remplacé par
1'alinéa b) du peragraphe 2 de l'article 36 de la présente Convention;
toutefois, une telle Partie pourra, aprés en avoir informé le Secrétaire

général, maintenir en vigueur ledit article 9.

—53_



Article L5

Dispositions tranaitoires

1. Les fonctions de 1'Organe dont la création est prévue & l'article 9 seront,
& partir de la date d'entrfe en vigueur de la présente Couvention (article 41,
paragraphe 1) exercées provisoirement, selon leur na“ure, per le Comité central
permenent créé en exécution des dispositions du chapitre VI de 1la Convention
mentionnée & 1'alinéa c) de l'article 4l, telle qu'elle a été amendée, et par
1'Organe de contrdle, créé en exécution des dispositions du chapitre II de la

Convention mentionnée & 1'alinéa d) de l'article L4, telle qu'elle a 8té amendée.

3/ Voir ci-dessous le texte de 1'article 20 du Protocole de 1972
{voir également paragraphe 5 de la note liminaire) :

Article 20

Dispositions transitoires

1. Lles fonctions de 1'Organe international de contrdle des stupéfiants
prévues par les amendements contenus dans le présent Protocole seront, &
compter de la date d'entrée en vigueur du présent Protocole {paragraphe 1,
article 18) exercées par 1'Organe tel qu'il est constitué par la Convention
unique non amendée.

2. Le Conseil &conomique et social fixera la date & laquelle 1'Organe
tel qu'il sera constitu® en vertu des amendements contenus dans le présent
Protocole entrera en fonctions. A cette date, 1'Organe ainsi constitué
assumera, & l'égard des Parties & la Convention unique non amendée et des
Parties aux traités épumérés & l'article 4l de ladite Convention qui ne sont
pas Parties au présent Protocole, les fonctions de 1'Organe tel qu'il est
constitué en vertu de la Convention unigue non amendée.

3. En ce qui concerne les membres nommés sux premiéres &lections qui
suivront l'augmentation du nombre des membres de 1'Organe, qui passera de
11 & 13, les fonctions de cing membres prendront fin au bout de trois ans,
et celles des sept mutres membres prendront fin & l'expiration des cing ans.

h, Les mewbres de 1'Organe dont les fonctions prendront fin au terme
de la période initisle de trois ans mentionnée ci-dessus seront désignés par
tirage au sort effectué par le Secrétaire général immédiatement aprés qu'il
aura €té procédé & la premiére &lection.
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2. Le Conseil fixers 1s date & laguelle le nouvel Organe mentionné &
ltarticle § entreras en fomctions. A cette date, ledit Orgene gssumers les
fonctions du Comité central permsnent et celles de 1'Organe de contrfle
mentionnés au paragraphe 1, & l'égard des Etats qui sont Parties aux traitds

Enumérés 4 l'article L4 et qui ne sont pas Parties & la présente Convention.

Article L6
Dénoneigtion

1. A l'expiration d'un délai de deux aens 4 compter de la date de l'entrée emn
vigueur de la présente Convention (article 41, paragraphe 1), toute Partie
pourra, €n son nom ou au nom diun territoire qu'elle représente sur le plan
international et qui & retiré le consentement donné en vertu de 1l'article L2,
dénoncer la présente Convention en déposant un instrument & cet effet mupréa du
Secrétaire général.

2. 8i le Seckétmire général recoit la démonciation avant le ler juillet ou d
cette date, elle prendra effet le ler janvier de l'année suivante; si la
dénonciation est recue aprés le ler juillet, elle prendre effet comme gi elle
avait été recue l'année suivente avant le ler juillet ou & cette date.

3. La présente Convention viendra & expiration si, par suite de dénonciations
potifides conformément aux dispositions du paragraphe 1, les conditions de son

entrée en vigueur prévues au paragraphe 1 de i'article 41 cessent d'étre remplies.
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Article 47
Apendements

1. Toute Partie pourra proposer un emendement & ls présente Convention. Le
texte dudit amendement et les raisons qui l'ont motivé seront communigués au
Secrétaire général qui les communiquera aux Parties et au Conseil. Le Conseil
pourra décider soit :

2) De convoguer une conférence, conformément au paragraphe b de
1'Article 62 de la Charte des Nabtionz Unies, en vue d'8tudier 1'amendement
proposé; soit

b) De demander aux Parties si elles acceptent 1'amendement proposé et
aussi de les prier de présenter &ventuellement au Comseil leurs observations
sur cetis proposition.

2.  Si un projet d'amendement distribué conformément au paregraphe 1 b) du
présent article n's &t& rejeté par aucune Partie dans les dix-huit mois qui
suivent sa communication, il entrera immédiatement en vigueur, Si toutefois
il eat rejetf par une Partie, le Copseil pourra décider, compte tenu des
observetions des Parties, s'il convieni de convonuer une conférence chargde
d'étudier ledit smendement.

Article h8
Différends

1. 8'i1 s'€ld3ve entre deux ou plusieurs Parties un différend concernant
1'interprétation ou l'spplication de la présente Convention, lesdites Parties
se consulteront en wvue de régler ce différend par voie dz négocistion,
dfenguiéte, de médiation, de conciliation, d'arbitrage, de recours & des
organiames régionaux, par voie judiciaire ou par d'autres moyens pacifigues

de leur choix.
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2. Tout différend de ce genre qui n'aura pas &té réglE par lem moyens prévus

au paragraphe 1 sera soumis A la Cour internationale de Justice.

Article hg

Régerves transitoires

1. Une Partie peut, au moment de le signature, de la ratification ou de
1'adhésion, se réserver le droit dlautoriser temporairement dans 1l'un de ses
territoires :

2} Liusage de 1'opium & des fins quasi médicales;

b} L'usage de l'opium & fumer;

¢) Le mastication de la feuille de coes;

d) L'usage dv cannsbis, de la résine de cannabis, d'extraits et
teintures de cannabis I des fins non mddicales; et

e} La production, la fabrication et le commerce des stupéfiants visés
sux alinéas a} & 4) sux fins mentionnfes dsns lesdits alinéas.

2. Les réserves faites en vertu du paragrephe 1 seront soumises sux
restrictions suivantes :

a) Les setivités mentionn€es au paragraphe 1 ne pourront &tre autorisées
que dans la mesure oul elles étaient traditionnelles dans les territoires pour
lesguels ls réserve est faite et y 2taient autoris@es su ler janvier 1961;

b)  Aucune exportation des stupéfiants visés au paragraphe 1 aux Tins
mentionnéesg dans ledit paragraphe ne pourra &tre autorisée 8 destination d‘'un
Etat non partie ou d’un territoire auquel la présente Convention ne s'*applique
pas aux btermes de llarticle 42;

¢) Seules pourront étre autoridées & fumer 1'opium les personnes
" immatriculées & cet effet avant le ler janvier 196k par les sutorités

compétentes;
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d) Ltusage de 1l'opium & des fims quasi médicales devra &tre aboll dans
un délai de gquinze ans & compter de l'entrée en vigueur de la préaentg Convention,
comme prévu au paragraphe 1 de llarticle Ll;

e) La mastication de le feuille de coca devra Etre sbolie dans un d€lai de
vingt-ecing ans & compter de l'entrée em vigueur de la présente Convention, comme
prévu au paragraphe 1 de l'article L1;

£) Liusage du eannabis & des fins mutres que médicales et scientifiques
devra cesser aussitSt que possible mais en tous cas dans un délai de
vingt-cing ans & compter de l'entrée en vigueur de la présente Convention, comme
prévu au paragraphe 1 de ltartiele kLl;

g) La production, la fabrication et le commerce des stupéfiants visés au
paragraphe 1 pour les usages mentionnés audit paragraphe devront étre réduits
et finalement supprimés en méme tempa que ces useges.

3. Toute Partie faissnt une réserve en vertu du paragraphe 1 devra :

&) Inclure dans le rapport annuel qu'elle edressera au Secrétaire général,
conformément & 1‘slinéa a) du paragraphe 1 de 1'article 18, un exposé des progrds
sccomplis au cours de l'annEe précédente en vue de rendre effective 1'abolition
de 1'usage, de la production, de la faebrication ou du commerce visée mu
paragraphe 1; et

b) Fournir & 1'Organe des &valuations (article 19} et des statistiques .
(article 20) séparées pour les activités au sujet deasquelles une réserve aurs
313 faite, de la manidre et sous la forme prescrites par 1'Organe.

4. a) 81 une Partie qui fait une réser?e en vertu du paragraphe 1 ne fTournit
pas :

i) Le rapport mentionné & 1'alinéa a) du paragraphe 3 dans les six mois
suivant la fin de 1'annBe & laquelle ont trait les renseignements
qu'il contient; !

ii} Les #valuations wentionnfes & 1l'dlin&a b) du peragraphe 3 dans les

trois mois suivant la date fixBe & cet &gard par 1'Organe confor-

mément au paragraphe 1 de l'article 12;
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iii)} Les statistiques mentiounn&es & 1'alinfa b) du paragraphe 3 dans les
trois mois suivant la dete ol elles doivent étre fournies conformément
au paragraphe 2 de l'article 20;
1'0Organe ou le Secrétaire général, selon le cas, adressera & la Partie en cause
une notification indiquant son retard et lui demandera de fourmir ces rensei-
gnements dans un d€lai de trois mois & compter de la réception de cette
notification.

b} Si une Partie ne se conforme pas, dans le délei indiqué ci-dessus, &
la demande de 1'Organe cu du Secrétmire général, le réserve en question faite en
vertu du paragraphe 1 cessera d'avoir effet.

5. LiEtat qui aura fait des réserves pourra & tout moment et par voie de

notification écrite retirer tout ou partie de ses réserves.
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Article EO&f

Autrea réserves

1. Aucune réserve n'est mubtorisée en dehors des réserves faites conformément &

ltarticle 49 ou aux parasgraphes suivants.

L/ Voir ci-dessous le texte de l'article 21 du Protocole de 1972
{voir £galement paragraphe 5 de la note liminaire) :

Article 21
Réserves

1. Tout Etat peut, au moment oil il signe le prfsent Protocole, le
ratifie ou ¥ adhére, faire une réserve sur tout amendement qu'il contient
sutre que les amendements & l'artiele 2, paragraphes 6 et 7 (article 1 du
présent Protocole), & l'article 9, paragraphes 1, 4 et 5 (article 2 du
prégent Protocole), & 1l'article 10, paragraphes 1 et L (article 3 du
présent Protocole), & l'article 11 {article L du présent Protocole), &
1'article 14 bis (article 7 du présent Protocole), & 1'article 16
(article 8 du présent Protocole), & llarticle 22 (artiele 12 du présent
Protocole), & l'article 35 (article 13 du présent Protocole}, &

l'article 36, paragraphe 1, alinéa b) (article 14 du présent Protocole),
& 1'article 38 (article 15 du présent Protocole) et & l'article 38 bis
{article 16 du présent Protocole)X,

2. L'Btat gqui sura feit des réserves pourra & tout moment et par voie
de notification &crite retirer tout ou partie de ses résgerves.

% Il est & noter gu'un Btat dfsirant faire une réserve & l'un ou
plusieurs des amendementa conformément & l'article 21 ci-dessus du
Protocole de 1972 doit d'sbord devenir Partie & la Convention unique non
amendée (8'il ne l'est pas encore), puis ratifier le Protocole de 1972
ou y adhérer en faisant la réserve désirée.
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2. Tout Etat peut, au moment de la signature, de la ratification ou de
l'adhésion, faire des réserves sur les dispositions suivantes de la présente
Convention : paragraphes 2 et 3 de 1l'article 12; paragraphe 2 de l'article 13;
- paragraphes 1 et 2 de l'article 1h; alinés b) du paragraphe 1 de 1'article 31;
et article u8.

3. :Tout Etat qui désire devenir Partie & la Convention mais qui veut &tre
autorisé 4 faire des réserves amutres que celles qui sont énumérées au
paregraphe 2 du présent article ou & l'article 49 peut aviser le Secrétaire
général de cette intention. A moins qu'd l'expiration de douze mois aprés la
date de la communication de la réserve en question par le Secrétaire général,
un tiers des Etats qui ont ratifiZ la Convention ou y ont adh&ré avant la fin
de ladite période n'aient €levé des objections contre elle, elle sera considérée
comme autorisée, &tant emtendu toutefois que les Etats qui auront 8levé des
cbjections contre cette réserve n'auront pas & assumer 3 1'égard de 1'Etat qui
1'a formulée Ad'obligation juridique déecoulant de la présente Convention, sur
laguelle porte la réserve.

L. 1L'BEtat qui aura fait des réserves pourra & tout moment et par voie de

notification écrite retirer tout ou partie de ses réserves.
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Article 51

Notifications

Le Secrétaire gbufral notifiers & tous les Etats mentioannés eu paragraphe 1
de ltarticle WO :

&) Les signatures, ratifications ou adhésions conformément & 1l'article LO;

b) La date 8 lequelle la présente Convention entrers en wigueur confor—
mément § 1l'axticle 4l;

¢) Lea dépnonciations conformément & 1'article L6; et

d) Les déclarations et notifications conformément aux articles L2, 43, 47,
49 et 50.

Texte €tabli par le SecrBtaire général le 8 solit 1975, conformément 3
Ltarticle 22 du Protocole du 25 mars 1972.

Pour le Secrétaire général :

Le Congeiller juridigue,
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TABLEAUX

Ligte des stupéfiants inclus au Tebleau I

ACETYLMETHADOL (acétoxy-3 diméthylamino-6 diphényl-U,4 heptane)
ALLYLPRODINE (milyl-3 méthyl-1 phényl-h propionoxy-k pipéridine)
ALPHACETYLMETHADOL (alpha~acétoxy-3 diméthylemino-6 diphényl-k,h heptane)
ALPHAMEPRODINE (alpha-8thyl-3 méthyl-1 phényl~i propionoxy-li pipéridine)
ALPHAMETHADOL ({alpha-diméthylamino-6 diphényl-4,k heptanol-3)
ALPHAPRODINE {alpha-diméthyl-3,3 phényl-l propionoxy-k pipéridine)

ANILERIDINE (ester éthylique de 1lTacide para—aminoﬁhénéthyl-l phényl-h
pipéridine carboxylique=h)

BENZETHIDINE (ester &thylique de 1'acide (benzyloxy-2 &thyl)-1 phényl-h
pipéridine carboxylique-b)

BENZYLMORPHINE {benzyl-3 morphine)

BETACETYLMETHADOL (béta-acdtoxy-3 diméthylemino-6 diphényl-4,k heptane)
BETAMEPRODINE (béta-éthyl—3 méthyl—l phényl-b propionoxy-i pipéridine)
BETAMETHADOL (béta-diméthyleminc~6 diphényl-l,4 heptanol-3)

BETAPRODINE (b&ta-diméthyl-1,3 phényl-b propionoxy-k pipéridine)

CANNABIS, RESINE DE CANNABIS, EXTRAITS ET TEINTURES DE CANNABRIS
CETOBEMIDONE (méta~hydroxyphényl-l méthyl-1 propionyl-h pipéridine)
CLONITAZENE (para-chlorbenzyl-2 difthylsminoéthyl-l nitro~5 benzimidezole)
COCA, FEUILLE DE

COCAINE {ester méthylique de ls benzoylecgonine)

CONCENTRE DE PAILLE DE PAVOT (metiére obtenue lorsque 1la paille de pavot a subl
un traitement en vue de la concentretion de ses
alcaloides, lorsque cette matiére est mise dans
le commerce)

DESOMORPHINE (dihydrodésoxymorphine)

DEXTROMORAMIDE /{+)/méthyl-2 oxo~l diphényl-3,3 (pyrrolidinyl-1)-k butyl/-k
morpholing/

DIAMPROMIDE (N—[Iﬁéthylphénéthylamino)—2 propyl/propionanilide)

DIETHYLTHIAMBUTENE (diéthylemino-3 di-{tbiényl-2')-1,1 buténe-1)
DIHYDROMORPHINE

DIMENOXADOL (diméthylaminoéthyl~2 &thoxy-1 diphényl-1,1 scétate)
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DIMEPHEPTAROL (dimfthylamino-6 diphényl-l, b heptencl-3)
DIMETHYLTHIAMBUTENE (diméthylamino-3 di-(thidnyl-2')=1,1 butine-1)
BUTYRATE DE DIOYAPHETYLE (morpholino-Y diphényl~-2,2 butyrate d'Bthyl)

DIPHENOXYLATE (ester éthylique de 1'acide {cyano-3 diphényl-3,3 propyl)-1
phényl-b pipéridine carboxylique-h)

DIPIPANONE (Qiphényl-4,4 pipéridine-6 heptanone=-3)

EGGONINE, ses esters et dérivés gui sont transformesbles en ecgonine et cocaine
ETHYLMETHYLTHIAMBUTENE {éthylméthylamino~3 di~{thiényl-2'}~1,1 butdne-1)
ETONITAZENE /(diéthyleminoéthyl)-1 para-éthoxybenzyl-2 mitro-5 benzimidazole/

ETOXERIDINE (ester éthylique de 1'meide /{hydroxy-2 éthoxy)-2 &thyl/-1
phényl-k pipéridine carboxylique-i)

FURETHIDINE {ester &thylique de l'acide (tétrshydrofurfuryloxyéthyl-2)-1
phényl~k pipéridine carboxylique-i)

HEROINE (diacétylmorphine)

HYDROCODONE {dihydrocodéinene)
HYDROMORPHINOL (hydroxy-1b% dihydromorphine)
KHYDROMORPHONE (dihydromorphinone)

HYDROXYPETHIDINE (ester éthylique de 1'seide méta~hydroxyphényl-b méthyl-l
pipéridine carboxylique-k)

ISOMETHADONE (diméthylemino-6 méthyl~5 diphényl-k,4 hexenone-3)
LEVOMETHORPHANE® /{=)-méthoxy-3 N-méthylmorphinane/

LEVOMORAMIDE /{~)-/méthyl-2 oxo-h diphényl-3,3 (pyrrolidinyl-1)-k butyl/-4
morpholine/ .

LEVOPHENACYLMORPHANE /(- )hydroxy-3 N-phénacylmorphinane/
LEVORPHANOL® /(-)~hydroxy-3 N-méthylmorphinane/
METAZOCINE (hydroxy-2' triméthyl-2,5,9 benzomorphane~6,T)

¥ Le dextrométhorphane [f;)-méthoxy-3 N-méthylmorphinane/ et le
dextrorphane /{+)-hydroxy-3 N-méthylmorphinane/ sont expressfment exclus du
présent tableau.
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METHADONE (diméthylamino-6 diphényl=-i,4 heptanone=-3)
METHYLDESORPHINE (méthyl-6 delta 6~désoxymorphine)
METHYLDIHYDROMORPHINE (méthyl-6 dihydromorphine)
Méthyl=-1 phényl-l pipéridine carboxylique-h (acide)
METOPON {méthyl-5 dihydromorphinone)

MORPHERIDINE (ester &thylique de l'acide (morpholino-2 &thyl)-1 phényl-4
pipéridine carboxylique-k)

MORPHINE

MORPHINE METHOBROMIDE et autres dérivés morphiniques d azote pentavalent
N-OXYMORPHINE

MYROPHINE (myristylbenzylmorphine)

NICOMORPHINE (dinicotinyl-3,6 morphine)

NORLEVORPHANOL LT-)hydroxy-3 morphinaqé7

NORMETHADONE (diméthylemino-6 diphényl-k,4 hexanone-3)
NORMORPHINE {déméthylmorphine)

OPIUM

OXYCODONE (hydroxy-1k dihydrocodéinone)

OXYMORPHONE (hydroxy-1k dihydromorphinone)

PETHIDINE (ester &thylique de l'acide méthyl-l phényl-li pipéridine
carboxylique-U)

PHENADOXONE (morpholino~6 diphényl-h,l heptanone-3)

PHENAMPROMIDE (N-(méthyl-1 pipéridino-2 &thyl) propicnanilide)
PRENAZOCINE (hydroxy-2' diméthyl-5,9 phénéthyl-2 benzomorphane-6,7)
PHENOMORPHANE (hydroxy—-3 N-phénéthylmorphinane)

PHENOPERIDINE (ester éthylique de l'acide {hydroxy-3 phényl-3 propyl)-1
phényl-b pipéridine carboxylique-h)

PIMINODINE (ester éthylique de 1'acide phényl-L (phénylamino-3 propyl)-1
pipéridine carboxyligue-k)
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PROHEPTAZINE (diméthyl-1,3. phényl-4 propionoxy~i mzacycloheptane)

PROPERIDINE (ester isopropylique de Ll'acide méthyl-l phényl-b pipéridine
carboxylique~h}

RACEMETHORPHANE /{?)-méthoxy-3 N-méthylmorphinane/

RACEMORAMIDE [T!)-[;éthy}fQ oxo-4 diphényl-3,3 {pyrrolidinyl-1)-k butyl/-k
morpholine /

" RACEMORPHANE [ff)-hydroxy-3 N-méthylmorphinaqé?

THEBACONE (acétyldihydrocodéinone)
THEBAINE
TRIMEPERIDINE (triméthyl-1,2,5 phényl-h propionoxy-h pipéridine); et

Les isoméres des stup@fients inscrits au Tableau, sauf exception expresse,
dans tous les cas ol ces isoméres peuvent exister conformément 3 la désignation
chimigue spéeifiée;

les esters et les éthers des stupéfiants inscerits au présent Tableau, &
moins qu'ils ne figurent dsns un aubre tebleau, dens tous les cas ol cés esters
et éthers peuvent exister;

" Les sels des stupéfiants inserits au présent Tableau, y compris les sels

dlesters, 4'8thers et d'iszomdres visfs ci-dessus, dans tous les cas ol ces sels

peuvent exister.
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Liste des stupéfiants inclus au Tableau II

ACETYLDIHYDROCCDEINE
CODEINE (3-méthylmorphine}

DEXTROPROPOXYPHENE [IQ)-digéthylamino-h mEthyl-3 diphényl-1,2 propionoxy-2
butane/

DIHYDROCODEINE
ETHYLMORPHINE (3-8thyimorphine)
NORCODEINE (N-déméthylcodéine)
PHOLCODINE {(morpholinyl&thylmorphine); et

Les isoméres des stupéfiants inmscrits au Tableau, sauf exception expresse
dans tous les cas ol ces isoméres peuvent exister conformément i la désignation
chimigue spécifige;

Les sels des stupffiants inscrits au présent Tableau, y compris les sels de

leurs isoméres visés cl-dessus, dans tous les cas oU ces sels peuvent exister.
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Liste des préparationg incluses au Tableau III

1. Préparation des stupEfiants suivants :
AcBtyldihydrocodéine,
Codéine,
Dextropropoxyphéne,
Dihydrocodéine,
Ethylmorphine,
Norcodéine, et
Pholcodine,

lorsque 1

a) Ces préparations contiendront un ou plusieurs sutres composants de
telle maniére gqu'elles ne présentent pratiguement pas de risque d'abus et que le
stupéfiant ne puisse Stre récupéré par des moyens aisément mis en oceuvre ou dens
une proportion qui constituersit un danger pour la santé publique;

b} La quantité de stupéfiants n'excédera pas 100 milligremmes par unité
de prise et la concentration ne sers pas supérieure & 2,5 pour 100 dans les
préparations de forme non divisée.

2, Préparations de cocaine renfermant av mawimum O,1 pour 100 de cocaine
caleulée en cocaine base et préperations d'opiuwm ou de morphine contenant -au
maximum 0,2 pour 100 de morphine caleculfe en morphine base anhydre, et contenant
un ou plusieurs autres composants de telle manidre qu'elles ne présentent prati-
gquement pas de risque d'sbus et que le stupéfiant ne puisse &tre rEeupfré par
des moyens aisément mis en oceuvre ou dans une proportion gui constituerait un
danger pour la santé€ publique.

3. Préparations sé&ches divis@es de diphfnoxylate en unités d'asdministration
contenant au maxisum 2,5 milligrammes de diphénoxylate calculé en base et au

moins 25 microgrammes de sulfate d'atropine par unité d'administration.
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. PULVIS IPECACQANHAE ET OPII COMPCSITUS

10 pour 100 de poudre d'opium

10 pour 100 de poudre de racine d'ipécacuanha, bien mélangée avec

BO pour 100 d'un autre composant pulvérulent non sbupéfiant.
5. Préparations correspondant & 1l'une queleonque deg formules énumérées dans
le prégent Tableau, et mélanges de ces préparations avec toute substance ne

contenant pas de stupéfisnt.
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Liste des stupBfiants inclus au Tableau IV

CANNABIS ET RESINE DE CANNABIS
DESOMORPHINE (dihydrodésoxymorphine)

HEROINE {disc@tylmorphine}

CETOBEMIDONE (méta-hydroxyphényl-b méthyl-1 propionyl-k pipéridine)

Les sels des stup&fisnts inscrits au présent Tableau, dans tous les cas

ol ces sels peuvent exister.
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ENVHAA KCHBEHLMA O HAPHOTMUECKMX CPENCTBAX I96I TOIA
C TNONPABKAMI, BHECEHHENMM B HEE B COCTBETCIBIU
C TPOTOKONIOM O TOTPABKAX K EAVHOM KOHBEHLIANW
O HAPKOTHMMECKUMX CPEICTBAX I96l I'OJA

OPT'AHUSALMA OBBEIVHEHHEY HAIANA
1975






BerynuTensHoe NpUMeyanue

1. B cooreercTBMM co crarseli 22 Ilporoxona o nompaskax x ExnuHoi
KOHBEHUNYU O HepKOTHYecKux cpencteax 1961 ropa, copepuwenHoit 2 HeHeme

25 uapta I972 ropa, I'eHepansuuwii cexpeTapkr HMOATOTOBUI TeKeT Epunoit
KOHBEHLUM O HAPKOTMUEecKUX cpencTsax I96I roma (umMewnyemoit pance EpuHas
KOHBEHLUMWA) C NONMDABKAMM, BHECEHHWMM B Hee B COOTBETCTBUM ¢ IIpOoTORONOM.
2, Hacromuuii JOKYMEBT CONEPXMT TeXKCT EnuHO¥ KOHBEHUUM ¢ NONPABKEMIN,
BHECeHHBHMU B Hee IlpoToKoNom, xoTopwii Gun mpnHar Houdepenumeit Oprauu—
sauvy O6wepunenusy Hanwil nns BHeCEHUR NOUPABOK B BRUHYH XOHBEHLMW O
HapKOTHYecKkux cpexctBax 1961 roma, npoxonwsumeidl B Xenese ¢ 6 no 24 mapra
1972 rona.

3. TlpoToxon o nonpasBkex K Exunoll XOHBEHLUW O HAPKOTHUECKUX CPENCTBAX
I961 ropa (umenyewmwnit panee Tiporokon 1972 roma) BeTynun B CUNY

8 aBrycra 1975 ron& B COOTBETCTBUUA C IMYHKTOM 1 erarsu I8 fIporoxona.

Yro wkacaeTcsd mMEOro rocymapcTsa, KoTopoe ywe amnserca Croporoit Epmuoi
KOHBEHLUKI YU CcRaeT Ha xpanenue I'eHepanrHomy cexpe?apm'noxymexw o parndu—
KauuM Wi MPpUCOEeTUHeHUM, foclie XaTh CHAYY HE XPAHEHUS COPOXOBOTO HO~
KyMEHTa © paTufukauuy wim npucoenvHernmm x [lporToxony I972 ropma, mnocnenuuii
BCTYNUT B CUIYy HA TpuouaTwuii nens NocNe cuauu Ha XpaHeHUe 3ITHM rocynap-
creoM eTo moxyueHra (cM. crareym 17 u I8 Ilporoxona 1972 roma).

4, Jw6oe TOCYHAPCTBO, KOTOPOE CTAHOBUTCH Cropovo#t Epuno#l xoHDeHyun
nocne BCTyunenus B cuny Iporowkona I972 roma, ecnu TONLKO OHO HE 38AB-
ngeT o6 UHOM HamepeHuyu, cuuraercsa: a) Cropoxoll Epunolt xoumewmuuu, ¢
BHECEHHMMY B Hee monpaBkamy; W b) CropoHo#t Enunoil xonwsenuwn, 6es
BHECEHHLX B Hee TNoMNpaBokK, B oTHomewuwu moSoli Cropoxm srolt KowBeruum,

He coasauiuoil Iporokonom I972 rome (ecm. crarsw 19 lporoxona

IS72 ronal.

5. Jlna ofnerveHus MOUCKA CNPEBOYHOTO MATEDUANE OLUIX NOBEBICHH CHOCKH,
B crarpax 45 w 50 Enunoll kouseHuuu, osarmesnenHux “llepexonume
nocranosnenus’ u "Ipyrue oropopxu", Texer COOTBETCTBYLMUX crareil
llporoxona 1972 rona BRIWYEH MNMONHOCTEI B CROCKU.







EIVHAA HOHBEHIMA O HAPKOTUMYECKWX CPENCTBAX IS6I TOJA C TIOMPABKAMIL,
BHECEHHHMY B HEE B COOTBETCTBIY C ITPOTOKOJIOM O TOITPABKAX K EHMHOM
KOHBIHIMY O HAPKOTUYECHIUX CPEICTBAX I96I I'OIA

[lpeamtyna

Cropons,

03a6oUEHHME 3ITOPOBEEM U GNATCIONYYUEM YEJOBEUECTBE,

IIPH3HaBafA, UYTO NMpUMEHEHUWE HADPKOTUYECKUX CPEeNCTB B MeNUINHe Ipo-
HoNMKaeT EHTL HEOGXONMMMM ONA OGNSeTUYEHUR GONU U CTPALaHUE U YTO HOIDKHY
OHTE IIDHHATH HARTEXAWUE MEPH nﬁﬁ YHOBNETBOPEHUA MOTpebHoCTEH B HAPKOTH-
UECKMX CPemcTRax A Takux uenei,

opuasapasg, uTo Hapxoménnﬂ ABJIAETCH CEePhEe3IHHM IJIOM ANA OTHENELHHX
NV ¥ YpEeBaTa COHVENBHOM U SKOHOMMUECKO! OTACHOCTHW ANA UYENOBEUECTBA,

COBHABAH CBOKW OCGAZAHHOCTDH NPENOTBPATHTE BTO 3NO U GOPOTEHCA C HUM,

OpUHYMAA BO BHUMBHUE, YTO adPEeKTUBHHE MepH MPOTHE 3NOYMOTPECIEeHUs

HAPDKOTUYECKYUMM CPENCTBAMK TPeCywT IPUHRATUA KOODPUIMHUDPOBAHHHX Y YHUBEDCAIb-
HHX MCD,

NOHNMAaA, UYTO TaKME YHUBEDPCAJIBHHE MEDPH TPEeCYWT MEeXLYHBPODHOTO CO-
TPYAHUUYECTBE, PYHOBODUMOTO TeMM %Xe MPUBLUMNAMU ¥ HaNPEBJEHHMMU HE& BOCTUXE-
HMe ofwux uenei,

OpusHasafg komneTeHumo Oprasusanuu OSsenuueBHnx Hauuilt B o6nacTm xonT-—
PONA HAL HAPKOTWKAMM U Xenag, UYTOCH 3aUHTEPECOBAHHHNE Memnynaponnme-opraﬁm
HaRORWNMCE B pamKax aTolfl Oprauusauwu, !

gejgan BSaXMOMUTE OCUeNpPUeMIIeMyl MEXNYHAPOIHY® KOHBEHUNO, 3aMeHFuumyo
cymecTByouWMe AOTOBOPH O HAPKOTUYECKUX CPEINCTBAX, OTPSHUUUBAWWUYX MCIONb—
B0BRHKE BAPKOTUUECKUX CPENCTE MEeNUUMHCKUMM M HEYUYHHMM HeNAMU M TIPERYCMaT-—
PUBEIOUYI NOCTOAHHOE MEXIYHapPOABOEe COTDYIHMUYCCTEO M KOHTDONE ANA OCyue-
CTBIGAUA STUX NPUHUUINOB U ueneii,

HACTOAUMM COrNACUIMCE O HUKECIeRYWueM:




Crareg 1

Onmpepgenenus

1, Tlockonexy B OTHENBHHX CHyYaAX ONpPeHeNIeHHO He YKABAHO KHOe MM KOH~
TEKCT He TpefyeT o6PAaTHOTO, HUKEeCHefyomue ONpeNeNeHud IPUMEHFOTCH Ko
BCEM TIOCTHBHOBIEHUAM Koaaeﬁumuz _

a) "HomureT" oznauaeT MexnyHAPORHME KOMUTGT MO KOHTDOMK HAN HADKO-
TWRaMH,

6) P"KanHabuc" o3HaYAET BEPXYUKY DPACTEHNA KAHHAGUC C LUBETAMM WUIM
nnopamu (88 UCKAXUEHUEM CEMAH YW NWCThER, €CN¥ OHU HE COITPOBORDANTCH
BEDXYUKAMM), U3 KOTODHX He GHIA MIBNEYEHA CMONS, KAKUM OH HA3BAHUEM
OHY HY GHAW OGO3HAUEHH,

B) "Pacrenue kaHratuc" osHauser ymo6oe pacTeHMe poxa Cannadis.

r) "Cuona xamHaSuca" ozHAUAET OTHENEHHYW CMONY, HEOUMNEHHYW UNM
OUMUEITHYW, TIONYYEHHYK W3 DACTEeHNsA KaRnatuc,

rn) “Koxaumomuil xycr" osnavaerT pacTeHMe ywSoro Buma poRa Erythroxylon.

e) '"luer xoxe" osHau@er AUCT KOKAMHOBOTO KYCTA, 38 MUCKIMUGHHEM
NUCTHEB, U3 KOTODHX YOANEH BEeCh 3KIOHNH, KOKAUR ¥ JOHEe OPYIUe ANKANOWHN
JKITOHMWHE,.

%) “Kowmuccus" osrauvaer Komuccwnw To HApRoTHMueckuM cpencraam Cosera.

3) "Comer" oanavaer Jwonomuuecxuift u Coumansuuit Coser Oprauusaumu
O8wepuuennux Hauywuil, ‘

n) "KyneTusuposauue” osHAYAeT XynNhTUBMpOBAHUE OIMitHOTC wMaKra,
KOKAVHOBOPO KYCTa MNM PECTEeHUR KaHHaGUuC.

k) "HapkoTuueckoe cpencTBo" oaHauaeT JNWGOE U3 BEWECTB, BHRINYEHHHKX
B cnmexu I v II, = ecTeCTBEHHNX WJ¥ CUHTETUUECKUX.

n) ‘"TenepansHas AccamSnes” osnayaer I'eHepansbylo Accamtnen Oprauu-
sanuy O6senuuenuyy Hanwid.

1) 'HesaxouHml ofopoT" o3HayaeT KYyNBTWBYPOBAHUE WAX Jboe IelicTeue
Nno CEMTY HEPKOTUKOE B HADYWEHUE NoCTaHoBNeHUY HacToAwed Kowmewnuu.

n) "Broa" m "Bumo3" o3HavawT, B WX COOTBETCTBYWHWX CMHCHOBHX OTTeH-
Kax, QUIUYECCKOE MepEeMeleHys HAPKOTUUECKUX CPENCTB W3 IpefelioB ONHOTO
rocynapcTBe B NpelelNy ADYroro ToCyNepcTBa MNM U3 NPEenenoB ORHOM Teppuro-
PHU B NpeneNs Jpyroid TeppuTopUM TOTr0 X& roCynapcTBa.



0) "liaroToByenyue" OBHAUEET BCE IPOLECCH, 38 MCKIOUSHVEM IPOUIBOR~-
CTBA, MPYU NOMOWM KOTOPMX MOTYT OHTH TNOJNYYEHH HAPKOTHYECKME CPencrsa, B
TOM uMNClle paf¥HUpoBaHNE, B Takke NpespameHye HapKOTUYECKUX CpPeliCTB B
IDPYTE HaAPKOTUUECKUE CPeNCTER.
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n) "Menuuunckuil onui" oamauvmer onmii, HMomseprumitca o6padoTke, Heo6-
XOUVMOM ANA ero NpUMeHeHus ¢ MEeNUUMRCKOW uenbw.

p) "Ommit" osHauaeT CcBepHyBmuMiicA COK OMUiHOTO Makxa.

¢c) "Onuitemit mak" o3HawaeT pacTreHue BUpga Papaver somniferum L,

T) '"Makopas coloma" osHavBeT BCE YaCTY (5a UCKIDUEHNEM CEMFH) CKO=
weHHoTro onufiHoro Mmaxa.

v) "llpenapar" o3sxavaeT CMeCh, TBEDPAYH UNYu RUNKYI0y, KOTOPAS CONEPRUT
KBKOC—IUSTRb HAPKOTUYECKOE CDENCTBO.

®). "IlpouasomcTBOo™ O3HAUAET OTHENEHME ONMA, JNCTLEB KOKA, KaHHaGuca
¥ CMONH KanHabuca OT DaCTeHMU, OT KOTODHX MY M3 KOTODHX OHM ONYUANTCH.

x) "Cnucok I", "Cmmcox II", “"Cmucox III"™ u "Cmmcox IV" oznavawt co-
OTBETCTBEHHO ITPORYMEPOBAHHME MNEPEeUHM HAPKOTUUECKUX CPENCTE WM IpPelapaTos,
MPWIOREHHHE K HacToAme# HoHBEHUMM ¢ U3MEHEHUAMM, KOTOPHE MOTYT GOHTH BpeMA
OT BPOMCHU BHECEHH B HMX B COOTBETCTBUM co crarkell 3,

u) "Ienepansuuii cexpeTaps" oanauaer eHepansHoro cexperaps OpPrarmaauun
O8pemunennsx Hanuii.

u) "CnellManeHHe CRASACKMe sanacs” o03HAUANT KONWYECTBA HAPKOTUUECKUX
CPEelCTB, HAXORAUYXCA B Mpenenax CTDAHH MK TEPPUTOPUM B PACIOPAKEHUM Tipa-—
BUTENBCTBA 3TO¥ CTDaAHM MAM TepPPUTOPUU ANA CHELUUANBHHYX [PABUTENBCTBEHHHX
ueseii, a takke Ha cnyuail MCKINUUTENBHHX OGCTOATONBCTB; BHpaXeHue 'crme-
UMAaNEHHE Uenn" NoHWMAeTCH COOTEETCTEEHHO.

©) “Crxnanckue 3anacu” o3HAYANT KONMUYECTBA HADKROTUUECKUX CPENCTS,
HEXONAMUXCA B KaKoW-HUCYNH CTPBHE UM Ha xaxoﬁ—ﬁmdynb‘TeppuTopuu JI pDpenHas-—
HAYEHHNK 7R

1) norpeSnexusa B Hpenenax HAHHOW CTPaHH UAM TEPPUTODPKM IJIH

MEIUUMHCKUX U HAYUHWX ueneit unwm,

11) wuCnonkIOBAKUR B IpelesiaX CTPAHH WM TeppUTODPUM ANA M3 TOTOBIERUA
HADPKOTVUBCGKUX CPEJCTB ¥ JPYI'¥WX BEmEeCTE Wik

111) BHERO3A&,



HO He BXJDOYSWT KONMYECTB HADPKOTWYECKMN CDeNcTB, HAXOAMUMICA B
TpeneNniax NaHHo! CTpaHh UNM TEePDPUTODVH B DECIOLFXCHUMS
iv) poaHMYHUX anrTexapell WIM OPYTUX DOMKHHM O6DA3OM FHOJIHOMOUCHHBX
POIHUUHHX TOPrOEBUEB, & TAKKE YUDPEXHEeHMH MMM KBANUDULKDOBAHHIX
AL TPM OCYMECTBNEHUM MMM TepaneBTUUECKUX MU HaYuuLn (QyHKUMH,
ON# BHNORHEHUS KOTODPHX OHU JONKHEM 06pals0oM YHONHOLOWGHE, M

V) B BUHe “CHEIMANBHHX CHIAZCKHAX 3anacos”,

w) "Teppuropus" osHauaer AWEYHW UBCTE KAKOTO~HUOYAL TOCYNAPCTRE,
PECCMATPHBEEMYY KAK OTHENBbHAA EeNWHMUA INA uenell NMpUMeHewn CUCTCMH CBU-
NeTeNbCTE HA BBOB W paspemenyii Ha BHBOS, NMPENYCMOTDEHHNX B crarse 31,
3To OMpeHENEHME He OTHOCUTCH K MOHATHI "TEepPUTODARY, Kak ORO YNOTDPGENA-
eTca B cTaTeaAN 42 u 46,

2. JIna ueneit Hacrosmel HoHBeHIMM HEPKOTUYECROE CPENCTBO PACCHMATDHBEETCH
kak "norpednennce”, ecny 0RO GHIO HOCTARNEHO JHOGOMY JIMLY WU OpeTPUATHR
NS POSHUMHOTCO PACHpPERENIeHUA, MEeZAMUMHCKOTO NPUMEHEHUA MY JNA HAYUHO—MUC—
cnenoparensckod paSorw; wepMur "norpe6nerre"” NOBUMABTCHA COOTBETCTHEHKRO.

Crarpa 2

BewecTrna, Monnexamyme KOHTDOJIO

1, C8a MCWIWUEHUEM Mep KOHTDONA, NMpUMEHeHME KOTOPHX OTPAHWNUYECHO OIpeleNeH~
HO YHKE38HHHMM HADHOTMUYECKUMU CDENCTBAMKM, HAPDKOTHUYECKVE CPEeHCcTBAa, BHINYEH—
Hye B Cmmcox I, momnexar BeceM MEDAM KOBTDPOJHA, MNDUMEHWMHM K HapKOTHUUECKUM
cpencTnaM Ha ochosauuy Hactosuell Howsewuwu, ¥, B UYACTHOCTH, MEDAM, NpPeINK-
caHHBM B crarsax 48, I9, 20, 2I, 29, 30, 3I, 32, 33, 34 u 37.

2. Haprorvyeckue cpepcrsa, srywuenHne B Cnucor II, noxpsexar Teu ke uepam
KOHTDPONA, UTO U HAPKOTWUUECKNE CPEncTB&, BRMueHHne B Crmcoxr Iy 3a nMexmo-
YeHUEeY Mep, IPenucaHHHY B IMYHKT&Y 2 u 5 crarsu 30 B O0THOWEHMM PO3HUYHON
TOPLOBIU,

3. Ipensparn, 34 UCKIOUEHUEM Tex, xoTopwe BKawuyeHw B Cnucor I1I, rnonnexs?T
Tey XC MepaM KOHTDPONA, UTO M HAPKOTHUECKUE CDENCTRA, KOTODHE B HUX COnep-
KATCA, HO NPENCTaBJEHUS OTHeNbHHX ucumcnenuldl (creTea I9) M CTATHCTUYECKUX
ceepennii (craTer 20), NOMUMO NPENCTABNAEMHX IO H2HHHM HADKOTUUECKKHM Cpen-
CTBEM, Hé TpebYyercs B CIyuae TAKUX NpenapaToB, Y NONNYHKT 2B c¢TaTeu 29 u
aaay 16 ii erarpy 30 MOTYT HE NPUMEHATECH.
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4, Jlpenaparn, BxmouensHue B Crmcor IIT, nonznexaT TeMm Xe MepaM KOHTDPONA,
YTO ¥ IpenapaTi, Comepxanyue HaPKOTUYECKUEe CPEnCTBa&y BKIIOYEHHMHC B
Cnucoxr II, 8Sa MCXIMOUEHMEM TOrO, UYTO NOAMYHKT 16 M MyHKTH oT 3 mo I5
craTeu 31, Y, YTO KACHETCH VX NPUOGPETEHUS ¥ DOSKUUHOI'O PACHDENENECHUSH,
ITYHKT 6 cTaTsu 34, MOTYT He NDUMEHATBCA U UTO ANA uenedl mcvucneHui
(crarsg I9) u crarmcruyeckux csenenuit (crarsr 20) Tpefyemas MHOOPMALUS
OTPAHHUNBAETCH KONKUYECTBEAMU HAPKOTMUECKUX CPEeRcTB, MCIONBIODAHHNY RIS
M3TOTODBICHVS TaKNX MPEeNnapaTos.

D. Hapxoruveckue cpencrea, BxiAwuenHse B Crnucox IV, BrmouanTcs Taloce B
Cnucor I ¥ NomaexaT BCeM MepaM KOHTponNd, NMpuMeHMMMM K HAPKOTMHYECKUM cpel-
CTBAM B BTOM MOCNEIHEM CHNMNCKe, U KpPOMe TOro:!

&) raxnaa CropoHa npuﬂmméeT Mo se CHelyaNBEHNe Meps KOHTDOMAy; KOTO=
pHe, TIO GE MHEHUK, HeOoGXOIUMH, YUMTHBASA OCOG0 ONACHHE CBOUCTBA KAKOTO~
HUOYRP BRIWYEHHOTO TAKYNM O6DPABOM HADKOTUYECKOTO CpelNCcTBaj Y

6) xaxnas Cropora, ecnm, NG ee MHEHWO, CYWUECTBYWUVE B €& CTpaHe
yelonys HellanT 3TO HauboNee MOAXONAmUM CIICCOOOM OXDPaHH HAPOoANOro 3A0-
POBBA ¥ ONArornoflyymns, 3IanpeuwaeT MPOU3IBORCTBO, UITOTOBJIEHMWE, DBLBOZ ¥ BBOJ
MoGOTO TAKOTIO HB8DKOTUUECKOTO CDEeNCTRa, TOPTOBMO Wi W €r¢g XpaHcHlic unu
MPUMEHEHIIC, 38 NCKIDOMEHUEM KDL KOMUUECTB, KOTODPHE MOTYT GUTL HCOGYONMMSH
ang wempmuuncxo¥l u Hayusoll uccnepoBaTenvceKoldl paGoTH, BKIKYAA KANHIUCCKKE
UCTINTONVA, TNPOBONAVMHE [OX HENOCPENCTBEHHHM HaCMoAeHUEer M KOHTDOJICM ABRHHOM
CTopols UAU ITOINCKANME TAKOMY HEeNOCPENCTBEHHOMY HalJIOREHMI If KOHTDPOMO.
6. B JIO5BBJ'IGHME K MEpaM KOHTDOJS, TMDUMEeHFEeMHM KO BCEeM HEDHKOTIHUECC KM
cpencrnay, BrmouexHwM B Cnmcox I, onuil noanapaer nop nelicrsue nocTanos-
JNEHUIT TMOAITYHKTA & myHkra 1 crarem I9 u crareidl 21 6uc, 23 n 24, nUCThHA
KOK& - Moy pelicTBye NocTaHoBNenul crareil 26 u 27 m  xaunHabwuc - foyn peli-
cTBUE TOCTAHOBNERUN craTeu 28,

7. Onuiinwii Mak, KOKBUHOBHA KYCT, paAcCTEeHUe KaHHadtuC, MAKOBAA CONOME U
NUCTHSE KaHHaGUCA TONNIeRAT MEpaM KOHTPONdA, NPENYCMOTPEHHHM COOTBETCTBEHHO
B Noarmyuxre z myxrra 1 crarsy 19, nopnysxre X mynkra 1 craTewm 20, b
crarse 21 6uc u craTkaAx 22-24; 22, 26 n 27; 22 » 28; 25; un 28.



8. CropoHw penawT BCe OT HUX JEBUCHNEE, UTOOM NDUMEHATH: K BelWecTBaM,
He ToNManawuuM Nox nekcTeue HactTonmeidl HoHBeHUMU, HO KOTOpHE MOTYT GHTE
MCTIONBIOBANY IJIA HME3aKOHHOTO MITOTOBJICHUA -HAPKOTMYECKUX CDENCTBE, TaKue
MepH 'AN30PA, XaKUe MOTYT OHTE NMPAKTUYECKHN OCYHECTBUM,
9. CropoHs He O6H38HH NPUMEHATEL TMOCTAHOBNEHUA HacTosmell Konmsenumi x
HEPKOTHUECKHM CPERCTBAM, KOTODPHE OGHUYHO MCIOJNBLIYOWTCA B IPOMLILIICHHOCTH
1A ueneit WHHX, YeM MeOVUVWHCKUE U HAYYHHE, NpPU JCIOBUM, UTO!

a)- oHM o6ecmeunBawT NOCPERCTBOM HAANEXAWYX METONOB JeHaATYpanui
UMY DOYTUMU CIOCOGBMU, UTOGH MCHONBIYEMHE TRKUM o6pa3oM HBPKOTUUCGCKUE
CPEICTBA HE MOTJH OHTH npénmeroy INOYMOTPEONEHNS UNY BHINBATE BPEAHME
nocnencTsuy (MyHKT 3 crTaTsy B), a TaKke, YTOOH BPEIHHE BEHECTEA HC MOTNY
6HuTE IMPAKTUYECKU U3 HUX UIBIIEYEHH] ¥#

6) OHM BXJOUANT B MPEeNCTABNAEMNEe UMK CTATUCTUHUECKWE CBCHCHUSR
(cTaTes 20) KONMMYECTRO XAXAOTO HAPDKOTUYECKOTO CPEACTEBa, HMCNOALIOBAHHOTO
TAXUM 00pa3oM,

Crarss 3

Uamenenuis B _cdepe NMPUMEHEHUA KOHTDONA

l. B rex cyyuasx, KOTH& Kaxag-Hubynes Cropona wnu BcemupHasa opranusauus
3APAROOXPAHENNA PACHONaranT CBEXEHVAMN, KOTODHE, IO ¥UX MHEHMO0y; MOTYT
NOTPCOOBATE U3IMEHEHUH KAKOTO~JMG0 U3 CIMCKOB, OHN yBexomnsoT of 3Tom le-
HEPANBIIDTD CEKPETAPA M NPEICTABIAWT &MY 3TU CBeNeHUA B NONTBEPXACHUEe YKa-
38BHOTO YBeLOMIEeHUHM.

2. JTenepansumit cexperaps NPENPOBOXAAET IATO YBENOMJICHME W JHOOHE CBCREHUA,
KOTODHE OH CuuTaeT OTHOCAmMMUCH K nery, Croponam, Howmuccum u, eccny yse-
noMjaeHue NenasTcH Kaxkoi-Hudyns CropoHoili, BecemupHoil opranusanlil apaBooxpa- |
HEHUS, ;
3. B rex cayuadAx, KOTI& YBEAOMNEHME KaC8eTcA KAaKoTo-nuSo BCWECTBA, ENe

e BiwueHHoro ® Crucox I mnu » Crimcox II,

1) CTopoHM PACCMATPUBENT B CBETE WMERMUXCH CBeNeHKIl BO3IMOXHOCTS
BPEMEHHOTO NPYMEHEHWA K NAHHOMY BelecTBY BCEX MEDP KOHTDONSA,
MPUMEHAEMEX K HODKOTWUYECKMM CDeIcTBaM, BRMouenHmMm B Cmrcor I1;

i1) BHpeAr RO BHHECEHUA €KX TMOCTEHOBIEHMA, KAK 3TO NMPEAYCMOTDGHO B
noanysxrte iil uacrommero myHxra, KoMMCCHA MOXET IOCTAHOBULH,
yrobn CropoHs BpeMEHHO MPUMEHANV K BTOMY BEUECTHY BCE MEPH
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KOHTDONA, TPYMEHAEMHE K HAPDKOTUUECKUM CPEenCcTBAM, BXIOUEHHHM
8 Crmcoxr T. CTopoHHN BPEMeHHO NMPUMEHAWT TAKMUE MCPW K neue-
CTBYy O KOTODOM MRET DPedb;
114) ecnu BceuwipHad OPranHu3anus 3NPaBOOXPAHEHUS HAXORUT, UT0 HaH-
HOG BEWNeCTRO CINOCOGHO GHTH NPeIMeTOM &RAJOTUYHOTO 3JoYHOTped—
JIGHUA Y BHSHBATE BHANOCLWUHHE BpPEOHHE NOCAEACTBYA, UYTO M H&D-
KOTHMYECKUE CpencTBa, BKmoueHHue B Cnucoxk I wnu B Crnmncox II,
VJIM YTO OHO MOXET .ONTH NPEBPANEHO B HADKOTHYECKOE CPGHCTRO,
oHE coofuaeT o6 3TOM cpoeM 3Iaxmouenuy Homuecuu, xKortropasn
MOXET, B COOTBETCTBUM C pexomeHpauueil Beemwproil opranusaunu
31paBROOXPAHERVSA, NMOCTAHOBUTEH, 4YTO HBHHOE BEWECTEO HOIXKIO0
GHTE JOGABNEHO K Cnﬁcxy I wnu x Cnuewy 11,
4, Ecnu BeeMupHas OPraHU3auus IAPABOOXPAHEHUA HAXORMT, YTO KAKON-
HUGYAL TPEeNnapaT, BCJIENCTBUE CONEPXANUXCA B HEM BemWecTn, HE crnocolal
6HTH IPEAMETOM 3MOYHNOTPECJIEHUA ¥ He MOXET BHIWBATE BPCAHLIL MOCNCACTBUHI
(ITYHKT 3) ¥ UTO CONEPXAMEECH B HEM HAPKOTUYECKOE CPENCTBO HC MOXET
6HTH FETKO MaBJjeueHo, Homuccus moxer, B COOTBETCTBUM C DeKOMCHRAauMCH
BeewmupHoil oprannaauuy SHPABOOXDAHEHUA, NOGABMTH STOT INPENapaT K
Cnucxy IIT,
5. Icny BecewuUpHAs Oprarusanuf 3ADABOOXPAHEHUR HAXOOUT, YTO KAKOC—
AUGYAR HAPKOTHUHMECKOE CPEHNCTBO, BKMeueHroe B Cmnuicor I, ocofenno crnocofHO
6HTH NMPEeOMEeTOM 3JCYNOTPEGJNIEHUS U BHIHBATH BDENHHE MOCHENCTRHSA (nyHxr 3)
¥ UT0 TaKas CHOCOSHOCTE HO KOMIEHCUPYETCH CYMEeCTBEHHLHMM TEepaNneBnTHuyeCcKUMU
MPEeUMYUECTBAMY, KOTODHMYU He oCNANANT RPYTUe BEWeCTEA, NOMUMO HAPKOTHYE-
CKMX CPemCTB, BKMoueHdHmx B Cnucox IV, Houmnccns uoxer, B COOTBETCTBMYU C
pexomenpaune BeemupHoli opranysanuy 3XPE8ROOXPAHEHKS,; BHECTH 3TO HAPKOTU-
yecxoe cpencrso B Cmuicox IV,
6. B Tex cnyuasx, Korla yBeNoMJIeHMEe KACAETCA KBKOTO-HMOYAR HapKoTHue-
CKOTO CpelcrBa, yxe BrimueHHoTo B Cnucok I uwnm B Crnvcow II, umm nmpenape-—
Ta&, BRMoueHworo.s Crmcox III, Komuceusd, NOMMMO MepH, TPEXYCMOTPEHHONR B
ITYHKT @ 5, MOXeT, B COOTBETCTBUM C PeKoMeHnauueill Bcewmupnofi oprammaaunu
BAPABOOXPAHEHUA, UIMEHUTH J6OW M3 CHMUCKOB:



B) NEepeHecCHd KaKoe—~HUGYNbL HAPKOTHYECKOE cpencTeo ua Cnucra I B
Cnucox II wnu wms Cnucka IT B Crnucox I wmim

6) MCKIOUUB KBKOE-HMOYNE HEPKOTMUECKOE CDPENCTBO MNU MPEMaparT,’

B JaBNCHMOCTH OT CHYYaA, ¥3 KaKOro-ymto Cnucka.

7. JwGoe rmocranosnerue Hommecum, npuHATOoe HA OCHOBAHUM HACTOAUEH
cTaThyiy coobfmaerca I'eHepanbHHM CeKpeTapem BCeM rocynaQCTBam—unexam
Opranudauuu O6nenvHeruyx Hauunil, mpyrum rocynapcrsam—ywacruuram Hon-
BEHHMK,’HE aanfApuuMca unedamu Opradusauun O6wenmHenHwx Haunui, Bcemwup-
Holl opranusanuy 3apasoo¥rpaHenuna u Homurery. Taxoe mocranHomnenue
BCTYTMaET B CUNy B OTHOmMeHUM kexpoil ma CTopoH B HEHb IONYYEHHS CI Ta=-
KOTO COOGWEHHHA, W CropoHHN IPUHMMALT MMOCYNE 3TOrO TaKue Meps, Kaxue
MOTYT HOTPEGOBATHCH HE OCHOBaHUM HactTosAmeidr KoHsenunu,

8. a) TlocradHoBwenus Komuccum, uaMeHawmue J06oR M3 CHNCKOR, NONNEXAT
nepecnoTpy CosBerom mo mpocrBe, nonaHHoyt moGoll CropoHodt B TeueHWe AeBA-
HOCT® AMeil, CUKTAR CO ANE TMONYUEHUR JEEROMAEHMA 06 ITOM IOCTEHOBIEHUMU.
IpocsGa o nepecMoTpe TocriiaeTcsi I'eRepasipbHOMY CEKDETAPH BMECTe CO BCEH
oTHocsawelicA x merry uuopmanueit, Ha xoTopoll ocHoBaHa NMpoCESa o Iepe-
CMOTDC

6) TeHepanvHuli CexpeTaps NPEITPOBOXINACT KONMM NMPOCESH O NEPECMOTDE
¥ OTHOCHWYWCA ¥ Neny undopmaunvw Homuccuy, BecemupHoilli opranusayum 3upano-
oxpaHenng u BceMm CToponaM, Mpemnnaras ¥M IMPEeNCTEBUTH: CBOU 38MEUBHMA M
Teuellie NCBAHOCTA nHer, Bce nonyueHHue aaMeuvaHuf npepcrasnasorcs Comety
ANA DACCMOTPEMUR;

B) CoBeT WOXET YTBEPHUTEH, WIMEHUTL MU OTMEHUTEH MocTauonsenua Ko-
Muccuit, ¥ pemenHve CoBeTa ABNAETCH OKOHUYATENBHHM. JBEROMIEHUA O DEUEHUN
.COBeTﬁ MOCHIIANTCH BCEM rocyuapcfﬂam-uneﬂam Opranyzauuy O6BEAVHCHRIX
Hauyuii, rocypapcream~yuacTHuxkaM KoyBenuuu, He aBnAwmumcs uicHamu Opranu-
sannn O6repwnexnux Hauwuit, Howmuccuu, Bcemupxo¥ opranmsauu sapapooxpane-
Hus ¥ Homurery;

r) TIleproHauansHoe flocTaHorneHue Komuccuu ocTaeTcy® B CHIE JIO OKOH-
YaHus Tpouenyph INEPEeCMOTDE.

§. Jlocranosnenus Kommccuy, NMpUHATHE B COOTBETCTBUU C HAcTosuweld crarsel,
He TIORJICXAT NpoUelype MepecMoTpa, MPenycMoTperHo# B crarse 7.
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Crares 4

O6myue of6A38TENLCTRA

CTOpoHH NPHHUMAaWT TBKMEe 38KOHONATENBHHE M AAMUHUCTDETUBHKHE MEDH,
KaKue MOIYT GHTH HEOOXOOMMH I8 TOTO, UTOGH:

a) RBecTM B HeHCTBMEe U BHMNOJNHATE NOCTAHOBIEHUS HAacToameil
KoupeHuum B mpepenax ux COGCTBENHHX TeppuTopuil;

6) COTPYRHUWUATE C OPYLMMM TOCYHNEpPCTBAMY B BHIOJHEHUM I0CTAHOBIEHUHR
nacroameii Konsenum; n

B) npK YCAOBUU COGJWAEHMA TocyeHoBneHuit Hacrosmeit Honpenuun
OrpanNunTh UCKIOUUT ENLHO MEeNUUMHCKUMUM ¥ HAYUHHMU LENAMU IPOUIBONUCTSHO,
'wérowonnenme, BHBO3, BB0O3, PECITpeNENeHUe HAPKOTUUECHKUX CDElCTB, TOPTOBID
YMM U WX TIDUMEHEHUE U XpaHeHue.

Crarssa 5

MexnyHaponHte oprans KoKTDOJS

CropoHr, mpusrapad koMmnerenumo Opraxusauuu O6bepunenwmx Hauuil s or-
HOWEHHU MEXIYHAPOIHOTO XOHTDONH HAR HWAPKOTWUECKMMM CPEencTBamuy CorNama-
WTCH DBCPUTE HOMMCCHUN IO HAPKOTWUECKUM CpencTBam JxoHomuueckoro u Co-
uuansHoro CoserTa n MexpayHAPOMHOMY KOMUTETY 1O KOHTPOI® HAL HaPKOTUKaMU
@yHKuI'tIE, COOTBETCTBEHHO UPHNCBOESHHHNE WM COTJIacHO H&CTOﬂméﬁ KomBeHrimn,
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Crares 6

Pacxonay MeXmyHeDPOHHHNX ODPI&HOB XouTpong

Pacxopn Howuccuy n Komurera mecer Oprauwmaauusg O6senuHenumw Haunit
B .MOpANKEe, KOTODHH SYymeT oNpenenAThest [eHepanbHoif Accamneeit, Cropouw,
KOTOpNE le ABRANTCA uneHamum Opranumsauryu OSbenuHesHux Haumit, BHOCAT Ha
NOKPDHTHE 2TUX DPACXOlOB TaKue CyMMH, xorophe I'eHepanpHas Accauménes cuuraer
CIPanCHANBHMY M KOTODHE OHE ONMpeneNdeT BPeMA OT BPEMEeHM II0 KOHCYABTAUWHM
¢ mpaBuTenscTBAMM 3Tux CTOpoH.

Crares -7

MepecMoTp TocTaHoBnenuit u pexouenpnauunii Komuccun

o et s ! i

3a UCKIOUEHHEM NOCTAHOBNEHU, NPUHUMAEMMX COTJIACHO CTaThEC 3, Kaxuoe
NoCTalOBYIEHUE WUJIV PeKoMeHpau¥us, npunsTwe Komuccyell Ra oCHOBaHUM NOCTAHOB-
nenuil gacroauei HoHBeHUNN, NORNEXUT YJTDEeDXKAEHUH MIM HIMEHEHM CO CTOPOHH
Corera unm T'eHepansHoll Accaméney Taxum xe o6DPR3IOM, KaK U Apyrue TIOCTBHOB~
Nerusa unm pexomexpaury Komuccuu,
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Crarrg 8

Synxuuy Komuceunu

Kowmyccvd INMPEBOMOYHA DACCMATPUBATS BCE BONPOCH, UMEKNUE OTHOWEHUE
K Lengum HacTofAmed KoHBeHU¥M, U B YACTHOCTH: .

a) BHOCNTH MIMeHeHuf B CNNMCKM B COOTBETCTBMM co craTneil 3j

6) ofpamars BHuManme Komurera Ha yGHe O06CTOATENBCTER, KOTODHE
MOTYT WMMeTh OTHOmeRMe K HyHxuuam Komurera;

B) ReNaTh PEeXOMEeHRAUU OTHOCHTENBHO INPOBENEHUMT B XMaHB Nejyeil u
nocraHoeyenuil Hacrosmed Kowsewuuu, Brmovas INpPOTPEMME HAYUHHY UCCIEHO-
Banull U o6MeH RAyuHOU u Texnuueckoit undopmauneit; w

r) ofpamaTs BHUMAHWE focynQPCTB, He ABNAKNMUXCA YUACTHUKAMK
KouBeHuuM, H& NOCTEHOBJEHMA M PeKoMEeHNAalUM¥, KoTOopHe OHa INpUHUMAaET Ha
OCHOBaNUM HacTosme#d NowBeHuMM, ¢ TeMm 4TO6W OHM DPACCMOTPENM BONPOC ©
NMPUHATHM Mep B COOTBETCTBUM C TAKUMM NOCTEHOBIEGRUAMYU U DOKOMEHRAUUAMY,

Crarsg 9

Cocras u dyaxuuy Houurera

1. KomureT COCTOMT M3 TDHHGUNATH UJIEHOB, W3CUpaeMuX CoBeToM CHeyHmuM
ofpason:

2) TPM wWieHa ¢ MeAMUMHCKEM, PAPMAKONOTUTLCKHM WNU (apMaueBTHYCCKHM
OMHBTOM ~— ¥3 CIUCKA, BKANYANWETIO o xpalineii mepe NATE N¥L, yxalanumx Bce-
MUpHOJ opraHusauMell sgpasooXpaHeHus, U

6) DNecATs WIEHOB ~ U3 CUMCKA JWLl, YKA3IBHHHYX TOCYRAPCTRAMY-UNEH AMY
Oprannsauuu O6nepwHennwx Hauwit u CropoHamu, He cocrTogumuumy wienamu Opra-
Buzauuu Ofzenuuennux Hauui,

2, Uncuawm Homurers momkHs GHTR Juua, KOTOPHE, B CHNY CBOEel KOMNETEHTHO-
CTH, GECHNPUCTPACTHOCTY U HE3IBNHTEPECOBRHHOCTU, OYRYT NOJABACBATHCH OOMUM
morepueM, Jloxd ORM COCTOAT B aTOW HNONKBOCTH, ORM HE HONXHH JaHWMATH
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KaKoro=-nu6o MoCT& UNM 38HUMATHCA Kakoli-nuGo MesTenpHOCTEW, KOTODHE
MOTNM GH INOBPEAMUTH WX 6eCHPUCTDACTHOCTY NpYU BHIIONHEHUUM UMM CBOMX
dyuruuit, Comer, mo coremanuu ¢ KommrTeTom, NIPUHMMEET BCE HeOOXOHMMEE
MEPH ANA ofecneyeHyus NONHON TeXHUuecKo# wesepmcumocrTyn Kowmurera mpu
BUIIOJHEBUN WM CBOMX PyHKUUMA, ]

3. CoBer, yUUTHBAA NONKHHM OOPA3OM NPUHUUN CHPABENNUBOIO reorpaduye-
CKOT'D IPEfCTaBUTENHECTBA, NPUHUMAET BO -BHUMAHUE BAXHOCTE BHIMUEHNA B
cocras KomureTa B CNpaBENNIWBOM UUCJIEHHOM COOTHONEEWM INUL, 06 Nam ALK
3HAHUEM IOJIOXEHUA ¢ HAPKOTUUECKUMM CPeNCTBAaMM KeK B MPOMIBONAMMUE W
M3rOTOBJNANINY, TAK ¥ B NOTPEGNFREAX HADKOTUKYM CTDAHEX ¥ CBASAHHHX C
TaKUMY CTPABAMU.

4, Homwurer, B COTDPYAHUUECTBE C IIPABUTEJNHLCTBAMU M C YUETOM TIOCTOHOB-
neHur Hacrosueit KoHBeRUWM, CTPEMUTCH OTPAHMNUTDL KYJNLTUBUPOBAHUE, MPO=—
UIBONCTEO, M3ITOTOBJEHUE U UCNONEIOBAHUE HAPKOTUUECKUX CPERCTB AOCTa=
TOUHHY KOJMUECTEOM, HEOGXONMMHM NAA MERUUUHCKUX M HAYUHHX Lenei,
ofecneunTh WX HaNWuMe IJI8 TaKWX UeJyiedl ¥ NPenoTBPATUTE HEe3aKOHHOE
KyNbTUBYPOBAHYUE, ITPOUZBONCTBO, UBTOTOBNEHUE U MUCTONBBOBAHUE HAPKOTU-
UECKUX CPEeNCTB M HEe38KOHHHA 060pPOT HAPKOTUYECKUX CDENCTE,

5. Bce wepn, mpusumaembe Komurerom B cooTseTcTBMM ¢ Hacroawmeit KoupeH-
uneit, NOJXHM CHTH MepamMu, B Haubounwell CTENeRM OTBEUANNUMM LENRM CO-
neficTBUA PASBUTUIO COTPYLHUUECTRA MeXny npasuTenscTBamu u Homurerom u
ofecIleueHNd MeXaHV3Ma IJNA TOCTOAHHOTO NKAJNOTa MEXDY IPaBUTENIBCTBAMMU
u Kounterom, KoTopuii 6yzZeT OKA3HNBATH ComelicTBME M CNoCOGCTBOBATH MPO-
Benenuo 3PPEKTUBHLX HAUMOHANEHHX MED, HAUDABJISHHHK HA ROCTIBEHWE
ueneii nacrosumed Kowserumu,

Crarrg IO

Cpoxu mosnomouuit y BosHarpexpenue uynenop HKomurera

1. Unenn Komurera cocrosT B sTOM JONXHOCTY B Teyenue [(IATYU JieT U

MOTYT GHTh Nepeu3fPaHb.
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2. Cpok monHoMoumii KaXmoTo uneHa KoMMTEeTa MCTEeKaEeT HAKEHYHe IEPBOIO
aacenaHug HKouuTera, Ha KOTOPOM €TO IPEEMHUK MNEeT NDABO NPHCYTCTBOBATH,
3. Unen Homurera, KOTOPHIA He NMPUCYTCTROBAN HA TPeX NOCNENOBAaTECBHHY
ceccuAx, CUUTAETCHA YyWenwuM B OTCTEBKY.

4, Cosery No pexomeHpauuy KouurTerTa, MOXET OTCTDEHUTE OT MAOJIKHOCTH
mweSoro unerna Kowmurera, XoTopuif nepecrasn oTBeuaTh YCJOBUAM, YCTAHOBIEH-
HHM' JJIfi UJIeRCTBA B nnyTé 2 crareu 9, JnA NpUHATUR TAKOW peXOMCHOAUUK
rpelfyeTcs, uToGH 38 Hee TOJIOCOBANO JEBATH uneHon Homurera., ‘
5. Ecnu B KoMuTeTe OTKPHBASTCHA BAKBHCUA B TEuUeHHE CPOKA NOINIOMO unii
KBXOTO-N60 uwnena Komurera, CoBeT B3amoNHAET 3Ty Bakaxcmo 3 Kparualimuii,
110 BOBMOMHOCTY, CPOK ¥ B COOTBETCTBUM C IPUMEHMMHMY YO CTAHOBJICHMAMYU
crarsn 9, BHOUPAR HA OCTATOK 3TOI0 CPOKA HOBOTO WIEHE.

6., Unerwm Kowmmrera nomyuawoT COOTBETCTRBYKIEE BOSHATDAX[EHVE, DA3IMEDH
KOTOpOTo onpegensmoTcr I'enepansuoli AccawGneeit,

Crareg 11

Ilpapuna mpouenypn Komurera

1. Komurer ualupaeT CRoOero NMpeRcenaTeNifi U TaKUX APYTMX JOJXHOCTHMX

NBY, KOTOPHX OH CUUTAET HeOoSYUOUMHNMU, W NPWHUMAET CBOU NPABUJA HDPOUEAYPH.
2. KowmureT colupaercd TAK uacTo, KAK 3T0, NO €I0 MHEHWO, MONET OHTH
HeolS¥onuMe nns Hannexamerolsmnonﬂenun ero gyukumii, Ho nﬁosonmr 1le MeHee
OBYX CECCU B KEXOOM KaJIeHNAPHOM TONY.

3. Ksopyu, HeoOxopmumnii Ha sacenaHuax HKoumuTeTa, COCTARNFAWT BOCEMB

USIEHOB.

Crares I2

lpyMeHeHue CUCTEMH WCUVCneHud

1. Komurer ycraHapnupaeT CPOK UMM CPOKM U TOPANOK MPEACTABIEHUS UCUYUC—
nenuil, mpepycMoTpeHHHx B crarke I9, ¥ ycTaHaBnMRaeT o6Da3lUN GJaHKOR
ong sToil Henu.

.



2. B oTHoweHUW CTpPAH M TeppWTOpUil, HA KoTopwe HBCTomwaa HouBenuua
He PaclpoCTpaHfAeTCAy, HoMUTEeT NPOCUT IAUHTEPEeCOBAHHHE ITPAaBUTENLCTBA
NPencTaniIATS, HCUUCNEHHA COTNACHO NOCTEAHOBNEHUAM HacTosumell Housenuun,.
3. IDenu xaxkoe~nm6o IoCyH8pCTBO He NPENCTaBlIfeT K HE3HAYEHHOMY CPORY
uncuucneHull no moSo¥t ma ceoux TeppuTopPuUil, To, NOCKONBKY 3TO BOSMOXHO,
8TU UCUUCNeHUA ycrauasnusawTcs Homurerowm. [Ipu ycraBoBleHMM Taxkmx
ucuucrervit KomuTer, N0 Mepe BOBMOXHOCTHU, HENGET 3T0 B COTDYNHUUE-
cTBE C aamﬁéepecoaaﬂﬂmm ITPABUTENHECTBOM,

4, HKowuurer paccuaTpuBaeT HCUMCNEHVA, B TOM UYUCHE NONMOJNHUTEIBHHE
MCUVCJIEHNA, 1 MOXeT, 58 UCKIKNYeHUeM Toro, UYTO Kacaercs NoTpelHocTell
INg CHeUUMaNBHHX ueneil, TpeSoBATH MPERCTABIEHUR Taxoﬁlmnéopmauum, KO =
TODY® OB COHTET HeolxoRuMOit Ilo meSoli cTpaHe uN¥ TEePPUTOPUM, OT MNEHU
KoTopoi#l Ouno NMpencTaBjeHo NCUUCIeHVe, C TeM uTOGH 3AKOHUMTS COCTAB-
NeHue MCUVCTIeHMA My OGBACHUTE JNo608 CONREDHBUEECH TAM BAHBIEHUG,

5. KHomurer ¢ uenesw orpaHUUeHUs UCHONLIOBAHWAR ¥ PACHNPEHNeNIeHUA HAPHO-
THYECKUX CPEJICTE JOCTATOUHHM KOMMUECTBOM, HEOSXONMMHM NA MeXUUUHCKUX
U Hayukpx Leneil, m nnm o6ecieueHUs WX HeNMUUA IONK Taxkux uenedl B xpar-
yaiiuyii, 1o BOBMOXHOCTH, CPOK YTBEDENAST MHCUUCHEHUA, B TOM UUCHE JO-
NONHUT €NBHNE UCUNUCHEHWA, WIH, C COrNACUA IBMHTEPECOBAHHOTO NPABUTEJb-
cTBAy MOXeT MSMEHUTh TaKUe NCUUCNeHus. B cryyae pasHoTIacul Mexmy
mpasurenseTBoM u HowuTerom nocnepumit SyneT wuMeTs IpaBo COCTABNATH,
cooBuyares W MYySAUKOBATYL CBOY COSCTBEHHME MCUUCJIeHusd, B TOM uucye Ho-
TOJHUT ENIBHHE UCUVCIEHUs,

6, IllomuMo JOXKNANOB, JNOMAHFTHX B CTATBHE I5, KouureT B ycTanasBiusae-
MHE VM CPOXM, HO HE Dexe HeM Paz B roj, NySJAUKYeT TAKUE CBEHECHNHA,
Kacmoyuecs ucuucnenuil, xoTopme, Mo ero MHERU, GYXYyT O6NOIruaTh NOpo-—
BeeHNue B XW3HL Hacrosueit KonBeHuwwu.
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Crarea I3

TlpyMeHeHue CUCTEMN CTATUCTUYECKMX CBejeHMit

1. Koumuter ompenenseT NopanoX ¥ $opMy NMpeHCTABIEHUN CTATHCT MUECKUX
cBeNeHnil, NMPEeOyCMOTPEHHNX B cTaTke 20, ¥ YJCTAHABJIUBAET OODA3LH GnaH—
KOB nns sToW uenu.

2., KoMureT paccMaTpupaeT IpeCTABNeHHHE CReleHus, UTOCH ONPENEeNUTE,
BuNoNHEeHH ayv padHolfl CTopoHo#l unu nNw6HM NPYTUM TOCYHapPCTEOM IOCTAHOD—
neHwsi nacrosmedl Homsenunwu.

3. Komurer MoXer TpeSoBETE WDENCTABJNEHMA TaKoil nansnelimeil wudopuaunu,
KOTODPYW OH COUTEeT HeoOXOoAuMO¥ INA TOoro, UTOGH TIONOJHUTE INIM OGBACHUTR
AanHNe, CONeDRAMUECH B BTUX CTATUCTUYBCKUX CBEREHUAX.

4, . B xoumnereniys KoMUTETA HE BYXONUT BHDAXATH COMHEHMHA WiV DMCHABLBATE
CROE MHEHWEe OTHOCWTENEHO CTaTHCTUHecKoll undopmauuum, xacawpugelics Hapko-
THYECKUX CPENCTB, TDeSyeMux ANA CNelUuaNpHux nenei.

Crarsa 14

Mepm, mpunvMaeMue HomuTeToM g ofecledyeBUs MUCTIOIHEHMWA
no¢TeHoBNieEnil Konsenuuwn

1. a) Ecnu B PeayABTATE PACCMOTPEHMA CBeneHMi, TPencTaBNeHHHX. eMY
OPABUTENRCTBAMY Ha OCHOBAHWM MOCTaHOBRMeruldl HacToameidt Honwmenuum, unu
cpefiennity, coobuWeNHNX eMy opraHamu Opranuaauvy OSzenuwnennwx Haumit unu
CNEeUMBNAUIUPOBAHKEHMY YUPEKNEHUAMY UM TIPU JCNOBUMy UTO OHU OROGPEHM
Xouvccuelt no pexkomenpauuy KoMUTeTa, VWHHMY MEXITDABUTENLCTBEHHBMU Op—
THHUS BUUAMKE WM MeKOYHEPONHHMM HEINPSEUTENBCTEEHHNMMUY ODTBHUSBUUAMY,
KOTOPHE HENOCPEACTBEHHO KOMIETEHTHH B HAHHOM BOTPOCE M MMEWT KOHCYMNb:
TaTubHui crarTyc mpu JKoHomuweckoM ¥ Coumansioum CoBeTe B COOTBETCTBUM
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co crareoit 71 Yerapa Opranusanuu O6sepunennnx Haum#i uau nonwsywres
NOBOOHHM CTATYCOM Ha OCHOBE CHeLuaNbHoTro cornaweHua ¢ ComeroM,
KomureT umMeer OGBEKTUBHHE NPHUYMHH CYUTATH, UTO OCYUECTBIeHue uenei
wacrosmeit KoHBeHUMM HEXONMTCA NHOX CephLe3roil yrposoil » pesynerare
HEBHITONHEHNA Kakoh-nuco CropoHoit, crpanofi wunu Teppuropuelt nocraHos—
nenuit vacroaneit Kowsenuun, KoMurTeT uMeeT IpaBo NPemIORUTE IAUHTE-
PECOBAHHOMY NPABUTENECTBY NPUCTYINTE K KOHCYIBTALUMAM MM MPOCUTE
ero npepcrTaBury o6BACHeHUR. Eenu kexes-nudo Cropona Wiy crpaHa,
UV TEPPUTODPUA, BHICIHAOWEA HOCTaHOBNEHMA rRacToaAmedt Howsenuuu,
CTANA BAXHHM HEHTDOMU Hes BKOHHOTO KyNeTRBUPOBAHYA, NMPOUBBORCTSA MU
U3TOTOBJIEHNA, MMM HEBAKOHHOIO OCOPOT& WJIM HE38KOHHOTO NOTPeCIeHUS
HAPKOTHMYECKHY CHENCTB M 8CNK MMEETCH ROKABATENBCTBO HANNYYA CEPhEdm
Ho# omacHocTHM Toro, 9YTo naHHag CTopoHa uNM CTPAHA, UAM TEPPUTCODUA
MOXET CTATH TEKUM LeHTpoM, HoMuTeT uMeeT NPaBO NPBNNORUTEL 3EUHTECPe—~
COBANHOMY NPABUTENRCTEY HNPUCTYNUTE K KOHCYyNbTauuwsaM. C coGymopetuem
fIpaBa Koﬁnwema-ospamara saumanue Cropos, Corera ¥ Komuccuu nHa
BONMPOC, YKABAHHMI B NMOOMYHKTE T xmmé, Komurer paccMarpuBaeTr Kax
KOHDUICHUMANBHNE ITPOCEEY O NPEXCTABJIEHWY CBElNeH¥H ¥ O6BACHEHME HSH-
HOTO NPABUTENHCTBA UMM NPEXRNOKEHWE O KOHCYIBTAUMAXY U KOHCYNBTALMH,
NMPpOBOANKMEE C IIPABUTENRCTBEBOM B COOTBETCTBUYM C HACTORUVM IONITYIKTOM.

6) Tlocne MPUHATHA Mep, NPEAYCMATDUBAEMHX. B NONITYHKTE A& BLUEC,
Kowurer, ecnm oH NPU3HAET B3TO HEOOCXONMMHM, MOKET [DPENSIOXKTE 3auiTepe—
COBBHHOMY NPABVTENECTRY IPUHATE TAKWE KODPEKTUBHHE MepH, KaKUue Hpep—
CTABISINTCA TPU CYUECTBYOMKX OGC?OHTGHBCTBaX HEOOKONVMHMK IR HCIOM~
HeHus TocraHonnexsuil nacroame#t Kousenyuu,

5) Komurer MoxeT, e€Cnyu OH MONAT8eT, YTO TAKAH Mepa Heob6XomuMa
B UENaY BHACHEHMA OJHOTO U3 BOIPOCOB, YHNOMAHYTHX B IOANYHKTE 2 Ha-—
STOHEErs NYHKTA, INDONNOXUTL 3IAMHTeEePECOBAHHOMY NDPARMUTENBCTBY IDOBECTY
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U3YuUCHKUE BTOTO BoNpoca HA cBoell TEPPUTOPUM TEKUMM cpencmnamﬁ, Kaxue
HaHHOE IPABUTENBCTBO COYTET JMECTHHMU, Benu aamawepeoos&nﬁoe mpa-—
BUTENBCTBO NPUHUMEET pemenue o6 OCYWECTBIIEHUU BTOrC UIYUEHUS, OHO
MoxXeT IMpocuTs HKoMUTeT MpenoCTABUTL eMy CPEeNCTBA BXKCHEPTU3H U YyeImyTu
ONHOTO WL SoNee NMU, OCNANAWNNUX HEeOGXONUMON KOMIETEHTHOCTHK, ANA
oxaszanufa coneifiCTBMA DOJKHOCTHHM JIMUAM HaHHOTO NPABUTENECTEA [OPU
OCYymMEeCTBIEHUY IPEeNsIoXEeHHOTO Mayuenus, Juuo uwnw nuna, xoropsy Homu—
TEeT HaMepPeBAaecTCH NPENOoCTABMTE JAHHOMY NDABUTENLCTBY, Hopsexar oxob-—
PeHVI; 3TUM IIDABUTENRCTEOM. JCYOBUH STOTO M3YUEHMA U CPOKM €I'0 Basep—
WeHusa OlpPEeHeNIANTCH IOCPENCTBOM xoncynawannnlmemny MpPaBUTeNbCTBOM U
Koumurerom. IlpasurenscrBo coobmaer HomureTy o pesyisrarax HEHHOTO
MAYUEHUA M O KODPPEKTUBHHX MEPaX, KOTOPHE OHO CUUTAET HEeoOXONUMBM
MIPUHATE.

r) Ecau KoMuMTeT HaxoIWT, uYTO naNHoe MNPABMTENBCTBO HE LAJo
YHOBICTBOPUT €IBHOIO OGTBACHEHMA B OTBET HA CHENaHHOE &My HEA OCHOBAHUM
TMORITYHKTa & BHlle NpEemioXeHUe UAM He (IPUHAJNO HUKAKUX KODPPEeKTUBHHNX
MEp, KOTODHE eMy OO NMPEXNOXEeHO MPMHATD HA OCHOBAHMM MNOUNYHKTAE §
BHlle, JJIM YTO CYMECTBYET Cephe3Hafd o6CTaHOBKa, TPeSywilas COBMECTHHX
MEp HA MeXIYHAPOAHOM YDOBHE C UeJbK ee WUCIHpDABJIeHUA, OH MOXeT ofpa-
TuTh Buumanue CropoH, CoBera m KoMmuccyu Ha 370 OGCTOATENBCTBO. How
MUTET IIOCTYINAET TAKYUM o6pPAZOM B TOM CHYUSE, €CIM OCYHECTBIEHUe Nenei
Hacrosme KoHBeHUMM CTEBUTCA NOH CEPRE3HYW YyIPoay M eciu He GiUlo
EO3MOXHOCTM yHOBNETBOPUTENBHO PEWNTH 5TOT BONDOC WMHHM 06pa3oM. Ko-
MUTEeT IOCTYHaeT TaKuM o6DA3OM TAKXEe B TOM Chyuae, e€CNU OB HaxouuT,
YTO CYWECTBYET CePhe3Has o0CTAROBKA, TpelywuHasg COBMECTHHX Mep Ha
MEXILYHIPONHOM YyPOBHE C LUENbl ee UCHPAaBJEeHWA, ¥ YTO ROBEHEHUEe TaKoU
ofcranopkM no ceepenusa Cropou, Comera ¥ Hommecum ssaserca Haubonee
HenecooGPadHLM MeTONOM COREHCTBMA TAXMM COBMECTHHM MepaM; Nocne
pacomoTpenna noknanoB HomuTera u, ecny TAKOBHE UMEKTCH, NOKNANOB
Komuccun mno pandoMy sBompocy CoBeT MoxeT o6pDaTUTh BHUMEHKe ['eHepans—
goit AccaMéneu Ha 3To O0BCTORTENLCTRO.,
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2. O6pamaa sBHumanue Cropor, CoBera u Komuccuw He kakoe-nauco o6-
CTOATENLCTBO B COOTBETCTBMM C TIOAMYHKTOM I IMyHkTa 1 Buouwe, Komurer
MOXET,; ecyu OH NpU3HaeT Takoi Nopanox meicTRUil HeoSXONNMUM, PEXO-
MeHpoBaThs CTOpOHAM TPUOCTAHOBUTE BBOB3 HADKOTKYECKUX CPEACTB, BHBOS3
HEPKOTHUOCKUX CDERCTB, WIM TO ¥ APYToe, B JNAHHYW CTPAHY MM Tepw
PUTODMI0 MAM U3 AEHHON CTPaHy MMM TEPPUTODUM, JuCO HA YKA3AHHLIA
CPoX, NuBo no Tex Nop, Noka HoMureT He NpuUsHaeT NONOXeHUE B RaHNoOW
CTpEHE Y TEDPDHTODUN YIOBJIETBODUTENBHHM. BGAKHTEDPECOBAHHOE IoCY=-
JEPCTBO MOXET mnepenars »ToT Bolpoc B Comer.

3. HKommreT uMmeeT mpaBo ONYSIUKOEBNBATEH HOKIAHH IO JuoGHM BOIPOCAN,
KOTOPHE OHY IpelMeToM PACCMOTDEHUS HA OCHOBAHUU MOCTaHOBICHUIM
Hacrormeil craTey, ¥ npenposoxnark wx Cope?y, KoTopui pacciiacT ux
B¢ed Oropouam. Ecaym HoMmuTeT onMy6NMUKOBHBAET B TAKOM HAOKNANE KAKROE—
nu6o pemeHMe, BHHECEHHOE® HA OCHORAHUM HACTOAmEH! CTATHM, UNM KaKHe-
nuGo OTHOCHANMECHA K HAHHOMY BONpoCcy cBeneHué, OX MySNUKYET B Heu
TAKKE ¥ MHEHUE DAaMHTEPEeCOBEAHHOTO NPABUTENRCTBA, €CHNU NocyaefHee o
TOM TIPOCUT .

4, Ecnu B KexoM~-HMOYNE cnyuse peweHue HomuTera, ONMYOIUKOBAHHOE HA
OCHOBAHUM HacTofme# cTaThu, IMPUHATO HE EAUHOTAACHO, MHCHUHA MEHBUKH=
CTBA NOJKHH GHTH MBNOKEHSH,

5. JlwnGoe roCynapCTBO NPUINANAETCA NPUCYTCTBORATH He 3acepadHun Ho=
MUTETZ, HA KOTOPOM, B COOTBETCTBUM C RacTodAmeidl crarneil, paccMarpu-
BAETCH BOMPOC, HEMOCPERCTBEHHO E€ro KAacawmuicd.

6. DPemenua Komurera, BHHOCUMHE Ha OCHOBE&HWK RACTOAmMEN crTaThy, IpU-
HUMATCA GONBUMHCTBOM B HBE TPETY TONOCOB BCex uiledHoB Komurera,

Crareva I4 6uc

Texnnmueckans U Jurancopag IFOMOWE

B omyuwasx, korna HomMuTer cuuTaeT B3TO YMECTHMM ¥ JMGOo B JONOCH-
HeHue, NNCO B KAYeCTBe AJLTEPHATMBH MEDAM, MIVNIOKEHHHM B ITyHKTax I u
2 crarsu I4, ¢ cornacHA JAUHTEPECOBEHHOTO NPEBUTENHBCTBA OH MONET
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PEKOMEHIOBATE KOMIETEHTHHM opranam Opranwsaumy O6senunennsx Hauwll n

ee CNCUUANMIWDOSAHHHM YUPeXNeHVAM IpeloCTaBlIeHMe HAHHOMY IPABWT ek~
cTBY TexHuveckxoll usny PuHancoBod moMomm My m Tolf M mpyro# B NMORNEODKKY
yeunuit 3Toro NPABUTENLCTBA, HANDABIEHHNX HA BUTIONHEHNE €70 OGH3ATENBCTE,
BHTeKanmux u3 HacroAmeidl Howmenuum, Brmouas MepH, MPEAYCMOTDEHHHE B
crareax 2, 45, 88 u 38 Guc,

Crarea IS

Hoxnagn Komurera

1. Homurer cocrasengeT ropoBoil moxnax o ceoell padoTe u Taxkwe AOUONHU-
TeNbHHE NOKJIAHNN, KOTOPHE OH CUMTAET HeOoOYOIUMMMU, COoNepXaume Takxe
8HANUZ VCUUCHeHUM M CTATUCTWUYECKUX CReleHull, UMEWAVXCR B €ro Pacopa-
XeHuu, ¥, B COOTBETCTBYWUUX CIYyYaax, OoTUeT 00 O6BLACHEHUAX, eCHU TaXoBHEe
Gy maHH IPABUTENLCTBAMU MMM SAMPONEHH ¥ HUX, BMECTe C MoCHMU saMeun—
HUAMU [ DeXOMEeHRaUMAMM, KoTopme HomuTer NMoxengeT CIENATH. OTH JOKNANH
mpepcrasnmorca CoseTy uepes Komyccyn, KOTODEAs MOXET JeNaTh TAKME 3aMe~
YBHVIA, KaKVie OHA CYUTEET HeoOXONUMBMU.

2. 9ty poxnaam coobuewrcs CTOpoHaM, & 3ATEeM ONYGNUKOBHBAWTCA T'eHe-
pansHuM cexperapeM., CTOPOHM DA&3DENAwT WX HEeOIPAHMYEHHOE PACHPOCTDaHEe-
HUE.

Crareg 16

CexperapraT

O6cmyxusanue Kommeccum u Komurera cexperapuaroM NpenocTasiifgeTcA
Tenepanruum cexperapem. B uacTHocTH, cexpeTaphs Koumurera HaapauaeTcs
TenepanrsHuM ceXpeTHDEM B KoHCcynstaumu ¢ Homurerowm.

Craren 17

Qcoloe yHpRBIEHMNE

CropoHy 6ynyr uMeTy ocofoe ympaBleHue RN/ ueneil mpumessHus nocra-
HOBNeHuR Hacroameit Honsenuwu,
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Crarea I8

CreneHys, coofmaemue Croposauy I'eHepalbHOMY CeKpeTapl

1. Cropoun coobmawr I'eHepanrHOMy CeKpeTapH CBENEHUA, KOTODHE MOryT
aanpapusarscsa Homwecueld, xax Heo6xonuMue NNA BHIONHEHMA €K CBOUY
Gynrunity, ¥ B wACTHOCTY:

. a). exeroXHue NOKIam» o IpDuMeHekuu HoHBeHUMM Ha ¥ T EPPUTOPUAK ;

6) TEKCTH BCEX BAKOHOB ¥ IIDABWI, U3JABEEMLX BPEMS OT BPEMEHU
INK BHIONHeRMs HacTorueli HoHBeHUUU;

B) TakKue MaHHHEe, KOTODHE Kownecnsa yraxer, OTHOCHUTENEHO CNyuaes
HE3BKOHHOTO 060p0Ta, BHKIOUAA JAaHHHE O KeXTOM ciyuae oéxépymeﬂuoro He-
38KOHHOTO 060OPOTA; KOTOPHA MOXET OHTEH BaXHMM NUG0 MOTOMY, UTO OH HAET
VKRIAHNT OTHOCHUTEJIEHO MCTOUHMKOB MOJNYUEHUA HAPKOTUYECKUX CPERCTE IAA
HE3&KOHHOTO ofopoTa, NUGO BCIEACTBUE KONUYECTB, O KOTODHX UHET Peus,
uny MeTOHOB, IPUMEHEHHNX JUT(8MY, 3I8HVWMANWMMUCHA HEJBKOHHNM 060DPOTOM]

I') HasBaHuUF M aNpeca MPABUTENhCTRBEHHNX YUpexyenuii, yIONHOMOUEH-

HHX BHISBATE padspelieHMA Ha BHBO3 UM CBUAETENECTEA HA BBO3.

2. CropoHW coofmawT YNOMAHYTHE B IPEeANIYHEeM NYBKTE CBEJeHWUd TaKuM
o6pBsoM, B TaKMe CDOXKM ¥ H& TaKuX ONaHKAX, KaKue MOXReT HNPeANOXNUTH
Komucocus.

Crareg I9

Ncuncnenysa NMoTpPe6HOCTEV B HADKOTHUECKUX CPEICTRAX

1. CTopogm npepcTasnsmor KoMUTeTy exeropgHo 1o xaxuolh M3 cBowx Teppuro-
puit B nopapxe n po dopMme, MpeZnKCaHHNX KoMWTeTOM, MCUMCREHNA Ha
DAJOCNEHHNX ¥M OGNABHKAX To CIeHYOEUM BONPOGAM:

a) KONUYECTBZ HAPKOTWUECKUX CDEACTE, NPENHA3HAUEHHNX NJIR MOTpes-
NeHVA B MeIVLMHCKUX U HEYUHMNY IeHx;

6) XOoAMUECTBa HAEDKOTMUECKUX CPENCTB, ITDEAHBIHAYECHHHX I UITOTOB-
Tlewusi BpYTUX HAPKOTUYECKUX CPEACTS, Hpenaparos, sximovenHsx B Cmucok 111,
¥ BENECTB, H& KOTOPHWE He DACIDOCTDAHAETCH racTosman Kowsenums;
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B) CHNANCKUE BANACH HADKOTHUECKUX CPENCTB MO COCTOSHIND Ha
3T pexabpa Toro Iclia, K KOTOPOMY VCUMCHEHUA OTHOCHTCH;

') KONUYSCTBA HEPKOTUUECKMX CPOACTB, HBOOXONMMHE NINA IOTMON-
HEHUA CHelUANIBHMY CKIAJCKNX 3allacos;

A) nmyouwanms (B rekTapax) W reorpaduuecxoe MeCTONOJOKEHUE B8eM—
Ny, Nonnexamell MCIHONBIOBEHMO ANA KYNBTUEBVPOBAHUA ONMUHOTO MAaKa;

e) TpUEIMIUT eNBHOE KOJNNUHECTBO ONMs, KOTOpPoe NpeRnoNarseTed
TPOUBBECTH;

%) UMCHO IPOMHUNEHHWX NDEnIPUATHi, KOTOopHe SYAYT UBTOTORIATE
CUHTETKUGCKUE HAPKOTUYECKUE CPEencTBA; U

8) XONMUECTBA CUHTETHUECKUX HAPKROTUUECKNX CPERCTB, HKOTOPHE
SYLYyT MSLOTOBJIEHN HA KAXIOM U3 NPEeXNPUATHY, YTIOMAHYTHX B IpeIMpy-—
meM NMONITYHKTE.
2 a) C yueToM BHYETOB, YMOMAHYTHX B IYHKTE 3 CTATHU 21, uror
VICUUCIIEHUN TIo KAXNol TeppUTODPUM ¥ Mo KEXIOMYy HEPKOTUUECKROMY CDEx—
CTBY, 28 UMCKIDULHMEM ONWNE ¥ CUHTETHUECKUX HAPKOTUUECKUX CPERCTB,
COCTARBNFETCH U3 CYMMH KOJNVYECTB, YKA3AHHMX B NOANYHKTAX &, 6§ ¥ T
myuxra 1 HacTosmelt cTaThy, ¢ Ho6aBieHWeM JOCOTO KONMUECTBE, TPCOy-
PHNEeroCa NNA JoBefeHMA cymecTsywmux Ha 31 mexabps mpeauuymero Tona
CKNaJlCKNZ J&I&COB N0 YPOBRHA, ONpeNeleHHOTO COINIACHO NMONMyHKTY B
nyHkra 1.

6) C yueToMm BHYETOB, JNOMAHYTHX B NyHKTe 3 cTaTh¥ 21, B ToM,
UTO - KACRETCH BBO338, M NyHKTe 2 crartem 21 Guc, UTor ucumeyeruil no
ONUI 10 Kaxpoll TepPUTOPUM COCTARNAETCH UNM U3 CYLMH KONKWYECTB, YHKa-
JEHHLX B MONITYHKTAX £, § ¥ I OyHKTa 1 HacToamel crarsu, ¢ HNOCBBIICHU—
eM Mmo6OT0 KOJMMUECTBA, TPe6ywmerocs NJIA HOBEIACHUA CYMECTBYOUUX Ha
31 nexalps MpenHAYmMEro roXa CKIANCKUX 3&NacoB A0 YPOBHS, ONpefleNeH=
HOTO COTJIACHO MORNYHKTY B IYHKTE 1, uUNM KOJNMYECTB&A, JKAIAHHOTO B
NOAIyHKTEe e IMyHKTa 1 HacTofmedl ¢TaThM, B 38BUCUMOCTY OT TOr0, KaKoe
M3 3TUX KOMUUECTB CONBES.
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B) OC yveToM BMYETOB, YTIOMANYTHX B IIYHKTe 3 CTaThU 21, wror
MCYUCTIEHU TIO KaXMo¥ TepPUTOPHMU MO KEXAOMY CUHTEeTHUYEeCKOMY HEDPKOTHUG~
CKOMy CDENCTRY COCTABNAETCH UMM U8 CYMMN KOMWUUECTB, JKARBHHHX B
NMORITYHKTAX &8, § ¥ I NyHxTa 1 Hacrosumedl crareu, ¢ HoSamneHueM ymoSoro
KONMUUEeCTBA, TPEeSYWLerocHd Jia RNOBeXeHusa cyuecTRywmux Ha 31 mnexadpa
MpepHAYUEero o8 CKNANCKUX IANacoB JO YPOBHA, OIDPONSJIeHHOTO COIJNacHO
NOANYHKTY B NYHKTA 1, MIM U3 CYMMH KONMNUECTE, JKBIBHHNX B NOANYHKTE 3
nmyHkre I HacrTofswmeldl crarsu, B 38BUCUMOCTY OT T0r0, KEKO® M3 BTHE KO-
nMyecTe GoNBIE.

r) Mcuncnenns, NpefcTaBnAeMie COTJACHO NDeNHEYUUM MOANYHKTAaM
HaCcTOANETO nnyTa,'upmenﬁmTcﬂ HajnexauuM o6pasoM, C TeM UTO6H YuECTH
mo6ce KoJMNYeCTBO, HA& KOoTopoe 6Guil HaNoXeH apecT M KoTOopoe GO 2arewm
OCROGOXJIEHO QNS 38KOHHOTO MCIONE3OBAHUR, & Takke JmGoe KOJIMYECTBO 4
B8ATOE M3 CHNeUMaNbHHNX JA&N8COR ANS yHOBNeTBODBHUA noTrpeSHocTell rpaxpan—
CKOTO HACeJeHNS,

3. JhoGoe TocymapcTBO MOXET B TeUeHMEe Toja NPEencTaBNATH NOTIONHUTENbHHE
UCUYUCTEeHUA ¢ 06BACHeHUEM OGCTORTENBCTE, BH3IBABUNX ﬂeodxonnmocTs'B
TAKUX MCUUCTIEHUAL.

4., Cropoxn yBegowmnsoT Homurer o MeTone, NMPUMEHEHHOM ANA YCTaHOBJEHMUA
NMOKABOHHNY B WCHUNCJIEHWAY KOJUYECTB, ¥ O BCAKNX UIMEHEHUAX B YKAZAHHOM
METONE,

5. C yyeToOM BHYETOB, YKADAHHHX B IyHKTe 3 cTaTeu 21, ¥ mpunumMasa Bo
BHUMaHME B HAJJIeXaUWX CIYYBAX HNOCTAHOBNEHWA cTaThu 21 Guc, UCUMCIOHUSA
He XONNHH IPEeBHIATHCH.

Crarng 20

CTeTHCTUYECKYE. CBeIeHUA, npencranngemne Homurery

1. CropoHu npencremnmoT KouuTery mo Kaxpolh M3 cBowx Teppuropuit B mo-
DANKE ¥ No Jopme, mpepmucaruwy HoMuTeToM, cTaruCTUUecKMue CBeleNUd Ha
pasocnannix HomureroM OJQHKAX Mo CNeNYOEUM BOIPOCEM:
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4) TNPOUIBOHCTBO UNY NBrOTOBJIEHNE HAPKOTUYECKUX CPENCTB;

6) UcnoNB3OBaHNE HAPKOTUUECKUX CPENCTE NNF NITOTOBJGHUS IPYINX
HBDKOTUUECKUX CPEncTB, MpernapaToB, BKOueHHHX B cnucok III, y BemecTs,
HE KOTODHE HE DACIPOCTDAHAETCA HAacTosuans KoHBeHIMd, a TAKKE VCTIOHB3IO-
BaH¥e MaKOBOUl COJIOMH HJi MBTLOTOBJIEHUA HAPKOTHUYECKUX CPENCTB;

B) TOTPEGNEHUE HADKOTUUECKUX CPEACTSB;

) BBO3 M BHBOD HADKOTUYECKMX CPENCTR M MaxoBoil comoms;

1) HasoXeHme apecTé Ha HAPDKOTUYECKUE CPOACTBA ¥ DACHOPAKEHUE
UMK

e) cxuAmCKME 28mACH HAPKOTHYECKUX CDENCTS N0 COCTORHMO Ha
31 nexalpsa TOro rofna, K KOTOPOMY 2TH CBENEHUdA OTHOCHTéH; "

%) nonpewmascs OMpefeNeHmw NMACWANEL, WUCMONBIYEMAd TOR KYyNBETUBU-
poBaHuE onuiiHoro MaKa.
2o a) Crarucruyeckyue CBefeHMs MO BOMPOCaM, YKa3aHHHM B IyHkTe 1,
38 MCKIOUEHMEM NONMYHKTA I, COCTEBINANTCHA EXEIONHO ¥ IPEeNCcTaBJIfOTCSH
Kowmurery ne nosuHee 30 ¥wHA TORa, CHEeXyOMEro 3a TOHNOM, K KOTODOMY
OHY OTHOCATCH.

6) Crarucruueckue CBONEHUS NO BOMPOCAM, YKASAHHHM B INONITYHK=
Te I NMyHKTa 1, COCTARJANTCH IOKBAPTANBHO ¥ NpPelCTaBNmoTcH KoMuTeTy B
MEeCaYHNY CpOK Do MCTeyeHUY KBaApTana, K KOTOPOMY OHUM OTHOCHTCH.

3. CropoHW He 06A38HH COO6WATE CTATUCTUUECKME CBENEHUA O CHEUMENBHHNX
CKNAMCKUX 3allacax, HO NPeXCTaBIAKT OTHENBHO CBENEHUA O HEPKOTHUECKUX
CPEACTBAX, BBE3EHHHX B NAHHYH CTPAHY MNM TEDPPUTOPUO MIU YPUOSDETEHHHX
B NEHHO¥ CTpaHe WM TEPPUTOPHMHI A cneuuansHux uenell, a Takxe o0 KOoJNU—
YOCTBAX HAPKOTUYECKUK cpenCTai U3BATHY U3 CHeUMalbHHX CHRIAJICKUX 3alla-
COB HJNA YAOBJISTBOPEHUA NoTpeCHocTel IPAXNAHCKOTO HACENEHUd.

Crarpg 21

Orparuuerue U3TOTOBJEHUA M BBO3A

1. O0mue KoNUYECTBE KE8XNOT0 HAPKOTHUYECKOTO CPEeRCTBA, UITOTOENCHHOTO
U BBe3eHBoTo Mwboifl ¢TpaHol UNU TeppUTOopMEl B TeueHue NWGOTO rola, He
NOJMHE IPEBHEATE CYMMH CJefyomux KONUYecTB:
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a) KoJNuuyecTBa, MOTPeSNEHHOTO, B NPEOGNAX COOTRETCTRYIWEro
UCUUCNEHUA, BIA MENVUUMHCKUX U HaYUYHHX HeNel;

§) KoNWUeeTBA, UCTONBROBAHHOTO, B Apeiesyax COOTBETCTBYWNEID
MCUUCHERUA, JUIA USTOTOBNEHUR NDYTUX HADKOTHUECKWX CPERCTS, NMDENapaTOR,
BRMoUeHHNx B cimcor III, ¥ BemecTs, HA KOTOPHE HE DACNPOCTDAHHLTCH
Hacroamnas HoHBenuus;

B) BHBEBEHHOTO KoJUYecTsa;

T) KOJNUUECTBA, NOSABNEHHOTQ K CKRANCKUM SENECAM € HEeNbl JOBEe-.
LEHUA TAaKoBHX IO YPOBHS, YKA3AHHOTO B COOTBETCTBYOWEM HCUMCNEHUMH; U

I) KORBUUECTBA, UPUOCGPETEHHOTO, B TPENEeNaX COOTBETCTRYWUEIO VCUKC-
NeHUus, ANHA crenuansamx ueneli:

2. HWa cyumm RonuuecTe, YKAIAHHHX B IMyHKTe 1, BHUMTAETCA BCAKOE KOJIM~
YEeCTBO, HA KOTODPOE OHJI HAJNOXEH apecT ¥ KoTopoe Ouno oCBoGOXHENo nIsd
38KOHHOTO MCHNONBIOBARUA, & TaKKe BCAKOE KOJUYECTBO, BBATOE i3 CICUMaINb—
HHX CHMAKCKUX BANACOB IJIA HYXI TPaXXAHCKOTO HACENeHUs,

3. Eenu KouwTeT HAXORWT, UYTO MIBTOTOBJEHHOC M BPEeIEHHOE B JHOOM HAHHOM
FOXY KONUYSCTBO IPEBHMAET CYMMY KONUUYECTE, YKa3aHHux B nyHrre 1, sa
BHUCTOM MOGHY KOMMUECTB, HEOOXONMMHX B IyHKTe 2 HAcTosAmel cTarheu,
BeAKKIl YCTaROBNeHHNI TaKMM 06DA3OM ¥ ocTapmuiicg Ha KOHEU Tol&a NINMmBex
NOANNCKUT B CleflypmeM TOOY BHUETY M3 KONKUECTB, KOTODHO HNOJKHL OWTE U3~
FOTOBNEHH MM BBEZEHM, U M3 UTOT& MCUMCIeHuit, Hax ompenclieHo B

mysxre 2 crarsu IS,

4, 8) Ecau M3 cTaTuCTUMEeCKUX CBemeHuit o BBose ¥ Brpose (crarsf 20)
cNenyer, uTO KORUYECTBO, BHBE3EHHOE B KAKYW-JUGO CTPAHY WM TeDDPUTODPUIO,
MpeRNmMaeT WTOT ucuucleHuil NNa NARHOW CTpaHM WM TEPPUTODPNM, XaK 3T0
offpenenyexo B nyHxTe 2 craren I9, ¢ NoGaBneHUEeM KOMUUECTB, NOKABAHHMX
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kau BHNBE3EHHHEe, M TIOCNE BHYSTA MOGOT0 MINUUKE, YCTBHOBIEHHOTO COIVIACHO
UyHKTY 3 HacToAmel craren, HomureT MoxeT jomecTw 06 aToM daxTe no cre-
DeHus] roCynapcTB, KoTopHe, To MHenuw KoMuTera, NOJKHM CHTE of 3TOM
NocTaRJIeHH B M3BECTHOCTH} _

d) O FONYYEHUM BTOro yselomnenus CTOPOHH HE DaAIPEMANT B TeUCHUE
IBHHOTO TOoJ& HUKAKOTI0C RanbHelilero BHBOZA HAHHOTO Hapéommqecxoro cp e
CTBA B 3TY CTPAHY MM TEPPUTODPHO, KPOME:!

1) cryvas nmpencTaBNesHus Mo NaHHOoW CTpaHe WK TEPPUTOPHMU HOTIOIHY-

TEAPHOTO MCHKCIEHUR B OTHONEHUM KAK KONMYECTB&, BREICHHOTO
CBEPX MCUMCHEHUA, TaK ¥ HEeoOXORMMOTOo HNOMNOJHMATENLEHOI'O KoJHue-
CTRE, WU

i1) MCKIMOUUTENBHMX CNyuaeB, KON BHBO3, HO MHEHUM MpasuTBNLCTRA

BUBOBANEN CTPEHK, HEeOoOSXOAMM IJa JNeueBusa CONEBHHK.

Crarea 21 6uc

Orpanuvyenve ITPDOUSBORGTRA ONUS

1, TlpounsromerBe onusg W60 crpaHo¥ MAM TeppuTopueld OPraHuU3yeTCs M KOHT-
PONUPYELTCA TAKUM 06pasoM, YTOGH, HACKONEKO 3TO BOBMOXHO, OBCCHEUNWTH,
UTOOU KOJNUYECTBO ONuA, MPOMIBENEeHHOE B Teverue MoEOro rola, He I eENWaso
KCYUCIIEHNA MPOKIBONCTRA 0-UA, YCTBHOBJIEHHOTO B COOTBETCTBUM ¢ TOA-
IIyHKTOM e mysxra 1 craresu 19,

2, Ecmn HomuTeT Ha oCHOBe CBepewuil, MMEOMYXCA B €r0 DACIHODMMCHNM B CO-
OTBETCTBIM ¢ NOCTAHOBJIEHUAMM HacToamed KoBBenuMy, IDUX >IMT K J&IUMOUEHWMD,
ure xexag-aubo CropoHa, NMPERCTABUBNAS MCUMUCHEHWE COTrNACHO INORMYHKIY €
nysxra I crarsy 19, we orpaHuuune B Npejeyax CBOWX TIDPaH}ll IPOKBBONCTEO
ONMA TAKOHHMMU UENAMYU COTNACHO COOTBETCTBYRUMM MCYUCHESHUAM U UTO 3HAUN-
TENBHOE KONUUECTBO ONUA, NPOUIBENEHHOTO 3IAKOHHO WJIM HE3BKOHHO B Ipenenax.
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rpanmn Taxolli Croponw, NMocrymuno B nesavonwwit oSopor, ol nocnc
uayuenus pasbacHenudl pauHTepeconanHolt CTopoun, NpeRcTEBAACULY

€My B TeueHME MeCHIA MoCcNe yBeXOMIEHMA o6 JNOMAHYTOM JAKJUCUCHIM,
MOXCT IPUHATS DENeHME O BHYETE NONHOCTEH WUAM YACTHHHO TAKOTO
KONNUECTBE U3 KONMYecTBa, NOANexamero MPOUIBORCTBY, ¥ U3 HTOra
BCUNCeHUll, ONMpeneNeHHoTo B NOunyHxrTe § nyHkra 2 crarrd I9 nHa
cnenyoumii Tom, B KOTODPOM TaKo#f BuMUET MOXeT GHTH TEXHUUCCKM OCY=
WEeCTBIEHy C YUYETOM BPEMEHM IolA ¥ ROTOBOPHHX O6AJ38TENBCTH IO
DKCTOPTY ONUA, OTO PEleHUe BCTYNEaeT B CUIY Yepes ReBALOCTO RHCH
nocrue &Benomneﬂua o Hewm sauHTepecoranHoll Croponu.

3. locne ysenomNeHus saunTepecosanHoy CTopoHy o DEWEHUU, ITPUIIA=
TOM MM B OTHOWEHNUY BHYETE B COOTBETCTBUM C NYHKTOM 2 Bhuwe, HKomu-—
Ter KoHCyNprupyercs ¢ srolt CropoHoll ¢ UENBEY YHOBAETBODUTENBHOTO
paspewesva o6CTAHOBKHY.

4, Tcnum o6CTAHOBKA VOOBNETRBODPUTENBHO He pa3pelieHa, HouwreT MoXeT
MPpUMEHUTH TOCTAHOBJNIEHUA craTsy I4 B ToMm cayuae, KOTRA 3TO UENECoO—
oBpE3HO. '

5. [llpuHuMas peweHue O BHYETE B COOTBETCTBUM ¢ IYHKTOM £ BHUE,
KomuTeT yuuTHBAET He TOJNBKO BCEe OTHOCANMECH K NAHHOMY BONpPOCYy 0f=
CTOATENRCTBA, B TOM yucae oSCTOATENHCTBA, B CBASH C KOTOPHMN BO3=
HUKQEeT Npo6GJeMa He3aXOHHOTO ofopoTa, YINOMAHYTAHR B HYHKTE 2 BhHOe,
HO TaKXe JSO0HEe COOTBETCTBYHNME HOBHE MOPH XOHTPOJNSH, KOTODHE MOTNHU
Ours IpuHaTH pawdoli Croponoi.
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Craren 22

OneumanpHe MONOKEHUA OTHOCHTENBHO KYNLTUBUDPOBAHM

e ey

l: B Tex ciryuyasx, KOTHA CYUECTBYWmUE B CTPAHE MUIU TEePPUTODPUN YCIAOBUA
fenawpT JaIpemeHue KyNbTUBUDPOBAHUA OTMHHOTOC MAKA, KOKAMHOBOTO KyCTa MK
pacTeHus xeHHabucae HauGonee uenecoofpasHoll, mo wx wHerwo, Mepo#t mna
OXpAaHN HAPOXHOTO 3NOPOBLA ¥ OJNATOIONYUMA M HJNA NPEXYOPEeXNeHUs Icpexona
HAPKOTUUGCKUR CDENCTB B HE38KOHHHU ofopoT, 3aunrepecoraHHas CTopoHa
3ATPGUAET TEKOS XYJNBTUBUDOBAHUE, '

2. CropoHa, ssnpemapuyas KYNbTUBUPOBA&HYUE ONUNHOTrO MAKA UMM PACTEHUA
KaHHaluca, IPUHUMAET COOTBETCTRYWNME MePH ONA TOro, UYTOOH HAJOXKUTE
apecT 1a JOGHE HEBAKOHHO KYNBTHUBMDYeMHe DACTEeHUR U FHUUTOXUTEH X, 324
VMCKIIOUCHMEM HeGONBMUX KoNUuecTB, HeoOxonuMmux naHHo#W CropoHe nng Hayy-
HHX UMM KUCCTENOBATEeNsCHUX Leneil,

Crarsa 23

T'ocynapcTBeHHbe YUPEXTZEHUA IO OITUI

1. CropoHa, paspemawmas KYyNLTUBHpPoBAH¥eEe omMuilHOTO Maxa INA TPOUIROH~
CTBA ONVA, CO3JAET, ECHV OHA BTOTO eme He CHeJRNA, U CONCDXUT OLHO WK
HECKONEBKO NDABUTENIECT SEHHNX yupexpeHudt (panee B HacTosmell cTarke uMe-
nyemsx "Yupexmenne") nNK BHMNONHERUF PYHKUMIA, NDPEOYCMATDUBAEMNX HACTORWEH
cTaThel.
2. axpasn markag CropoHa NpUMEHSET K KYNBTUBYDOBAEMX onuiiHOoTo Maxa AR
ITPOMABOJACTRA ONMA U K ONNYK Clefyouye IoCTAaHOBJIEHUA:

a) Yupexnmeuue ompexenseT paoHx U FUACTKM IeMNU, THS DPASPELAETCHA
KyNBETHBUPOBAHME ONMAHOTO MAK& ANA IMPOWU3IBONCTEBA OMNUA.
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6) KyneTMBMPOBaKUE ROBBONAETCH TONBKO IEMIERENbUOM, INOJLYUYNBWMM
AUUEHIYH 0T JUpexmeHnsl.

B) DBogaxpoll JuLleHauy TOUHO YKASHBOKWTCH DAIMEPH 3eMeNBHOH Ilomaniy,
HE KOTOPOH paspewseTcs KYyABTUBUDORBHUE,

r) Bce semnepenniuy, SaHUMANNMECH KyNsTUBUPOBAHUEM oNmitHOTO MAaKa,
o6A3all CHABATEL BECE COGDaHHMP wuu onuil Yupexpenmwo. Yupexmenve NoKynaer
¥ BCTYIAET B (DAKTUULCKOS BIANEHUE COODAHHOTO ONMS BOIMOXHO CKODPee, HO
He Mo3fHee, YeM uepe3 YeTHpe MEeCAlA MO0 OKOHYARUM YOOPKRM YPOXAf.

1) B orTHoweruM omnus YupeXmenue UMeeT MCKINOUMTENBHOE NPABO BBO3E,
BHBOBA, ONTOBON TODPTOBNM M COHEDHBHUA CRIBACKUX 3aNACOB, NOMUMO TeX,
KOTODHE MMew? JabpPUKEHTH aNIKaNIOWNOB ONWA, MEAMUNHCKOTO ONEA UIM Tpela—
PaToB onug., CTOpoHH HE o0A3aHH PACHPOCTPAHATE 3TO MCKINUWTENBHOE NDPABO
H8 MOonuuMHCKNA onwli U HpenapaTH ONKs.-

3. lIlpapvrenrcrBenHne GYHKUMN, FIOMAHYTHE B JYHKTE 2, BHIIOHNHAKTCH ENMHHM
MpaBUTEeNbCTEEHHNM YUDERIEHWEeM, €CAU 8To HollycKaerca KoHeruryuuell pnansoi
CropoH,

Crarpn 24

Orpanmuesye TPOMIBONCTBA OMNA I MEXNYHADOAHOH TOPIOBIN

1. a) Teyn kakag-nubo CropoHa HAMEDERAETCH HAUATE MPOUIBONCTHBO OIMUA
WY JRENNUNTE: CYMECTBYWIEe IPOMIBONCTBO, OHAa NMPUHUMEET BO BHIMEHHME Cy-
WecTEYOUN MUPOBOW CHMPOC Ha oNuUi B COOTBETCTBUM C MCUUCHEHUAMM, OIYENMU-
kosannuMu HomureToM, ¢ TeM uToSH INPOUIBONCTBO onNua pauvoil CropoHoil He
OPULENo ¥ NepenpousBOACTEY ONUA B MUpEe.

G) Cropoxy He pajspemwawT NMPOUIBORCTEA ONVA UMY YBENUYEHUA CYHECTRY-
WIeTo NMPOU3BORCTRA ONMA, ECHU, TO WX MHEHWOo, TAKOe MPO¥USBONCTBO WU
yBenuyeHHOoEe MNPOUBBOACTBO Ha UX TEDDPWTODUM MOXET IPUBECTU X HEDAKOHHOMY
060pOTY oMU, ‘
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2e a) C coSnmowmenuem myHxra 1, ecnm kaxag-nuSo CropoHa, KoTopasd HAa
1 awsaps IO6I rome He NMpOUIBOAMNA ONMA MR BKCIODPTA, XENaeT BHBOBUTE
ITPOMIBOAUMIIL ei0 oMuit B KoyuuecTBax, He MpeBhuwawuux 5 TOHH B Lo}, OHA
‘yBepnoMnger Koumurer, NpencTaBlRR BMECTE& C 3TUM YBENOMNEHUEM CBEREHUSR
OTHOCUT 8JIBHO ¢
1) nRaxoname¥cs B CUIe CHUCTEMH KOHTDONA; KaK 3To TpeSyerta col-
nacHo HacTosmeld KoHBeWUUM B OTHOWEHUM OMMA, KOTODMA Cymer
fpouaBenen BuBE3eH} W
11) HazBaHUA CTPAHN WY CTPaH, B KOTODYK WIM, COOTBETCTBEHEO, B
KOTOPHE OH& HAMepEeBaeTCH BHBOIUTE BTOT onuits
u Komurer mMoxer Nu60 OHOSPUTE Taxoe yBemoMNIeHue, NMUGO OH MOXET DPEHOMEH—
nosars maxHHoit CropoHe, UTOOH oHA He HPOMIBOJUNE OMUA ANA 3IKCHODPTA.
6) B rex cnyuasx, xorma xaxkag-nuSo CTopowa, He ua uucna CropoH,
O KOTODPHX IOBOPDUTCHA B NYHKTe 3, XejaeT IPOU3BOIMTE onuil nna BpBo3a B
KONUUeCTBEY, NpeBHuannux 5 ToOHH B ron, oHa ysBenomnser of sToMm Comer,
MpenCcTaBNas BMECTe ¢ STUM YBENOMJEHMeM OTHOCHUMECH K NENy ChemcHus,
BKIOUAA CBENEeHUSs OTHOCUTENBHO:
1) TipepnoZNaTAEMHX KOMNMUYECTE, KOTODPHE HOJDEKHH OHTEH IPOUSBENCHM
HNIA BHBO3A}
1i) cymecTBywme#d MMM HaMeyseMO¥ CUCTEMN KOHTDOJMA B OTHOLEHUN
ON¥A,; KOTOPHA HONXEeH OHTH NPOW3BENEeH; U
14i) wHasBaRMA CTDAMM WIM CTDAH, B KOTODYK WIM, COOTBETCTHCHHO, B
KOTOPHE OHA HAMEDEBAESTCHA BHEOASWTE 3TOT onuit
v ComeT nuBo omobGpser 2To YBeROMIeHMe, JUGO MOXET PEKOMEHUOBATH HAaHHOM
Cropone, uTo6H OHA He MNPOMBBONWI&E OIMS INA BHBO3A,
3. Heazareucumo oT NocTaHoBNeHud NourmyHkToE 2a u 26 CTopora, HKOTOPAR 3a
nepyvof HECHTM JeT, HeNocpeACTBEHHO mpenmecrpoBasuwx 1 gusaps 1961 rons,
BHBE3NS ONwiiy, KoTopwif aTa c¢Tpawa NPousBeNa, MOXEeT MPONOIXATE BHBOIUTH
onuil, KoTopuil oBa MPOUIBOXUT.

g e

L



4, a) CropoHN He BBO3ST ONwil M3 xaxo#-yau60 CTPAHH WM TEDPPUTOPUU,
28 MCKANYEeHMEeM ONUf, TPONIBEREHHOrO HA TEPPUTODPUU!
i) Cropouu, ynomuHaeMmoil B myHxre 3;
11) CropoHN, KoTopas ymepouuna HKomurer, Kax 5TO NPEAYCMOTDEHO
B TOANYHKTE 283 MIM
111) CToponh, KoTopana Toyyuuna opnobpexue ComBeTay; K&k BTO NPEny—
CMOTDEHO B INOANYHKTE 26.

6) Hesasucumo oT HDONNYHKTAE 8 HaéTqﬁmero nyHxTa, CTOPOHH MOTYT
BBOAUTE: onuii, MpouaBeneHHHU ANA BHBO3a Moo cTpawoi, KoTopas INPOU3-
Bena y BMBesNa oNuil 3a NepMON NECATH NeT, MpeiNecTBOBaBMMX 1 SHBaDA
I96I ropa, ecny ¥Ta CTPaHa CO3NANA U CONEDPXUT TOCyRapCTBEHHMN opraH
KOHTPOJA MM YupeXxXneHue s ueneh, M3NOXEHHHNX B cTaThe 28, M ocyuwe-
cTBNAET SPPEeKTVBHNE MEDH ANA TOTO, YTOOH MPOMSBOAUMME ew onuil Re Ho-
CTYNEN B He3AaKOoHHHU ob6opoT.

5. Tocranosnenusa wacrosued CTATHU He OPENATCTBYWT HuKAKoW CTopoHe:

a) npouaadnmra onuifi B KONMUECTBBX, BOCTATOYHHX ANA €€ COGCTREH-
HHX NoTpeSHOCTEH; MM )

6) BuBO3MTH onuii, sapepxenHuli BclencTaMe HEBAKOHHOLO 06OPOTE,
HEa TeppUTOPUX Xpyroii CTOPOHM, B COOTBETCTBUM C TpeSoBAHUAMU HacTosmel
Kousenuuu,

Craren 25

HouTpons wBn Makosoit colomoll

l. OCropoHa, paspemswmasg ¥y ceCA pa3BeneHHs onufivoro maxa nns ueneii
MHEX, Y&M TPOU3BOACTEBO ONNA, IDPUHVMAET BCE HEOOGXOXUMHE MEDH JJF TOTO,
YTol b
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a) u® aroro onuiinoro Maka HWe NMpouasonunca onui; u

6) UATOTOBAEHKE HEPKOTUUECKWX CDENCTB Ud MAKoBol coNloMu Hajg-
nexame KOHTPOJUPOBAIOChw
2, CroposH TNDUMEHANT B OTHOWEHMWY :MAKOBO! COJNOMH CHCTEMY CBUNRETEIBCTE
¥8 BRO3 M paspeluieHuil Ha BLBOA3, NMPENYCMOTPEHHYK B NyEKTax oT 4 po IS
crarpu 31,
3. CTopoHH IMpemcTaRNMAT CTATUCTHUECKUE CBENSHUA O BBO3E U BHBOAE
MBHKOBOW COJIOMH, KOTODME TPEeSYWTCA B OTHOWMEHMM HAPKOTHUECKWX CPENCTEB
COTJIACHO TNONTYHKTaM 1r u 26 crarsu 20.

Crareq 26

HoxaUHOBHY KVCGT U NUCTLHA KOKA

1. Ecnm xaxrag=nubo Cropora paspemaeT KyNBTUBUPOBAHUE KOKAMHOBOTO
KyCcTa, OHA IPUMEHAET K HEMy, 2 TaKKe K JIMCTLAM KOKa CHCTEMY KONTPOJA,
KAK OHA TPEAYCMOTDEHA B CTAThe 28 B OTHOWMEHWM KOHTPOJNA HAN OMUKHbIM
MaKOM, HO YTO KBRCAETCH NONNYHKTA 2T YKA3AHHOW CTATBU, OGAIRHHOCTH,
BOBJIOXEHHAR H& YTNOMAHyTOe B 3To# crarTse YypexjpeHue, COCTOUT JMUE BO
BCTyNNeHuK B (aKTHUeCKoe BIANEEUe ypoXaewd B KpaTualiunid, no BoaMoOM—
HOCTH, CPOK IOCNE OKOHYAHMUA ero YOODKN.

2. CropoHH, 1O Mepe BOAMOMHOCTH, IPMHMMAKNT MeDH MO BHKODPYESBHBSHMIO
BCeX AUKOPECTYIUX HOKAWHOBHX KYCTOB. OHM JHUUTORANT BTH DACTEHUR B
cifyuse UMX HE33KOHHOTO KYNBTUBKPOBAHUA,

Crarsg 27

JooNHUT ENBHHC IOCTAHOBIEHHA, HACANMMECH JIUCTHEH KOKA

l. CTOPOHM MOI'YT PaSDPEeNATH: MCNONEIOBAHME NUCTLER HOKE IJA IIPHITOTOB=
JieHWA BKYCOBOIYO BemecTBa; He coliepxamero KAKUX—JUE O BJIKEJIOMIIOB, W4
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NOCKONBKY 23T0 HeolXORUMO HNA TBKOIO MCIONLIOBAHUA, MOTYT DEIPEUWATEH
NpOU3IBOACTEBO, BBO3, BHBO3 BTUX. NECTHEB, & TaXKe TOPTOBII UMM ¥ WX
YPpaHEHUE .

2, CropoHH MpemcTeBNANT OTHENLHO KCUNCITeHMH (crarsn I9) n crarucTu=
yeckue czepenus (crarss 20) mo nﬁgmxﬂu KOK&, WCHONLSYEMMX NS NDPUTO=-
TOBJIGHNS PEHHOTO BKYCOBOTO BEMECTBA, 38 MCKINUEHUEM CIyuaeB, KOIxa
Te %6 CAMHE NMUCTEH KOKA WCTONBIYWTCH JNHA M3BIEUSHUR KAK AJNKEJIOUNOB,
T&K ¥ BKYCOBOYO BOMECTB8; M 3T0 O6CTOATENLCTBO O6BACHEHO B MCUMUCIE=
HUAX ¥ CTATUCTUHECKUX CBEHEHMAK.

Crgmxg 28

HouTponk Han kaugaducoM

1. Eenu xaxasa-nubo CropoHa paspemaeT XyNbTUBUPOBaHUE PaCTCHMA KaHHA=-
6uce HNA NpOVBBONCTEAE KAHHAOMCA MIAM CMORH KavHaluce, OHA TPVMEHFEeT IDPH
3TOM CHCTEMY KDHTDOJNH, KBK OHA HPeAyCMOTPEeHa B ¢TaTke 23 B OTHOMEHMM
KOHTDONA HAH ONWUIHEM MAKOM.

2, Hacromyas HouBenuwsa He NPUMEHASTCA K DBCTEHIN KaNRE6UCE,KYIBTHBH-
PYEMOMY MCKIMOUWUT eNbHO IUIS ITPOMNmMMIEHHNx nene¥ (BoJioKHO ¥ cemsa) uiu ana
CANOBONCTBA,

3. CropoHs HPUHVMAKT TAaKWHE MepN, KaKue MOTryT OMNTE HeOOWORMMH IANF Npe—
DYIMpEXNEHNA BNOYNOTPESNEHUA NUCTHAMM DECTOHUA KaHHabuca ¥ WX HEe3AKOHHO-
ro 060poTAa.

Crarea 29

Uavrorosnenye

1. OCropoHn rpefywT, uToSH WBroTOBAEHVE HADKOTWUECKUX CPEICTB OCyle-
CTEJANOCE HO JUUEH3UAM, 38 MCKMOYEHUEM CHyUaeB, KOIJA 3TO U3TOTOBNEHUe
OCYWECTBARETCH TOCYRAPCTBEHHHM TPENMDUATMEM UMM TroCyABPCTBEHHHMY Hpen-
OPUATUS MK
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2, Croponns

&) XOHTDONVDYOT BCEX JUL U BCe INMPEenNpUSTUA, UITOTORNANMME Hap~
KOTUUECKME CPEeNCcTaa MM 3aHUMAaKUUecs 3TUM UITOTOBRNEHUEMS

6) KOHTPONWDYWT NPH NOMOMM NUUEeH3MH NpenrpuaTHR M TOMeueHMH, B
KOTOPHX TAKOEe UITOTOBNEHWE MOXEeT HNMETh MeCToj U

B) TpeSywr, uTO6H UMEnmMue NULEHD U0 @adpﬁxaxru HEPKOTUYECKUX
CPeICTE NONYyUANHM NEePUOAUYECKUE DASDEMEHUR C TOUHHM JKRAIAHUEM BUNOB U
KONWUYECTB HEBPKOTHUECKUX CPEeNCTB, KOTODHE OHU MMEWT IDEBC UBTOTOBIATE.
Onxaxo TEpHONMUECKOTO paspemeHus He TpefyercH NNA UITOTOBIEHUA INpena-
PaToB,
3. CropoHH HE HOMYCKANWT COCPEROTOYEHKH 1 PACHOPANEeHUM (HAaCPUKAHTOB
HEPKOTHUECKUX CPENCTE KONMUECTD HEPROTUYECHKUX CPENCTB ¥ MaKoBoil cono-
My, MPEBHNANNVX KOJIMYeCTBa, HeoGXOnMMMe nMdA HopMankHOW HeRTenrHoCTH
NPenNpUATHH, C YUYETOM CYUECTRYONHEeH KOHBOHKTYDPH DHHKA&.

Crares 30

Toprosng ¥ paclipejesniesuse

1. a) CropoHn Tpe6ywT, UYTOGH TOPTOBJNA HEDKOTHYECKUMY CPEXCTBEMYA MU
¥X pacnpenesyieHye OCYHECTBAANUCE HO JNHUEH3USAM, S8 MCKINUEHNEM CIIyU&CE,
KOTZa 2TA TOPrOBNA MAV Pacfipelelyienyie OCYUECTBAAETCR TOCYINAPCTBCHHIM
MpEeNMPUATUCM MAY TOCYRSPCTBEHHHMM ITpeRIPUATUAMY;
8) CropoHns
1) XOHTDONUDYHT BCEX Nuy W Bee MpeRNpUAT A, OCYWeCTRISOUN¢ TOP~
TOBMO HADKOTMUECKMMN CPEICTBAMY MNM MY PachpefieNeHye UNY 3a-
BuMagonyecs a7o¥f Topromnei UK pacrpenesneruem;
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11) KOHTPOJMDYIT IPU NOMOMM NMUUEHIUN MPENNPUATUA M NOMEmMeHMd,

B KOTOPHX Takes TOPTOBRA UAM paclipeleNeHuUe MOXeT MMeTh
Mecro. IpefoBaHME O NUMUEHBUAX MOXET HE OTHOCMUTBCH K Npe-—
NapAaTaM, ‘

B) Tlocranosnernus YOONYHKTOB & W 8, Kacawmuecs NMUeH3u#, MOTYT
He TPUMEHATHCHA K JIKLAM, NOJIKHHM 00pasoM YIONHOMOUBHHHNM OCYUECTBIISTE ~
¥ KOI'HZA OHM ¥X OCYHWEeCTRIAMIT ~ BpauelHNe ¥ HAYUYHHE JYHKINH.

2. CropoHmn Takxe:

a) He nomycrawT coCPENoTOHMEHMS B PECNOPSKEHMY TOProBUEB, Dachpe-
HenuTeNbHHX OPraHUaauuil, TOCYHEPCTSEHHMX NPenmpMATM M NOJDXHMM
ofpasoM Ha TO JNONHOMOUEHHHX JMU, YNOMAHYTHX BHUE, KOJKUYECTD HAPKOTH=-
YECKMYX CPEACTB ¥ MaKoBoW CONOMN, IpeBHUEKUEX KONUUecTBa, HeOoOXORMMuE
ANA UM% HODMANBHOW HEeATENBHOCTH, C JUYETOM CYUECTBywmER KOHBOHKTYPH
pHEKA; W

6) 1) TpeSywT NLeABABNGHWHA MERLUUHCKWX PEUenNToB AAA AOCTABRU

UNY BHOAYY HAPKOTUUECKUX CPERCTB OTHENBHHM NHMUAM] 3TO
TpeSOoBAHKE MONMET He OTHOCUTHCH K TEM HBDKOTUYCCKUM Cpell-
CTBAM, KOTODPHE OTHEeJNbHHEe JKLa MOTYT 38KOHHHM o6pasoM
TIOJNYUAT B 4 ucnunbaosémb, OTIMYCKAT: MW HA3HAYATE D CBASH
C OCYmECTBIEeHMEM MMM WX Hajdexane pPadpelcHHHX TepalleBTU—
yeckux Gyuwkumity wu

11) Ecnu CTODOHH CUMTBXT 3TH MEPH HEOOXONMMHMM KN XeJAaTelb-
HHMM, OHM TpelylT, uUTolH peUenTH HA HAPKOTUUEeCKUE CPel-
CTBR2, BKJWUEHHHE B cnucok I, Bumucusanuck Ha ofUUMANBHNX

" 6NaHKAX, KOTODPHE BHIYCKAWTCH KOMMETEHTHHMM BIACTAMU NAIY

VUOOJNHOMOUSHHHMHY , H8 TO MPOoPOeCCUOHANBHLMU ACCOUMUAILKANUA B
BUIE KHUXEK C KOPEWKaMY.
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3., Xenatensno, uToO6H CTOpoHH TpefoBanu OO003HAUEHUA MEXIYHEDONHOTO
HB3ADEeIMCTPUPOBAHHOTO HABBAHNA, coobmenHoro BceemwpHoli opranusauueir
SNPABOOXDAHEHNA B NMCHMEHHMY MIM NEYATHHX NMPENJIOXEHMAX HADPKOTUYECKUX
CpeiCTB, BO BCAKOTO DOJA pewnaMme, B onucaTelbHolf nureparype, OTHO-
cAmeficAd K HAPKOTHYSCKUM CDENCTBEM ¥ UCNoNb3yeMmoidl INA KoMMepuecKux
neneli, Ha BHyTpeHHel#l yheKoBKEe MNAKETOB, CONEDKAWWX HAPKOTUUECKUE
CpPeNCTBAa, ¥ H& 3THKeTKAX, NOX KOTOPHMM HEDKOTWUECKMe CpelCTBa o=
CTYTIANT B IPONAXY.

4, Ecnu kakaa-nmuGo CTOpoOHa cCuUMTaST TAKYyW Mepy Heobxonumolh umm wme-
naTensHoi, oHA Tpefyer, urolH HA BHYTPEHHEHd YMAKOBKe nNaxkeTa, CONED—-
XBMEro HAPKOTUYECKOE CPelNCcTBOo, WM HA ero 00epTXe MMeNach ACHO BUAU-—
Mag nBoiiHAA KpacHAad flofiocA. DBHeWAAR YOAROBKE NaKeTa, CoIepXanero
TAKOE HAPKOTHYECKOE CPejcTBRO, He NOoMKHA MMeTh HBoliHoil xKpacHolt moyocw.
5. CropoHy TpesSywT, UTOOH HA BTHUKETKAX, IIOX KOTOPHMU HADPKOTHUECKME
CPEncTBa NOCTYNANT. B MPOHEXY, TONHO YKAIHBANCCHE B ENMHULAX Beca Wim
B NPOLEHTAX CONEepXa8HUEe HADKOTUUECKMX CPEeJCTR, OTO0 TpefoBaHWe OTHO-
CUTENBHO YKABAHMA CBENEHUH HA 3TUKETKAX MORET He IPUMEHATHCA K HAPKO-
TUYECKNM CpeRcTBaM, OTIHYCKAaEMHM OTIEeJBHHM JMUAM IO DelUenTy Bpaua.

6, JlocTaHOBNEHWVA NMYHKTOB 2 M 5 MOryT He NMPUMEHATHCA K POBHUUHOW TOPp=-
TOBJIE HADKOTUHYECKHMIH CDEACTBAMY, BXIIOUEHHHMM B cHMcOK LI, MM X uxX
POIHUYHOMY PACHDPEeREEHM0

Craresg 81

CuelyeqpsHNe HMOCTAHOBIIEHWHA, xacawmueca
(=3
MEXTVHADPOOHOW TOPITOBINY

1. CTopoHN CO3HATENLHO HE PB3PEeNawnT BHBO3R HADKOTUYECKUX CPEJCTB HU
B K8KYH CTPAHY UJNM TeDPPUTODMI, MHEUE KAK:

8) B COOTBETCTBY¥M C 3AKOHAMM M ITPABKJIAMU [NBHHOU CTPaHM uym
TepPUTOPUU; U

6) » npemenax WTrora ucuucieHmit INA HaHHO#W CTPANH MIV TeEPDUTODUM,
K8KX 3TO OoNIpeHnelleHO B IyHKTe 2 craTeu I9, ¢ noSasneHueMm XONMUECTB,
NPeJHABHAUEHHNX HANA PEe3KCNOPTA.
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2. B énoﬁonﬂmxznopwax ¥ 3oHAX CTOPOHM OCYWECTBNMOT TAKOE Xe HACIIo=
nesue ¥ Taxoll Xe KOHTPONB, KEK ¥ B ADYIUX YBCTHAX CBOUX Teppuropuii,’
C TeM,; ONHAKO, YTo OHY MOTYT NMPUMEHNTH GONEe CTPOTUE MED.

3. Croponus

a) KOHTPONVPYIT FPY TOMOTM nniensnit BBOS ¥ BHBOZ HEDKOTHHECKUX:
CPSHCTB, 8a UCKIWUEHUEM CIywaeB, KOTRa TaKoM BROB mMnM BHBO3 oCyUe-
CTBNAETCH TOCYRAPCTBEHHHM NDeANPUATUEM WJIM TOCYRAPCTBEHHHMY Mpef-
MPUATUAMU, o

6) ' KOHTPONMPYWT BCEx fML M BEE NPERNPUATHR, OCYWECTBIFOMUE
TaKoW BBOS WM BMBO3 MNM SAHUMEKOENWECH TAKUM BBOBOM MM BHEOSOM.

4, “a) Kawnag Cropoma, Daspemswmas BBO3 WM BHBO3 HADKOTUUECKHX
CpencTRy Tpefyer NONyUEHNSN OTHENBHOTO CBUIETENLCTEA HA BBOJ WA yol:ts i
PeleHts Ha BHBOS INA KEXNOTC CHyYas BEO38 WJNM BHBO38B, HEZIABUCHMO OFT
TODOy RECESTCH AW 870 ORHOTO UMK HEeCK HNBHUX HADKOTHUECKUX CPEeNcTs;

6) B TEKOM DA3DEUEHUM WNIN CBUNSTENBCTHE YKA3HBaeTCH HAIBAHNE
HEPKOTHUUECKOTO CPEefcTBa, MeXAyHApONHOEe HeSEPEeruCTPUPOBAHHOE HAsBaMMe,
ecny TAKOE MMEEeTCH, KONUYECTBO, HONNIexallee BBOZY MNW BHBOLY, HouMe-
HOBANVWE ¥ 8jipec UMIOPTEepa M dKCNOpTEpa, & Takke CPOK, B TeueHNHEe KO-
TOPOTO NOMkeH GHTH OCYmMecTBNER HawHull BBO3 ‘Mnu BHBOD;

B) B DPROPEWN6HVWYM HA BHBO3, XDOME TOTO, YKAANBAETCH HOMCD ¥ para
CBUIETENLCTREA Ha BRO3 (MyHKT 5), A Takke BUUABNEE €T0 YUDEKACHE:

I') B CEUHETENBLCTBE HA BBO3 MOXET NPONYyCMATDPUBATBCH BEO3 MECKONb-
KMMY FIQDTUAMA.

5. Tlepep Tem KaK BMABTH paspelleHue Ha BwBo3, CTODOHH TpeCynT mpep-
CTaBNEHUA BBOSHOTO CBURETENIBCTES, BMIAWHOTO KOMIETERTHHMM BNACT AMK
pBossEell cTpany UNM TEPPUTOPVM, B KOTODOM JOJKHO GHTH YJHOCTOBGPEHO,
9TO BBOS YNOMAHYTOTO B HEM HEPKOTHUECKOro CPelCTBE WIM HAPKOTHYECKUX
CpepcTs paapeueH, Y TAKOE CBUINETENBCTRO NMPeNcTaBNAeTCH NUUOM WY Npel-
NPUATUEM, NOKBKUUM GAFBINEHHEe O MNONYUYEeHUM DAADEHEeHUA HAa BuBo:, CTODOHH
MPUNEPKUBBHTCH, 0 MeDEe BOSMOXHOCTH, 00p&3UOSB 6naHKOBABBOSH0r0 CBUN =
TenscrTBa, yreepanewnorc Kommcemeii.



6., Koxpas BuROBUMAA NAPTUA AOJXHA CONPOBOXIATLCS KOMUell paspemexHusa
HE8 BHBO3, ¥ NPABUTENLCTEO, BHULAWKEe paspenelde HAa BMNBO3, NOCHIaeT
NPABMTENECTBY BBOBAMEN CTPEHE MNK TEPPUTODPMUMN KONV 2TOTO PaspelleHNf.
7 a) Tlocne Toro K&K BBO3 MPOMAaBENEH WNM Iociie TOTO KAaK CDOK,
He3HaUeHHN IJIA BBO3A, MCTeK, DPEBUTeNLCTBO BBO3sMell cTpaHM WUIM Tep-
PUTOPUN BOIBpAMAET NPABMTENLCTBY BhHBOAAmel CTpAHM MAM TEPPUTOPUU PAZ—
Pelente Ha BHBO3 C COOTBATCTEYWMEH Ha HeM HANMUCER;

6) B YHOMAKYTO} HAOMUCK NONMKHO OHTH YKA3&aHO (PAKTHYECKUM BBEREH-
HOE KONNYecTBO;

B) ecny PaKTHYECKM BMBE3IEHO MEHBUIEE KOJINYECTBO, YEM TO, KOTODPOE
YK&3AHO B DASPEWEHUY HA BHBO3, HA OSHAUEHHOM PA3PENEeHUN U HE BCex
oPUUVANEHIY €TI0 KOOWAX KOMNETEeHTHHMM BIAACTAMY YKa3MBaAeTCH (DaKTUUeCKU
BHNBEBEHHOE KONUUECTBO. |
8. BwHBO3 B BMOe OTHpaBilenuili B agpec INOYTOBOTO AUUKA UM GaHKa ANg
NALA MHOTO, YeM TO, KOTOPOE JK&38HO B padpelleHUM HA BHEOI, BOCHPEUAETCH.
9., Byro3 B BuUze OTNPEBBIEHUA B ANPEC MPUIMCHOTO TAMOXKEHHOTO CKJIaRa
BOCIIpenaeTcHd, 3a MCKIIOUE HUeM CIyYaep, KOTHEA NPABUTENBLCTEO BBOIAuel
cTpaHH OTHEYSET HA BBOGHOM CBUNETENBCTRBE, MPEeICTABJIAEMOM JMLOM MJIH yu-
PexmeHueMm, MONAONUM 3AABJEHUE O BHIaUe Pa3PEUERUsA Ha BHBO3, YTO OHO
paspemasT NoMelleHue BBO3UMOA MApTUM Ha mpunucHoll TamoxeHumit cioiam. B
TAXOM CIyu2e B DaspPeleHUd HA BHBO3 YKABHBEETCA, UTO BHBO3 NPOUINORMTCH
¢ sroli yensw. Ha BeaXyw BMAAYY C NDUITHCHOTO TAMOXEHHOTO Cclaja Tpe-
fyerca paapemeHve BiacTell, B BEHEHKM KOTOPHX HAXOAUTCS NAHHHNW TamMoXeH-
Huif cxnapm, & B CIyuae HaIpaBJIeHUA 38 TPAKUIY, BHAAYA DACCMATPHUBRAETCH
Kax HoBHil BHBOS o cMmueyly HacTosmedl KoHpeHuuU.

I0, TNapTus HEPKOTUUECKUX CPEJCTB, BBOBMMASA HA TEPPUTODYIO KaKOW-HUGYRS
CTODOHH UNM BHBOIUMAA C €8 TEPPUTOPUM Ged COTPOBOKNANWETO €¢ DAIDEUCHUR
H@ BHBO3y NOANEXVUT BEHEPKAHI0 TAaMOKEHHHMY BIIACTAMHU,



i1, CToponu He paapemamT npoxoxneHMﬁ TPBHIUTOM HapKOTuqecxnx
CpENCTH, HanpasnﬂeMEx B npyrym chaﬂy, HEAABUCKMKO OT TOTO, CHETH
am onu ¢ nepeﬁosonnmx CPEeNCTs, HA KOTODHX OHM IHPOBOBUNUCH, 28
MCKMOUeHUEM cnyuaea, Korpe xouneweﬂraum BnacTam 3Toil Cropounm
npenﬁﬂﬁnena KOMUA PA3PEWEHUR Ha BNBOB .

T2, KoumeTeHTHME BRACTU CTPaME unu _TeppMTOPUMN, UEPE3 KOTODPYW0
pa3peleH NMpoBo3 MAPTUN HADKOTHUECKHY CPeNcTB, NPUHUMAT BCE Hee
O6XONMMNE Mephy ANE TOro YTOOH NPEeHOTBPATHTHL M3MEeHeHUe NYyTU Iap-
THM MO0 VHOMY Ha3HaueHU, 4YeM TOo, KOTOpoe o60GHAYEeHO B oonpoﬁax»
pappell mapTe KomuM paspemeHys HA BHBO3, 38 MCKIMOUEHVEH CIyuacs,
KOTAE 3TO TPOUBBOIUTCH C PEIPENEHVH NPABMTENLCTBA CTPEHH WM TED-
PUTODPYU, YEpPed KOTOPYW NDOXORWUT IABHHER naprtus. I[lpasurenscTso
nauyoil CTPeHH UMY TEPPUTOPUM DPACCMATDMBAET BCAKYH NEPTMI0 HAPKOTI—
UECKUX CPEeJCTR, OTHOCUTENEHO KOTOpoll MocTynuio saAmieHue o6 U3Me—
HEHUN MYTH, KAK MapT0 BHBO3A U3 CTPAHM WK TEPDUTODUM TDAHINTE B
CTpaHy WV TePPUTOPI HOBOTO HASHAYEHUA, KCHAM MIMeHeMUe IYTU DPasd-
pemeHo, TO NOCTAHOBNEHUA NMONNYHKTOB 8 W 0 NMYHKTA 7 NPUMEHSOTCH
TAKXE K OTHONEHMAM Mexny crpanofl umu reppuropuedf Tpawaura w crpamoif
wnu Teppwwopueﬁ OTKYNA NEPBOHAUANEHO 3Ta MAPTUA Suna BHUBE3IENa.

I8, Huxaxasn napwnﬁ HEPKOTUUECKUX CPCHCTB, HAXONAMAACH B TDEHIUTS
WM TOMEmeHHAS HA MpunucHodl TaMOXeHHHH CxAaN, He MOXeT NMONBEPTATHCA
flepepaboTke, KOTOD&HA MBMEHHNA Gﬁvnpnpoxy HEPKOTUUECKUX qpéncwa, 5]
KOTODHY MIET DPEUb., JHEAKOBKE HE MOXeT OHTH USMeHeHa el paapeméuuﬂ'
KoMneTeHTHuX Bnacrell.

I4, [IocraHoByenua OyHKTOB ¢ 11 no I8, Kacawmmecsa MpOBOBA HapKOTHYE-—
CKUX CPENCTB uepes Teppuropwic onpuoil wa CropoH, He MPUMEHSANTCH B TeX

Cryuady, XOorpe napTua, o KoTopoll uUmer peus, NePEeBOAUTCA BOSIYWHLM
IyTeM, TPU YCIOBMM, uTO CAMONET WTpOJeTAeT HENl CTPAHON WIU TeppUTOo-
pue#t TpanauTa 6e3 MO CAAKMU. Ecnu caMoyIleT NMPOU3BOAWT IOCANKY B 3Tol
CTPE&HE MNU TEPPUTOPMU, BTU NOCTAHOBICHUA IIDUMEHANTCH TIOCTONBXKY, HO=-
CHONBKY OGCTOATENBCTRAR TOTO TPeSywT.
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I5. Tocranomyienus HACTomme# CTATHM He HAPYWAKNT NOCTAHOBIEHWN Kaxut-
ANBO MERIYHADOHUH K cornameHuit, OTPAHUYNBAIOMUKX KOHTPONB, KOTODMI MoxeT
oCYyMECTBAATHCA onHolt M3 CTOPOH HER HADKOTMYECKMMY CDEHCTRaMu, HAXONH-
WMMUCH B- TPAHIUTE,

I6, Huuro B racrosamelf crarThe, 3a MCKIWUEHUEM NONMYHEKTE la ¥ ImyHkra 2,

HE HEBAAETCH OOGRIATENBHHM B orx%meﬂnn npenapaTos, BRIWYeHHMK B crmucox ITT,

Crarers 32

CHQHHMBHHQ NoCTaHopNoHMA, KACRWHULCH TNOBO3&a HADKOTHUYEOKWH

CPepCTB B ABNTEYKAX NEepEoV TOMOMY CYHOB U CEMOJIETOB
MeXITVHADORHOYO ¢oofmeHusn

1. TIlpomod Ha Cynax MMM CAMOJIeTAX MERAYHAPORHOrO COOGMEHUA OTDAHUYEH=-
HHX KOJMMUSCTE HADKOTUYECKUX CPENCTB, HeoOXONMMNX BO BDEMA IyTEuwcCTBH
unu peiicos IR OKasaHnsg NEPRO NMOMOWY MAY B PKCTPEHHHX CIYUYBHX, HE CUU-
TAETCH BBOBOM, BHBOSOM MNM TPAHNBMTOM No cMuCHy HacTosmued Honsenuwwu,

2, Cymecrsynmue MeDH NPEROCTOPOXHOCTY NDUHMMRKTCH CTpaHO perwcTpaumuu
ANA NpenynpexneHus HeHAANeX&Ners MCNOoNL30BEHUA HADKOTUUECHUX CPENCTB,
FHOMAHYTHX B MyHKTe 1, WM Nepexona WX B HesaKouumil ofopor. Komuceus,
Mo COBEMAHM C HagNekamyuMy MeXOyHEPORHHMY OPPAHMIBLMUAMU, DPEeKOMEHIYeT
TAKHEe MEeDH NMPeloCTOPOXHOCTH.

3. K HaproTuHeCKMM ¢DEmCTBEM, IHMPOBOIMMHM HA CYHEX MJIM CAMOJIETARX B CO-
OTEETCTBUM C IIYHKTOM 1, npumeﬁﬁmrqa SAKOHH, JIPABMNIA ¥ NOCTAHOBICHUA O
paspeuweHuAy ¥ JNUUEH3UAX CTPAHH PerucTpauvu, Oes ymepSa InA Kakux-nuto
TPAE KOMIIETEHTHIX MECTHHX BiacTedl NMpOU3BORUTE ﬁposepxy, UHCTIE KUK ¥
UPVMMEHATE JAPYIHME MepH KOHTDOJNA H8 GOPTY CYINOB MM CBMONETOB. [IpuMeHeHue
TAKMX HAPKOTUUECKMX CPEeNCTB B ZKCTPEHHHX CIYU&AX HE PACCMaTpUBAETCH
‘KAK HapyueHMe TpeSoRanuil moumyukTa 26 crarsu 30,

Crares 393 s

XpeHeHUEe HeDKOTMYECKUX CDEJICTE

CropoHu He paspewawT XPAHEHMA HAPKOTHYECKMX CDENCTB, MHAUYE KAK Ha
OCHOBAHWY SAKOHHOTIO IPaB&.
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Crarss 34

Mepn Hazs0oDe ¥ MHCIeKUUH

Croponr TpedywT:

a) uTo6H BCE yMUA, NONYyYaNMMe JMIEHOUM B COOTBETCTEUM C NOCTa-
HOBICHHUAMY HacTofmeill Kousenywu mmm aaﬁﬁuammme IVDEKTOPCKUS MY KOHT—
POJIBEHE JNONXHOCTH B TOCYHAPCTEBEHHMNX NPEelNpPUATUAX, COSHAHHHX B COOTBET-
cTBUM C Hacrtoauch Homseuuumeit, ofnamany Hapnexameit xéann@nuauueﬁ b18) €1
3@PEKTUBHOTO ¥ TOYKOTO IPOBEHEHUA B KUIHEL TIOCTAHOBJNEHUN TaXUX 38KOHOB
¥ MpaBWI, KOTODHE UINAHH € BTOH HeNbw; M g

6) uTOGH TPABWTENBCTBEHHNE BNACTH, HACDUKAHTH, TOPTOBUM, YUEHHE,
HAYYHHE UHCTUTYTH ¥ SOJBHMUH Bemn 38MUCU, NOKA3WBAWIKE KOJNUUECTBA

KAXHOTO HMITOTORJIEHHOTO HAPKOTUUECKOTO CPEACTBA ¥ XaXNOTro OTHAENBHOTO
MPHUOGPETEHUN ¥ MCIIONBIOBAHUA HAPDKOTHUYECKUKX CPEACTB.,  ITU sanmueu cooT—
BETCTDCHHO COXDBHAKNTCS B TEUEHME He MeHee asyx ner. Iy NmonszoBanuu
KHIDXKEBMM ¢ KODEmKAMM INA BIUIMCHBAHUR pPeuenTos (NMORMYHKRT 26 crarTey 30)
DTY KHMXKI, BHIIOYAA KOPEIKM, TAKKE COXPAHAWTCA B TeueHHe He MeHee JBYX
neT.

Crarsa 35

Mepm Io 6oprbe ¢ HEIAKOHHHM OCODPOTOM

C DOJIRHMM YUEeToM CBOWX KOHCTUTYLUMOHHWX, JPABOBNX W aXMUNLCTDATUB~
HHx cucTem CTopowm:

a) NPUHNMENT BHYTDUTOCYAGPCTBEHHNE MEeDH HNA KOOPRUHALUM TpeBeH—
TUBHWX U PEOPECCUBHNX MePONPUATUH WPOTMB HE3BKOHKOTO 060POTA; C ITOW
UENBl OHYU MOTYT C DONBE3OHE ANA Hena HA3HAUMTE COOTBETCTEYRUUA OPIraH,
KOTOPHI 6ymeT OTBETCTBEHHHM 38 TAKYW KOODAWHALNO;



6) DoMOrawT HPYr APYrY B NPOBENEHMM KAMISHUM N0 SoprSe C Heda-—
KOHHHI 060POTOM;

B) TECHO COTPYIOHUYAWT APYr ¢ IPYrom M ¢ KOMIIET GHTHHMU MENITYHam
DONHNHMU OPTaHUAIAMAMKY, UJTEHAMU HOTOPHX OHU COCTOAT, JIJIA IPOBENleHud
COTNACOBAHHOV KaMNAHUU o GoprSe ¢ HEe38KOHHHM OGOPOTOM;

Tr) ofecneunBapT GHCTPOE ODCYNLECTBNEHME MeXITYHEDONHOYO COTPYHHU~
UECTBA MEUITY COOTBETCTEYOUMMUY OPTaHAMMU;

n) obecrneyyBaxT, UYTOGH B TeX CAYUAAX, KOTAE RJIA CyHeSHOTro Mpe-
cnenosanusa TpefyeTes nepensya B ﬁexnynaponxom NopAnKe wpUIMUaCIUX
NOKYMEHTOBy TaKas Depelnava MpPOoUu2BOUUNIAECH OHCTDHM OODPA3OM TEM OPTaHaM,
KoTopMe 6ynyr ykasaxu CropoHamu; 9To TpeCoBaHMNE He HapymaeT Npasd
CropoH TpefoBaTh, YTOOHN ofUUUANBHHE ROKYMEHTEH HANIPABAAJNMCE K HUM DV-
JNOMATUUYECKUM ITYTEM;

e) NPeicTABNANT, €CNMM OHM CUUTAWT Lenecoobpasuum, Homurery wu
Kouneccuu vepes I'emepanbHoro cexperaps, B NONONHEHUE K CBENEHUAM, Tpe-
6yeMBM cornacHo crarTse I8, cBeneHus o HegaKoHHO M’ IeATEeNRHOCTH, CRf-
BBHHON ¢ HAPKOTHUYECKVMM CDENCTBEMMU, B HpeleNnax CBOMX TIpAaruil, B TOM
YyKhciie CBEMeHUS O HEe3IBKOHHOM KYNLTHBVPOBAHUYU, MDPOUIBOACTEBEy UITOTOBJIE-
HUMY ¥ HEe38aHOHHOM -060POTE M UCHONE3OBEHUY HADKOTUMECKMY CPEeNCcTB; U

X¥) INPencTanNmoeT CBEelerus, JNOMAHYTHE B NMpONsnyleM NYHKTe, Ha-
CHOJIBKO 3TO BOIMOXHO, TaKMM 06pPazom ¥ B TAKNE CPOKU, KaK 06 3TOM
uMoxeT mpocuTs Komurer; B cryuvae noctynneHusa nmpockbu o CropoHu Ko-
MHUTET MOXeT NpelyioXxuTh el cBo#l COBET B HpencTABIEHMM 3TUX CBEXenMit ¥
B CTPEMJIEHNM COKPATUTH B Npelenax CBOUX TIPAHMI HEIAKOHHYW NEeATENBLHOCTH,
CBAJZAHHYW ¢ HAPKOTUYECKUMU CPEHNCTBAMU,
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Craregn 36

<

HocTaHoBleHM 0 HAKXAZAHMEE

1.0 0a) O coGmonenyed CBOYX KOHCTHTYUMOBHKX OIDAHMUeHMil xaxmas
CropoHa NMpuUHMMAET MepH, KOTOPME ofecleqaT, WIro KyJNLTHUBYDOBEHME U
TDOMIBORCTBO, WBTOTOBNGHRE, MIBJNOREHMS, NPUIOTOBNEHYS, XDAHEHUE,
HpenyioxeHye y NMPERANIOKXEHNE C KOMMEPYECKMMM LeNaMy, DAcCHDEeneleHNue,
NOKYNKE, TPOXAXE, XOCTBBXE HA KAKMX OM TO HM OMNO YCNOBMAX, MAKIEp~-
CTEBO, OTMPABKE, HEPEOTHPABKA TDAHIUTOMy HEPenos, BBOJI ¥ BHBO3 HAD-
KOTUTOC KUY cb&ncwa B HEpymenue NooTaHoBNeHul Racrosmel Kousemmym

¥ 'BCAKOSG Hpyroe neidcrsme, woropoe, no MHeHuw CTopoH, MOWET FABIATHCH
Hapymenuen nocraxosnenult nacrosmelt Kowsewuuu, Synyr npuanasarhca
HBKADYOMHMY NEeARMAMK B TOX CHYYaHX, KOI'JA OHY COBEDHEHN YMHINIOHHO,
8 TaKke YTO CEePLe3HNe NPeCcTYIUIeHus CYRYT NONNEexXaTEs COOTBeTCTBYWLEMY
HOREZEHM0, B YACTHOCTH TWDEMENM BANMOYSHHEM WM MHMM CMOCOSOM Nyte-
HUA CBOGORH,

8) Heasssucumo oT NocTasosfenull Npenuuymero NORMYHKTA HACTOA-
mel cTaTBY B TeX CNYYAAX, KOTHB NMNAE, INOFHOTPECIACEAE HEAPKOTHUESCKUMK
CPencTBAuY, COBEpUANT TaKMe MpecTYMIeH#A, CTOPOHH MOTYT MPELYyCMOTDET:
NGO B KAUECTHEE BAMOHH OCYENMOHMS MM HAKABAHWM, JNUOO B JOMOJNHEHHUS K
HEKAZaHMI, YTOGHN B OTHOMEHUM TAKMX JIML NPUMEHANHCE B COOTBETCTBMM C
oyHxkToM 1 orarsu 88 uepu, HANDABJEHHHE H8 UX NEUEHUS, BOCTUTAHME,
HEGMofieHYe 38 HMMK flocne OXOHUAHMUS MM NOUSHNS ¢ BOCCTAHOBJIEHVME WX
rpynocnocodﬁocwn ¥ BOBEBpANEHME WX B OCmMEecTso.,

2. € cobmofleMyeM KOHCTHUTYUMOHHNX orpasnuenuit CropoM,¥x CHUCTOMH
NpaRa ¥ BHYTPEHHETO BAKOHA
a) 1) xaxnoe w3 MepeuMCNeHMMX B UyHKTe 1. mpecrymewnil, ecmu
OHY COBEDENEHN B DASHNX CTPEHAX, OYNST DPACCMATDMBATBCH
KEK OTHENBHOEe IpecTyIIeHMe;

T 9



6)

11)

111)

iv)

VMHUNEHHOS COYYACTHE B KaKoM=-Juto M8 Takux mpecTymineHuit,
yuacTme B COOGMECTRE G LENbl COBEPUOHUA ¥ NOKXYWEHUS Ha
COBEPUBHUE HAKOTO=-NUGG M8 TAKUX NPEeCTYIIeHMi M HOUroTO-
BUTeNbHNe peileTBuA M (MHANCOBHE ONepanVM B CBASM ¢ Ipe-
CTYTUIeKUAMM, MEPOUKCHOHHHMY B Hacrosmell crarse, OCyHyT
IPVIHABATHECA HAKA3FEMHMM NOAHMAMM, NPeIyCMOTDEHHHMM B
ITynkre 1

IIPUTOBOPH MHOCTDAHHEX CYNOB 28 TaKue npecwynneﬂnﬂldynyr
VUMTHBATECH INA Henelt yCTAHOBIOHMS POUUIMBMIMAY
VIOMANYTHS BHEe CepheanHe NPECTYMNEHMs, eC)M OHM COBEp—
meHn JuGo rpaxmanaMy naHHold cTpaHM, NMCO MHOCTPEaHLAaMH,
mpecnenywron CropoHoll, Ha TeppUTOPUM KOTopoi COBEPWEHO
nasHoe mpectynnenue, unu CropoHoii, wa TeppuTopuu KoTopoii
OGHADYX6H NPECTYIHUK, eCNM BMESUA HeJONyCTUMA 1O 3ABKOHEM
Croponn, % KoTopo#t ofpameHa CooTBeTCTByONAs NMpochGa,; U
scam sTOT IpeCcTYNHNK eme He NOUBEPICA CyAeSHOMy Hpecie-.

OOBAHYI ¥ ITPHIOBOP TO ero JReNy eme He COCTOANCH,

Kexnoe ua mepeuucnenusx B IyHKrax 1 u 2a ii nacrosmeit
CTATHY TNpecTyRNeHull CYMTAETCHA NOANEXBMMM BKMOUERVD B Ha~-
YecTBe NpPeCTyNNeHuA, BAeKymero Bugauy, B mwSoit Xorosop o
Buave, saxmovenduil mexny Croporauu. CropoHH 0GA3YWTCH
BKINYATE TAKHMEe MPECTYNNEHMA B KAYECTBe IPeCTYIUIeHMH,
BNOKYyWUX BHAYYy, B ;oboit florosop o Bunaue, saxmovaemyy
MEXNY HVMM,

Ecny Cropona, 06YCHOBNMBANWAS BHIAYY HaNUUKNEM NOTOBODA&,
nosywaer npoc56§ o Bupave or mpyro# Cropous, o xoropolt
OH8 He MMeeT NOTORODE O BHAAUSe, OHA MOXeT N0 CBOEeMy
JCMOTPEH0 DACCMATPMBATS HACTOAHY® KoHpeHimo B oTHOme-
HUMN npecfynnenuﬁ, DePeyyCNeHHNX B IyHKTax L M 2a il Ha-
crosmel cTeTEM, B KauecTBe WPURKUECKOT'O OCHOBBHMMA IR
BHIAYM. BHoawa OCYMEOTBIAASTCHS B COOTBETCTRWY C JDYruMm
YCNOBUAME, MpERYCMATPUBACMHMY BAKOHONATeNBCTBOM CTOPOHH,
K xorTopoli o6pamena mpocsa O BHHAUE.
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111) Croponu, He oCYCNOBNIVBAXKME BMAAYY HAIMUMEM AOTOBOPA,
PECCMATPUBAKT B OTHOMOHMAX MOXNY COGOi NMpecTymleHus,
fepeuKcNeHHNe B myHxTax 1 ®w 2a il uacToamedt crarTmy,

B KAUeCTBE NpecTymnenuil, BAEKymMX BHIAYY B COOTBETCTEMM
C YCAOBUAMM, NPeXyCMOTDENHHNMU 3AKOHORATENLCTBOM CTODOHH,
K HoTopoi ofpemena WMpoChk6A O BHIAUE.

iv) Bupava paspemaeTcs B COOTBETCTBUM C SAKOHOMATENLCTBOM
CropoHm, X xoTopo# ofpamesa mpockla 0 BuRAaYe, Y, Heda~
BHCUMO OT NONOXSHMN NomunmywxToR 6 1), 1) m ii1) HacTOod=
Rero IyHxTa, naHHes CTopoHA WMeeT MPABO OTKA3ZATEL B Bl
jaue B Tex CINYUaAX, KOTHAA& KOMIEeTeHTHHe BynacTu zToi Cro~
DOHI CUUTANT, u?é naHHoe MpecTyNJeHWe He HABJIAETCH NOCTA-
TOUHO OEDBEBHHM,

3. B Bonpocax WPUCRMKUMY NOCTAHOBNEHYUS YLONOBHOIO WUDPABA 3AUHTEPBCOBAH-
Ho#t CTODOHH MMenT IMPeVMymeCTBEHHYW CWIY Mepen NoCTAHOBJEHUAMYU HACTO H—
mneit crarTiu,

4, Huuro comepxemeecs B HacTosme#l cTeThe He SATPATMBAET NPMHLUIIA, WTO
MpecTyNNeHna, K KOTODHM OHB OTHOCHTCH, OHDERENAWTCH, NPECHEeRYOTCA U
xapawrces CropoHoil cornacHo BHyTpeHHewmy npany nauuo#t Cropoui.

Craren 37
HeyoxeHye epecta M KoHIMCKAUMS

Jw6ie HapKOTHUECKHE CPONCTBA, BemMecTBA M NpelIMeTH O6OPYRORAHUA,
UCTONL3ORAHHNE MY IpefHA3HAUEHHHE NIA COBOPHEHUR npéCTynneHuﬁ, 0 KO-
TOPNX FOBOPHUTCH B cTarhe 36, noxyexaT HENOXeRM) &DECTa W XoHIuCKauuu.

Crarsg 38

MepH GOPESN CO BJOYNOTDESNEHUAMY HADKOTHUECHUMK CDENCTEAMH

1. OCroponH yuenswrT ocoboe BHUMABHNE M MPMHUMENT BCE BOIMOXHHE MEDH,
HANMpAaBJNIEHHHE Ha IPSHOTBPENEHHEe INoYNnoTrpelNleHNs HAPKOTHHECKUMU Cpen-
cTHAMW Y HA paAHHee BHABJIERME, JIeweHHe, BOCIHUTAHME, BOCCTAHOBJIIEHMUE



rpynocuocodﬂoéwu, BO3BpEmMeH¥e B ofmecTBO COOTBETCTBYOUMX JIMU ¥
HE HAOIOUEHVE B8 HUMM NOoONe OKOHYAHUA MMU JIQUPHMH, M KOODIUHU-
PYOT CBOM JCMAMA JJIA HOCTHXOHUA STMX uenelt.

2, Oropons coneHCTBYIT, HACKONEKO 9TO BO3MORHO, HONTOTOBKE
KagpPoOB ANA JEeWeHMWH, BOCCTEHOBIAEHUA TPYHOCIHOCOCHOCTY, BOIBDANEHUA
B OGHMECTRO MM, 3NOYNOTPESNTOMMX HEPKOTHUECKHUMU CPencTBaMu, &
TAKKS AN HACMOHeHMS 88 HEMM NOCHe OKOHYBHUA UMY JOUEHHUA.

3. CropoHM NMpUHNWMERT BCe BO3IMOXHNE MepN, UToSH comelicTeoBaTh
OBHAXO MIISHMIO nnﬁ, KOTOPHM BTO HeoOxonuMmo Mo paSoTe, ¢ mpolineMamMu
asioynoTpelNenus HAPKOTUUSCKNMY CPENCTBAMM ¥ ero NPeNoTBPAameHUs,
& Taxxe CHOCOBCTBOBATE OSHAKOMIEHID C 2THMM HpolleMeaMy HACEIEHUSA
B CNyYae, €CNM 60TH ONACHOCTH TOTO, 4UTO anoynorpeﬁnenne'uapnown-
YeCKMMY CPeXCTBaMY IpHoSpeTaeT mUPOKMe MaCUTES N,

Crarsa 38 Suc

JoTNameny® 6 PETHOHANBHMYX LEHTDAX

Ecnu -CropoHs cunTeeT EENaTBJBHHM B KAYECTBE COOTABHOH uacTy
CEOMX Mep, HAIPABIeHHNX IPOTUB HEB AKOHHOTO 060pOoTA HAPKOTHUYSCKUX
CDEICTB, C MOMKHHM YUETOM CBOMX KOHCTMTYUMOHHOH, MpaRomoll u epuu-
HUCTPATMBHON cUCTeM, M, eCiIM OHA 3TO HOXeNaeT, IpU TEXHUUECKOM CO=
BeTe co CTOpoMH HKomuTera Wix CIOLUMANK3UPOBAHHHX yupexXperwii, oHa
Cnoco6CTByeT ROCTHXOHMO, B KOHCYNBTOUMH C NPYTHMM 3IAWHTEDPECOBEHHMN-
uy CropoHauy B nanHow palioHe, cornamenuit, MpegyCMATDUBAKIKX COBHA-
HU® DPETrUOHANBHHX HAYUHO-UCCHENOBATENHCKHAX n'npocnermrenhnui HEHTPOB
ana Sopsdu ¢ OpofineuaMy, BOSHUKHEOHNNMM B CRBABN C HE3BKOHHMM KCIONB3IO~
BaHMEM ¥ o8OPOTOM HEPKOTHUYBCKMX CPENCTH. '
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Crar 2}

Iipyuenenue Goyee ¢ BPKOTHUSCKUMY CPEeNCTRAMHK,
UeM MeD, . rpedxauux Ha ocHOBEHUM Hacrosuel ﬁggpexujﬂ

HesasuouMo oT xaxux-nubo. nocranosnenull nacrosmeit Konsenuvm
HMUTO He NpenagTeTByeT, UJNM CUNTAETCH npenﬂrcmnywmuu,'croponam IpyU=
HYMETE GoNies CTpoTHe N GoJlee CYPOBHEe MEDH KOHTDONA, UeM T€, KOTo=
pHe npenycuarpﬁnsmrca wacroamedl Kowsenuunelf, ®, 8 uwacrHocTH, TPESO~
BATh, WTOOM NpenapartH, BKmwuepnne B Crmmcox III, wmnu mHapKoTUTeCcKNe
qpencﬁna, ponouennne B Omucor II, Dofnemany sceM WNY TAXHM Mepau
'KOHTDONA, NpUMEHAENMNM K HEDROTHUSCKUM cpexncTRam Cmucka I, KoTopue,
Ho MHeHune naxHolt CTOPOHN, HEOOXORWMH WM XOJNATEeNhHM NS OXPAHH Ha-
PORHOTO BROPOBLE ¥ ONArONONYUMH.

Crareg 40 1/

Hauxg HKousemnuwm w mpouenypa NOIONCAHY arnfurenyy M
. .IIpHCOSHNMHEHMA

1. Haorosmes Kowsemuma, enrmmiickudt, vcnemckuif, xmralicxuit, pyccrull u
&paﬁuyacknﬁ TEROTH KoTopoil PABHO EYTEOHTHUMM, OTKDNTA ANA TORIOMCABHMA RO

1 aﬁrybwa I96T ropa oT MMeHX JWEOTO TOCYREDCTBA-YNeHa Oprannsaumm
O6senuHennnx Haumit, swGoro rocynapcrna, He aABnawmerocs unexoM Opranuaa—
uuy Oczenunennmx Hauuli, so Annmomeroca ywaorHmxoum Craryra Mexpmynepoanoro
Cyne muu uneHOM XBKOTO-TMGO CMenMATNIUDOBAHHOTO yuypexnenns Opranvsauun
O6renuuennux Hanuit, a raxxe oT MMeHN MOCOTO IpYroro rocynapctsa, XoTopoe
Comer MOXeT MPUINACHTY .cTaTh Croposol = Koupenumu.

1/ Oum. myuxTs 3 M 4 BO BCTYOMTENBHOM NMpUMeUBHMM,



2. Hacrosmas Kowsenuua monnexur parudmranuy. PeruduxeunosHue rpa-
MOTH ORAWTCH HA XpaveHUus I'BHEeDANBHOMY CEKDeTapi.

D, Hécroaman Howpeunus oTxpura nocne 1 asryecra 1961 ToNa RNA IPUCO-
aUMHEHHUA TOCYHN8PCTB, YKad@HHHX B NyHKTEe l. AKTH O NIDHMCOENMHOHMM
CHaNTCA HA XpaHeHue I'eHEPAJILHOMY CeKpeTapi.

Craresa 41 2/

Berynaenye B CUIY

-I. Hacrosmias HoHpeHUMA BCTYNAET B CWIY Ha Tpupuathii ZeHn, cuuras

CO IHA, cnenybmero sa perol cpauw HA XpaHEHMe, B COOTBETCTBUM CO
craTheil 40, COPOKOBOTO AXTE O DPATHIMKANUMY UIU NPUCOSIMHEHNM.

2, B oTHOomeHMM JM0GOro roCyRapcTss, CAABNErc HA XPAHEHUE AKT O DaTy—
$UxaUN UK UPUCOERMHEHMM MoCJe NATH CHaYy HE XPAHEHUE YKABEHHOTO CO-
POKOBOTO AKTA, HACTOAMAH KoHBEeHLMR BCTYMAST B CHIY HA TDURLATHA HeHs
nocye cpavyM He XpaHeH#Me dTUM TOCYHEpCTBOM CBOETro AKT& O paTuduxanuu
MY NPYCOSNUWHEHNU, -

Crarrg 42

Tepputopuasnssoe NpuMeHenue

Hacrosmas Kousenuum OpMMeHEeVCs X0 BCelr BHEMETDONONBHHM TepPPUTo=
PUAM, S8 MEXAYHADORHHE OTHOMEHMHSA KOTOPMX Kexkaa-iubo CTOPORA FABNAETCHA
OTBETCTBOHKON, 88 MCKIMUEHKEM CIYUY&EB, KOIla NpenBapuTesbHoe COrIAcUe
TaxKoit TeppuTopyM TpefyeTcAa KoHcTMPyumed nawno# CropoHH MnIM 3auHTEpeco=-
PaHHOM TepPETOPHM MMM KOTIXa Toro Tpedyer o6uwail, B oToM Ciyuae REHHAA
Cropous CTEDRETCH 06ecleynTh HEOoOXOJUMOe COINBCYUE 3EaUHTEDeCcOoBAHHON
TeppUTOPNY B Kparwaiuuil, 10 BO2MOXHOCTH, CPOK ¥ IO HONYULHUM TAKOTO
cornacun yeexomnser o6 sToum eHepayipHOTO cekpeTapr. Hacrosmas HKonmpeH-
VA OPUMEHSeTCs K TEeDPUTODMM MIN TEPPHUTODUAM, YKASAHHHM B TAKOM

2/ Tam me,
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YBeAOMIEeHWY, CO NHA NONy4YeHMUAa NoclefHero I'eHepayhHuM CoOKpETEDOM.
B rex cinyuasx, Korja DPeNBEPUTENBHOTO COTIJNIACHMH BHEMETDONONBHoM
TePPUTODUY He TPpelyeTcs, aanuwépecoaauuaﬂ CropoHa B MOMEHT MORIH-—
canys, paruduKanuy MIKM NMPUCOSNUHEHHA YKK3IHREET BREMEeTDONONBHYN
TEPPUTOPMI JIIM TEePPUTOPUN, K KOTOPHM HacrToames HoHBeHUuA IpuUMe-
HAIETCH,

Crarea 43

Ilongrne TeppuTopuy AnA nenei#t mocraHopnewnmii crareit I9,
€0y 21 u 381

I. Jjlw6aa CropoHa MoxeT yBeHouMuTs I'eHEDENEHOTO ceKpeTaps, uYTo M
neneit crarei I9; 20, 2I u B3I onse ma ee rqppuropnﬁ paspesieHa Ha

ABe MNM HeCKONBKO TeppuTopuit MAM wTO NBe WIM HECKOMEKO ee TEeppUTO=
pril 06TenUHANTCH B ONHY TEDPDUTODMO.

2. Jse wmm weckonsko CTopoH MOryT yeemoMuts I'eHepannHoro cexperaps,
uTo B PESYALTATE o6PABOBAHMA MEXNY HUMU TAMOXOHHOTO Col3d 2Ty OTo=
POHN coCTaBNsmoT ana ueneit crareft I9, 20, 2I u 3T exuuyw TEPDPUTODPIO.
3, Jw6oe yBenoMIeHUe, CHENAHHOE HA OCHOBAHUM NMYHKTOR 1 ¥ 2 HacTof-
meli cTarsy, BOTymMAET B CMIY 1 AHBADPA roja, CAERYWHErO 38 TONOM, 3
ROTOPOM OHJO CHEeJIAHO BTO YBERXOMIEGHUE.

Crarey 44

Ipexpamonye pelicTBUA MPOXHMX MEXAYHODORHMX NOTOBODPOR

1, . Nocranopnenms nacrosmeil HonseHumu, To BCTYIIEHUM ee B CHILY,
SAMEHSIOT, ﬁpexpamaa ¥x neitcreue B oTHOmeHuax Mexny Croponaum, MNoJo=
EeHus CHAenVIOmMYY NOTOBODPORB:

a) Mexpmynaponyo# KowBeHuwM Do onuyuy, RNomanucaHnoii B T'aare
23 ammspa 1912 rona;
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6) CornameHUs OTHOCUTENLHO TMPOUBBOACTEA ONUYMA HNA XYDEeHMd,
BHYTPEHHeH! TOPIoOBAY MM M eT0 MCNOJMBAOBE&HUA, NOXNMcaHHoTo B XeHeme
11 pespana 1925 ronsj

B) MexgyHapomHo# KOHBeHUMM IO ONKYMY, NonmnucenHoll B Memene
I9 ferpansa I925 rona;

r) KouBeMuum o8 OTPBHUYEHUM HPOUIBOACTBA ¥ O PETNAMEHTAUUMK
pacrapeneNeH®s HADKOTUNECKUX CPelcTB, nopmucanHoil B Xenese I3 mons
I93I ronea;

n) Cornamenua of JCTAHOBJIEOHUM KOHTDOJNA HAN KyDeHMeM onuyMa
Ha Jlansnem Bocroke, mommucarHoro B Baurxoke 27 Hom6pa I93I roga;

e) TpoToxrona, mnonmucansoro » Jelix Coxcec 11 pexadps I946 rona,
0 BHOCOHWK M3IMEHeHMd B COrNANEHNUA, KOHBERLUM M NMPOTOKOJH O HADKOTU-
YeCKMX CPencTBax, 3akmouennue B I'mare 23 awsapa I9I2 ropma, B Xenepe
11 gespann 1925 rona, 19 @Pespanna 1925 ropna u I3 wona I93I roma, »
Baurxore 27 noa6pa 1931 rome u B XKenese 26 wona 1936 ropa, 28 MUCKIIO-
deHueM ero fe#cTBMA B OTHOREHRMM TocNenHeil M3 HA3BAHHNX KOHBEHIM;

%) Kousewuuit u cornsmeumit, yHOMAHYTHX B HOANMYHKTAX OT & HO A,
C UBMEHEHUAMK, BHECEHHHMM YNOMAHYTMM B HoamyHkre e Ilporokornom
I946 rona;

a) Dporoxona, nmommucexHoro B llapmme I9 mosa6pa 1948 rona, pac-
YPOCTPAHAVWETrs MEeRIYHAPONHHNHA KOHTDONE HA NEKAPCTBEHHHE BENEeCTRE,

He noxnaneomue mon nefictane Howsenuuu or I3 wons I931 rona o6 orpa-
HUYEHMM MPOUBBONCTRBE M O POTNAMEHTAIUM PACHpPelleNeHUS HBPKOTUUYECKMUX
CpPECTB, ¢ M3MEHEeHWAMM, BHeCBHHMMM B Hee [IpoToRONOM, NONITKCAKHEM B
Jefix Coxcec 11l pexaSpa I946 ropaj

u) TIpoToxona of OTPEHNUEHUM ¥ PETNAMEHTEUMM KYJILLTVBMUDPOBEHUS
pacTEeHus MAKA, NPOMABOICTEA onuyMa, MexnyxaponHoli M onrToBolt Topromnu
UM ¥ ero ymoTpeGleHUs, HONOMCAHHOTO B Hewo-flopxe 23 wmona I953 rona,
ecnu 6u aroT Ilporokon Berynun B peficrsue.
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2, Ilo merynnenuyn B cuny Hacrosmeit KomBernuuwm craress 9 Kompenuwmwm no
Boprfe ¢ HE3BKOHMHM O6OPOTOM BPEJHHX JIEKADCTBERHMX BemMEeCTH, NORMHCAH=
roi#t B Xenere 26 woua I936 rona, B oTHoLeHuAX Mexxy Croponaum aroit
Konsenuun, menaomumucs Texxe Croporaum B HacrTosmelt HonseHuum, mepecra-
Her pelicTroBaTr, M oua 6yner seMeHeHA NORIYHKTOM 26 cTareu 396 Ha-
crosmeldt KonBeHUMU NpPH YCNOBUM, uTO TekUe CTODOHH MOTYyT IyTEM yBENOM-
neHus Ha Mus [eHepENPHOI'O0 CEKPEeTADPS COXDAHYUTE B CHNE YNOMAHYTYL
crarsn 9,

Crarnga 4§§’

IlepexonHNe MOCTABHOBYEHUR

1., Co nus Berynnenuws B cuny uacrommelt Howmenuwmu (nmynxr 1 crarsw 41)
fyurum Kowurera, mpenycmorpeHuue crarsell 9, BpeMeHRO BHNONHANTCA
NocToAHHEM NEHTDANBLHNM KOMUTETOM, YUDEeXIeHHWM Ha oCHomaHuu ryiesm VI
Honusennuu, yxezawsoli B nysxre B crarsy 44 B uameHeHHo#d pepawiuuu, M
KouTponseuM OpPTEHOM, YUDEeXJEeHHHM H2 ocHoBauuw rxnees I1 KorpeHuwm,
yrasanHoll 8 nMyHkre © crarsu 44 B usumenensoil penaxnum, B COOTBETCTEY

C XOPAKTEDPOM WX COOTBeTCTBYmMY $yHKURi,

. 8/ Huxe mpumomurcs Texer crarhm 20 liporokonma 1972 roma (om.
TOKKE HYHKT 5 BO BCTYNUTENLHOM HPUMEYBHMY):

Crarnp 20

Hep EXonBHE HNOCTEHOBIECHUA

1. Co nug BeTyOnerun B CWIy HacTosmero IIpoToRosa B COOTBOTCTRHM
¢ nyexrom 1 crarsy I8 swme dymiunn MexnyHapoRHOTO KOMMTETE IO
KOHTDOMY HAJY HAPKOTHMKAMH, NDeNyCMOTDEeHHNES NONpAaBRKaMM, CONepRamN-
Mucs B Hacrommewm llpoToxone, BuNOMMAWTCA KoMurTeToM, FUDEXINEHHHM HA
ocHoBanuy BEpuwkoll woHBeHUMM Gea BHECEHHMX B He€ NONPABOK.

(cM. TPOR. CHOCKM HE CYER. CTD.)



2. Coper ycTaHaBNWBEET RATY BCTYIJIEHWA HOBOTO YHOMAHYTOTO B
crarse 9 KoMmurera ® cmou ofssasmoct, Hauwmas ¢ stoif marm, Ko-
MUTET NPUHEMAeT HA Ce6R B OTHONEHWM TOCYNADCTB, ABJMOWMXCH yYa&CT-
HMKEMY NepeudcleHHHX B cTarbe 44 gorosopos, Ho He aBdmomuxca Cro~
posamu B Hacrommell Nonsenuwu, oyuxuum IloCTORHHOTO UEHTDEANBHOTO KO-
uuTers ¥ KOHTDONBHOYro OPrans, YKASAHHUX B NMyHKTe l.

38/ (mpomoyxeuue)

2, OxoHommueckuit u Coumensuult Coper ycranaBnUBRET HATY
BeTymieHus HoumureTe, YUPEXNEHHOYO B COOTBETCTBUM C Conepxa-
pUMUCH B HacTosuweM Ilporoxoie nNofipasxaMu, B CBOYM OCA3AHHOCTH.
Houunap o aroll marw, yupexmeHHuil Taxum o6§aaou KomurerT mpuHu-
MgeT Ha cefa B oTHomeRMM Tex CropoH BauHOMR KoHBEHUMM 6ed BHe~
COHHMX B HE€e MNONPAROK ¥ B OTHONEHUM TeX JYACTHUKOB HOTOBODOR,
Depeuncneduyx B orarse 44 Epuwnoll xouBeHUUM, RoTODHE He ABIA-
wrea Croporauu Hacrosmero [lporoxona, Pynxuwe Kowmmrera, yupex—
IEeHHOTo B coorBeTcTBuu ¢ Exmuo#t Konsenumell 6es BHeCeHHHX B
Hee IOIPEaBOK.

3, Ilpu mepeux BuGopax HoCHe YBenuyeHuda uucna udeHon Komurera
¢ ONVMHHENUATH IO TPMHANUATH YNEHOR CPOK NOoNHOMOuMil mecTH uie-
HOB MCTOKAET Hepes TPM I'opa, & CPOK NMONHOMOUME CeMM JPYIUX
YJNEHOB = Yepes TATH JeT.

4, Tenepansuult cexperaps HEMERNEHHO 110 OKOHYAHUMN TEDBHYX BH=

GopoB onpepenser rno xXPeduv, KTO U3 HNEHOB CUMTABTCH N3OPAHHNM
HB yKasaHHHV BHUe NepBOHBYANBHHA CpPoK B Tpu rojna.
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Cratrp 46

g EHOHCABUHS

1. Ilo ucrTeuenumu meyx NerT CO NHA BCTYMICHEA B cnny’ﬂao?oameﬁ Kor=
pexnuun (myuxr 1 crersu 4I) mo6as CropoHa MOXET Kak oT CBOOro MMme—
H¥y TABK ¥ OT UMEHW TePpPHUTODHH, 34 KOTODY® OHA HOCeT MeRIYHapPORHYK®
OTBETCTBEHHOCTL M KOTODAA B3ANA OOPSTHO REHHOE B COOTBETCTBUM CO
crarseit 42 cornacyue, HeHOHCHDOBATE HACToAmyw KowBeHUMI® NMUCHMEHHNM
BHTOM, CHAHHMM HA XpaHeHMe ['eHePANBHOMY CEeKDeTaDK.

2. lexoHcsuma, ecym oHa momyuexHa ['eHepANIBHHM CeKpeTapeM B JmOOM
roxy 1 mona MM pawsme, BCTYRAST B CMIY 1 AHBADR cxenyémero TONB,
a ecnu oma flonyueHa mocne 1 wona, TO OHA BCTYNAET B CUNY, Kax
ecaM 6M oMa Guna nonyuena 1 WIOWMA WIM peHpMe B CHEXYOMEM TONY.

8. . Belicreve Hacrosmed Konwmewuum nmpexpamaercd, ecyy B pesynusrare
AexoHcauuil, NMpeRCcTAaBNEHHHX COrNACHO OYHKTY L, YCMOBMA, HeoSXOnMMue
ANS ee BETYNNEHWA B CUNY COTRACHO NyMKTY 1 craTeu 4I, mepecTanoT
CYLEeCTBOBATE,

Crarep 47

Nonpapxu

1. Jn6ea CTopona uomeT NPeNNOXUTE NoNpesky K HacTosmeld Howmewnuwm,
Texer mo6offi Taxoll momMpaBKM M oCHOBaHMA N eToro coofmawrcH lene-
PANILHOMY CeKperTapw, Xoropwil coofmaer ux Croponemu um Comery, Coser
HOXET NoCTAHOBUTE NHAOO!

a) 4ro nomxHa GHTE CO3BAHA HOHJEDEHIMA B COOTBETCTBMM C
oyukTOoM 4 oTarsy 62 Ycrasa OpranMsanuu O6senmHenwwx Hanwit nus pac-
CMOTpEHNS TpeNNOXeHHoH NONPaBKH; MUCO
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6) wuro cnenyer ompocuTs CTOPOHHN, HDHHUMAKT J¥ OHY INPEnNoXeHHYW
NONPABKY, & TAKXe NPOCHUTE:E X NpencTesuTs CoBeTy MOGHe 3AMEUAHUA MO
HOBOLY 3TOTO NpenNoREeHUS«

2, Ecnu npennoxeHHes [ONPABKA, DA3OCHAGHHAR HA OCHOBAHUW NONTyHkTa 16
HacTosme# crarem, He Omna oTkioHeHa Kakoi-nubo Croporoill B TeusHMe Bo~
ceMHamuaTy MecdAues floclie ee PACCHIKM, OHA HOCJE BTOTO BCTYIAET B CHIY.
Ecny Xxe npenioxensas NOIpABKA OTKIOHgeTCH kaKoil—nuGo Croponoit, Coser
MOKET peuuTh, B CcEeTe 3aMevanuii, nonyweHHx oT CTOpoH, HOJDXHA MU OuTH
coasBaHa XoudepeHnua NNA paccemorpenusa bBToll nonpasku,

Crarra 48

Cnopu

[

1, B chayuae BOIHMKHOBEHMA KAKOTO-NUEO CHODA MEXIOY OBYMA MIY HECKONbL=
kuMy CTOpOHAME OTHOCHMTENEBHO TONKOBAHWA WIM NPUMeHeHus HacTosmed Koun-
BORUMM BTU CTOPOHH KOHCYNBTHPYWTCH MeXERY colo¥i ¢ wensw paspeueHms criopa
IT[yTEM NEepeToBOPOB, PACCHeNOBAHUA, NMOCPOAHKYECTBE, HPHMHPEHUA, apOUTpaxa,
ofpameHns K PervoHaBHNM OPTAHAM, CYHEGHOTO PaAsOUpPAaTENECTBA WY IDYTUMM
MVDHMMM CDPEACTBAMU 110 UX COOCCTBEHHOMY BHOODY.

2. Jlw6Go#i cnop Taxoro pome, KOTOpHH He MOXeT OGHTH DA3IPEleH YKA3aHHMM

B mynxre 1 nyreM, nepenaercs HA paspemenue B Mexmynapomumii Cyn.

Crarpg 49

HepexonHie oTOBODKYU

1. Ipw nomnmcenuyu, peTuduxeuvy unu MpPUCOENUHEHUM Kexnas CTODOHA MoxeT
OTOBODPMTE 38 cofoif MpaBo BpeMeHHO paspemars Ha moSoll u3 CBOWUX TeppuTO-
puite

8) XBaj¥MegMuMHCKOe yNoTpefneHue ONUA;

6) Xypeuwe onusm;
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B) XeBEHME JIMCTHER KOKA;

r) JymoTpeGiieHye xaHHAGMCH, CMOMH Kanmadmca, SKCTPAKTOB M
HACTOEK KAHHaSUCE ANA HeMeRMUWHCKWX uneneit; wu

A) TPOMIBORCTBO M MArOTOBNEHME HADKOTKUECKUMX CPERCTB, YIOMSA~
HYTHX B MORNYHKTAX o 8 Ko [, M TOProBJ® MMM nNa yKResauHsx Tam ueneit,
2. OroBopku, cHeNaHHNE COPNECHC NMYHKTY 1, NopNexaT CHEXYOIUM OIrpPAHM-
USHWAMS

a) JyUoOMAEYTHe B DyHKTe 1 BUAM ReATONBHOCTM MOTYT OHTL paspema—
OMH JIMIL NOCKONEKY OHM SBNAOTCA OONUHHMM HA TEPPUTODHAX, P OTHOMEHUR
KOTODHK CHEN8HA OIOBOPKA ¥ HA KOTODHX OHM OMIW paaspemeHH HA 1 anmaps
I96I ropay

6) BNBOZ JHOMAHNYTNX B myHKTe 1 HADKOTHHECKHYX CDEJICTB NJid yKa-
BaHHIX TaMm uenel B'Heyuacrnymmym‘n nacrosmedl Konsenuum crpavny wmam B
npenesn TEePPUTOPKM, HA KOTODPYHX HBCTOAMAHA HoHBEHUWA He PACIPOCTDPBHAET=—
CH coryiacHo crarse 42, He paspemasTcs;

B) XypeHnue oIMA DRIPENAEeTCA TONLKO JMIAM, KOTODHe 38DeTHCTDPHPO-
BAHE I8 2T0r0 HOMNEeTEHTHHMY Bracrsum He 1 susaps I964 rona;

I') KBE3UMEANUKHCKOE JTOTPECNeHye ONMA JONXHO GHTE NPEKpemeHo B
weueﬂﬂe'uﬁmhanuamn jleT, CUNTAA CO JHA BCTYMNEHHA B OUAY HaAcTommed
Koupesnuusy Kak 8T0 mpepgycuwoTpeHo B mysuxre I crarsu 41;

) WemaHMe JMOTHEP KOK& NONXHO ONTE NMDEKPANEHO B TEUOHME NBARYaTH
NATY 76T, CUNATAA CO NAHS BOTYINeMMs B Cwry Hacrosmedi HKommewnum, xax 2To
mpexycMorTpeHo B myHxTe 1 corartsu 41;

e) ynoxﬁesneﬂne ¥annasuca ans yenedl wmnc, weM MEZUIMNCKHE U
HAYYHMEe, ROJIEHO NPEeKPATHTHCOA BOBMOXHO CXOopee, HO BO BCAKOM Cryuae B
TeUeHUe NBBJAUATH NATH JeT, CYNMTAS . Co AHA BOTYO/NEHMA B cuxy Hacrosmelt
Koaseanﬁx, Kax aro penycMoTpeHo B nyHkTe 1 cratsm 41

*) MPOMIBONCTBO ¥ MATOTOBMAECHUE HAPDKOTHUECKHX CDENCTB, YIOMAHYTHX
B nyEKTe 1, & TAX¥e TOProBiA MMU, I8 JOC0Y0o M3 YJUOMAWYTHX TOM BUIOB
UOTIONBSOBAHKA, JIONXHN OHTE COKPAmMEeHN M, B KOHEUYHOM Cu6Te, NpexKpameHH
BMECTE ¢ COKDameHReM ¥ NMpexpameHueM 2TUX BUROB MCNONL30BEHMA.



3 Omopbxa, Jeyannas OTOROPKY H& OCHOBAHUW myHKTa It
‘ &) BrmouReT B cBoil romomolt moxnam, mpemcresnsemuit Tenepasnp-
HOMY CEeKDEeTBDK H& OCHOBAHMM NONNMyHKTAE la mynxra 1 crarsyu I8, oruer
0 NOCTUIHYTOM 36 NPENMEYMUA ropm NMporpecce B HANDPABAGHMM JIMKBUIAUUK
ynorpednernun, NPOUIBONCTER, MBIOTOBIGHUA WAM TOPrOBIM, O KOTODHX |
roBOPUTCH B MyHKTEe 1; ¥
' 6) rmpepcrasnger Komwrery paspensume mcumeneuna (crarsa I9)
¥ crar¥cTHyeckue cmenenus (crarThs 20), KACBHOMUECH OTOBOPEHHIX BUNOB
BEATENHLHOCTH B TopaAKe ¥ No Jopue, yxassunwx HomuTerToM. .
&, a) Ecnu Cropona, clenABmAA COIVIACHO TYHKTY 1 OTOBOPKY, He
NpefcTanninaeT ¢
1) YKABEHHOTO B MOAMYHKTEe 38 NOKNANE B TEeUeHHe WECTY MecHues
nocyie XoHiA TOHB, K KOTOPOMYy OTHOCHTCH aTae undopmanua;
11) yxE3AHHNX B TNONIUYHKTe 36 Mcuucneuwil B TeueHMe TPeX MEcAUes
nocye cpora, yCcTaAROBAeHHOT¢ nins »Tol nmemu KomwrerTom Ha oc-
HOBEHUY HyHKTa 1 crarsu I2;
111) yrasauwuNxy B NONMyHKTe 96 CTATUCTHYECKUX CBENeHMH B Tevewue
TPEeX MECHUER TOONe CPOKA, YCTARHOBIEGHHOTO HMA ¥X npenéraxne—
HUfl HS8 OCHOB&HUYM NyHKTE 2 craThy 20,
Kouurer wnu Ievepanpuuii cexpeTeps, B 38BUCHMOCTU OT OOCTOATONBCTB,
nocunaer panxolfi CropoHe yBenoMmneHMe O BANOBABHMM M IPOCUT NPENCTa~
BUTH TpefyeMHe CBeNeHMs B TpPeXMeChAvHHH Mo NoNyueHUM YRENOMIEHMA CPOK.
6) Eenu Cropowa He MChonHseT B yKasaHuw¥ cpox arolt mpocndu Ko~
wurers wiu TenepanbHoro CeKpeTaps, OTOBOPKA, CHeNaAHHAA HA OCHOBAHWHU
nyHKTa 1, TepreT CWIY.
5. TooynapcrTso, cHenmBmee OTOBODKM, MOXET,; MOCPENCTBOM IMCBMEHHOTO
VYBEeROMIEHNUA,. B IO60e BpeMA BIATH OGDATHO BCE MAM YACTE CHENAHHHX UM
OTOBODPOK.
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1.

Crarna ﬂfb

THe olo Ku

HdoIMyCRENTCR TONBKO OI'OBODKN OUENBHHESE B COOTBETOTBUM CO

crarrell 49 UNM NOCTAROBIEHMAMM HUKECHONYONHUX NMYHKTOB,

(cu.

4/ Huwe mpuBonwTcs TexeT crtariy 21 Iporokona 1972 rona
TAKKEe NTYHKT 5 BO BCTYMUTENBHOM MPUMEUBHUMN):

Crarps 21

Orosopry

1. Tlpm popnwmecanuy wau paruduxeuuy HacTosmero [Iporokona munm
NPMCOGNVHEHUN K HEMY /M60e TOCYIADCTBO MOXET CHejaTh OTI'OBODKK

B OTHOmeHMM symwbo¥ conepxamelics B HeMm MOMPABKM, 32 KMCKIHUEHUEM
nyHkToB 6 u 7 crersu 2 (erarys 1 Hacrosmero IlpoTokona), MyHK-
To8 1, & u'5 crarsu © (erarss 2 Hacrosamero llporoxona), NyHx—

roB. 1l % 4 crarsu IO (crarsm B sacrosmero IlpoTokone), craTsu 11
(crarea 4 Hacrosmero lpoToxona), crareu I4 6uc (craTea 7 ne-
crosmero IlpoToxona), crarsu 16 tGT&Tﬁﬁ 8 nacrosmerc IllpoToxona),
crarey 22 (orares Ié Hacroamero Ilporoxona), cratrsu 35 Ecrarxn I3
Hacrommero llpoTokrona), monmyxnkre € myuxra 1 crarru 36 (cTaress I4
nacrosmero Iporoxona), crarem 88 (crarsa 15 mHacrosmero IlpoTokona)
¥ crarsy 98 6uc (crarsr I6 uacrosmero Ilporoxona)*.

2. Tocynaperso, cpenasmee OTOBODKM, MOXET, MOCPEXCTBOM MNHUCHMEH-
HOTO YBEHOMJIEHNuS, B JWSoe BPeME BIATE OCPATHO BCe WIM YBCTH
OReNaHHHX WM OrOBODOK.

*Onexyer oTMETUTH, WTO YOCYHRADCTRA, Xenapmmue CHeslaTh Oro-
Bogxy K onHo#f unum Gonee HMOMpEEKAM B COOTBETCTEUM C BHEEYKASDBH-
no¥# crarsei#t 2I llporoxona 1972 rome, momxuu npexne crarek CropoHamu
Epvmo#t KonBeHuuu Jo BHeCeHMA B Hee nonpaaoxn%ecnu CHY 2TO0T0 eme
He cnmenaiym) ¥ aaTem HoiwHm paruduuvporary llpoToron I972 Tona Wiy
NMDUCOENMHUTHCR K HOMY B COOTBETCTBMY C XeNaeModl oTroBODKOM.



2. Ilpw nopmucasuy, parnduxauuy unu NPUCOSRMHEHMK JMoGoe FrOCYNBPCTBO
MOXET ONeJIaTh OTOBODKM B OTHOWEHWM CHENyONVX NOoCTaHoBNeHudl HacTosmel
Koupenunus

friyakToB 2 ¥ 3 crersu I2; mymwkra 2 cTaTeM I13; myHrTos 1 M 2

crarsu I4; mnopmynkra 16 crersu 31 u crarTsu 48,
3« Tocynaperro, xeyewmes crars CropoHo#, HO ¢ TeM, YTOOHN CHENATH
OTOBODKY WHME, 4YeM Te, KOTODNE CHENAHH B COOTBETCTBUM C JIYHKTOM 2
Hecromiedl crareu miu co crarnell 49, MoweT YEeHOMMTH O TAKOM HAMEDEHWH
T'enepansnoro cexperapsa. Ecnu mo “CTeUeHUH NBEHANUATH MECALEB CO IHA
yBemoMNeHUR I'eHepaNsHHM ceKperapeM o0 COOTBOTCTRYWNEN OTOBOPKE BTA
OrOPODKA HE OTKIOHAETCA ONHOE TPeTHw TOCYNAPCTB, KOTOPHE paruduuupo-—
BaMY HACTO Ay KoHpeHmo PUCO eNMHUANCE K Hell [o KoHua 3Toro mne-
DPMOzAa, OHA CuuTaeTCH JomycTumoil, mwpwm ycnoﬁun,,onnand; uTO TOCYRBPCTEA,
KOTOpHe BO3PaMENN IPOTHUB oronépkﬂ, He o6fa3aMN DPUHUMATHE Ha celGa B oT-
HONEHUM CHENIABMEroc OTOBOPKY TOCYASPCTBA KAKOTO-NN60 WPHAMUECKOTO 06f—
38T6JILCTBA Ha& ocHOoBaMMM Hacrosmelt Howsenuwuu, sarparmsaemoil mawHoil oro=-
BOPKO#,.
4, TooynapcTBo, Onenasmee OTOBOPKY, MOXeT IOCPENCTBOM NMUCBMOHHOTO
VBONOMIIEHUR B NMG0e BPOMR B3ATHE OCPATHO BCe MNM YACTE CHENIAHHNX MM
OTOBOPOK,

s




Crap T

JpenoMneHuda

Tenepansuuil Cexperaps YBeROMAAeT BCe T'OCYRADCTBE, yKasaHHHe
B MOyHKTe 1 cTarey 40:

a) o TIOANMCBHUAK, PATHIUKAUMAX U NPUCOEAMHEHUAX B COOTRETCTBUM
co crarseit 403

6) o nate scrynnenus macrosmell KoHBeHUUM B CHMIY B COOTBETCTBUH
co crarnelt 41

B) © HNEHOHCAUMAX B COOTBETCTEWM co crarrel 46; u

T) © BAYBNEHMAX ¥ YBEHOMIOHMAX B GOOTBETOTBUU CO CTATHAMU 42,
43, 47\} 49 n 50,

_Texcr mnonroTosyied I'ekepanruuM cexperapew 8 asrycra 1975 roma »
cooTBeTcTEEM co crarthkeit 22 Ilporoxona or 25 mepra I972 rona.

3a T'eHepaNBHOTO CEXpeTapa:

Ppucroncyasy
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CITACKY

HGQEQGHE HEBPKOTUUECKWE CPeNCTB, BOHECOHHHNX B CHHOOE I

ANETVIIMETAIION (B-aueToXCU=6=numueTUNaMuHO4 { 4—~andeHUNTOnT aH )
AITIVIITPOIYH (3 8151w Lo M €7 VTNl (5 H Y ITombbm TP O TIMO HO KC MTTHTI O D MITMIH )
ANBRAUETVIIMETATION (asnspa=3=aneroKCu—6=gumeT RIaMUHO=4  4=nudeHunTemrrax )
ATBOAMEITPONIVE ( enbfiam=8=53T Ull=L=MeT Ull=btmHOR UTT=td=ITDOTIHO HO KCUTTVTIED UN VH )
ANBRAMETANION (ensda—6-numeT unauymHo-—i , b=nudeHny—3-TenTaHon)
ANBOATIPOIVH (ansda=1, 3~nuMer ui—bteHonsn=Lii=Ipo Moo KCUTTMTIEP MAVH )

AHVDIOPWIVE (1~-papa-eMuHo$ens Tui-4=(eHmmunepunyH~4—cnoxumli sTun0B it
alvp xapfoHomoll kucnoTH)

BEH3ETVIVE (l—(2-6eﬂsunoxcuamun)-4;?9Hunnunepunux—4—cnoxﬂuﬁ arunos ul
adup XapSomorBolt kuenoTH

BEHBWIMOPOVH (3-6enaunmopdun )

BETAUETIIIMETALON (6era~3~a1eToKeH=6=TuMEeTUINAMHHO =4 4 4—nudenuirenraH )
BETAMEITPOIVH (6eTa=3=37un~1l~MeTnit—td{en usmt=1Tp o MUMOHO KCYITUTIE DM MUH )
BEDAMETATION (6eTa=b-nuMeT UNKMUHO =4 o 4=nyfie H UN=3-T eNT aHON )

BETAITPOIVH (Sera-1,3-puunerun—Ll—dennn—4—nponnoHo KCUITUIIEDUIVH )
KAHHABKC, OMOJIA KAHHABWUCA Y BKCTPAKTH M BACTONMKA KAHHABUCA
KJIOHWTASER (2-gapa=xiop6 eHsui=1=11sTHuIaMUHO 3 TU-5=HITPOS SHOUMUIA30M)
JIUCT HOKA

KOKAMH (wmerunonuit onoxuult ofup €eHSOMNBKIOHMHA)

KOHUEHTPAT M3 MAKOBOYI CONOMH (uarepman, nomyuseusdi, Korma Maxonas co-
NoMa Hauasa NouReprarhca Mpoueccy KOH=
HeHTpauuy cofepxkemuxcs B Hell ankesoumnon,
eCNM BTOT MATEPHAJ CTBHOBUTCH MPEIMeTOM
TOPTOBAN)

JTESOMOPOVH (nxurumponeorcuMopdnm)

TEKCTPOMOPAMUL ( (+)=l—/Z=teTuN~s=0KC0=3 ¢ B=nudeHny=Lt=( I-IuppopuuHmn )
6yruz/ wmopdonuu)

TVAMITPOMUN ( N-/2-(umeTungensTunanvno) mponuy/ OTponvoHaHunuy)
TVISTIOITMAMBYTEH (3-aueTunauuio=L, Iegn=(2? -t nenny)~1-6yTeH)
JVTUIPOMOPOVH

JVMEHOKCAIION (2-nuueTUNaMMHOTUN~1=200KCU~] , L~gudenunauerar)
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DVMETITENTAHON (6~nuMeT MRAMURO =4y 4=aude HUN=~S~TEIT QHO NI )
NUDETYVATHAMEY PEH  (3-gumerunamuno~1, l-ngu-(2*~ruenun)~-1-6yTesn)
DVOKCASERTUIBYTUPAT (aTun~4—Mopdonuno-2,2-nudetunSy THPAT )

DUQEHOKCUIIAT (le~(3=unano=3,3-pude sUmIporust ) —t4=Oe t UAnmnae pyuyii~
GmeOKNHA DTMNOBMA DPUD KapOoHOBONE KUCHTOTH)

IWITATAEOH (4, d4=—pubeHun—6~nUNepUNUH=3=TENTaHOH )

OKIOHVH, ero cnoxuse »>dup ¥ DPOMIBONHME, KOTODHE MOTYT OHTH
Npeppalerl B BKIOHUH U KOKAUH

OTIDIMETILMANBY PEH  (8-prunueTunaMuto=1, lagu~(2* rpenun)~l=gyren)
DTOHUTABEH.  ( L=puaTLAaMUHOB T UN—-2~T18D &= TOKCHUE X UN=S=HUTPO0 CHEUMUN B30I )

SPOKCEPUUMHE  (1w/2=(2~TUIDO KCHATO KCHI T/ ~4~ e HUNTIUTI S DU~ C oK H B
arunosnit adup xapbowoBo# KucnoTu)

LYPETVIVH (1-(2~wew%arxupo@yp@ypmnoxcuamnn)—ﬁ—@eﬁnnnmnepunnu~
4eCroXHEY BTUNOBMI 30D Kap6oHoBOW KUCTOTH)

TEPOVH (nuaueTunuop®us)

TUPOKOHOH  ( AUP¥BPOKONENHOH )
TUIPOMOPSUHON (I4~runpoxcunurhnpouop®nu)
THIPOMOPEOH (nmrunpomopthOH)

TURPOKCHITETUIVH  (4-pera-runpoKeHdenni-1—Me T uanume 2umnH-4—cnox i
aTHNOBHA 5D KADOOHOBOU KUCIOTH

UBOMETAIOH (6=nuMeTunamMuHo=5-meTuil~4,4~andenun-3-reKCaHoH )

KETOBEMUIOH (4-meT a-runpoxcudenun-1L-ueT ul=4—1rpo Nuo HUTUIICPUNUH )

JEBOMBTOPRAH* ((~)-3-MeToxcu-N—-merunmopinsan)

JEBOMOPAMUE ( (=) mlim /DT ua~Li=0KCO=3 y S=nude Hun—t—{ L-nuppo AU Imiun)
oy uopdo ) .

JEBOSEHALVTIMOPRAH { (=) =B~runporcu-N—peraunnmopduran

NEBOPRAHON*  ( (=)=B<runpoxcy—N-ueTunmopdvHasy )

METASOLIH (2’-runpoxcu-2,5,9-Tpmue¥un-6,7—Gensomop¢an)

METAJIOH (6~muMeT NIaMUHO =4, 4mn e HUNA=3~T eIIT 8HOH )

METVDINESOPSVH (6-weTun~nensra 6-pecxcuuopduH)

— e ,
Tercrpomeropban ((+)~3-MeTorcu-N-MeTUnMOpOURAH) ¥ HEKCTPODHAH
((+)=8=ruxpokcu~N-uernaMopdrHeH) cReuUansHO MCKINYEHH U3 BTOTO Crniucxa.
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METVOLIVTULPOMOPOVH (6-MeTunguruxpomopdus )
LeMe TR Ge HUANMBNCD NN B =4 REPEOHOB AN KUCTOTA
METONOH (S5-meTunaurunpoMopduHoR )

MOPSEPHIVH (1—(2-Mop@onuioaTud y=b-fe HUNNUNEPUANH—4-CNORH BT BT UN0B wii
3PP KapSOHOBON KMCIOTH)

MOPOUH

MOPDIHMETOBPOMUIL v npyrHe NATUBANIEHTHHE AROTUCTHE MPOUIBOIHHe MOpHHHA
MOPOVH-NOKCUI

MUPOSUH ' (upueTunt eHsuisopdhus )

HUKOMOPRVH (3 ,6-~-nuHUKOTHUHUIMODDUH )

HOPNIEBOPBAHOJN ( (=)=8~ruppoxcumopduxan)

HOPMETANOH (6-muMeTUNaMUHO =i ¢ be i iPEeHUN~3=1 e KCAHOH )
HOPMOPOUH (nemeTunMopduH)

OTTVA

OKCVIOJIOH ( I4-ruppoKCURUTUIDOKONEUHON )

OKCUNOPEOH (I4=ruppoKCHnur uopoMop@uHon)

TIETVIVH (I—MeTMHS4-®6Hmnnnﬂepﬂnﬂﬁ—4—CHOXHHﬁ sTunosuil afyp KapSonosoil
KUGIIOT b

GEHAJIOKCOH (6-uopdonuso—i, 4—nubeHun—3-remranoH )

GEHAMITPOMUYL (N—(Ll-MeTUN-2-NUNEePUNKHORTNN) TPONUORAHUNEN )
OEHASOLVH (2% -runpoxcu-5,9—pumerun-2-feHarun-6,7-6ensomopdhan )
QEHOMOP®AH (3-rumpoxcu~N-denstunmopdunan)

TEHOTRPUIVH  ( 1~( 8~ ¥EDOKCH~3=He HURMPOTIUIL ) miben i & HUIITUII € PUAMH ~Lme C TOKH BT
aTvoBHY 3dUp KepGoHoBOM XKUCHOTH)

TVMUHOIVH (4—denniimle(3-PeHuNauuuomporIui) MUIEPURUH—dw-CTIoRH A
aTUNOBMYE 20Hup XapSoHoBO# KUCNOTH)

~65-



ITPOTENTASVH (1,3=~puMeT ui—bd=—HeHui=4=TpoNHOR0 KCUAS ALVKIIOT €TIT A )

ITEOITEPVIIVE (I—uernn34-@eunnnnnepuuﬁnw4~nsonponnnoBmﬁ adup KapGoHOBOM
KUCTIOT B

PAHEMETOPRAH. ((X)~B-merorcH=N~uer winopdnnan)

PAUENMOPAMIAL ((i)—i§[§—uemun—4-oxco-8,3-3m@eaun—#—(1-nmpponnnnﬁun)
6yTun/ mopdosus)

PAIEMOPPAH ((3)-B-runporcu-N-verunuophunan)
TEBAKOH (auerUnpurunpoXoneuHoH )
PEBAVH
TPYMEIEPUIVE (1,2,5~1puMeTnn—4=Gedun=4=poliMoHO KCUTIVTIEDUAWH )3 U
U3OMEDH, eCYM TAKOBME ONPEHeJNIEHHO HE MCKIUEHH, HADKOTUUECKHUX
cpencts B aToM Coucke B rex CIYYBAX, KOTI& CYHEeCTEOBAHMWE TAKUX U3OME-
POB BOBMOXHO. B PAMKAX NAHHOTO KOHKDPETHOTO XUMUUECKOTO 0O03HRUGHMUS)
CIOXHHE ¥ NPOoCTHe 3JUDPH, €CNM OHU He PUIYPUDYHT B HPYLOM CIUCKE,
HEDHKOTUYECKMX CPENCTB, UYUCHAANMXCA B HACTOMMEM CHUCKEe, BO BCEX CHYUAAX,
KOI'Il8 CYWEeCTRBOBAHUE TAKUX CJIOXHHX Y HPOCTHX 3(PMPOB BOBMOXHO
CONU BCEX HAPKOTHUECKHX CPencTB, NepeuuciyeHHsx B 3Tom Cnucke,
BIJTIOUEAS CONY CIOXHIX PMpPOB, NPOCTHX 3PUPOB ¥ MIOMEPOB, XaK NPBRYCMOT-—
PEHO Bume, BO BCEX CIYYARX, KoTga CYHMEecTBOBEHME Takux coneil BO3IMOXHO.
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TlepeuyeHp HADKOTHMUYEOKWX CDENCTB, saHeceHHmwx B Crnrzcopr IT

AETVN T VAPO KO TEVH
KODEVH (3-meTvnmopdns)

NEKCTPOITPONOKCUPEH ( (+)—~4-nuMeTnnaMuHo=~3=MeTUN~1, 2-nufeHun—2=1pomnuo-
HOKCUOGYTaH )

INTURPOKOTELH
ITVIMOPSVH (3~3Tunmopdun )
HOPKOAEVH (N~nemeTuIKoneuH )
CONBUOAVH (mopdonuuunsTunMopduu); ¥
U3OMEpH, EeCHU TERKOBMNE ONPeJeNeHHO HE MCKINUEeHH, HAPHKOTUYECHWX
cpeXxcTB n BToM Cnucke B Tex CHyuasax, KOLXA CYMEeCTBOBEHMUE TAKMX N3oMe-
DPOB BOQMOXHO B PAMKAX NBHHOTO KOHKDETHOTO XUMMUECKOTO OOORHAYEHNHA;
COMNU HEPHKOTUUYECKUX CPelCTB, NepeUYuciNeHHux B 3Tok Crucke, BKIMOUAR

CONY MBOMEPOB, KaK NMPEeIyCMOTPEHO BHBe, BO BCEX CAyYasgxX, KOINa CYymecTBO-
BAHUE TaVMY CoJiell “BOIMORHG
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llepeyens HADKOTHUECKUN CPOHUCTHB, sBneceHusix B Cnucox IIIT

l. Ilpenapars aneTUARUIMIPOXOASUHE,
KOLEVHA
NEKCTPONpoNoKeudeHa
IMTAOPOKOXEUHA
sTunMopduna
HODKOJIeuHa ¥
PonprONUBE,

IpyU YCAOBMM:

4) UTO OMM COEOMHEHH C ORHMM WMIM HECKOIBKMMI VHTDCAMEHTAMU TAaKNM
o6pasoM, WTO JaHHH Ipenapar He NMPEencTavNAeT VAU IPeHCTABNSET JUWBL B
He3HAYUTENBHON CTEeNeH¥ OoNBCHOCTDH 3JJOYMOTDESNeHMus, 8 TaKkKe TAKUM o6PBAOM,
YTO HOPKOTHHUECKOE CPEeICTBO HEe MOXKET GHTL U3BJEUEHO U3 IAaHHOTO Ipenapara
MpY NOMOMY JIBI'KO OCYMECTBUMHX CIOCOSOB MM B KOMMYECTBAX, XOoTopHe
MOTZM 6 NPEefCTABUTE: ONACHOCTE ANA Héponﬂoro BOOPOBERA; W

6) comepxaTr He cBume I00 MI HEDKOTMUOCKOTrO CPEOCTBA HA EXUHWLY
NO3H IIPH KOHUEHTPpALMY Ke CBHue 2,5 MpolleHTa B HEDABJENeHHHX YIPenapaTax.
2., JlpenapaTw koXamHa, comepxamue He cBuwe O,1 mpoueHTa KOKEUHA B TMe-
pecueTe Ha KOKAUB-OCHOBAHNE, U MpPENapaTH onua uUnK mopduHa, copepxamue He
cepme 0,2 mpoueHTe MopduHa B nebeoueTe HA GeaBounuil MopPuH-OCHOBAHME, B
CoeNUBEeHUN C OJHMM WIYM HEeCKONBKMMU WHIDeOMeHTeMH Taku¥ olpasom, uTo
naxHii mpenapaT He TMpencTABAAET WM NPEeRCTABNAET NUWE B HEBHAUUTENBHOMR
CTENeHU ONMACHOCTE 3NOYNOTDESNEeHUA, & TAKKEe TAKKMM o6PAaBOM, UTO HADKOTMU-
YECKOE CPeNCTBO He MOXeT GMTE M3BNEUEeHO 43 NAHHOTO IPeNaparTa Ipy HoMOmM
JIEFKO OCYWECTBUMMHYX CHOCOG0B MAM B KOJNHUECTBEX, uchpme MOTJIM G Mpef-
CTOBUTE: ONACHOCTR ANA HapPORHOTD 3N0POBES,
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3. [Hooawm mpenaparo® AueHOKCUNATA B TBEPAOM BUIE, COAepXaumMe He
cBMie 2,5 Mr audeHOKCUNATA B NMEepecueTe HA OCHOBAHUE M He MeHee
25 MMKDOTDAMMOB CEPHOKUCHOTO, ATPONMHE HA EHAUHULY NO3H.
4, PULVIS TPECACUANHAE ET OPII COMPOSITUS
TO mpoUeHTOER oMYA B MOPOUIKE
IO mpoueHTOB NOPOWKA KOPHA WIEKAKYAaHH, XOpollo CMeuanHoTo ¢
80 mnpoueHTaMu JWEOTO APYTOTO UHTDENUEHTA B NOPOLKE, HEe CO=
IEepXalero KaKUX-JN60 HAPKOTUUECKUX CPERCTB,
5. Tlpenaparh, cocraBieHHme no kakoi-nubo us fHopmyn, yKRa3BHHIY B
"HaCTOAWEM CIIMCKEe, M CMECH TOKUX IpenaparcB ¢ MolhHM BEMECTBOM, HEe
CoTepXauuM HaPKOTUKOB.
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KANHABUC ¥ CMOJIA KAHHABIICA

DE30MOPEVH (pmurunpoReoKCumMopduH )

TEPOVMH (nuauetunsopdnm)

KETOBEMUIOH (4—pmeTa=Tuupokeudenun—l-mer ui—4—mponuoHUNNuIEpunus); %
‘CONU BCEx HADKOTUUECKUX CPERCTB, NEpeunucledHHrx B aTom Cnmeke, B

| TEX CIyUuAsKy KOTHA o6pA3oBaHME TaKMX colieli BO3MOXHO.
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CONVENCION UNICA DE 1961 SOBRE ESTUPEFACIENTES ENMENDADA POR EL PROTOCOLO
DE MODIFICACION DE LA CONVENCION UNICA DE 1961 SOBRE ESTUPEFACIENTES

NACIONES UNIDAS
1975






Nota preliminer

1. De conformidad con el artfeulo 22 del Protocolo de Modificacidn de la
Convencifn Unica de 1961 sobre Estupefacientes, hecho en Ginebra el 25 de marzo
de 1972, el texto de la Convencibn Unice de 1961 sobre Dstupefacientes (més
adelante llamada Conveneibn Unica) enmendeda por ege Protocolo ha side preparado
por el Secretario General.

2. El presente documento comprende el texto de la Convencifn Unica, enmendado
por el Protocolo, gque fue aprobado por la Conferencis de las Naciones Unidas pars
Examinar Enmiendes g la Convencifn Unica de 1901.gobre Estupefacientes, celebrads
en Ginebra del 6 sl 24 de morzo de 1972,

3. El Protocolo de Modificacifn de la Convencifn Unice (mfs adelante llamado
Protocolo de 1972) entrd en vigor el 8 de sgosto de 1975 de conformidnd con el
pérrafo 1 de su artfeulo 18, Con respecto s cuslquier Estado que ya ses parte

en la ConvenciBn Unice y gue deposite ante el Becretario General un instrumento
de ratificacibn o adhesifn al Protocoleo de 1972 despuds de la fecha en que ae
hays despositado el cuadrag@simo instrumento de ratificaecidn o sdhesifn, dicho
Protocolo entrarf en vigor el trigfsimo dfm siguiente a la fecha en gue aguel
Estado haye depositado su instrumepto {véanse los articwlos 17 y 18 del
Protocolo de 1972).

L, Todo BEstado que llegue a ser Parte en la Convencidn Unica después de la
entrads en vigor del Protocolo de 1972 serf considerado, de no haber menifestado
ese Estado una intencidn diferente: a) Parte en le Convenciln Unica en su forma
enmendada; b) Parte en la Convenci®n Unica no enmendada con respecto & tods Parte
en esa Convencifn que no esté obligede por el Protocolo de 1972 (véase el
artfculo 19 del Protocolo de 1972).

5. Para facilitar las referenciass se han egregado notas al pie de pigina.

Con respecto a los artfculos 45 y S0 de la Convencién Unice que se refieren a
"Disposiciones Transitories" y "Otras Reservas", los textos de 1los srtfculos
correspondientes del Protocolo de 1972 han sido reproducidos por complete en

notas al pie de phgina.
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COWVENCION UIIICA DE 1961 SOBRE ESTUPEFACIENTES ENMENDADA POR EL PROTOCOLO
DE MODIFICACION DE LA CONVENCIOHN UUICA DE 196) SOBRE ESTUPEFACIENTES

Pre&mbulo

Las Partes,

Preocupadas por la salud fisica y moral de la humanidad,

Reconociende que el uso médico de los estupefacientes continuaré sicndo
indispensoble pars mitigar el dolor y que deben adoptarse las medides necesarias
pare gerantizar la disponibilidad de estupefacientes con tal fin,

Reconociendo que la toxicomanfalconstituye un mal grave para el individuo y
entrafie un peligro social y econdmico para la humanidad,

Conscientes de su obligacibn de prevenir Y combatir ese wal,

Congiderando que para ser eficaces las medidas contra el uso indebido de
estupefacientes se hace necesaria una accibn concertada y universal,

BEstimando que esa accifn universal exige una cooperacian internacional
orientada por principios id€nticos y objetivos comunes,

Reconociendo que las Naciones Unidas tienen competencia en materia de
fiscnlizacidn de estupefacientes y deseando que los Srganos internacionales
competentes pertenezcan & esa Organizacidnp,

Deseando concertar una Convencifin internacional que sea de aceptacidn
general, en sustitucién de los tratados existentes sobre estupefacientes, por
la que se limite el uso de estupefacientes a los fines médicos y cientificos y
se establezca una cooperacién y una fisecelizacidn internacionales constantes
para el logro de tales finslidades y objetivos,

Por la presente acuerdan 1o siguiente:




Artfeulo 1
Definiciones

1. Salvo indicacién expresa en contrario o que el contexto exija otra
interpretacidn, se splicarfin al texto de la presente Convencibn las siguientes
definiciones:

a) Por "Junta" se entiende la Junta Internacionsl de Fiscalizacibn de
Estupefacientes, -

b)  Por "cannabis” "se entiende las sumidades, floridas. o con fruto, de la
planta de la cannabis (& excepcibn de las semillas y las hojas no unidas a las
sumidades) de las éueles no se ha éxtrefdo la resina, cualquiera gue sca el
nombre con que 8¢ las designe.

¢} Por "planta de cannabis" se entiende toda planta del género cannsabis.

d) Por "resina de cannabis” se entiende la resina separada, en bruto o
purificada, obtenida de la planﬁa de la cannsabis,

e) Por "arbusto de coca" ge entiende la planta de cuslesquiera especies
del género Erythro;ilon.

)  Por "hojle de coca" se entiende la hoja del arbusto de coca, salvo les
hojas de las que se hays extrafdo toda la ecgorina, la cocaina o cuslesquiera
otros alcaloides de ecgonina,

g) Por "Comizsibn" se entiende la Comisi8n de Estupefacientes del Consejo.

-h} Por "Conselo" se entiende el Consejo Econbmico y Social de las
Naciones Unidas.

i)  Por "cultive" se entiende el cultivo de la sdormidera, del arbusto de
coca 0 de la planta de cannabis.

J)  Por "estupefaciente" se entiende cualquiera de las sustancias de las
Listas I y 1I, naturales o sint&ticas,

k) Por "Asamblea General™ se entiende la Asamblea General de las
Naciones Unides.

1}  Por "trfifico ilicito" se entiende el cultivo o cualquier trffico de
estupefacientes, contrarics a las disposiciones de la presente Convencidn.

m) Por "importacién" y "expbrtacibn” se entiende, en sus respectivos
sentidos, el transporte material de -estupefacientes de un Estado a otro ¢ de un

territoric a otro del mismo Estado.
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,n) Por "fabricaciBn" se entiende todos los procedimientos, distintos de la
produccibn, que permitan obtener estupefacientes, incluidas la refinacién y la
transformacifn de unos estupefacientes en otros. ,

o) Por Yopio medicinal' se entliende el opioc que se ha sometido a las
operaciones necesarias para adaptarlc al uso mBdico.

p) Por "opio" se entiende el Jugo. coagulado de la adormiders.

g) Por "adormidera" se entiende la planta de la especie Papaver sommiferum L.

r} Por "paja de adormidera” se entiende todss las partes (excepto las
semillas) de la planta de la adormidera, despufs de cortada.

8) Por "preparado" se entiende una mezcla, s8lida o 1fquida, que contengs un
estupefaciente.,

t) Por "producci®n” se entiende la separascibn del opio, de las hojas de coca,
de la cannabis y de la resine de cannabis, de las plantas de gue se obtienen.

u) Por "Lista IY, "Lista II", "Lista III"™ y "Lista IV", se entiende las
listas de estupefacientes o preparados que con esa numeracifn, se anexan a la
presente Convencién, con las modificaciones gue ge iptroduzcan peribdicamente en
las mismes segln lo dispuesto en el art{eculo 3.

v) Por "Secretario General" se entiende el Secretario General de las
Naciones Unides.

w) Por "existenciams especiales" se entiende las cantidades de un
estupefaciente que se encuentran en un pais 5 territorio en poder del gobierno de
ese pafs o térritorio para fines oficiales especiales y para hacer frente &
circunstencias excepcioneles; y la expresifin "fines especiales” se entenderf en
consecuencia,

x) Por "existencias" se entiende las cantidades de estupefacientes que se
mantienen en un pafs o terri@orio v gue 8¢ destinan:

i) Al consumo en el pafs o territorio para fines médicos y cientfficos;

11) A>1a utilizacién en el pafs o territorio para la fabricacibn y
preparacibn de estupefacientes y otras sustancias; o

iii) A la exportaciBn; -
pero no comprende las centidades de estupefacientes que se encuentran en

el pafs o territorio;



iv) En poder de los farmacéuticos u otros distribuidores sl por menor
autorizedos y de las institugiones o personas calificadas que ejerzan,
con lg debida autorizacién, funciones terapfuticas o cientificas, o
vy Como existenciss especiales.
¥} Por “territorio" se entiende toda parte de un Estado que se considere
como entidad separada & los eféctos de la aplicacibn del sistema de certificados
de importacifn y de autorizaciones de exportacibén previsto en el artfculo 31,
Esta definicibn no se eplica al vocablo “"territorio” en el sentido en que se
emplea en los artfculos 42 y L6,
2. A los fines de esta Convencidn, se considersrd que un estupefaciente ha sido
"consumido' cuando haya sido entregado a ung persona O emprese para su distribucién
al por menor, pare uso médico o para la investigacidn cientffice; y la palabra

Yeonsumo” se entenderf en consecuencisa,

Artfculo 2

Sustancias sujetas a fiscalizacidn

1. Con excepcibn de lss medidas de fiscalizacidn que se limiten & estupefacientes
determinados, los estupefacientes de la Lista I estarén sujetos o todas las medidas
de fiscalizacidn aplicables a los estupefacientes en virtud de la presente
Convencifn y, en particular, a las previstas en los artfeculos b e), 19, 20, 21,

29, 30, 31, 32, 33, 3k y 37.

2. Los estupefacientes de la Lista II estarfin sujetos a las mismes medidas de
fiscalizacidn que los de la Lista I, sdilvo las medidas prescritas en el

ertfculo 30, incises 2 y 5, respecto del comercio al por menor.

3. Los preparados distintos de aquéllos de le Liste III estarfin sujetos a las
mismas medides de fiscalizacidn que los estupefacientes que contengan, pero con
respecto & dichos preparedos, no se exigirén las previsiones (articulo 19) ni las
estadisticas (artfeulo 20) qﬂé no correspondan & los referidos estupefacientes,

ni serf necesaeric aplicar lo dispuesto por los ertfculos 29, inciso 2 c) y'

30 ineise 1 b) ii).
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k, Los preperados de la Liste III estarfn sujetos a las mismas medidas de
fiscalizecifn que los que contengan estupefacientes de la Lista II, excepto
que no serd necesario aplicar en su caso las disposiciones del artfeulo 31,
plrrafos 1 b) y 3 & 15, ni, en 10 gue respecta a su adquisicién y su
distribucién al por menor, las del artfculo 34, apartado b), y que, = los fines
de las previsiones (artfculo 19) y estadfsticas (artfculo 20), sbdloc se exigiré
la informacifn reclativa s las cantidades de estupefacientes que se empleen en
ls fabricacibn de dichos preparados.
5. Los estupefacientes de la Lista IV serfin también incluidos en la Lista I y
estarfn sujetos a todas las medidas de fiscalizacibn aplicebles a los
estupefacientes que figuran en esta fltima Liste y, ademfis, a las siguientes:
a) Las Partes adoptarfn todes las medides especiales de fiscalizacibn que
Juzguen necesarias en vista de las propiedades particularmente peligrosas de los
estupefacientes de que se trata; y
b)  Las Partes prohibirfin la produccifn, Tabricacibn, exportecifn e
importacién,_ comercio, posesi,Sn o uso de teles estupefacientes, si a su Julcio
les condicicnes gque prevalezcan en su pafs hacen que ses Este el medio més
spropiado para proteger la salud y el bienesta:r plbtlicos, con excepcibn de las
cantidades necesarias (nicamente pare la investigecifn m&dica y cientffica,
incluidos los experimentos clfnicos con dichos estupefacientes qus se realicen
bajo la vigilencia y fiacalizacifn de la Parte o estén sujetos a su vigilancia
y fiscalizacidn directas.
6. Ademfs de las medides de fiscalizaciBn aplicables a todos los
estupefacientes de la Lista I, el opio estarf sometido a lss disposiciones
del apertado f) del pSrrafo 1 del artfculo 19, y de los artfculos 21 bis,
23 y 2k, 1a hoja de coca s las de los artfculos 26 y 27, y la cannsbis a las
del artfeuwlo 28,
Ts La adormidera, el erbusto de coca, la plante de cannabis, la paje de la
edormidera y las hojas de le cannabis estarBn sujetos a las medidas de
fiscalizacifn prescritas en el apartado e) del plrrafo 1 del artfeulo 19, en el
apartado g) del phrrafo 1 del artfeulo 20, y en los artfeulos 19, 20, 21 bis y
22 a 2hy 22, 26y 27; 22 y 28; 253 y 28, respectivamente,



8. Las Partes harfn todo lo posible para aplicar les medidas de fiscelizacibn
que geen factibles a las susjcanciaﬂ no sujetas & las disposiciones de este
Convencifn, perc que puedan ser utilizadss para la fabricacifn ilfcita ge
estupefacientes,

8. Les Partes no estarfn obligedss & eplicar les disposiciones de la presente)
Convencifn a los estupefacientes que se ussn comfinmente en la industria pera fines
que no sean mEdicos o cient{ficos, siempre que:.

&) Por los procedimien.tos de desnaturelizacifn spropiados o por otros
medios, logren impedir que los estupefacientes utilizados puedan prestarse a uso
indebido o producir efectos nocivos (articulo 3, inciso 3) y que sea posible en
la préctica recuperar las sustencias nocivas; y

b) Incluyan en los datos estadfsticos (artfeulo 20) que ‘suministren las
cifras correspondientes a la centided ‘de cade estupefaciente utilizedo de esta

fornma.

Artfculo 3

Modificacifn de la esfers de aplicacién de la Piscalizacién

1. Siempre que una de las Partes o le Orgenizacifin Mundial de la Salud posean
datos que, a su parecer, puedan exigir wna modificacifn de cualquiera de las
Listag, lo notificarfin al Secretario General y le facilitarfn los detos en que
basen la notificacién,

2. ' El Secretario General comunicarf la notificaciép y los datos que considere
pertinentes a las Partes, a la Comisibn y, cuando ls notificacibn proceda de
alguna de 1ss Partes, a la Orgenizacifn Mundisl de la Salud.

3. Cuando tma notificacifn se refiera & uns sustancia que no est? ya incluide
en les Listas I o II,

i} Las Partes examinardn, tepiendo en cuenta la informacifn de que se
disponga, la posibilidad de aplicar provisionalmente a la sustenciae de
que se trate todas las medides de figcalizacifin que rigen para los
estﬁpgf&cientea de le Lista I

ii) Antes de tomer uns decisibn de conformidad con el apartado iii) de este
plrrafo, la Comisifn podré decidir que las Partes apliquen provisional-

mente a dicha sustencie todas les medidas de fiscelizacifn aplicables
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e los estupefacientes de la Lista I. Las Partes aplicarfn tales medidas
& la referida sustencia con carficter provisional;

iii) Si la Orgenizacién Mundial de la Salud coﬁprueba que dicha sustancia se
presta a uso indebido o puede producir efectos‘nocivos'parééidoa a los
de los estupefacientes de las Listas I o II, o que puede ser transformada
en un producto que se preste a un uso indebido similar o que puedé
producir efectos nocivos semejantes, comunicarf su dictamen & la
Comisifn, le cual podr8, de conformidad con la recomendacifn de la
Organizacién Mundial de la Salud, decidir que se incluyas dicha sustancis
en la Liste I o en la Lista II,

L, Si le Orgenizecifn Mundial de la Selud compruebs que up preparadc, dades las
sustancias que contiene, no se presta a uso indebido y no‘puede producir efectos
nocivos (ineiso 3), ¥ que su contenido de estupefaciente no se puedé recuperar
con facilidad, la Comizifn podrf, de conformidmd con le recomendaci®n de la
Orgenizacifn Mundial de 1la Salud, incluir este preparado en la Liste III,
5. 8ila Organizacisn-Mundial de la Salud comprueba que un estupefaciente de
la Lista I es pgrticularmente susceptidle de uso indevido y de producir efectos
nocivos (ineciso 3) y que tal susceptibilidad no est® compensada por ventajas
terapButices apreciables que no posesn otras sustancias sino los estupefacientes
de la Lista IV, le Comisifn podrf, de conformided con la recomendacidn de la
Organizacibn Mundialide la Selud, incluir este estupefaciente en la Lista IV.
6., Cuando une notificaci®n se refiera a un estupefaciente de las Listas I o IX
o a un preparado de la Lista III, la Comisién, sin perjuicio de las medides
previstas en el inciso 5, podr&,-de conformided con la recomendaci®n de la
Orgenizacifn Mmdial de la Salud, moéificar'cualquiera de las Listos

a) Transfiriendo wn estupefaciente de la Lista 1 a la Lista IT o de la
Lista iI a la Lista I; o

b} Retirando un estupefaciente o preparado, segln el caso, de una de

las Listas.
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?. Tode decisibn que tome la Comizidn el eplicaer este ertfculo, serd comunicada
por el Secretarioc General.e todosg los Estados Miembros de las Nacioﬁes Unidaz, a
los Estnados no miembros gque sean Parte en la Convencidn, a la Organizacibn
Mundial de la Salud y & la Junta., Dicha decisifn entrark en vigo} respecto a
ceda une de las Partes en la fecha en que reciba tal comunicacifn, y las Partes
adopterfn entonces lag medidas requeridamsg por este Convencidn,

8. a) Las decisiones de la Comisibn que modifiquen cualesquiers de las Listas
estarén sujetas a revisidn por el Consejo, previe solicitud de cualesquiera de
las ‘Partes presentads dentro de un plazo de noventa dfaes contados a partir de 1a
fecha de recibo de la notificecisn de la decisidn. La solicitud de revisin serd
presentada al Secretario General jumtc con toda la informacién pertinente en que
se bage dicha solicitud de revisibn. ‘

b} Bl Secretario General irsnsmitirf copiras de la solicitud de revisidn y
de la informscifnpertinénte a ls Comisifn, 2 le Organizacién Mundial de la
Salud y & todas las Pertes v las invitarZd a que formulen sus observaciones dentro
de un plazo de noventa dfes. Todas las observaciones que se reciban serén
sometidas al Consejo pars que &ste las examine,

¢} El Conselo podrf confirmer, modificar o revocar la decisidn de 1a
Comisibdn y la decisibn del Consejo serd definitiva, La notificecidn de la
decisibn del Comsejo serf treansmitids ‘s los Estados Miembros de les Haciones
Unidas, ¢ los Estados no miembros Partés en la Convencibn, a la Comisidn, & 1
Organizaci®n Mundial de la Salud y & la Junta.

d) Hientras se transmite la revisifn, seguird vigente la decisidn
original de la Comisgibn.

9. Las decisionesg de la Comisibn adoptadss de conformidad con este articulo

no estarén sujetas al procedimiento de revisibn previste en el articule 7.
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Artfculo 4

Obligaciones pgenerales

Las Partes adoptarfn todas las medidas legislativas y administrativas que
puedan ser necesarisas:

a) _Pera dar cumplimiento a lss disposiciones de la presente Convencibn en
sus respectivos territorios;

b) Peara cooperar con los demfis Estados en la ejecucibn de las disposiciones
de 1a:presente Convencifn, y

e¢) 8in perjuicic de les disposiciones de la presente Convencibfn, pere
limitar exclusivamente le produccién, la febricacifn, la exportacifn, la
importacibn, la distribucibn, el comercio, el usoc y la posesifn de estupefacientes

a8 los fines médicos y cientf{ficos,

Artfculo 5

Los &rganos internacionales de fiscalizacibn

Las Partes, reconociendo la competencia de las Naciones Unidas en materia
de fiscelizacifn internacional de estupefacientes, convienen en encomendar a la
Comisifn de Estupefacientes del Consejo Econlmico y Social y a la Junta
Internacional de Fisealizecifn de Estupefacientes, las respectivas funciones gue

la presente Convencifn les asigna,
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Artfeulo 6

Gastos de los Brgancs internseionales de Ffiscalizacifn

Los gastos de 1la Comisifn y de la Junta serfin spfragados por las Naciones
Unides en la forma que decids la Asambles General, Las Partes que no sean
Miembros de.las Naciones Unidas contribuirfin & dichos gastos con 1lss cantidades
que la Asamblea General considere equitatives y fije peribdicamente, previa

consulta con los gobiernos de aquellas Partes,

Artfeuio 7

RevisiBn de las decisiones y recomendaciopes de la Comisibn’

Excepto las decisiones formadas de acuerdo en el artfculo 3, las decisiones
y recomendaciones aprobadas por la Comisibn en cumplimiento de sus disposiciones
estarfin subordinsdes s la aprobecibn o modificacibn del Consejo o de la Asamdblea

General, de la misma manera que otras decisiopes y recomendaciones de la
Comiaibn.
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Artfeulo 8

Funciones de la Comisifn

Le Comisifn tendrf autoridad para estudiar todas las cuestiones rela01onadas
con los objetivoe de esta Convencifn, y en particular para:

a) Hodificer las Listas seglin 20 dispuesto en el artfculo 3;

b)- Seflalar 8 la atencifn de la Junte cualguier cuestién que tenga’
relacifn con 1las funciones de la misma;

e¢) Hacer recomendeciones para la aplicacibn de 1ss disposiciones de esta
Convencidn y el logro 4e sus prop6sitos, y en particular recomendar programaes
de inveétigaciSn cientifica e intefcambio de informacidn de carficter cientSfico
o téenicoy

a) Seficlar a la atencifn de los Estados no Partes las decisiones o
recomendaciones que adopte en cumplimiento de la presente Convencibn, s fin de
que dichos Estados examinen la posibilidad de tomer medidas de acuerdo con

tales decisiones y recomendaciones,

Artfeulo 9

Composicién y funciones de la Junta

1, La Junta se compondrf de trece miembros, que el Consejo designari en la
forma siguwiente:

a) Tres miembros que posesn experiencia m€dice, fermecoldgica o
farmac€utica, elegidos de una lista de cinco personas, por 1o menos, propuestas
por la Organizacifn Mundial de la Salud:

b) Diez miembros elegidos de una lista de personas propuestas por los
Estados Miembros de las Naciones Unides y por las Partes que no sean miembros
de las Nacicnes Unidas,

2. Los miembros de la Junta haebrfn de ser personas que por su competencia,
imparcialided y desinter€s, inspiren confienza general, Durante su mandato no

pgdrén ocupar c¢argo alguno ni ejercer actividad que pueda redundar en detrimento
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de su imparcislidad en el desempefic de sus funciones, E1 Consejo, en consulia
con la Junta, tomerf todas las medidas neceserias pars garantizar la totel
independencia t&cnica de la Junte en el desempefic de sus funciones.

3. El Consejo, teniendo debidamente en cuenta el principio de la distribucidn
geogrifica equitativa, estudiarf la convenienciag de que formen perte de la

Junta, en una proporcifin equitative, personas que conozcen le situacibn en
materia de estupefacientes en los pafses productores, febricantes y consumidores
y que estEn vinculados con esos pafses.

k, La Junta, en cooperacibn con los gobiernos y con sujecibn a las disposiciones
de la presente Convencibn, traterf de limitar el cultive, la produccifn, la
fabricecibn y el uso de estupefacientes & la centidad adecuade necesaria pare
\fines médicos y cientfficos, de esegurar su disponibilided para tales fines y

de impedir el cultivo, 1a produccifn, la fabricacidn, el trffico y el uso
ilfcitos de estupefmecientes,

5 Todas les medidas adoptades por la Junta en virtud de la presente Convencidn
serfin les més edecuadas al propbsito de fomenter le cooperacifn de los gobiernos
con la Junta y de establecer un mecanismo para mantener vn didlogo constante
entre los gobiernos y la Junta que promueva y facilite una asccidn nacional

efectiva para alcanzar los objetivos de la presente Convencifn,

Artfeulo 10

Duracifn del mendato y remumersacifn de los miembros de la Junta

1. Los miembros de la Junte ejercerfin sus funciones durante cinco afios y podrén
ser reelectos,

24 El mandato de cada miembro de la Junta expirarf la vispera de la primera
sesifn de la Junta & la que tenga derecho e asistir su sucesor.

3. Cusndo un miembro de la Junta dele de asistir & tres perfodos de sesiones
consecutivas se considerard gue ha renunciado,

4, El Consejo, a recomendacién de la Junta, podrf destituir a un miembro de la-

Junte que no refina ya las condiciones necesarias para formar parte de ella
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conforme al plrrafo 2 del srtfculo 9. Dicha recomendaciln debers 'conta.r con el
voto afirmativo de nueve miewbros de la Junta, -

Se Cuando durante el mandato de un miembro de la Junta gquede vacante su
cargo; el Consejo cubrirf dicha vacante eligiendo otrc miembro por el resto
del mandeto a le mayor brevedad y de conformidad con las disposiciones
aplicables del artfculo 13,

6., Los miembros de la Junta percibirfin una remunerecifn adecuada que fijaré

la Asambles Geuneral,

Artfeulo 11

Reglamento de la Junta

1. La Juntm elegirf su Presidente y las personas que ocuparfin 1los cargos
directivos que considere necesarios y aprobarf su reglamento,

2. La Junta se reunirf con la frecuencia que crea necesaria pers el buen
desempefio de sus funciones, pero celebrarf por lo menos dos reuniones
anueles,

3. En las sesiones de la Junta el qubrum serf de ocho miembros.

Artfculo 12

Funcionamiento del sistema de previsiones

1. La Junta fijar& la fecha o fechas y la manera en que habrﬁn de facilitarse
las previsiones, seglin lo dispuesto en el artfculo 19, y prescridiré el empleo

de tformula.rios al efecto,

~17-



2, La Junta pedirfi & los gobiernos de los pafses y territorios & los que uo
se aplica la presente Convencifn, que faciliten sus previsiones de conformidad
con lo dispuesto en la presente ConvenciSn,

3. 8i un Estado no suministra les previsiones resipecto de alpuno de sus
territorios en la fecha fijada, le Junta las esteblecerf en la medida de lo
posible. La Junta establecer§ dichas previsiones, en colaboracibn con el
gobierno interesado, siempre que esto ges factible,

L, La Junta examinard las previsiones, incluso les suplementarias y, salvo
cuendo se trate de necesidades pare fines especiales, podrf pedir los datos
que estime necesarios respecto de‘cualquier pafs o territorio en cuyo nombre
se heys suministrado la previsidn, paras completaria o aclarar cualquier
declaracifn que figure en ella,

5, La Junta, con miras a limitar el uso y la distribucifn de estupefacientes
a la centidad sdecuads necesaria para Tines médicos y cientfficos y a asegurar
su disponibilidad paras tsles fines, confirmarf lo mAs rfpidamente posible las
previsiones, inclusc 1las suplementerias, o podrf modificarlas con el
consentimiento del gobierno inmteresado. Xn caso de désacuerdo entre el
gobierno y la Junta, este iltima tendrf derecho & estasblecer, comunicar y
publicar sus propies previsiones, incluso las suplementarias,

6. Ademfis de los informes mencionandos en el artfeuls 15, la Junta publicarg,
en las €pocas que determine perc por lo mencs uma vez al afio, la informacibn
sobre laes previsiones que pueda, & su parecer, faeilitar la splicacibn de la

presente Conveicibn,
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"Artfeulo 13

B

Funcionamiento del sistems de informacibn estadistica

1, La Junta determinarf cbmo ha de presentarse la informacibn estadfstica
segln lo dispuesto en el artfculoc 20 y prescribiri el emples de formularios &
este efecto,

2, La Junte exeminarf la informacin que reciba, para determinar si las Partes.
o cualquier otro Estado ha cumplido las dirposiciones de la presente Convenéiﬁn.
3. La Junta podrf pedir los demBs datom que estime necessrios pare completar

o explicar los que figuren en la informacifn estmdfstica,

k, Le Junte no tendrf competencia pars formular cbjeciones ni expresar su
opinifn mcerca de los dmtos estadisticos relstives & los estupefacientes

necesarios para fines especiales.

Artfeulo 1h

[edidas de la Junts parse asegurar el cumplimiento de las
disposiciones de la presente Convencidn

1. a) Si, basfndose en el examen de la informacibn presentada por los
gobiernos a la Junte de conformidad con las &isposiciones de la presente
Convencibn, o de informacifn transmitida por 8rganos u organismos especielizados
de les Waciones Unidas o, siempre que sean aprobadas por la Comisién previs
recomendacifn de la Junta, por otras organizaciones intergubernamgntales u
organizaciones no gubernamentales internaciongles que posean competencia
“directa en el asunto de que se trate vy estén reconocidas como entidades
consultivas por el Consejo LeonSmico y‘Social con erreglo al Artfculo Tl de

la Carte de las Haciones Unides o que gocen de condicibn anBloga por acuerdo
egpecial del Consego,'la Junta_tiene razones objetivas pera creer que las
finalidades de la presente Convencibp corren un grave peligro poique una Parte,
un pafs © un territorio no ba cumplido las disposiciones de le presente

Convenci®n, tendrf derecho e proponer al gobierno interesado la celebracifn
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de consultas o & solicitarle explicacioves, Si, aun cuando no hayan dejado de
cumplirse les disposiciones de le Convencibn, una Parte, un pais o un territorioc
gse ha convertido en un centro importante de cultivo, produccibn, fabricacibn,
tréfico o uso ilfeitos de estupefacientes, o hay pruebas de que existe un
riesgo grave de que llegue a serlo, la Junta tendré derecho a proponer al
gobi;rno interesado le celebracidn de consultes. 35in perjuicio del derecho de
la Junta a seflalar a la atencién de las Partes, del ConseJo y de la Comisidn
las cuestiones mencionadas en el apartado d), la seliecitud de informacidn y
las explicacionez de un gobiernc o la propuesta de conmsultas y las consultag
¢elebradas con un gobierno en virtud &el.presente apartado se considerarén
asuntos confidenciales,

b) Despubs de actuar en virtud del epertsdo a), ls Junta, si ha
comprobedo que es.necesario proceder esi, podrf pedir al gobierno interesado
que adopte las medides correctivas que les circunstancias aconsejen pare la
ejecucién de las disposiciones de la presente Convencidn,

¢) La Juntae, si lo considera necesario para evaluar uns cuestién
mencionada en el apartado a) supra, podr& proponer &l gobierno interessdo la
realizeacidn de un estudio ol respecto en sﬁ tgrritorio, por los medios gque el
gobierno estime gpropindos. E£1 gobierno interesade, si decide reslizar ese
estudio, podrf pedir a la Junte que ponga & su dispogicidn los medios t€cnicos
pericigles y los- servicios de una o més persoﬂas con la capacidad necesaria
para prestar syuda & loa funcionarios del gobierno en el estudio propuesto.

La persona o personas que para ello proponga la Junta se someterén a la
aprobecién del gobierno interesado. Les modalidedes de ese estudio y el plazo
dentro del cual debe efectuarse se determinarfn mediente cénsulta entre el
gobierno y la Junta. El gobiefno comunicard & la Junta los resultados del

estydio e indicart las medidas coxrrectoras que considera necesario adoptar.
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4) S8i la Junta considera que el gobierno interesado ha dejado de dar
las expliceciones satisfactorias que se le hem solicitado conforme al
apartsdo a), o de edoptar les medidas correctivas que se le hap pedido
conforme al apartado b) o que existe una situa£i6n greve que\requiere la
adopcidn de medidas de cooperaci®n en el plano internacional con miras a su
golucifn, pedri sefialar el asunto a la atencién de les Partes, del Consejo y
de la Comisidn, La Junta deberf proceder asi cusndo los objetivos de la
presente Convencidn corren grave pelirro y no haya sido posible resolver
satistactoriamente el asunto de otro modo. La Junta deberd proceder del mismo
modo si‘comprueba que existe una situacién prave que requiere la edopeidn de
medidas de cooperacibn internacional con miras & su spluci&n Y que el hecho
de sefinlar esta situacifn a la atencibn de las Partes, del Consejo y de la
Comisién es el wftodo mbs apropiado para facilitar esta cooperacidn; después
de examinar los informes de la Junta vy, en su caso, de la Comisildén sobre el
asunto, el Consejo podrh sefialar &ste a la atencifn de la Asamblea Genersal.
2. La Junta, cuando sefiele un asunto a la atcneidn de las Partes, del Consejo
y de.la Comisifn en virtud del apertado 4} del inciso 1, podr&, si ha comprobado
que e5 necesario proceder as{, recomendar g las Paxrtes que cesen de importar
drogas del pefs interessdo, de exportarlas a &1, o de hacer ambas cosas,
durante un perfcdo determinado o hasta que la Junta quede satisfecha con la
situecidn existente en ese territorio ¢ pafs. L1 Estado interesado podré
plantear la cuestibn ante el Consejo,
3. La Junta tendr& derecho a publicar un informe sobre cualquier cuestién
relacionada con las disposiciones de este artfculo y comunicarlo el Consejo,
el cusl lo remitirf a todas las Partes, Si la Junta hace pliblica en dicho
informe wna decisibn tomada en virtud de este artfeculo o cualquier informacidn
relacionada con el mismo, también incluirf los puntos de vists del pobiernc

interesado, 8i &ste lo solicitare.
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L., ° 8i la decisifn de la Junta que ha sido publicada de acuerdo con este

artfculo no es unfnime, tembién se hard plblica le opinién de la minorfsa,

5 Cuendo la Junte discute wma cuestibn que en virtud de lo dispuesto en
este artfculo interese directamente & un pafs, Bste serf invitado = estar

representado en la reunibn de la Junta,

6, Se necesiterf una masyorfa de dos tercios del totel de miembros de la

Junta para adoptar decisiones en virtud de este artfeulo.

Artfeulo 1h bis

Asistencis técnics y finsncierae

En los cssog en que lo estime pertinente, paralelamente a lss medidas
enunciadas en los pﬁrréfos 1y 2 @el artfeulo 14, o en mustitucibn de ellas,
la Junta, de acuerdo con el gobierno interesado, podrf recoﬁendar a8 los
Brganos competentes de las Naciones Unidas y & sus organismos especializedos
que se preste esistencin téenica o financiera, ¢ smbas, & ese gobierno con
miras a darle spoyo en sus esfuerzos por cumplir las obligaciones gue ha
contrafdo en virtud de la presente Convencién, emtre ellas las estipuladas
o mencionades en los artfculos 2, 35, 38 y 38 bis, '

Artfenlo 15

Informes de la Junta

1.. Le Junta redectarf un informe anusl sobre su lebor y los informes
complementarios que considere necesariog. Dichos informes contendrfn, sdemBs,

un enflisis de las previsiones y de leg informaciones estadistices de que
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disponge la Junta, y cuando procede, une indicacibn de las aclaraciones hechas
por los goliernos o que se les hayan pedido, si las hubiere, Jjunto con las
cbservaciones y recomendaciones gque la Junte desee hacer. Ustos informes serfn
sometidos -al Conse]o por intermedio de la Comisifn, que formulard las
observaciones que estime oportunes,

2. Estos informes serfn comuniéados 2 las Pertes y publicados posteriorumente
por el Secreturio General. Las Partes permitirfn que se distribuyen sin

limitacibn,
Artfeulo 18

Secretar{a

Los servicios de secretearfa de la Comisién y de la Junta serén suministrados
por el Secretario General. No obstante, el Secretario de la Junta serf nombrado

por el Secretario General en consulta con la Junta.

Artfeulo 17

Administracién especial

Les Partes mantendrfn una adminigtracifin especial que estarf a cargo de la

aplicaecifin de las disposiciones de la presente Convencibn.

Artfeulo 18

Datos que suministrarfn les Partes s} Secretario General

1. Las Partes facilitarfin al Secretario Generel los datos que la Comigién pueds

pedir por ser necesarios para el desempefio de sus funciones, y en particular:

23



a) Un informe anual sobre la aplicacién de la presente Convencidn en cads

uno de sus territorios;

b) El texto de todas las leyes y reglamentos promulgados periddicemente
pare poner en préctica esta Convencibngj

¢) Loz datos gue pida 1a.Comisi6n sobre loa cesos de tréfico ilicito,
especialmente  los datos de cada cago descubierto e tréfico ilfcito que puedan
tener importancia, ya sea por arrojar luz sobre las fuentes de que provienen
los estupefatlentes para di cho trhfico, o bien por las cantidedes de que se
trate o el método empleado por los traficantes il{eitos;'y

d) Los nombres y las direcciones de las asutoridades facultadas pars
expedir permisos o certificadeos de exportacibn y de importecién,
2. Las Partes suministrarfn los datos mencionedos en el inciso anterior, dol
mode y en la fecha que fije la Comiaifn y utilizendo los formularios que elle

indlque,

Artfeuwlo 16

Previsiones de lag necegidades de estupefscientes

1. Lag Partes facilitarBn snualmente a la Junta, reapecto de cade uno de sus
territoriqs, del modo y en la forma‘que ella establezca y en formularios
proporcionados por ella, sus previsiones sobre les cuestiones sigulentes:

a) La cantidad de estupefmcientes que serd consumida con fines médicos
y cientificos:

b) La cantidad de estupefaclentes que serf wutilizeds para fabricar
otros estupefacientes, préparados de la Lista III y'sustanciss a las que no
se aplica-esta Coavenciéng

¢) Les existencias de estupefacientes al 31 de diciembre del afio a

que se refieren las previsionéds;
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a) Las cantidades de estupefacientes necesarias para agregar a 1las
existenclas especiales;

e) La superficie de terreno (en hectfreas) que se destinarf al
cultivo de la adormidera y su ubicacibn geogrifica;

f) 'La cantidad aproximads de opio que Be producird;

g) El nfimero de establecimientos industriales que fabricarfin
estupefacientes sintéticos; y

h) lLas cantidades de estupefacientes sint€ticos que fabricarf cada uno
de los establecimlentos mencionados en el apartado anterior.

- 2.. 8) Hechas las deducciones s que se refiere el pirrafo 3 del artfculo 21,
el total de las preQisiones para caﬁa territorio y cada estupefaciente,

excepto el opioc y los estupefacientes nintéticoa, seréd la suma de las
cantidgdes indicadas en los apartados a), d) y d) del pﬁrrafp 1 de este
artfeulo, mfs la cantidad neqesaria para que las existenciasa disponibles al

31 de diciembre del aflo anterior alcancen la cantidad prevista, geglin lo
dispuesto en el apartado c) del phrrafo 1.

b) Hechas las deéducciones a que se refiere el pirrafo 3 del artfculo 21,
por lo que respecta a las importaciones, y el plrrafo 2 del articulo 21 bis,
el total de las previsiones de opio para cads territorio serf la suma de las
cantidades indicadas en los apartados &), b) y d) dél parrafo 1 de este
artfculo, mis la cantidad necesaria para que las existencias disponibles al
31 de diciembrg del afio anterior alcancen la cantidad prevista, seglin lo
dispuesto en el apa;tado ¢) del phrrafo 1, o la cantidad indicade en el

apartado f) del parrafo 1 de este artfeulo si esta fltima es mayor.
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¢} lHechas las dcducciones a que se refiere el phrrafo 3 del ertfeulo 21,-
€l total de lms previsiones de cads estupefaclente sintético para cada
territorio serfl la sume de las cantidades indicedes en los apartados a), b)
y 4) del phrrafo 1 de este ertfculo, mBs ls cantidad neceseria pars que las
existencias disponibles al 31 de diciembre del affo anterior alcancen la
cantidad prevista, segflin lo dispuesto en el apartado ¢) del phrrafo 1, o la
suma de las cuntidedes indicadas en el apartado h) del plrrafo 1 de este
ert{eulo gi este Gltima es mayor.

a) Las previsiones proporcionadas en virtud de lo dispuesto en los
apertados precedentes de este plrrafo se modificarfin seglin corresponds pars
tener en cuenta tods centidad decomisadas gque luego se haye entregado pars
usos 1fcitoe, osf como tode centidad retirada de las existencias especiales
rera las necesidades de la poblaci®n civil,

3. Cualquier Estado podrf facilitar durente el siio previsiones
suplementarips exponiendo las razones que justifiquen dichas previsiones,
h,  Yas Partes comunicorfn a la Junta el método empleado pare determinar
las centidodes guc figuren en las previsiones y cuslquier modificacidn
introducide en dicho método.

5. llechas las deducciones mencionadas en el phrrafo 3 del artfcuwlo 21 y
tonando en considersecidn, en la medide de lo posible, las disposicicnes del

srtfeulo 21 bis, no deberfin excederse las previgiones,

Artfeulo 20

Datos estadfsticos que se suminisirerfn a la Junta

1. Las Partes suministrarfin a la Junta, respecto de cada uno de sus
territorios, del modo y en la forma en que ella establezce y en formularios

proporcionados por ella, datos estadfsticos sobre les cucstiones siguientes:
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&)  Produccién y fabricacifn de estupefacientes;

b)  Uso de estupefacicntes pera la fabricacibn de otros estupefacientes,
de los preparados de la Lista II1 y de sustancias a las que no se aplica este
Convencifn, as{ como de la paje de adormiders para la fabricacifn de
estupefacicentes;

¢} Consumo de estupefacientes;

d) Iwportaciones y exportacionea de estupefacientes y de psjs de
adormidera;

&) Decomiso de estupefacientes y destino que sec les de;

) Existencies de estupefacientes al 31 de diciembre del afic & gque se
refieren las estedfsticas; y

g) Superficie determinsble de cultive de la sdormiders,

2. a) Los detos estadisticos relativos a las cuestiones. mencionadas en el
plrrafo 1L, salvo el ap&rtadé a), se. establecerfin snualmente y se presentarfn
a la Junte & mBs tardar el 30 de junio del afio siguiente al aflo a gue se
refieren,

b} Loas datos estedfsticos relativos a las cuestiones mencionadas en el
apartedo d) del inciso 1 se establecerBn trimestralmente y se presentarfn a la
Junta dentro del mes siguiente al trimestre.a gue se refieren,

3. Les Partes no estarfin oblipadas s presentar datos estadfsticos relativos
& las existencias especiéles, pero presentarfn separsdamente detos relativos
a Jon estupefacientes importados u obtenidos .en el pafls o territorio com
tines capeciales, as{ como sobre las centidades de estupgfacientes retiradas
de las existencias especiales para setisfacer las necesidades de ls poblacidn

civil,

Artfeulo 21

Limitecifn de la fabricecifn y de la importacibn

1. Le cantided total de cada esbupefaciente fabricadm o importada por cada
prels o territoric en un &fio no excederf de la suma de les siguientes

cantideades:
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a) La cantidad consumida, dentro de los limites de las previsiones
correspondientes, con fineg médicos o cientificos;

b) La centided utilizsda, dentro de los lfmites de las previsiones
correspondientes, para la fabricqciéﬂ de otros estupefacientes, de preparados
de la Lista III y de aﬁstancias & las gque no se aplica esta Convencin:

¢} La centidad exporteda: ‘

d) Le centided sfiadide & las existencias con objeto de llevarlas al
nivel fijado en lag previsiones correspondlientes; y

e} La cantidad adquirida; dentro de los limites de las previsiones
correspondientes, con fines especiales,

2 De l1s suma de las cantidades indicadas en el phrrafo 1 se deduciréd toda
cantidad que hays gido decomisads y entiegada pare usos lYcitos, asl como toda
cantidad retirads de las existencias especisles pars las necesidades de la
poblacifn civil. .

3, 81 la Junte llega & la conclusifn de gue la cantidad fabricada o importads
en un afio determinado excede de le suma de las cantidades indicedas en el
pérrafo 1, hechas las deducciones prescrites por el plrrafo 2 de ese artfienlo,
todo excedente aafl determinado y que subsista al final del efic se deduelirf,

el sfo spiguiente, de lag cantidades qué hayan de febricerse o importarse y del
totel de las previsiones, determinadc en el plrrafo 2‘del artfculo 19.

b, a) Si las informaciones estad{sticaes sobre importaciones y exportaciones
(artfeulo 20) indicaren que le cantided exporteda a cuslquier pafs o territorio

exceds del total de las previsiones relativas a dicho pafs o territorio, segfin
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se determinada en el pérrafo 2 del artfculo 19, mBs lad cantidedes gue figuren
como exportedas y deducidos los excedentes seglin se determina en el inciso 3
de este artfculo, la Junte podré notificar este hecho & los Estados a que,
e juicio de la Junta, deba comunicarse dicha informacidn;
b} Cuando reciban esta notificaci®n, las Partes no autorizarén durante
el afic ninguna nueva exportacifn del estupefaciente en cuestifn al pais o
terratorio de que se trate, salvo:
i) 8i dicho pafs o territorio envia una nueva previeifn que corresponda
al aumento de sus importaciones y a la cantidad suplementaria que
necesite; o
ii) En casos excepcionales, cuando, & juicio del gobierno del pafs
exportedor, la exportacifn sea indispensable paira el tratamiento

de los enfermos.

Artfculo 21 bis

Linitacibon de la produccidn del opio

1. Le producecifn de opio de cuslquier pafs o territorio se orgenizard y
fiscalizgré de tal modo que Se asegure que, en la medida de lo posible, la
cantidad pfoducida en un sfio cualquiera no exceds de las previsiones de la
centidad de opio que .se ha de producir, establecidas de conformidad con el
apartado f) del p&rrafo 1 del articulo 19.

2. Si la Junte, basfndose en le informacifn que poses en virtud de las
disposiciones de la presente Convencibn, concluye gque una Parte que ha
pfesentado unas previsiones de canformided con el apartado f) del pérrefo 1
del articulo 19 no ha limitado el opio producido dentro de sus fronteras a
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los fines l{citos conforme a las ?revisiones pertinentes y que une cantidad
importante del opio producido, lfcita o ilfcitamente, dentro de las Pronteras
de dicha Parte, ha sido desviada al tréfico ilfcito, podr® después de estudiar
les explicaciones de la Parte de que se trate, que le deberfn ser presentadasg
en el plazo de un mes A partir de la notificacibn de tal conclusibn, decidir
que se deduzca la totalidad o una perte de dicha centidsd de‘la que se he de
producir y del total de las previsiqnes definidas en el apartado bt) del
pbrrafo 2 del artfeulo 19 para el sfio inmediato en el que dicha deduccidn pueda
reélﬁzarse técnicamente, teniendo en cuenta la estacibn del afio y,las obligaciones
contfactuales respécto de la exportgci6n del opio. Esta decisidn entrard en
vigor noventa dfes ‘después de haber sido notificada a la Parte de que se trate.
3. Despuds de notificer a la Parte interesads ls decisiBn adoptada conforme
al pﬁrrafc 2 supra respecto de una deduccidn, la Junta consultard con ess
Parte a fin de resolver satisfactorismente la situacién,

L, 8i la situecifn no Be resuelve en forma satisfactoria, la Junta, en su
caso, podré actuar conforme a 1o dispuesto en el srticule 1b,

5. Al adoptar su decisi®n respecto e una deducciln, de conformidad con el
phrrafo 2 supra, la Junta tendré en cuenta no sflo todas las circunstancias
del ceso, incluidas las que originen el problems del trlfico ilfeito a que

ge hace referencis en dicho plrrafo 2, sino tambifn cualesquier nuevas

medides pertinentes de fiscalizacibn que puedsn haber sido adoptadas por

la Parte.
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Artfeulo 22

Disposicifn espeeial aplicable gl cultivo

1. Cuando las condiciones existentes en el pafs o en un territorioc de una
Farte see¢n tales gue, & su juicio, la prohibicibn del cultivo de. la
adormidera, del arbusto de coca ¢ de la planta de la cannsbis resulte la
mediéé mfs adecuads pers proteger la salud plblica y evitar que los
astupefacientes sean objeto de trifico ilfcito, la Parte interesada prohibird
dicho cultivo,

2 Una Parte que prohiba el cultivo de la adormiders o de la planta de la
cannabis tomarf las medidas apropiadas para secuestrar cuslquier planta
itfcitenente cultivada y destruirle, excepto pequefias cantidedes requeridas

por la Parte para propbsitos cient{ficos o de investigaci®n.

Artfculo 23

Orgaenismos naciongles para le fiscalizaci®n del opio

1. Las Partes que permitan el cultivo de la sdormidera pars la produccibn dc
opio deberfin establecer, si no lo han hecho ya, y mentener, uno ¢ més
orgenismos oficiales (1llamados en este artfculo, de ahora en adelante, el
Organismo) para desempefiar las funciones que se le asignan en el presente
artfculo,
2. Dichas Partes aplicarfn el cultivo de la adormidera para la produccidn
de opioc y ol opio las siguientes disposiciones:

a) El Orgenismo designerf las zomas y las parcelas de terreno en que
se permitiré el ecultivo de la adormiders para la produccidn de opioy

b) S6lo podrfn dedicarse a dicho cultivo los cultivadores que posean

una licencis expedide por el Organismo;
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e) . Cada licencia especificarf la superficie en la que se autoriza
el cultivo;

d) Todos log cultivadores de adormiders estarfin obligedos a entregar
la totalided de ‘sus cosechas dé opic al Organismo, El Organismo comprarf y
tomar8 posesiSn material de dichas coseches, lo antes posible, a mhs tarder
cuatro meses después de terminade la recoleceibng .

) Fl Orgenismo tendrf el derecho exclusivo de importar, exportar,
dedicarse 4l comerclo al por mayor y mantener las existencias de opio que
no se hallen en poder de los febricentes de alcsloldes de opio, opio
medicinal o preparados de opio. Las Partes no estén obligadas A extender
este derecho exclusivo al opio medicinal y e log preperados a base de opio.
3, Las funciénes administratives e que se refiere el inciso 2 serén
desempefisdas por un Solo organisme . plblico si la Constitucidn de la Parte

interesada 1o permite,

Artfeulo 24

Limitacifn de le produccibn de opio pare el comercio internacional

1. ) Si una de las Partes proyécta inicimr la produccifn de opio o
aumentar su produceién enterior, tendrf presente las necesidades mundisles
con arreglo a las previsiones publicadas por la Junta, a fin de gue su
produccifn no ocasione superprodnccibn de opic en el mundo,

b) Nioguna Parte perm:i:tirﬁ le produccidn ni el aumento de la
produccifin de opio si cree que tal produccibn o tal aumento en su

territorio pucde ocasionar tréfico ilfeito de oplo.
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2, a} Sin perjuicic de lo dispuesto en el inciso 1, si una Parte que &l
19 de enero de 1961 no producfa opie para la exportacidn y desee exportar el
opio que produce en cantidades gque no exceden de cinco tonelades snuales, lo
notificarfi & la Junta y le proporcionard con dicha notificaci®bn “informacién
acerca de:

i} Le fiscalizaciln que, de acuerdo con la presente Convencidn, se

aplicerf al opio que he de ser producido y exportado, y
ii) El nombre del pafs o pafses a los gue espersa exportar dicho opiog
y la Junta podrf aprobar tal notificacién ¢ recomendar a las Parte que no
produzca opio para la exportacibn,

b} Cuando una Parte que no sea de las eludides en el inciso 3'desee
producir opio para la exportacidn en cantidades que excedan de cinco
tonelades anuales, lo.notificarﬁ &l Consejo y proporcionarf con dicha
notificecifn informacifn pertinente, que comprenda:

i) Las cantidades que caleula produciré para le exportacidng

ii) La fiscalizacidn spliceble p propuesta respecto del opio que se ha
de producir; y

iii} Tl nombre del pafs o pafses a los que espera exportar dicho opio;
y el Consejo aprobarf la notificacibn o podrf recomendar a la Parte aue no
produzca opio para lo exportacibn,
3. lHo obstente lo dispuesto en los apartamdos s) y b) del inciso 2, una Parte
que durante los 10 aflos inmediatamente anteriores al l? de enero de 1961
exportaba el opio que producfa, podrf continuar exportando ¢l opio que

produzcsa,
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4, a) Las Partes no importerfn opio de ningln pafs o territoric, salve él_
opio producido en el territorioc de:

i) Las Partes aludidas en el inciso 3;

ii) Les Partes que hayan nﬁtificaﬂo a la Junta, segln lo dispuesto en
el apartado a) del inciso 23
iii) Las Partes que hayan recibido la aprobacién del Consejo, segfin lo
dispuesto en el apartsdo b) del inciso 2,

b) No obstante lo dispuesto en el apartsdo &) de este inciso, las
Partes podrfin importer opio, producido por cualquier pafs que haya producido
y exportedo oplo durante los 10 afios anteriores al l? de enero de 1961,
siempre que dicho pafs haye establecido y ﬁantenga u Srgano u organismo de
fiscaligaciﬁn nacional para los fines enunciados en el ertfeulo 23 y aplique
medios eficaces para asegurar que el opio que produce no se desvie al tréfico
ilfeito.

S Las disposiciones de este artfculo no impiden que las Pertes:
a) ProQuzcan opio suficiente pare sus propias necesidades; o
b) Exporten a otras Partes, de conformidad con las disposiciones de

esta Copvencibn, el opio que decomisen en el tr&fico ilfcito,

Artfeulo 25

Fiscalizacibfn de la paja de adormidera

1. Las Partes gue permitan el cultiveo de la adormidera con fines nue no sean

la produccidn de opio adoptarfn todes las medidas necesarizs para que:
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a) ﬁo produzca opio de esa adormidera; y

b) Se fiscalice de modo sdecuado la fabricacibn de estupefacientes a
base de la paja de adormidera.
2. Les Partes aplicerfn & ls paja de adormidere el régimen de licenciasg de
importacién y de exportacibn que se prevé en los incisos L a 15 del artfculo 31.
3. Las Partes facilitarén acerca de la importaciép y exportecifn de pajae de
edormidera los mismos datos estedfsticos que ge exigen pare los estupefacientes

en el apartado-d} del inciso 1 y en el apartsdo b) del inciso 2 del art{culo 20,

Artfcuvlo 26

El arbusto de coca y las holas de coca

. 1. Las Partes que permitaen el cultive del arbustc de coca aplicarén al miswmo
y & ias hojas de coca el sistems de fiscalizacifn establecido en el articulo 23
para la fiscalizacién de la edormiders; pero, respecto del inciso 2 4) de ese
articulo, la obligacibn impuesta al Orgenismo allf aludido serd solamente de
tomar posesibn material de la cosecha lo més pronto posible despus del fin de
la misma.

2. En la medida de lo posible, las Partes obligarfn a arrancar de raiz todos
los arbustos de coca que crezcan en estado silvestre v destruir@n los que se

cultiven il{citamente,

Articulo 27

Disposiciones suplementarias referentes a las holas de
coca en general

1. Las Partes podrfn autorizar el uso de holas de coca para le preparacibn de
un agente sapor{ferc que no contenga ningtn alecaloide y, en la medida necesaria
para dicho uso, auterizar la produccién, importacidn, exportacidn, el comercio

y la posesifn de dichas hojas,
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2, Las Partes suministrarfn por separade previsiones {artfeulo 19) e
informacién estadfstica (artf{culo 20) respecto de las hojas de coca para la
preparacifn del agente sapor{feru, excepto en la medida en que las mismas
hoJas de coca se utilicen para la extraccifn de alcaloides y del agente
gsaporffero y as{ se expligue en la informscifn estadfstica y en les

previsiones,

Artfculo 28

Fiscalizaci®n de la cannabis

1., Si una Parte permite el cultive de la plante de la cannabis para producir
cannabis o resina de cannabis, aplicarf a ese cultivo el mismo sistema de
fiscalizacifn establecido en el artfeulo 23 pare la fiscalizacifn de la
adormidera.

2. La presente Convencifin no se aplicarf al cultivo de la planta de la
cannabis destinado exclusivémente 8 fines industriales (fibra y semillas) u
hort{ecolas,

3, Las Partes adoptarfn las medidas necesaries para impedir el uso indebido
o tréfico ilfcito de las hojas de la planta de la cannabis.

Artfeulo 29
Fabricacibn

1. Las Partes exigirfn que la fabricacifn de estupefacientes se realice bejo
el ré€gimen de licencles con excepcifn del caso en gue €3tos sean fabricados

por empresas estatales,
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2 Lag Partes:

a) LEjercerBn una fiscalizacifn sobre todas las personas y empresas
que se dediquen a la fabricacifn de estupefacientes o participen en ella;

b) Someterfn & un régimen de licencias & los establecimientos ¥y
locales en que dicha fabricacibn pueda reallzarse; y

¢) Exigirfin que los fabricentes de estupefacientes a quienes se haya
otorgado-licencia obtengan permisos perifidicos en 1los que se especifique la
Aélase y la cantidad de estupefacientes que est&n autorizados a fabricar,
8in embargo, no serf necesaric exigir este requisito para fabricar
preparados.,
3. Las Partes impedirfin gque se acumulen, en poder de los fabricantes de
egtupefacientes, cantidades de estupefacientes o de pajle de adormidera
superiores a las necesarias para el funcionamiento normsl de la empresa,

teniendo en cuenta las condiciones que prevalezcan en el mercado,

Artfeulo 30

Comercio y distribucifn

1. a) Las Partes exigirBn que el comercio y la distribucidn de
estupefacientes estn sometidos a licencia, excepto cuando dicho comercio
o distribucibn lo realice una empresa o empresas del Estado,
v) las Partes:
i) Fiscalizarén a todas las personas y empresas que realicen o se
dediquen al comercio ¢ la distribucibnp de estupefacientes; y
ii) Someterfn a un régimen de licencias e los establecimientos y
locales en que pueds realizarse dicho comercio o distribucidn,
o serf necesario exigir el requisito de licencia respecto de

los preparados)
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¢} Las disposiciones de los apartados &) y b) relativas a licencias
no se éplicarﬁn necesariamente e las personas debidamente sutorizadas para
ejereer funciones tergpfuticas o cientfficas, y mientras las ejerzan.

2. Lasg Partes deberén tembién:

a) Impedir que en poder de los comerciantes, los distribuidores, las
empresas del Estado o las personas debidamente sutorizadas antes mencionadasg,
se acumulen centidades_de estupefacientes y paja de adormideram que excedan de
las necesarias para el ejercicio normal de su comercio, habida cuente de las
condiciones que prevalezcan en el mercado;

b) i) Exigir recetas médicas pare el suministro o despacho de
egtupefacientes a particulareé. Este requisito no se eplicari
necesariemente a los eatupefacientes éue wma persona pueda
obtener, usar, entregar o administrar legalmente en el
ejercicio de sus funcioneg terapfuticas debidamente

autorizedas;

e
M
S

81 las Partes estiman gque estas medidas son necesaries o
convenientes, exigirfin gque las recetas de los estupefacientes
de la Lista I se extieqdan en formularios oficiales que lss
autoridades plbliceas cémpetentes o las asoclaciones
profesionales sntorizedas facilitarfn en forma de talonarios.
3. Es deseaple que lag Partes exijan que las ofertas escritas o impresas
de estupefacientes, la prcpagénda de cuélquier clase o los folletos
descriptivos de estupefacientes, que se empleen con fines comgrciales, las
envolturas interiores de los paqueteshque contengan estupefacientes, y las
etiquetas con que se presenten & la venta los estupefacientes indiquen las
denoninaciones comunes internpcionales comunicaedass por la Orpanizacién
Mundial de la Salud,

L, Si una Parte considera que tal medida es necesaria o deseable, exigird
que el paguete, o la envoltura interior del estupefaciente lleve una doble
bande rojle perfectamente visible. La envoltura exterior del pequete que

contenga ese estupefaciente no llevarf 1a doble bande roja,
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Se Las Partes cxipgirfin que en ie etiquete con que se presente a lé venta
cualquier estupefaciente se indique el contenido de estupefaciente exacto,

con Bu pesa o proporcifn, Rste requisito del rotuledo no se eplicarf
necesuyriamente & un estupefaciente que se éntregue & una persbna bojo

receta médica,

6, Les disposiciones de los incises 2 y 5 no se aplicarfin necesariamente 21
comercio al por menor ni a la distribucifn ol por menor de los estupefacientes
de l1la Lists II,

Artfeulo 31

Disposiciones especiales referentes sl comercio internacionel

1. Los Partes no permitirfin a sabiendas ls exporbacifn de estupefacientes a
ningln pafs o territoric, salvo:

a) De conformidad con les leves v reglamentos de dicho pafs o
territorio; y

h) Dentro de los lfmites del total de lae previsiones para ese pais o
territorio, segln se definen on el pirrefe 2 del artfcule L9, mhs las
cantidades destinades & la reexportacibn,

2. Las Partes ejercerfin en los puertos frencos ¥y en las zonas frances la
misme ingpeccifn y riscalizacidn que en otras partes de su territorio, sin
perjuicio de que puedan aplicar medidas mbs severas,

3, Las Partes:

8) Yjercerfn la fiscalizacifn de las importaciones y exportaciones de
estupefncientes, salyo cuando &stas sean efectuadas por una empresa o
empresas del Estadop y

b) Rjercerfn una fiscalizacifn sobre tods persona y sobre toda empress

que se dedique a la importacifn o & la exportacibn de estupefacientes,
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b, a)  Las Pertes que permitan la exportacibn o importacifn de
estupefacientes exigirén que se obtepga une éutorizacién diferente de
importacibn o de exportacifn para cada importacién o exportacibn, ya se
trate de uno ¢ mhs estupefacientes,

b) En dicha autorizacibn se indicarf el nombre del estupefaciente; la
denominacién comin internacional, si la hubiere; la cantidad que ha de
importarse o exportarse y el nombre y la direceifn del importesdor y del’
exportador; y se especifica}ﬁ el perfodo demtro del cusl habrf de efectuarse
la importacifn o la exportacifn.

¢) La autorizacién de exportacibn indicard, edemfs, el nfimero y la
fecha del certificado de importaci8n {inciso 5) y de la autorided que lo ha
expedido. ‘ .

d) La asutorizacidén de importacifn podrf permitir que la importacidn
se efectlle en mis de una expedicibn,

5. Antes de conceder un permiso de exportaciBn, las Partes exigirin que la
persona o el esatablecimiento que lo solicite presente un certificado de
importacifpn expedidc por las autoridades competentes del pafs o del territorio
importador, en el que conste gue ha sido mutorizeds la importacibén del
estupefaciente o de los estupefacientes que se mencionan en 81, Las Partes
se ajustarén en la medida de lo posible al modelo de certificado de
importacifn aprobado por la Comisién,

6. Ceda expedicibn deberf ir acompafiada de una copis del permiso de
expoftaci&n, del que el pobierno que lo haya expedido enviarf una copia al
gobierno del pafs o territorio importador.

7. 8} Una vez efectuada la importacifn, o una vez expirsdo el plazo
fijado para ella, €l gobvierno del pdis o territorio importador devolveré el
permiso de exportacifn, debidamente anotado, al goblerno del pais o

territorio exportador;
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b) En la anotacidn se indicarf la cantided efectivamente importada

\c) i se ha exportado en realidad una centidad inferior a la
especificads en el permiso de exportacifin, las autoridedes competentes
indicarfn en dicho permiso y en lms copias oficiéles correspondientes la
centidad efectiveamente exportada,
8., Quedarfn prohibidas las exportaciones dirigides e un apartado postal o
a un baneo a la cuenta de una perscna o entidad distintas de la designada en
el permiso de exportacidn.
9. Quedarfn prohibidas las exportaciones dirigides a un almackn de
sduanas, a mencs que en el certificedo de importacifn presentedo por la
persona o el establecimientoAque solicita el permiso de exportacién, el
gobierno del pafs importedor declare que ha aprobado la importaciﬁn para
su dep8sito en un almachn de adusnas. Fn ege ¢aso, el permiso de exportacidn
deberf especificar que la importacibn se hace con ese destino. Para retirar
una expedicifn consignada al almacén de aduanas serd necesario un permiso de
las autoridades en cuyas jurisdiccifn est& comprendido el almacén y, si se
destina al extranjero, se considerarf coms una nueva exportacibn en el
sentide de la presente Convencibn,
10, Las expediciones de eastupefacientes que entren en el territorio de uma
Parte o salgan del mismo sin ir acompafiadas de un permisc de exportacibn
serfin detenidas por las autoridades competentes,
11, Ningune Parte permitirf que pasen a travfs de su territorio
estupefacientes expedidos & otro pafs aunque sean descargados del vehiculo
que los transporta, a menos que Se presente a las avtoridades competentes
de esa Parte una copia del permiso de exportacibn correspondiente & esa
expedicibn,
12, Las autoridasdes competentes de un pafs o territorio que hayan permitido
el trénsido de una expedicifép de estupefacientes deberfin adoptar todes las

medidas necésarias para impedir que se d€ a la expedicidn un destino distinto
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del indiesdo en le .copie del permiso de exportaéién que la acompafie, & menos
. que el goblerno del pafs o territorioc por el que pase la expedicién autorice
el cembio de destino. El gobierno de ese pafs o territorio considersn todo
cambio de destino gue se solicite como una eﬁportaci&n'del pals o territorio
de tringito al pafs o territorio de nuevo destino, Si se autoriza el cambio
de deétino, lus disposicionex de los apartados 8) y b) del inciso 7 serfin
tambign aplicadas entre el pafs o territorio de trfnsito y el pafs o
territoric del gue procedif originelmente la expedicién.

13, Ninguns expedicifn de estupefacientes, tanto 51 se halla ‘en trénsito
como depositada en un almac®n de aduanes, podri ser sometida a cualquier
maniruiacibn que pueds modifiecor la natura%eza del estupefaciente.‘ Tarnoco
podrf modificarse su embalale sin permiso de las autoridedes competentes,
14, Leas disposiciones de los incisos 11 & 13 relativas &l paso de
estupefacientes & través del territorio de una Parte no se aplicavén

cuando la expedici®n de que se tyate sea transyorteda por una acronave que
no aterrice en el pafs o territorio de trBnsito. Si la seronave aterriza en
tal pals o territorio, esas disposiciones serfin aplicedas en lo medida en
gque las circunstancias lo requieran,

15, Las disposiciones de este articulo se aplicarfn sin perjuicio de las
disﬁosicioneu de cuslquier acuérdo internacional que limite la fiscalizacidn
que pueda ser ejercida por cualguiera de les Partes sobre los estupefacientes
en trinsito,

16. Con excepcidn de lo dispuesto e¢n el apartedo a) del inciso 1y en el
inciso 2, ninpune disposicifn de este articulo se aplicarf necesariamente

en el coso dc los preparados de le Liste ITX,
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Artfevlo 32

Disnosiclones esneciales relativas al transvorte de drogas
en los botiquines de primecros auxilios de buques o peronaves
de les lfneas internacionsales

1. El trensporte internmacionsl por buques o geronaves de las csntidades
limitadas de droges necesarias pera la prestaci8n de primeros auxilios o pars
casog urgentes en el curso del viaje, no se considerarf como importucidn,
exportacifn o trénsito por un pafls en el sentido de esta Convencidn,

2, DeberBn sdoptarse las precauciones adecuadas per el pefs de la matricule
para evitar el uso indebido de las drogas a que se refiere el inciso 1 o su
desviaciBn para fines ilfcitos. Lo Comisidn rec&ﬁendarixdichas Precauciones,
en consulta con las organizaciones internacionales pertinentes.

3. Las drogas Fransportadas por buques o aeronaves de conformidad con lo
dispuesto en el phrrafo 1, esterfn sujetes a las leyes, reglamentos, permisos
y licencies del pafs de la matrfcula, perb sin.perjuicio del derecho de las
sutoridades locales competentes a efectuar comprobsciones e ingpecciones o
adoptar otras medidas de fiscalizacifn a bordo del buque o meronave, La
edminigtracifn de dichas droges en caso de urgente necesidad no se considerarf
que constituye upa violacifn de las disposiciones del apartado b) i) del
articulo 30,

Artfculo 33

PosesiBn de estupefacientes

Las Partes sflo permitirfin la posesifn de estupefacientes con autorizacidn
lepgal,
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Artfeulo 3

Medidas de fiscelizacifn y de inspeccibn

f

Las Partes exigirfin:

a) Que todas les personas a quienes se concedan licencias en virtud de
la presente Convencifn ¢ que ocupen cargos directivos o de inspeccifn en una
empress del Estado establacide segln lo diapuesto en esta Convencin, tengan
1a idoneidad sdecusda para aplicay fiel y eficazmente las disposiciones de
las leyes y reglamentos gue se dicten para dar cumplimiento B la mismsy

b}l  Que las sutoridades Eﬁministrativas, loa febricantes, los
comerciantes, los hombres de ciencia, las instituciones cientfficas y los
hospiteles lleven registros en que consten las cantidades de cada
estupefaciente fabricedo, v de cada adquisicifn y destino dado & los
estupelacientes. Dichos registros serfn conservados por un perfodo de dos
efios por lo menos, Cuando se-utilicen telonarios (artfculo 30, inciso 2 b))
de receteas oficisles, dichos talonarios se conservarfin tambifn durante un

perfodo de dos sfies por lo menos,

Artfeulo 35

Lucha contra el tr&fico ilfcito

Teniendo debidmmente en cuenta sus regimenes congtitucional, legal ¥
administyrativo, las Partes:

a)  Asegurarfin en el plano nacional una coordinacidn de la accibn
preventive y represiva contra el trérico 11feito; pera ello podrfin designar

uwn serviecio apropiado que se encargue de dicha coordinacibng
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b)  Se eyudarfn mutuamente en la luche contra el tr8fico ilfcito de
estupefacientes;

e) Cooperarfn esirechamente entre 8% y con las organizaciones
internacionales competentes de gque sean miewmbros para mentener wna lucha
coordinads contra el tréfico ilfcito;

d)} Velarfin por que la cooperacifn internacional de los servicios
apropiados se efectfie enlforma expeditay

e) Cuiderfn que, cuando se trensmitsn de un pafs a otro los autos
pars wna seeifn judicial, la transmisibn se efecte en forma expedita a
los Srganos designados por laz Partes; este requisito no prejuzga el
derecho de una Perte e exigir que se le envien las piezas de auvtos por
via diplomftica;

f} Proporcionarfin, si lo consideran apropiado, & la Junta y & -la
Comisifn por conducto del Secretario Generel, ademéis de la informacién
prevista en el artfeulo 18, la informacién reletiva a las actividades
ilfcitas de estupefucientes dentro de sus fronteras, incluida la
referencia al ecultivo, producci8n, fabricacibn, trEfico y uso ilfcitos de
estupefacientes; y

g) In la medida de lo posible, proporcionarfn la informacibn a que
se hace referencia en el apartado anterior en la manersa ¥ en la Techa que
la Junta lo solicite; si se lo pide una Parte, la Junte podrf ofrecerle su
gssesoramiento en su tarea de proporcionar la informacibén y de tratar de
reduciyr las asctividedes ilfcitas de estupefacientes dentro de las fronteras
de la Perte,
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Artfculo 36

Disposiciones pennles

1. a) A reserva de lo dispuesto por su Constitucidn, cads una de las
Partes se obligs a gdoptar las medidas ngcesariaz para que el cultivo y la
produecifn, fabricacién, extraccidn, preparacibn, posesidn, ofertas em
genersl, ofertas de venta, distridbucifn, compra, venta, despacho de
pualquier concepto, corretaje, expedicibn, expedicibn en trénsito,
transporte, importacién y exportacibn de estupefacientes, no conformes a las
digposiciones de ests Convencibn o cualesguiers otros actos que en opinién
de la Parte pueden efectuasrse en infraceidn de las disposiciones de la
presente Convencibn, se consideren como delitos si'se cometen
intencionalmente y que los delitos graves sean cestigados en forma
sdecusda, especislmente con penas de prisifn u otras penas de privacidn

de libertad,

b} No obstante lo dispuesto en el apartsdo anterior, cuando las
persongs gue hagan uso indebido de estupefacientes hayen cometido escs
delitos, las Partes podrfin en vez de-declararles culpables o de sancionarlas
penalmente, o aﬁemés de declararlas culpebles o de sancionarles, someterles
s medidas de tratamiento; eduencibn, postratamiento, rehabilitacién y
readeptacidn social, de conformided con’ lo dispuesto en el phrrafo 1 del
srtfeulo 38,

2. - A-reserva de lo dispuesto por su Constitucibn, del rEgimen juridico y
de le legislaciBn nacional de cada’'Parte:

a) i) Cada uno de los delitos enumerados en el inciso 1, s5i se
comete en diferentes pofses, se considersrd como un delito
distinto;

{i} Ls participacifn deliberada o la confabulacibn para cometer
cualquiers de escs delitos, as{ como la tentativa de
cometerlos, los actos preparatorios y operaciones financleras,
relativos a los delitos de gue trata este articulo, se

considerarfn como delitos, tal como se dispone en el ineiso 1j
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b)

iii)

iv)

i)

ii)

s
oo
[N

~—

Las condenas pronunciadas en el extrenjero por esos delitos
serfn computadas para determinar la reincidencia; y

Los referidos delitos graves cometidos en el extranjero, tanto
por nacionales como por extranjeros, serfn juzgados por le
Parte en cuyo territoric se haya cometido el delito, o por la
Parte en cuyo territorio se encuentre ¢l delincuente, si no
procede la extradicifn de conformidad con la ley de la Parte a
la cusl se la solicita, y si dicho delincuente no ha sido ya
procesado y seantenciado.

Cada uno de los delitos enumerados. en el parrafo Ly en el
ineiso ii) del apartado a) del phArrafo 2 del sresente artfculo se
considerarf incluido entre los delitos que den lugar a
extradicifn en todo tratado de extradicidn celebrado entre las
Paftes. Las Pertes se comprometen a incluir tales delitos como
casos de eitradicién en todo tratedo de extradicidn que celebren
entre 81 en el futuro;

81 uwna Parte, que subordime la extradicidn a la existencia de un
tratado, recibe de otre Parte, Ton le gque no tiene tratado, une
golicitud de extradicibn, podrf discrecionalmente considerar la
presente Convencibn como la base Juridica necesaria para la
extradicidn referente a los delitos enumerados en el phrrafo 1y
en el inciso ii) del aparteadc a) del phrrafo 2 del presente
artfeulo. Lea extradicidn esterf sujeta & las deméis condiciones
éxigides por el derecho de la Parte requerida;

Las Partes que no subordinen la extradicién a la existencia de
un tratedo reconocerfin los delitos enumerados en el pérrafo 1y
en el inciso ii) del apartado a) del pérrafo 2 del presentie
artfeulo como casos de extradicifn entre ellas, sujetos a las

condiciones exigidas por el derecho de la Parte requeride;
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iv) L& extradiciln serfl concedida con arreglo a la legislacién de
la Parte a la que se heya pedido y, no obstante lo diapuesto en
los incisos i), ii) y iii) del epertado b) de este pérrafo, esa
Parte tendrf derecho a negarse s conceder la extradiciém si sus
autoridades competentes consideran que el delito no es
suficientemente grave,

3. lLas disposiciones del presente artfculo estarfn limitadas por las
disposiciones del derecho penal de la Parte interesads, en materia de
Jurisdiccién.

L, Ninguna de las disposiciones del presente artfculo afectarf el principio
de que los delitos & que se refiere han de ser definidos, perseguidos y
castigados de conformidad con la legislacién macional de cada Parte.

Artfeulo 37

Aprehensién y decomiso

Todo estupefaciente, sustancia y utensilio empleados en la comisibn de
delitos mencionados en el artfculo 36 o destinados a tal fin podrfin ser

objeto de aprehensién y decomiso.

Artfeulo 38

Medidas contrs el uso indebido de estupefacientes

1. Las Partes prestarfin atencién especisl s la prevencibn del uso indebido
de estupefscientes y a la pronta identificecisn, tretamiento, educaci®n,
postratamiento, rehabilitacifn y readaptaciln soclal de las personas
afectadns, adoptarfin todas l4s medidas posibles al efecto y coordinarfn

sus esfuerzos en ese sentido.
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2. Las Partes fomentarkn, en la medida de lo posible, la formecidn de
personal para el tratamiento, postratamiento, rehabilitecién y readaptacidn
social de quienes hagan uso indebido de estupefacientes,

3. Las Partes procursrfn prestar asistencia & las personas cuyo trabajo
as{ lo exija psra gque lleguen a conocer los problemas del uso indebido de
éstupef&cientes y de su prevencifn y fomentarfn asimismo ese conocimiento
entre el pfiblico en general, 2i existe el peligro de que se difunda el

uso indebido de esbupefacientes.

Artfeulo 38 bvis

Acuerdos conducentes a la creacifin de centros regionales

Si una Parte lo considera deseable teniendo debidemente en cuenta su
régimen constitucional, legel y administrativo, y con el asesoramiento
t€cnico de la Junta o de log orgenismos especializados si asi lo desea,
promoveré, como porte de su luchs contras el trBfico ilfcito, la celebracidn,
en consulta con otras Partes interesadas de la misma regidn, de acuerdos
conducentes a lg creacibn de centros regionales de investipgacién cientifica
y educacién paras combatir los problemas que originan el uso y el tréfico
ilicitos de estupefacientes,

-

Artfculo 39

Aplicacién de medidas nacionales de PiscalizaciBn més estrictas
que las establecidas por esta Convencibn

No obstante lo dispuesto en la presente Convencidn, no estaré vedado a
las Partes ni podr& presumirse que les est& vededo, adoptar medidas de

fiscalizaeci®n més estrictes o rigurosas que las previstas en la Convencibn,

=Lo-



12

Vs -en especial . que exijs gue los prepersdog de la Lista III o los

estupefacientes de la Lista I queden'sujetos a todas las medidas de
fiscelizacién aplicebles a los estupefacientes de la Lista I o a aquellas
que, a juicio de la Parte intereseda, sean necesarias O convenientes para
proteger la salud pQblica.

Artfeulo hol/

Idiomas de la Convencidn y procedimiento pars su firma,
ratificacibn y adhesibn

1. La presente Convenci®n, cuyos textos chino, espefiol, franc€s, inglés y
ruso son igualmente autfnticos, quedarf abierta, haste el 192 ae agosto de
1961, & la firma de todos los Estedos Miembros de les Naciones Unides, de
todos los Estadoz no miembros gue son Partes en el Estatuto de la Corte
Internacional de Justicia o miembros de un organismo especializado de las
Naciones Unidas, e igualmente de todo otro Estado que el Conzejo pueda
invitar a que sesa Parte,

2, La presente Convencidn estf sujeta a ratificacién. Los inatrumentos de
retificacibn serfn depositados ante el Secretario General,

3. La presente Convencifn estarf abierta, despuls del 19 de agosto de 1961,
a la adhesifn de los Estados & qﬁe se refiere €l plrrafo 1. Los instrumentos
de adhesibn serfin depositados ante el Secretario General,

1/ Véase pérrafos 3 y 4 de la Nota preliminar,
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Artfeulo h1-2-/

Entrade en vigor

1. Le presente Convencibn entrarf en vigor el trigésimo dfa siguiente a la
fechs en que se haya debositado el cuadragésimo instrument§ de‘ratificacién

o edhesibn, de conformided con el artfculo 40,

2. Con respecto a cualquier otro Estedo que deposite un ingtrumento de
ratificacitn o adhesifn despuBs de la fecha de depBsito de dicho cuadragésimo
instrumento, la presente Convencifn entrarf.en vigor el trigfsimo dia

siguiente que ese Estado haya depositedo su instrumento de ratificacién o
de adhesifn,

Artfeulo b2

Aplicecibn territorial

La presente Convencifn se aplicarf a todos los territorios no
metropolitencs cuya representacibp internacional ejerza una de las Partes,
selvo cuando se requiera el consentimiento previo de tal territorio.en virtud
de la Constitucifn de la Perte o del territorio interesado, o de la costumbre,
Fn ese caso, la Parte tratarf de obtener 1o antes posible el necessrio
consentimiento del territorio, y, wna vez obtenide, lo notificard al
Secretario General., La presente Convencifn se aplicarf al territorio o
territorics mencionedos en diche notificacifn, & partir dé la fecha en
gque la recibae el Secretario General. En los casos en que no se requiera
el consentimiento previo del territorio no metropolitano, la Parte
interesada declararf, en el momento de la firma, de la ratificacién o de
1la a@hesién, a qué territorio o territorios no metropolitanos se aplica

la pregente Convencifn,

2/ 1Ibid,
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artfeulo 43

Territorios a gque se refieren los artfculos 19, 20, 21 y 31

1. Las Partes podrén notificar el Seeretario General que, a efectos de los
artfculos 19, 20, 21 y 31, uno de sus territoriosz, estf dividido en dos o més
térritorios, o que dos o més de &stos se consideran um solo territorio.

2. Dos o mfs Partes podrfn notificar al Secretario Generel gue, &
consecuencia del establecimiento de una unidn eduadera entre elles,

const ituyen un solo territorio a los efectos de los articules 19, 20, 21 y 31.
3. Toda notificacidn hecha ¢on arreglo a los inciscos 1 6 2 de este artfculo
surtird efectos el 1S de enero del afio siguiente a aquél en que se haya hecho

la notificacidn.

Artfculo 4b

Abrogacibn de los instrumentos internacionales anteriores

1. Al entrer en vigor la presente Convencibn, sus disposiciones abrogarén
y sustituirfin enctre las Partes las disposiciones de los siguientes
instrunentos:

a) Convencifn Internacional del Opio, firmade en La llaya el 23 de
enero de 1912;

b)  Acuerdo concterniente e la febricacifn, el comercio interior y el
uso de opio preparado, firmado en Ginebrs el 11 de febrero de 1925;

¢) Convencién Internacional del Opio, firmada en Ginebra el 19 de
febrero de 1925;

d) Convencidn para limitar la fabricacibn y reglamentar la
distribucidn de estupefacientes, firmade en Ginebre el 13 de Julio de 1931;

e} Acuerdo para le supresifn del hébito de fumar opio en el Lejano

Oriente, firmado en Bangkok el 27 de noviembre de 1931
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£}  Protocolo firmaedo en Lake Success (Nueva York}) el 11 de diciembre
de 1946, que modifica los Acuerdos, Comvenciones y Protocolos sobre
estupefacientéa concertados en La Haya el 23 de enero de 1912, en Ginebra
el 11 de febrero de 1925, el 19 de febrero de 1925 y el 13 de julio de 1931,
en Bangkok el 27 de noviembre de 1931 ¥ en Ginebra el 26 de junio de 1936,
salvo en lo que afects a esta (ltima Convencifn;

£) las Convenciones y Acuerdosg mencionados en los apartedos a) a é),
modificados por el Protocolo de 1946, mencionado en el spartedo f);

h) Protoeolo firmado en Parfs el 19 de noviembre de 194B, que somete a
fiscalizacifn internacional ciertas droges no comp?endidas en la Convencibn
del 13 de Julio de 1931 para lipitar la febricacifn ¥y reglamentar la
distribucifn de estupefacientes, modificads por el Protocolo firmado en
Lake Success {Nueve York) el 11 de diciembre de 19ké;

i) Protocolo para limitaer y reglamentar el cultivo de la adormidera y
la producciln, el comercio internacional, el comercio al por mayor y €l uso
del opio, firmado en NMueva York el 23 de junio de 1953, en caso que dicho
Protocolo hubiera entrado en wvigor,
2a Al entrar en vigor la presente Convencidn, el apartado b) del inciso 2
del artfculc 36 abrogarf y sustituirf, entre 1ms Partes gque 1o sean tambifn
en la Convencién para la supresifn del trEfico ilfcitc de drogas nocivas,
firmada en Ginebra el 26 de Junio de 1936, las disposiciones del artfculo 9
de eswa Gltima Convepcisn, peroc esas Partes podrfn mantener en vigor dicho

articuleo 9, previa notificacifn al Secretario Ceneral.
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Arttcuto 45Y

Disposiciones transitorias

1. A partir de la fecha en que entre en vigor 1la presente Convencibn
{inciso .l del artfeulo 41}, las funciones de la Junts & que se refiere el
artfculo 9 serfn desempefladas provisionslmente por el Comité Central
Permanente constituldo con arreglo al cep{tulo VI de la Convencibn a que
se refiere el apartado ¢) del artfculo Uk, modificeda, y por el Orgeno de
Fiscalizacibn constituido con srreglo al capftulo I1 de la Convencidn a
que se refiere el apartado d} del artfculo bb, modificeds, segfin lo

requierasn respectivamente dichas funciones,

3/ A continumcifn se reproduce el texto del articulo 20 del Protocolo
de 1972 (véase tembifn phrrafo 5 de la Nota preliminar):

Articulo 20

Disposiciones trangitorias

1. A partir de la fecha en que entre en vigor el presente Protocolo de
conformidad con lo dispuesto en el pérrafo 1 del artficulo 18, leas
funciones de la Junta Internecional de Fiscalizacifn de Estupefacientes
serén desempefiadas por la Junta constituida con arreglo a la Convencién
Unica no modificeda,

2. El Consejo Econbmico y Social Tijarf 1la fecha £n gue entrarf en
funciones le Junte constituide con arreglo a las modificaciones
contenidas en el presente Protocolo, A partir de esas fecha, la Junts
asi constituida elercerf, respecto de las Partes en ls Convencién Unica
no modificada y de les Partes en los instrumentos enumerados en el
articulo k% de la misma que no sean Partes en el presente Protocolo,
las Tuncioves de la Junta constituide con arreglo a la Convencidn Unica
no modificads.

3. El. perfodo de seis de los miembros electos en la primera eleccidn
gue 3¢ celebre despufs de smpliar la composicidn de le Junta de once g
trece miembros‘expiraré a los treg afios, v el de los otros siete
miembros expiraré a los cinco afios,

b, Los miembros de la Junta cuyos perfodos heyan de expirar al
cumplirse el méncionsdo periode inicial de tres afios ser@n designados
mediante sorteo que efectuarf el Secretario General de las Naciones
Unides inmedistamente despufs de terminada la primera eleccifn.
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2. El Consejo fijarf la fecha en que entrarf en funciones la nueva Junta
de que trate el artfculo 9. A partir de esa feche, este Junta ejercerf,
respecto de los Estados Partes en los instrumentos enumerados en el
articulo bh que no sean Partes en la presente Convencifn, las funciones del

Comit€ Central Permanente y del Organo de FiacalizaciSn mencionados en el

inciso 1,
Artfeulo Ué
Denuncia
1. Una vez transcurridos dos efios, a contar de la fecha de entrada en

vigor de la presente Counvencién {artfculo 41, inciso 1), toda Parte, en su
propio nombre o en el de cumlquiera de los territorios cuya representacidn
internacional ejerza y que haya retirade el consentimiento dado segin lo
dispuesto en el articulo 42, podré denunciar la presente Convencibn.
mediante un instrumento escrito depositado en poder del Secreterio General,
2. Si el Secretario General recibe la denuncis antes del 1° ae Julio de
cualquier aflo o en dicho dfa, €sta surtirf efecto a partir del 1° de eners
del efio siguiente; y si la recibe despufs del 19 ge Julio, la denuncis
surtirf efecto como si hubiera sido recibida antes del 15 de Julio del afio
gsiguiente o en ese dfa.

3. La preaente Convencibn cesard de estsr en vigor si, a consecuencia de

les denuncies formuledes segiin el inciso 1, dejan de cumplirse las condiciones

estipuladas en el ineiso 1 del art§culo L1 para su entrada en vigor.
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Artfeulo b1

Modificaciones

l. Cualquier Parte podrf proponer una modificacifn de esta Convencifin, Kl
texto de.cualquier modificacifn as{ propuesta y los motivos de la misma
serfin comunicados al Secretario General quiem, a su vez, los comunicarf & las
Partes y al Consejo. El Consejo podrd decidir:

a) Que se convoque & una conferencia en conformidad con el incisoc'b
del Artfeulo 62 de la Carta de las Naciones Unidas para considerar la
modificacifn propuesta; o

b) Que se pregunte a las Pafrtes si aceptan la modificecibn propuesta y
se les pide que presenten sl Conselo comentarios acercs de la nisma,
2. Cuando una propuesta de modificacibn treansmitidae con arreglo a lo
dispuesto en el apartado b} del incisc 1 de este artf{eculo no haya sido
rechazada por ninguns de las Partes dentro de los 18 meses despufs de habeyr
sido transmitida, entrarf automfticamente en vigor., No obstante, si cualguiera
de las Partes recheza uns propuésta de modificaciBn, el Consejo podrd decidir,
teniendo en cuenta las thservaciones revibidas de las Partes, si ha de

CONnVOCATEE 8 A conférentia para E6nsiderar tal modificecifn.

Articulo 48

Controversias

1, ©8i surge entre dos o mis Partes una conbtroversis scerca de la
interpretacifn ¢ de le aplicecifn de la presente Convencibn, dichas Partes
sg consultarfn con el fin de resolver la controveraia por via de
negociacibn, investigacibn, mediacidn, conciliacifn, arbitraje, recurso a
érganos regionales, procedimiento judieial u otros recursos pacificos que

ellas elijan,
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2. Cualquiers controversio de este {ndole gue no haye sido resuelta en
la forma indicadae en el inciso 1 serf sometida a le Corte Internacional

de Justicio.

Artfeulo b9

Reservas transitorias

1. Al firmar, ratificar o adnerirse a la Convencibn, toda Parte nodré
reservarse el derecho de autorizar temporalmente en cualgquiera de sus
territorios: ;

a) El uso del opio con fines casi médicos;

b) El uso del opio para fumar;

¢} La masticacifn de la hcja de cocaj; _

d) El uso de le cennebis, de la resina de cannabis, de extractos y
tinturas de cannabis con fines no médicos; y

&) La produccidn, la fabricacién y el comercio de los estupefacientes
mencionados en los apertados a) a d) para los fines en ellos especificados.
2. Las reservas Tormuledas en virtud del incisc 1 estarén sometidas a las
siguientes limitaciones:

a) Leas actividades mencionadas en el inciso 1 se autorizarén sélo en
la medide en que sean tradicionales en los territorios respecto de los
cusles se formule la reserva y estuvieran avtorizadas en ellos el 19 ge
enero de 1961,

b) No se permitirB ninguna exportacibn de los estupefacientes
mencionados en el pArrafo 1, para los fines que en €l se indicen, con
destino a un Estado que no sea Parte ¢ a un territorio al que no se
apliquen las disposicionés de la presente Convencidn seglin lo dispuesto
en el art{culo L2,

e) 88lo se permitirf que fumen opio las persones inscritas a estos

efectos por las autoridades competentes el 1% de enero de 196k,
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d) El uso del opio para fines casi mZdicos deberd ser abolido en un
plazo de 1S affos & partir de la entrada en vigor de la presente Convencibn
conforme: & 1o dispuesto en el inciso 1 del artfculo 4l.

e} La masticecidn de hoja de coca gquedarf prohibida dentro de los
25 efios giguientes a la entrada en vigor de la presente Convencidn. conforme
a lo dispuesto en el inciso 1 del artfculo b1,

f} EIL uso de la cannabis pars fines que no sean médicos y cilentificos
deberf cesar lo antes posible, pero en todo casc dentro de un plazo de
25 efios a partir de la entrads en vigor de la presente Convencidn conforme
8 1o dispuesto en el«inciso I del artfculo bl,

g) La produccibn, 1ls fabricacién y el comercio de los estupefacientes
de que trata el inciso 1, parsa cuslquiers de los usos en €1 mencionsdos, se
reducifﬁn y suprimirfin finelmente, a medida que 5e reduzcen y suprimaen
dichos usos. -

3. Toda Parte que formule une reserva a tenor de lo dispuesto en el
inciSO'l:l

&) Incluirf en el informe anual gque ha de suministrar al Secretario
General, de conformidad con lo dispuesto en el apartedo a) del inciso 1
del articulo 18, wna :eﬁaﬁa de los progresos realizados en el aflo anterior
con miras a la supresién del uso, la produccién, la fabricacién o el
comercio -mencionados en el incise 1

B} Pacilitarf a la Junta previsiones (artfeulo 19) e informaciones
estadisticas {artfeulo 20) para cadm una de las actividades respecto de las
cuales haysa formulado une reserva, en la forma y de la manera prescritas
por ls Junta,

b, a) 8i IawParte que formule wne reservae a tenor de lo dispuesto en
el inecisé 1 dejd de enviar:
iy ®l informe mencionado en el apertedo a) del inciso 3 dentre de
los seis meses siguientes al fin del afio al gue se refiere la
informecifng

ii} Las previsiones mencionsdas en el apartado b) del ineiso 3,
dentro de los tres meses sigulentes a la fecha fijada por la

Junte seglin lo dispuesto en el inciso 1 del artfeule 12;

-58-



iii) Las estad{sticas mencionadas en el apartado b) del pérrafo 3,
dentro de los tres méses siguientes a la fecha ep la que debfan
haber sido facilitndas segin lo dispuesto en el inciso 2 del
articulo 20;

la Junta o el Secretario General, segln el caso, notificard a la Parte
intereseda cl retraso en que incurre, y le pediri que remita esta
informacidn dentro de un plazo de tres meses & contar de la fecha en que
reciba la notificacifn,

b) Si la Parte no etiende dentro de este plazo la peticién de la
Jénta o del Secretario General, lé reserva formulads en virtud del
incizo 1 quedard-sin efecto,

5. El Estado que haya formulado reservas podré en todo momento,
mediante notificacidn por escrito, retirer todas o parte de sus

re8ervas.
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Artfculo 505/

Otras reservas

l. No se permitirfn otras reservas gue lss que se formulen con arreglo

a lo dispuesto en el articulo 49 o en los phrrafos siguientes,

b/ A continuacidn se reproduce el texto del artfculo 21 del Protocolo
de 1972 (véase también pArrafc 5 de la Nots preliminar):

Artfculo 21
Reservaes

1. Al firmar el Protocolo, reatificarle o adhérirse a &1, todo LEstado
podrf formular reservas a cualguier enmienda en £1 contenida, a
excepcifn de las enmiendas a los plrrafes 6 y 7 del artfculo 2
(artfculo 1 del presente Protocolo), a 168 parrafos 1, b y 5 del
artfeulo 9 {articulo’ 2:del presente Protocole), a los phrrafos 1 y U
del artfculo 10 {artSeulo 3 del presente Protocolo), el artfculo 1l
(artfculo 4 del presente Protoecolo), al articulo 1k bis (artfeulo 7
del presente Protocolo), al artfeulo 16 {artfculo 8 del presente
Protécolo), al artfcule 22 (ertfeculo 12 del presente Protocclo), al
artfeulo 35 (ertfculo 13 del presente Protocolo), al apartado b) del
pérrafo 1 del artfculo 36 (artfculo 1 del presente Protocolo), anl
articulo 38 (ertfculo 15 del presente Protocolo) y al ertfculo 38 bis
{artfcule 16 del presente Protocolo)¥.

2. El Estado que haya formulado reservas podrd en todo momento,
mediente notificacidn por escrito, retirar todas o parte de sus
reservas.

* Cobe seflalar que todo Estado que desee formular reservas a
una o varias enmiéndes de conformidad con el axticulo 21 del Protocolo
de 1972 anterior debe primero pasar a ser parte en la Convencidn Unica
no enmecndada (si no lo ha hecho ya) y despuds ratificar el Protocolo
de 1972, 0 adherirse a &l con sujecidn a la reserva deseada.
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2. Al firmar, ratificar o adherirse & le Convencién, todo Estado podré
fornuler reservas a las siguientes disposiciones de le misma:

Incisos 2 y 3 del artfeulo 12, ineiso 2 del artieculo 13,

incisos 1 y 2 del artfculo 14, apartado b) del inciso 1 del

artfculo 31 y art{eulo 148,
3. Todo Estado que quiera ser Parte en la Convencidn, pero que desee ser
svtorizede pars formular reservas distintas de les mencionadas en el
inciso 2 del presente artfculo o en el artfculo 49, notificarf su intencidn
&l Secretario General. A menos que dentro de un plazo de 12 meses a conier
de la fecha de la comunicacidn dirigida e dichos Bstados por el Secretario
General, ses objetada por un terc}o de los Estados que hayén ratificado ls
presente Convencidn o se hayan adherido a ells sntes de expirar dicho plazo,
la reserva ge considersrf autorizada, guedando entendido, sin embargo, que
los Estados que hayan formulasdo objeciones ‘a esa reserva no estarén
cbligados a ssumir, para con el Estedo que ls formuld, ningune obligacidn
Jurfdica derivada de la presente Convenciln, que sea afectada por la dicha
‘reserva,
L, El Estado que haye formulado reservas podrf en todo momento, mediante

notificacibn por escrito, retirar todas o parte de sus reservas,
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Artfeulo 51

Hotiticaciones

El Secretario General notificaré s todos los Estados mencionados en el

inciso 1 del artfeulo LO:
Las firmas, ratificaciones y adhesiones conforme al artfculo 40;

a)
La feche en que la presente Convencibn entre en vigor conforme

b)

sl artfculo k1;
Las denmuncies hechas conforme al artfeulo 46; y

e)
Las declaraciones y notificaciones hechas conforme a los

a)
artfeulos b2, 43, b7, k9 y 50.

Texto preperado por el Secretarioc General el 8§ de mgosto de 1975, de
conformided con el ertfculo 22 del Protocolo de 25 de marzo de 1972.

Por el Secretario General:

El Asesor Juridico
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LISTAS

Enumerscidn de losz estupefacientes inecluidos en la Lista I

ACETILMETADOL (3-gcetoxi=f~dimetilamino-l li-difenilhepteanol)

ALILPRODINA (3-alil-l-metil-b-fenil-b-propionoxipiperidina)

ALFACETILMETADOL {alfa-3-acetoxi~b-dimetilamino-h d-difenilheptanol)

ALPAMEPRODIMA {alfe-3-etil-l-metil-b-fenil-b-propionoxipiperidina)

ALFAMETADOL (alfa=f-dimetilemino=Y, h-difenil-3~heptanocl)

ALFAPRODINA (alfa-l,3-dimetil~k~fenil-t-propionoxipiperidina)

ANILERIDINA (&ster etflico del &cido l-para-aminofenetil-b-fenilpiperidina-lU-carboxflico)
BENZETIDINA {Z8ster etilico del &eido 1~{2-benziloxietil)-b-fenmilpiperidina-h-carbox{lico)
BENZILMORFINA {3-benzilmorfina)

BETACETILMETADOL (beta-3-a,cetoxi-é-aimetiiaminoa-h y4~difenilheptanol}

BETAMEPRODINA (beta-3—etil-l-metil=l-fenil=Y=propionoxipiperidina)

BLTAMETADOL {bete~b-dimetilamino-k b-difenil-3-heptanol)

BETAPRODINA (beta~l,3~dimetil-l-fenil-h-propionoxipiperidina)

CANWABIS Y SU RESINA Y LOS EXTRACTOS Y TINTURAS DE LA CANNABIS

CETOBRMIDOWA (h-meta-hidroxifenil=l-metil=b-propionilpiperidina)

CLONITAZENO (2-para-clorbenzil-l~dietilaminoetil-S-nitrobenzimidazol)

COCA (HOJAS DE)

COCAINA {&ster metflico de benzoilecgonina)

CONCENTRADO DI PAJA DE ADORMIDERA (el material que se obtiene cuando la paja de
adormideys ha entrado en un proceso para le
concentracibn de sus alcalojdes, en el
momento &n que pase al comercio)

DESOMORFINA (dihidrodeoximorfins)

' DEXTROMORAMIDA ((+)-ki-/2-metil-beoxo~3,3~difenil-b-(1-pirrolidinil) butil/ morfolino)
DIAMPROMIDA {N-/2-(metilfenetilamino) propil/ propionanilido)

DIETILTIAMBUTENO (3-dietilamino-l,l-di={2'~tienil)-l-buteno)

DIHIDROMORFINA
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DIMENOXADOL (2-dimetilamincetil-l~etoxi~1,l~difenilaciteto)
DIMEFEPTANOL (6-dimetilamino-b, 4-difenil~3~heptanol)
DIMETILTIAMBUTENO (3-dimetilamino-l,l-di~(2¢-tienil)-l-buteno)
BUTIRATO DE DIOXAFETILO {etil h-morfolino-2,2-difenilbutirato)

DIFENOXILATO (8ster etflico-del &cido 1-{3-cianc-3,3-difenilpropil)-L-fenilpiperidine~l-
carboxflico)

DIPIPANONA  (k,k-aifenil~6-piperidino-3-heptanona)

ECGONINA, sus &steres y derivados que sean convertibles en ecgonina y cocaina
ETILMETILTIAMBUTENO (3-etilmetiloming-1,1-di-(2'~tienil)-1l-buteno)
ETONITAZENA (1-dietileminoetfl-2-para~etoxibenzil-5-nitrobenzimidazol)

ETOXERIDINA (Bster etflico del Ecido l-/2-(2-hidroxietoxi) etil/-lL-fenilpiperiaina-l~
carboxflico)

FENADOXONA (6-morfolino-4,b-difenil-3-heptenona)

FENAMPROMIDA (M- (~metil-2-piperidincetil)propionanilido)
FENAZOCINA (2’“hidroxi—5,9—dimetil-2»fenetil—2,T-benzomorfén)
FENOMORFAN (3-hidroxi~N-fenetilmorfinén)

FENOPERIDINA (€ster etflico del ficido l={3-hidroxi-3-fenilpropil)-b-fenilpiperidina~l-
caxboxilica)

FURETIDINA (&ster etf{lico del Beido 1-{2-tetrahidrofurfuriloxietil)-l-fenilpiperidina-k-
carboxflico)

HEROINA (diacetilmorfina)

HIDROCODONA (dihidrocodeinona)
HIDROMORFINOL (1lL~-hidroxidihidromorfina}
HIDROMORFOHA (dihidromorfinona)

HIDROXIPETIDINA (éster etflico del Beido Y-meta-hidroxd fenil-l-metilpiperidina-k-
carboxflico)

ISOMETADONA (6-dimetilemino-5-metil-b li~difenil-3-hexanona)
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LEVOMETORFAN* ({« )}=3~metoxi-N-metilforninén)

LEVOMORAMIDA ((—)-kﬂZ§;metil—h-oxo-3,3~difenil—h-(l—pirrolidinil) buti;?‘morfolino)
LEVOFENACTLMORFAN ({=)=3~hidroxi-N-fenacilmorfintn)

LEVORFANOL* ( (- }-3-hidroxi-N-metilmorfinkn)

METAZOCINA (2'«hidroxi=2,5,9~trimetil-€,T-benzomorfén)

METADONA {6~dimetilamino-k ,4-3i fenil-3-heptancna)

METILDESORPINA (6-metil-delta 6G-deoximorfina)

METILDIKIDROMORFINA (6-metildihidromorfina)

1-Metil-h-fenilpiperidina-l-carboxflico (dcido)

METOPON (5-metildinidromorfinons)

MORFFRIDINA (8ater etflico del &cido 1-{2-morfolincetil}-i-fenilpiperidina-h-
earboxflico)

MORFINA

MORFINA METOBROMIDE y otros derivedos de la morfina con nitrBgeno pentavalente
MORFINA~N-OXIDO

MIROFINA (miristilbengzilmorfina)

WICOMORFINA (3,6-dinicotinilmorfina)

NORLEVORFANQL ((~)=3~hidroximorfinkn)

NORMETADONA (6-dimetilamino-l, b-difenil-3-hexanona)

NORMORFINA (demetilmorfina)

QPIO

OXICODONA {lh-bidroxidihidrocodeinona)

OXIMORFONA (lh~hidroxidihidromorfinona)

PEIIDINA (€ster etflico del fcido l-metil-b~fenilpiperidina-k-carboxilico)

PIMINODINA (&ster etflico -del Ecido 4-fenil-1-{3~fenilaminopropil) piperidina~h-
carbox{lico)

¥ El dextrometorffn ((+)-3-metoxi-N-metilmorfingn) y el dextrorffin {(+)-3-
hidroxi-N-metilmorfinfn) estén expresamente excluidos de esta Lista.
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PROHEPTAZINA (1,3~dimetilel~fenil~h-propionoxiazaciclicheptanc)
PROPERIDINA {Ester isopropflico del feido lemetil-b-fenilpiperidina~k-carboxflico)
RACEMETORFAN {(+)~3-metoxi~N-metilmorfingn)
RACEMORAMIDA ((+)-h—i@-metil«-h-oxo»3,B-ﬁfwil—h-(l-pirrolidinil) butil/ morfolino)
RACEMORFAN ( (4)«3~hidroxi=N-metilmorfintn)
TEBACON (acetildihidrocodeinons)
TEBATNA
TRIMEPERIDINA (1,2,5-trimetilelefenil~lbepropionoxipiperidina); y

Los isbmeros, a menos que estén expresamente exceptuados, de los estupefacientes
de esta Lista, siempre que la existencie de dichos isBmeéros sea posible dentro de la
nomencleture quimica especificada en eata Liste;

los &steres y &teres, s menos que figuren en otra Lista, de los estupefacientes
de esta Lista, siempre que sea posible formar dichos &steres o Bteres;

lag Bales de los estupefacientes enumerados en esta Lista, incluso las sales
de &steres, Bteres e im8meros en las condiciones antes expuestas, siempre que sea

posible former dichas ssales.
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BumeraciBfn de los estupefscientes incluidos en la Lists II

ACETILDIHIDROCODEINA
CODEINA (3-metilmorfina) |
DEXTROPROPOXIFENO ({+)=h-dimetilamino~3-metil=1,2~difenil-2-propionoxibutanoc)
DIKIDROCODEINA
ETILMORFINA (3=etilmorfine)
NORCODEINA (N-demetilcodeina)
FOLCODINA (morfoliniletilworfinae); y

loa is¥meros, & menos que estln expresamente exceptuados, de los estupefacientes
de ests Liate, siempre que gea posible formar dichos isémsros dentro de la
nomenclatura qufmica especificada en esta Lista.

Las sales de los estupefacientes enumerados en esta Lista, incluso las sales
de los isBmeros en las condiciones antes expuestas, siempre que sea posible formar
dichas sales.
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Enumeracifn de los preparsdos incluidos en la Lista IIT

1. Preparados de: Acetildihidrocodefns,
Codefna,
Dextropropoxifeno,
Dibvidrocodefna,
Etilmorfina,
Poleodines, ¥y
Horcodefina

" en los casos en gue

a) Estén mezclados con unc o verios ingredientes mis, de tal modo que el
preparado ofrezce may poco o ningfin peligre de abuso y de tal manera gue el
estupefaciente no pueda separarse por medios sencillos o en cantidades que
ofrezcan peligro paras la salud plblice; ¥ .

b) Su contenido de estupefaciente no excede de 100 miligramos por unidad
posol8gica ¥y el concentrado no exceds del 2,5% en los preparados no dividides.
2. los preparados de cocafne que no contengan més del 0,1% de cocalns calculado
como base de cocafna y los preparados de opio o de morfina con un contenido de
morfina no superior a 0,2% calculado como base anhidra y estén mezeladod con uno
o varios ingredientes mfs de tal modo que el preparado ofrezea muy poco 6 ningfin
peligro de abuso y de tal maners que el estupefaciente no puede separarse por
medios sencillos o en cantidades gue ofrezcan peligro para la salud plbliea.

3. Los preparados s6lidos de difenoxileto gue no contengan mfs de
2,5 miligramos de difenoxilato calculsado comd base ¥y no menos de

25 microgramos de sulfato de atropina por unidad de dosis.
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b, PULVIS IPECACUANHAE ET OPIT COMPOSITUS
104 de polvd 4e opio
107 de polvo de rafz de ipecacuana,
bien mezclados con
804 de cuslguier otro ingrediente en polvo, gque no contenga
égtupefaciente alpguno.
5. Los préparados gque responden B cualesguiera de las [8rmulas enumeradss an
Je Lista y mezclas de @ichos preparsdos con cuslquier ingrediente que no
conténga estupefaciente alguno.
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Enumeracibn de los estupefacientes incluidos en la Liste IV‘

CANNABIS Y SU RESINA

CETOBEMIDONA (k4-meta-hidroxifenil~l-metil-b-propionilpiperidina)

DESOMORFINA (dihidrodeoximorfina)

HEROINA (diacetilmorfina)

Las sales de todos los estupefacientes enumerados en esta Lista, siempre que

sea posible formar dichas sales,
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